BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

Original Application No. 73 of 2020 and connected
matters viz. RA No. 19/2020; OA No. 76/2020 (Earlier OA
No. 68/2020 (SZ)); OA No. 80/2020 (Earlier OA No.
73/2020 (S2))

In re: Gas Leak at LG Polymers Chemical Plant in RR
Venkatapuram Village Visakhapatnam in Andhra Pradesh

REPLY AFFIDAVIT ON BEHALF OF MINISTRY OF
ENVIRONMENT, FOREST AND CLIMATE CHANGE

MOST RESPECFULLY SHOWETH:

I, Dr. Dharmendra Kumar Gupta, currently working as
Scientist- F/ Director in the Hazardous Substances Management

Division of the Ministry of Environment, Forest and Climate



Change (MoEF&CC), New Delhi, do hereby solemnly affirm and

state as under: -

1. That I, in my official capacity of Scientist-F/ Director,
Hazardous Substances Management Division, MoEF&CC,
New Delhi (who is one of the Respondents in the above
mentioned matter), am fully conversant with the facts and
circumstances of the case on the basis of official records
available, and as such authorized and competent to swear

this affidavit on behalf of MOEF&CC.

2. That, I submit at the very outset that the instant
respondent denies each averment and/ or submission made
by other respondents, which are contrary to, and
inconsistent with the averments made and facts stated in
the present reply. It is submitted that only those facts,
which have been expressly admitted by the instant
Respondent in the present reply, be considered as an

official position on behalf of the MoEF&CC.

3. That, the affidavit is being filed by the answering

respondent highlighting the following aspects:



i. Regulatory framework administered by it;

ii. Status of the actions undertaken in response to the
directions of the Hon’ble NGT vide its order dated
01.06.2020 in consultation with other stakeholders;

and

iii. Other associated actions taken/ under consideration
of this Ministry related to the incident of Styrene gas
leakage at M/s LG Polymers, Vishakhapatnam

(hereafter referred as ‘the industry’).

4. That, the answering respondent craves leave and liberty to
file additional as well as detailed Affidavit/ Counter Affidavit
as may be required during the course of proceedings or as
directed by the Hon’ble Tribunal in reference to the

aforesaid application, as and when required.

Background

5. That, in the instant matter Hon’ble Tribunal took suo
moto cognizance of a chemical (industrial) accident that

occurred at M/s LG Polymers India Pvt. Limited



Vishakhapatnam, Andhra Pradesh during early morning
(around 3:45 AM) on 07.05.2020 due to leakage of Styrene
gas from one of the storage tanks. The unit used styrene

gas as a raw material for its industrial operations.

6. That, life of 12 persons were lost during the accident period
(i.e. from the time in the intervening night of 61" & 7t" May,
2020 when the leakage started, till such time when the
leakage was brought under full control) and 585 persons
were hospitalized, besides causing loss of livestock and
damage to environment. The State Govt. of Andhra
Pradesh, District Administration, Vishakhapatnam and
National/ State Disaster Response Force facilitated in

evacuation of inhabitants up to a distance of 3 km radius.

MoEF&CC’s Requlatory Framework

7. That, MoEF&CC is the nodal Ministry under Govt. of India
mandated to take steps for pollution control and
environmental conservation, among other things. To
achieve its mandate, the MoEFCC administers various acts

including Environment (Protection) Act, 1986.



8. That, two sets of rules have been notified to put in place a
regulatory mechanism aimed at avoiding chemical
accidents in industrial units viz. Manufacture, Storage and
Import of Hazardous Chemicals Rules, 1989 [MSIHC Rules,
1989] and Chemical Accidents (Emergency Planning,
Preparedness and Response) Rules, 1996 [CAEPPR Rules,
1996]. Key responsibilities have been assigned to various
State Government/ Central Government Departments
under the provisions of MSIHC Rules, 1989 and CA(EPPR)
Rules, 1996 with the objective to prevent major chemical
accidents arising from industrial activities and limiting the
effects of such accidents on human health and

environment.

9. That, the MSIHC Rules, 1989 require the occupier to
provide necessary information that is likely to cause major
accidents and affect general public during a major accident
at the site which include submission of information on
usage/ storage/ manufacture of hazardous chemicals, seek
approval of sites, prepare on-site emergency plan and

safety reports, undertaking safety audits and mock-drills



etc. The occupier is required to comply with above
mentioned rule provisions with concerned authorities

desighated under Schedule-5 of the rules.

10. That, to complement the provisions of MSIHC Rules, 1989,
the CAEPPR Rules, 1996 provide statutory backup for
setting up a Crisis Management framework and associated
organizational support in the country. The Chemical
Accidents (EPPR) Rules, 1996 envisage a Four-tier Crisis
Management System in the country at the Central, State,
District and Local levels. A Central Crisis Group has been
constituted in compliance with Rule 3 under the
chairmanship of Secretary (EF&CC). A Central Crisis Group
Alert System i.e. Red Book has also been brought in
compliance with Rule 4 to facilitate quick information
exchange during chemical emergencies. The Red Book
contains name, address and contact details of Central and
State Nodal authorities, relevant national agencies/
institutes pertaining to chemical (industrial) disaster
management. The Red Book is hosted on the website of

MoEFCC and being updated regularly. A virtual crisis control



room is also set-up in the MoEFCC to coordinate with State
Authorities  during chemical (industrial) accident

emergencies.

11. That, Styrene is listed at S.No. 583 of Part-II of Schedule 1
signifying it as a hazardous chemical. Further as per
Schedule 4, the Polymerization operation/ process is
identified as a notified ‘industrial activity’. Hence, the
operations of the industry fall under listed ‘industrial
activity’ and the accident of styrene gas leakage qualified

as a ‘major accident’ under MSIHC Rules, 1989.

12. That, the Ministry previously filed affidavit 14.05.2020
before the Hon’ble Tribunal in the matter mentioning the
MSIHC Rules, 1989 and the CAEPPR Rule, 1996 provisions
including division of responsibilities among various Central/
State Authorities as per the Schedule 5 of MSIHC Rules,
1989. It was also submitted before the Hon’ble Tribunal
that among all authorities, the State Chief Inspector of
Factories (CIFs) (appointed under the Factories Act, 1948)

are the nodal agencies that have been assigned



responsibilities in line with their mandatory obligations
under the Factories Act, 1948 for addressing issues related
to operational safety. The role of Petroleum and Explosives
Safety Organization (PESO), established under the
Explosives Act, 1884, was also brought to the knowledge of
the Hon’ble Tribunal, as the nodal agency to approve the
sites of industrial installation and isolated storages with
regard to hazardous chemicals. A copy of the Affidavit is

attached for reference. [Annexure-A]

Action by MoEF&CC

13. That, the Ministry, in its earlier affidavit, has mentioned the
action undertaken by it which primarily comprised of follow-
up and coordination with the concerned State Government
Departments viz. Andhra Pradesh State Pollution Control
Board, Directorate of Industrial Safety and Health (DISH)/
Chief Inspector of Factories as well as Central Pollution

Control Board (CPCB). [Annexure-A]

14. That, to contain the situation of gas leakage at the site of

the industry, the MoEF&CC had convened the meeting of



Central Crisis Group (CCG), constituted under CA(EPPR)
Rules, 1996 on 08.05.2020 under the Chairmanship of
Secretary (EF&CC). During the meeting, suggestions were
sought from all stakeholders, including chemical experts.
The above fact has already been brought to the notice of

Hon’ble Tribunal in previous affidavit. [Annexure-A]

15. That, the Central Government i.e. MoEF&CC and other
stakeholders viz. Central Pollution Control Board (CPCB),
Department of Chemical and Petro-chemicals) and National
Disaster Management Authority (NDMA) had issued
advisories to the State Governments, from time to time, to
comply with the regulations/ statutes already notified to
ensure chemical safety. It was further advised to undertake
measures to deal with issues arising out of operational

safety and chemical accidents. [Annexure-B]

Cognizance of matter/ Order by Hon’ble Tribunal

16. That, the Hon'ble NGT took suo motu cognizance of the

styrene gas leakage incident on 08.05.2020 and



constituted a 6-member Committee comprising of the

following members:

a. Justice B. Seshasayana Reddy, Former Judge, A.P.

High Court;

b. Prof. Ch V Rama Chandra Murthy, Former Vice

Chancellor, Andhra University, Vizag;

c. Professor Pulipati King, Head of Chemical Engineering

Department, Andhra University, Vizag;

d. Member Secretary, Central Pollution Control Board;

e. Director, CSIR-Indian Institute of Chemical

Technology; and

f. Head, National Environmental Engineering Research

Institute, Vizag

17. That, the Committee was asked to report the following:

I The sequence of events;



ii. Causes of failure and persons and authorities

responsible therefor;

iii. Extent of damage to life, human and non-human;
public health; and environment - including, water,

soil, air;

iv. Steps to be taken for compensation of victims and
restitution of the damaged property and

environment, and the cost involved;

V. Remedial measures to prevent recurrence;

vi. Any other incidental or allied issues found relevant.

The Committee was asked to visit the site and submit
report on the above-mentioned points and was given
liberty to take assistance of experts, individuals and

institutions as may be considered necessary.

18. That, the Committee submitted its report to the Hon'ble
Tribunal on 28.05.2020, which was duly considered. Based

on the report, the Hon’ble tribunal passed further directions



and asked various Central/ State authorities to comply with
the directions. The following directions were passed by

Hon’ble Tribunal:

« The amount of Rs. 50 crores deposited by the
Company with the District Magistrate,
Vishakhapatnam will stand appropriated towards
part liability and interim compensation to be spent
for restoration of the environment and
compensation for victims in accordance with the

restoration plan to be prepared.

« Restoration plan may be prepared by a Committee
comprising two representatives each of MoEF&CC,
CPCB and three representatives of State
Government to be named by the Chief Secretary,
including the District Magistrate, Vishakhapatnam
and such other concerned Departments within two
months from today. MoEF&CC will be the nodal

agency for the purpose.



Final quantification of compensation may be
assessed by a Committee comprising
representatives of MOEF&CC, CPCB and NEERI. The
said Committee will be at liberty to associate/co-opt
any other expert institution or individual. The
Secretary, MoEF&CC may ensure constitution of
such Committee within two weeks from today. The
Committee may give its report within two months
thereafter. MoEF&CC will be the nodal agency for

the purpose.

The Chief Secretary, Andhra Pradesh may identify
and take appropriate action against persons
responsible for failure of law in permitting the
Company to operate without statutory clearances
within two months and give a report to this

Tribunal.

In view of the stand of the State PCB and the
Company that it will not recommence its operation

without requisite statutory clearances, we direct



that if any such statutory clearances are granted
and the Company proposes to recommence, this
aspect must be brought to the notice of this

Tribunal so that compliance of law is ensured.

« The MoOEF&CC may also constitute an Expert
Committee to suggest ways and means to revamp
monitoring mechanism to check and prevent
violation of environmental norms and preventing
any such recurrence in future in any of the
establishments dealing with hazardous chemicals. A
special drive may be initiated in this regard. An
action taken report may be furnished within three

months from today.

19. That, apart from the proceedings being heard in the matter
of M/s LG Polymers, the Hon'ble tribunal has linked the
following matters to be heard along with the matter of M/s
LG Polymers being similar in nature i.e. cases related to

chemical (industrial) accident:



The common issue requiring deliberations in all the
mentioned cases was related to action taken by MoEFCC
w.r.t. revamping of monitoring mechanism and action
taken to ensure the safety of operations in industries

dealing with hazardous chemicals.

Follow-up Action by MoEFCC

20. That, to comply with the order/ directions passed by
Hon’ble Tribunal, the Ministry examined the order in detail
and based on the core competencies and technical
expertise available with various stakeholders, a
methodology was devised to execute the work directed vide
order dated 01.06.2020. Further, it was also noted that the
orders of the Hon'’ble Tribunal were challenged in the
Hon’ble Supreme Court by M/s LG Polymers, and the apex
Court, upon hearing the matter, had stayed the operation
of Para 40 of the order for a brief period of time. Thereafter,
in consultation with the legal cell of the MoEFCC, follow-up

action was initiated in the matter.



W.r.t. ‘Preparation of Restoration Plan’ and ‘Finalization of

Compensation’

21. That, In pursuance of the orders dated 015t June 2020 of
Hon’ble Tribunal in OA No. 73/2020 (In re: Gas Leak at LG
Polymers Chemical Plant in RR Venkatapuram Village,
Visakhapatnam in Andhra Pradesh) & connected matters
viz. Review Application No. 19/2020 of M/s LG Polymers
India; OA No. 76/2020 (Earlier OA No. 68/2020 (S2)) in
the matter of EAS Sarma Vs Union of India & Ors.; OA No.
80/2020 (Earlier OA No. 73/2020 (SZ)) in the matter of
Centre for Wildlife and Environmental Litigation Foundation
Vs. Union of India & Ors., the Competent Authority in the
MoOEF&CC i.e. Secretary (EF&CC) had approved the
constitution of two Committee(s) for the purpose of
‘Preparation of Restoration Plan’ and ‘Final Quantification of
Compensation’. Both the Committees were given specific
‘Scope of Work’, in terms of Hon’ble Tribunal’s order dated
01.06.2020. A copy of the ‘Committee constitution order’
dated 21.07.2020 is placed for reference of Hon'ble

Tribunal. [Annexure-C]



22. That, pursuant to the receipt of nominations from various
agencies, the composition of the committees constituted by
MoEF&CC was in line with the directions of the NGT, as

follows:

Committee for ‘Finalization of Restoration Plan’

. Dr. S. C. Garkoti, Adviser, MOEFCC - Chairman

. Shri A. K. Pateshwary, Director, IA (Industry-II),

MoEFCC

. Dr. Prashant Gargava, Member Secretary, CPCB

« Shri Dinbandhu Gouda, Divisional Head (IPC-I) &

Additional Director, CPCB

. Shri Bharat Sharma, Addl. Director and Incharge, CPCB

Regional Directorate, Pune

. Shri A Ramchand, Chief Environmental Engineer, APPCB

. Shri D. Chandra Sekhara Varma, Director of Factories,

Govt. of Andhra Pradesh



. Shri V. Vinay Chand, District Magistrate (DM),

Vishakhapatnam

. Dr. Dharmendra K. Gupta, Director, HSM Division -

Member Convenor

Committee for ‘Finalization of Compensation’

. Dr. Prashant Gargava, Member Secretary, CPCB -

Chairman

. Dr. Hemant Bherwani, Sr. Scientist, NEERI

« Shri Amardeep Raju, Addl. Director/ Scientist-E,

MoEFCC (handling violation projects)

. Dr. Dharmendra K. Gupta, Director, HSM Division -

Member Convenor

23. That, as per the order dated 21.07.2020, the work related
to ‘Preparation of Restoration plan’ was sub-divided into
two parts i.e. ‘Plan for Restoration of environmental media
viz. air, water and soil quality’ and ‘Plan for Restoration and

Compensation plan for damage to property, health, crops,



24,

25.

livestock etc.” The CPCB (technical arm of the
MoEF&CC) was made nodal agency for preparation of ‘Plan
for Restoration of environmental media viz. air, water and
soil quality’” and the District Administration headed by
District Collector was made nodal agency for ‘Plan for
Restoration and Compensation plan for damage to

property, health, crops, livestock etc.’.

That, the CPCB as well as District Administration,
Vishakhapatnam was asked to submit respective
‘Restoration Plans’ to MoEFCC for compilation/ integration,
review and examination, and based on the suggestions of
the Committee constituted for ‘Finalization of Restoration
Plan’ under the chairpersonship of Dr. Satish C. Garkoti,

Adviser, MoEFCC, the plans shall be finalized.

That, after the preparation of a ‘Final Restoration Plan’, the
Committee constituted for ‘Finalization of Compensation’
under the chair-personship of Dr. Prashant Gargava,
Member Secretary, CPCB shall consider the consolidated

Restoration-cum-Compensation Plan and finalize the



compensation on certain criteria (to be arrived), and make
its recommendations to the MoEFCC, which shall be further

submitted to Hon’ble Tribunal for its perusal.

26. That, the First (1) meeting of the Committee constituted
for ‘Preparation of Restoration Plan’ was convened under
the chairmanship of Dr. Satish C. Garkoti, Adviser, MOEFCC
on 17.08.2020 at 3 P.M. through video-conferencing. All
the members of the Committee attended/ represented in
the meeting. The Committee in its deliberations discussed
the technical aspects with regard to the availability of
technical/ scientific data available w.r.t. pollution of
environmental media as well as need for further data
collection. The Committee also deliberated on the extent of
area to be covered for preparation of restoration plan as
well as identify the compensation coverage. The Committee
took cognizance of the fact that detail modelling/ technical
studies have been carried out by the High Power Committee
constituted by State Govt. of Andhra Pradesh, which has
established that the impact zone is about 3kms of the unit,

with majority of the impact in windward side. The



Committee also considered that in view of the expertise
required for assessment of environmental damages and
preparation of the restoration plan for air, water, soil
components, CPCB may onboard CSIR-NEERI. The Minutes

of the said meeting are annexed.[Annexure-D]

27. That, CPCB vide its letter dated October 09, 2020 had
informed that it has initiated the process of on-boarding
CSIR-NEERI and awarded a project to CSIR-NEERI with the

following objectives:

. To collect and analyse the baseline and post impact

data of air, water and soil pollution parameters

« To collect data related to population impact due to

the leak

« To collate and finalize various economic methods
which can be utilized for monetary damage

assessment



To collect data for primary assessments related to
economic assessments and utilization of

econometric tools for finalization normalized value

To compute environmental damages in monetary

terms

To assess existing environmental quality data for

air, water soil

To monitor ambient air quality, surface water,
ground water and soil within the industry and in

surrounding villages within 3 km region for styrene

To assess the microbiological diversity (bacteria
and fungi) of soil within and surrounding villages

(within 3 km) of industry

To collect primary health and secondary health
data from the primary health centers (PHCs)/
hospitals and personal questionnaire data on

human health in the study area



. To assess the impacts on environmental media
w.r.to air, water and soil due to the uncontrolled

Styrene vapor release

. To prepare a Plan for Restoration of Environmental
Media viz. air, water and soil quality. [Annexure-

E]

28. That, the representative of APPCB, vide email dated
18.09.2019 had informed that the District Collector, Vizag
has constituted a sub-committee for preparation of
restoration and Compensation plan for damage to property,
Health, Crops, Livestock etc. The sub-committee met on
14.09.2020 requested for 15 days more time for submitting

the report. [Annexure-F]

29. That, vide letter dated 19.10.2020 (Received on
28.10.2020), the District Collector, Vizag submitted the
Report on ‘Restoration and Compensation Plan for damage
to health, property, crops, livestock etc. (Sub Component-
2) to the Ministry of Environment Forest and Climate

Change. [Annexure-G]



30. That, the first (1%t) meeting of the MOoOEFCC Nodal
Committee constituted for ‘Finalisation of Compensation’
was convened under the chairmanship of Dr. Prashant
Gargava, Member Secretary, CPCB on 10.09.2020 at 11
A.M. During the deliberation, the Committee noted that
finalizing the compensation is a follow-up activity and can
be undertaken once the ‘Final Restoration Plan’is in place.
The Committee also noted that for finalization of
compensation specific skill, expertise would be required,
and hence, independent experts can be on-boarded to
support and guide the Committee. During the meeting,
CPCB and CSIR-NEERI informed that the study would take
at least five (5) months to complete. In view of the time
required for completion of activities, the Committee further
asked MoEF&CC to seek additional time from the Hon’ble

Tribunal. [Annexure-H]

W.r.t. revamping of monitoring mechanism

31. That, requisite inputs were sought from IA (Monitoring)

Division of MoEF&CC w.r.t. revamping of monitoring



mechanism and applicability of M/s LG Polymers. It was
conveyed that the unit falls in Category 'A' under the EIA
Notification, 2006. The unit had been operating without EC
and the company has applied for EC in 2018 to the SEIAA
under the 'Violation ' category. As per the Hon’ble Tribunal
Order dated 01.06.2020, 'Failure of Monitoring mechanism'
was one of the issue under consideration. It is further,
submitted that this Ministry is handling the revamping of
monitoring mechanism in OA No 837 of 2018 in the matter
of Sandeep Mittal vs Uol and the same is under

formulation.

W. r. t. consideration of EC of M/s LG polymers by MoEF&CC

32. That, requisite inputs were sought from IA (Violation)
Division of MoOEF&CC handling EC related case of LG
Polymers. It was conveyed that, under the Environment
(Protection) Act, 1986 read with Environment (Protection)
Rules, 1986, Ministry of Environmental Forest and Climate
Change has issued a Notification number S.0. 1533(E)

dated 14.09.2006. Under the provision of the EIA



Notification, 2006, all new projects or activities listed in the
Schedule to the EIA Notification 2006 or the expansion or
modernization of existing projects or activities listed in the
Schedule to the EIA Notification 2006 with addition of
capacity beyond the limits specified for the concerned
sector, that is, projects or activities which cross the
threshold limits given in the Schedule, after expansion or
modernization or any change in product —-mix in an existing
manufacturing unit included in Schedule beyond the
specified range, shall be undertaken, only after receipt of
the prior environment clearance from the Central
Government (Ministry of Environment, Forest and Climate
Change) or by the State Level Environment Impact
Assessment Authority ("SEIAA”), as the case may be. It
is submitted that, the Central Government under sub
section (3) of section 3 of the Environment (Protection) Act,
1986, in accordance with the procedure specified in the EIA

Notification, 2006, duly constitutes SEIAA in the States.

Categorization of Projects and activities: -




33.

34.

All projects and activities are broadly categorized into two
categories- Category A and Category B, based on the
spatial extent of potential impacts and potential impacts on

human health and natural and man-made resources.

All projects and activities included as Category ‘A’ in the
Schedule, including expansion and modernization of
existing projects or activities and change in product mix,
shall require prior environmental clearance from the
Central Government in the Ministry of Environment and
Forests (MoEF) on the recommendations of an Expert
Appraisal Committee (EAC) constituted by the Central

Government for the purpose of this notification.

All projects or activities included as Category ‘B’ in the
Schedule, including expansion and modernization of
existing projects or activities, but excluding those which
fulfil the General Conditions (GC) stipulated in the
Schedule, will require prior environmental clearance from
the State/Union Territory Environment Impact Assessment

Authority (SEIAA). The SEIAA shall base its decision on the



35.

recommendations of a State or Union Territory Level Expert
Appraisal Committee (SEAC). In the absence of a duly
constituted SEIAA or SEAC, a Category 'B’ project shall be

considered at the Central Level.

That, under the provisions of the EIA Notification, 2006,
Environment Clearance for Petrochemical based processing
(process other than cracking reformation and not covered
under the complexes) are covered under entry 5 (e) of the
Schedule to the EIA Notification, 2006. The entry 5(e) of

the Schedule of EIA Notification 2006 provides as follows;

Project or |Category with threshold | Conditions, if
Activity limit any
A B
5 Manufacturing/Fabrication
(1) (2) (3) (4) (5)
5 (e)|Petroleum Located Located in |General as
products and |outside the |a notified |well as




petrochemical
based
processing
such as
production of
carbon black
and electrode
grade
graphite
(process
other than
cracking &
reformation
and not
covered
under the

complexes)

notified
industrial

area/estate

industrial
area/

estate.

specific
condition

shall apply.

Note:

Manufacturing
of products
from polymer
granules is

exempt




36. It is submitted that the projects or activities or the
expansion or modernization of existing projects or activities
requiring prior environmental clearance under the
Environment Impact Assessment Notification, 2006
entailing capacity addition with change in process or
technology or both undertaken in any part of India without
obtaining prior environmental clearance from the Central
Government or by the State Level Environment Impact
Assessment Authority, as the case may be, duly constituted
by the Central Government under sub-section (3) of
Section 3 of the said Act, shall be considered a case of
violation of the Environment Impact Assessment
Notification, 2006. The Ministry of Environment Forest and
Climate Change (MOEF&CCQC) issued Notification S.O 804 (E)
dated 14.03.2017 to bring such projects and activities
(case of violation) in compliance with the environmental
laws at the earliest point of time, rather than leaving them
unregulated and unchecked, which will be more damaging

to the environment.



37. It is further submitted that the MOEF&CC Vide Notification
dated 14.03.2017 opened a window of 6 months
(14.03.2017 to 13.09.2017) and further one-month
window (14.03.2018 to 13.04.2018) in compliance to
Hon’ble High Court of Madras order dated 14.03.2018 for
the projects which failed to obtain prior environmental

clearance in accordance with EIA Notification, 2006.

38. That, M/s. LG Polymers India Private Limited located at Sy.
No.s 29 to 45, 83/1 and 83/3, Industrial Zone, RR
Venkatapuram Village, Pendurti Mandal, Visakhapatnam
District, Andhra Pradesh, had undergone expansion of the
existing unit without obtaining prior Environmental
Clearance. M/s. LG Polymers India Private Limited had filed
the application to SEIAA, seeking Environmental Clearance
under Ministry’s Notification S.0. 804 (E) dated
14.03.2017. Application was submitted to SEIAA on
12.04.2018 as Category B project (Proposal No.
SIA/AP/IND2/24594/1900) covered under item 5 (e) of the

Schedule to the EIA Notification, 2006.



39.

40.

M/s. LG Polymers India Private Limited submitted the
proposal to SEIAA for manufacturing of Polystyrene and
Expandable polystyrene. Proposal was considered by the
SEAC and SEIAA in the 128th and 120th meetings,

respectively.

The project proponent (M/s. LG Polymers India Private
Limited) in the said meetings informed that they have filed
their application to the SEIAA, Andhra Pradesh instead of
filling to the MOEF&CC as their project comes under
Category 'A' and requested to transfer the file to MOEF&CC.
The SEIAA recommended transferring this proposal to the
MoEF&CC, Government of India, New Delhi for further
processing. Accordingly, SEIAA vide Iletter dated
07.01.2020 transferred the proposal to the Ministry, which
was received in the Ministry in March 2020. Proposal was
considered on 19.05.2020 in 33rd meeting by the Expert
Appraisal Committee (EAC), constituted for regularization
of proposals submitted under violation of EIA Notification,
in terms of the provisions of the Notification dated

14.03.2017.



41. EAC in the said meeting after detailed deliberations and
thorough examination of the proposal, recommends the
instant proposal to be deferred till the outcome of Hon'ble
NGT, Hon’ble High Court of AP and reports of Committees
constituted by NGT, MOEFCC, Govt. of AP, NDRF, CPCB,
NDMA and NEERI is made available to the committee for
facilitating proper appraisal of the project which will be
restricted to existing production capacity (415 TPD ) being

operated without prior Environmental Clearance

W.r.t. addressing safety related issues in industries handling

hazardous chemicals

42. That, apart from the directions given by the Hon’ble
Tribunal, the MoEF&CC has been examining the
recommendations of the High Power Committee (HPC)
constituted by State Govt. of Andhra Pradesh. A
representative was also nominated in this regard to the HPC
on behalf of MOEFCC/ CPCB. The HPC covered four aspects

in its recommendations viz.

i About operation of M/s LG Polymers;



ii. Technical suggestions regarding Styrene
industries;

iii. Technical suggestions reqgarding Hazardous

Chemical Industries; and

iv. Technical suggestions regarding Hazardous

Chemical Industries located close to Residential

areas/habitations, besides other suggestions. The

summary of recommendations w.r.t. above four

aspects is also attached. [Annexure-I]

43. That, it is submitted that while the stakeholders have been
engaged in the coordinating the matters related to M/s LG
Polymers, Vishakhapatnam and other accident issues, the
ongoing pandemic situation coupled with restrictions on
meetings/ movements/ work from home directions/ COVID
infections in the work-space, has severely impacted the
normal conduct of business. In such ongoing scenario, the
pace of execution of activities is also hampered. However,
sincere efforts are made to not only comply with the

directions of the Hon’ble Courts/ Tribunals but also handle



44,

45,

increasing number of accident cases and issues arising out

of it.

That, after the incident of chemical accident (styrene gas
leakage) at M/s LG Polymers, Vishakhapatnam, there has
been a series of major/ minor chemical accidents across the
country which has immensely increased the official
coordination issues (like court matters/ RTI/ grievances
etc.) to be dealt by the same set of officials/ agencies at

Central/ State level.

That, in light of the foregoing and considering that the
studies to be convened for preparation of ‘Restoration plan’
are highly skilled and technical, it is prayed that Hon’ble
Tribunal may take a lenient view and condone the delay
in favor of stakeholder agencies for not meeting the
deadlines prescribed vide order dated 01.06.2020.
However, considering that, the work has been going on and
CSIR-NEERI has been on-boarded and District Agencies
have also sought additional time, Hon’ble Tribunal may

like to grant additional time for completion of the rest



of the activities and subsequent consideration of the
‘Restoration Plan’ by the committees constituted by
MoOEF&CC for finalizing the compensation. In the
meantime, the Ministry would also deliberate on the
recommendations of the HPC to make technical
recommendations on the ‘operation of industries dealing in
hazardous chemicals’. The Hon’ble Tribunal shall be
apprised about the action status and apprise the about the

Same.

46. That, in view of the aforementioned facts, circumstances
and action initiated by MoEF&CC in coordination with other
stakeholders, this Hon’ble Tribunal may kindly be pleased

to pass appropriate order(s).

DEPONENT

VERIFICATION

I, the above named deponent do hereby verify that the contents

of the above affidavit are true and correct on the basis of official



record maintained by the Respondent No. 1 in daily course of its
business, no part of it is false and nothing material has been

concealed there from.

Verified at ............. .on this the ........ day of October, 2020.

DEPONENT



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

Original Application No. 73 of 2020

In re: Gas Leak at LG Polymers Chemical Plant in RR Venkatapuram

Village Visakhapatnam in Andhra Pradesh

REPLY AFFIDAVIT ON BEHALEF OF MINISTRY OF ENVIRONMENT,
FOREST AND CLIMATE CHANGE

MOST RESPECFULLY SHOWETH:

I, Dharmendra Kumar Gupta, currently working as Scientist- F/
Director in the Hazardous Substances Management Division of the Ministry
of Environment, Forest and Climate Change (MoEF&CC), New Delhi, do

hereby solemnly affirm and state as under: -

1. That I, in my official capacity of as Scientist-F/ Director, Hazardous
Substances Management Division, Ministry of Environment, Forest and
Climate Change (MoEF&CC), New Delhi one of the Respondents in the
above mentioned matter, am conversant with the facts and
circumstances of the case on the basis of official records available, and

as such authorized and competent to swear this affidavit.

2. It is submitted at the very outset that the instant respondent denies
each averment and/ or submission made by other respondents which
are contrary to and inconsistent with the averments made and facts
stated in the present reply. It is submitted that only those facts, which
have been expressly admitted by the instant Respondent in the
present reply, be considered as an official position on behalf of the

MoEF&CC.

3. That a short affidavit is being filed by the answering respondent at this
stage highlighting the regulatory framework and action taken by the
Ministry so far. The respondent craves leave and liberty to file a
detailed Counter Affidavit to the aforesaid application, as and when

required.



4. That in the instant matter Hon’ble Tribunal has taken suo moto

cognizance of a chemical (industrial) accident that occurred at M/s LG
Polymers India Pvt. Limited, Vishakhapatnam, Andhra Pradesh during
early morning (around 3:45 AM) on 07.05.2020 due to leakage of
Styrene gas from one of the storage tanks. The styrene gas was used
as a raw material in the industry. Till now, 12 deaths have been
reported and an estimated 4000 persons are affected due to the
accident. The Govt. of Andhra Pradesh has reportedly evacuated

inhabitants up to a distance of 3 km radius. [Refer Annexure-A]

. That MoEF&CC is the nodal Ministry under Govt. of India mandated to
take steps for pollution control and environmental conservation,
among other things. To achieve its mandate, the MoOEFCC administers

various acts including Environment (Protection) Act, 1986.

. That two sets of rules have been notified to put in place a regulatory
mechanism aimed at avoiding chemical accidents in industrial units
viz. Manufacture, Storage and Import of Hazardous Chemicals Rules,
1989 [MSIHC Rules, 1989] and Chemical Accidents (Emergency
Planning, Preparedness and Response) Rules, 1996 [CAEPPR Rules,
1996]. Key responsibilities have been assigned to various State
Government/ Central Government Departments under the provisions
of MSIHC Rules, 1989 and CA(EPPR) Rules, 1996 with the objective to
prevent major chemical accidents arising from industrial activities and
limiting the effects of such accidents on human health and

environment. [Refer Annexure-B and Annexure-C]

. That the MSIHC Rules, 1989 require the occupier to provide necessary
information that is likely to cause major accidents and affect general
public during a major accident at the site which include submission of
information on usage/ storage/ manufacture of hazardous chemicals,
seek approval of sites, prepare on-site emergency plan and safety
reports, undertaking safety audits and mock-drills etc. The occupier is
required to comply with above mentioned rule provisions with

concerned authorities designated under Schedule-5 of the rules.

. That to complement the provisions of MSIHC Rules, 1989, the CAEPPR
Rules, 1996 provide statutory backup for setting up a Crisis

Management framework and associated organizational support in the



10.

country. The Chemical Accidents (EPPR) Rules, 1996 envisage a Four-
tier Crisis Management System in the country at the Central, State,
District and Local levels. A Central Crisis Group has been constituted in
compliance with Rule 3 under the chairmanship of Secretary (EF&CC).
A Central Crisis Group Alert System i.e. Red Book has also been
brought in compliance with Rule 4 to facilitate quick information
exchange during chemical emergencies. The Red Book contains name,
address and contact details of Central and State Nodal authorities,
relevant national agencies/ institutes pertaining to chemical
(industrial) disaster management. The Red Book is hosted on the
website of MOEFCC and updated annually. The last update was done in
November, 2019. A virtual crisis control room is also set-up in the
MoEFCC to coordinate with State Authorities during chemical

(industrial) accident emergencies.

. That Styrene is listed at S.No. 583 of Part-11 of Schedule 1 signifying it

as a hazardous chemical. Further as per Schedule 4, the
Polymerization operation/ process is identified as an ‘industrial
activity’, which is carried out in the unit i.e. M/s LG Polymers India Pvt.

Limited. Hence, the instant unit falls under listed ‘industrial activity’.

That various provisions of the MSIHC Rules, 1989 are briefly described

as follows:
Rule Heading Description
Rule 1 Short Title And|Manufacture, Storage and Import of
Commencement Hazardous Chemical Rules, 1989
Rule 2 Definitions Various terms used in the rules like
Hazardous Chemical, industrial activity,
isolated storage, import, importer,
export, exporter, isolated storage,
major accident, major accident hazard
etc. have been defined.
Rule 3 Duties of | Duties of authorities are specified in
Authorities Schedule 5.
Rule 4 General Responsibility of MAH occupier defined
Responsibility Of [ such as:
The Occupier | (a) identify the major accident
During Industrial | hazards; and




Rule Heading Description
Activity (b) take adequate steps to -

(i) prevent such major accidents and to
limit their consequences to persons
and the environment;

(i) Provide to the persons working on
the site with the information, training
and equipment including antidotes
necessary to ensure their safety.

Rule 5 Notification Of | Occupier should notify about the major
Major Accident chemical accident to concerned

authority and concerned authority shall
undertake full analysis of accident
report and sent to MOEF&CC as
prescribed.

Rule 6 Industrial Activity | Defined industrial activity, isolated
To Which Rules 7 |storage, new industrial activity, existing
To 15 Apply industrial activity are mentioned in

rules for application of Rules 7 to 15

Rule 7 Approval and | Occupier should not undertake any
Notification Of | industrial activity without approval of
Sites concerned authority (as per Schedule

5) and submit a written report as per
the particulars specified in Schedule 7
at least 3 months before commencing
the activity.

Rule 8 Updating of the|Any change in details submitted
site notification | by occupier as per Schedule 7 is
following changes|required to be updated by the way
in the threshold|of submission of an updated report to
quantity the concerned authority.

Rule 9 Transitional Modus of applicability of various rule
Provisions provisions in respect of units operating

prior to these rules as well as new
industrial activity/ isolated storages

Rule 10 |Safety Occupier to conduct safety audit for
Reports [And | new and existing industrial activity and
Safety Audit | prepare a safety reports as per
Reports] Schedule 8 and submit it to concerned




Rule Heading Description
authority

Rule 11 Updating of | Occupier required to make prior
reports under rule | reporting of the proposed modifications
10 in an industrial activity as prescribed

Rule 12 |Requirement for|Concerned authority may ask from
further occupier for additional information in
information to be | industrial activity.
sent to the
authority

Rule 13 |Preparation to on- | Occupier should prepare and keep up-
site emergency | to-date ‘on-site emergency plan’ as
plan by the | specified in schedule 11.
occupier

The occupier required to ensure that a
mock drill of the ‘on-site emergency
plan’ is conducted every six months
and report submit to concerned
authority as per Schedule 5

Rule 14 |Preparation of off- | District collector/ District authority
site emergency | should prepare and keep up-to-date ‘off
plan by the | site emergency plan’ as per format
authority specified in schedule 12.

Rule 15 Information to be | Occupier should inform public of the
given to persons|adjoining areas about the nature of the
liable to be [ major accident hazard; and the safety
affected by a|measures and the "Do's' and ‘Don'ts"
major accident which should be adopted in the event of

a major accident as prescribed

Rule 16 | Disclosures of | Provisions on disclosure of information
Information by concerned authority

Rule 17 | Collection, The occupier should prepare and

Development and
Dissemination of

Information

develop a safety data sheet as specified
in Schedule 9 in respect of a hazardous
chemical handled by him and ensure
that the

information is recorded

accurately and reflects the scientific
evidence used in making the hazard

determination.




Rule Heading Description
Container of hazardous chemical should
be clearly labelled as specified under
rule.

Rule 18 Import of | Any person responsible for importing
Hazardous hazardous chemicals in India should
Chemicals provide prior-information  specified

under the rule to the concerned
authorities prescribed under the rules.
Any person importing hazardous
chemicals should maintain the records
of the hazardous chemicals imported as
specified in Schedule 10 and the
records can be checked by the
concerned authority

Rule 19 Improvement Concerned authority may serve the
Notices improvement notice to occupier in case

of violation of rules

Rule 20 |Power of the|The Central Government may, at any
Central time, by notification in the Official
Government to | Gazette, make suitable changes in the
modify the | Schedules.
schedules

11. That various provisions of the CA(EPPR) Rules,

described as follows:

1996 are briefly

Rule Heading Description
Rule 1 Short Title And| Chemical Accidents (Emergency
Commencement Planning, Preparedness and
Response) Rules, 1996
Rule 2 Definitions Various definition viz. Chemical
accident, industrial pocket, major
chemical accident, industrial activity,
hazardous chemical etc. has been
given in the mentioned rule.
Rule 3 Constitution Of | Provision of constitution of CCG for
Central Crisis | management of chemical accident and




Group functions.
Rule 4 Setting up  of [ Provision of setting up a functional
Crisis Alert | crisis control room, information net
System working system with the State
Governments under Crisis Alrest
System.
Rule 5 Functions of the | Defined responsibilities of
Central Crisis | CCG/provide expert guidance for
Group handling chemical accidents.
Rule 6 Constitution Of | Provisions enabling the State
State Crisis Group | Government to constitute a State
Crisis Group for management of
chemical accidents
Rule 7 Functions of the | Defined responsibilities of SCG/ to
State Crisis Group | deal with chemical accidents and
coordinate efforts in planning,
preparedness and mitigation of a
chemical accident
Rule 8 Constitution of the | The State Government constitute a
District And Local | District and Local Crisis Group for
Crisis Group management of chemical accidents
Rule 9 Functions Of The | Apex body in the district to deal with
District Crisis | major chemical accidents and to
Group provide expert guidance for handling
chemical accidents
Rule 10 [Functions Of The | To deal with chemical accidents and
Local Crisis Group | coordinate efforts in planning,
preparedness and mitigation of a
chemical accident
Rule 11 |[Powers of the| The Members of the Central Crisis
members of the| Group, State Crisis Groups and
Central, State And | District Crisis Groups shall be deemed
District to be persons empowered by the
Crisis Groups Central Government in this behalf
under sub-section (1) of section 10 of
the Environment (Protection) Act,
1986
Rule 12 [ Aid And | Major Accident Hazard installations

assistance for the

provide aid, assist and facilitate




functioning of the | functioning of the District Crisis Group
District and Local | and Local Crisis Group.

Crisis Groups

Rule 13 | Information to the | CCG, SCG, LCG provide information
Public on request regarding chemical
accident prevention, preparedness
and mitigation in the country, state

and industrial pocket respectively.

12. That to prevent chemical (industrial) accidents in the country, the

13.

concerned Central/ State authorities have been delegated
responsibilities as per Schedule 5 of the MSIHC Rules, 1989. Among all
authorities, the State Chief Inspector of Factories (CIFs) (appointed
under the Factories Act, 1948) are the nodal agencies that have been
assigned responsibilities in line with their mandatory obligations under
the Factories Act, 1948 as follows:
Enforcement of directions and procedures in respect of industrial
installations and isolated storages covered under the Factories
Act, 1948, dealing with hazardous chemicals and pipelines
including inter-state pipelines regarding-
i.  Notification of major accidents as per Rule 5(1) and 5 (2).
ii.  Notification of sites as per Rules, 7 to 9.
iii. Safety reports as per Rules, 10 to 12.
iv. Preparation of on-site emergency plans as per Rule 13.
V. Preparation of off-site emergency plans in consultation with
District Collector or District Emergency Authority as per S. No. 9

of this schedule.

Similarly, the MSIHC Rules, 1989 mandates Petroleum and Explosives
Safety Organization (PESO), as the nodal agency to approve the sites

of industrial installation and isolated storages.

That the PESO and CIFs while giving site-specific approvals to
industrial units and isolated storages are expected to ensure
preparation of on-site emergency plans & safety reports by units,
reviewing the details of mock-drills conducted and implementation of
Standard Operating Procedures (SOPs) of industrial operation by the

unit from industrial safety point of view.



14. That pursuant to the reporting of the accident in national media, the
Ministry followed up the matter with concerned State Government
Departments viz. Andhra Pradesh State Pollution Control Board,
Directorate of Industrial Safety and Health (DISH)/ Chief Inspector of
Factories as well as Central Pollution Control Board (CPCB). The
meeting of Central Crisis Group (CCG), constituted under CA(EPPR)
Rules, 1996 was convened on 08.05.2020 under the Chairmanship of
Secretary (EF&CC) wherein suggestions were invited from all
stakeholders including chemical experts to contain the situation at M/s

LG Polymers India Pvt. Limited, Vishkhapatnam.[Refer Annexure-D]

15. That the MoEFCC has asked the State Government of Andhra Pradesh
and Chairman, State Pollution Control Board to submit a detailed
report to it under the provisions of Rule 4(2) of MSIHC Rules, 1989
within a stipulated time period of 90 days. Further the MoEFCC, has
also shared with all States/ UT administrations, the latest version of
Crisis Alert System i.e. Red-Book along with the contact details of
nodal officer dealing with Chemical (industrial) accidents. [Refer

Annexure-E]

16. That in view of the aforementioned facts, circumstances and action
initiated by MoEFCC, this Hon’ble Tribunal may kindly be pleased to
pass appropriate order(s).

DEPONENT

VERIFICATION

I, the above named deponent do hereby verify that the contents of the
above affidavit are true and correct on the basis of official record maintained
by the Respondent No. 1 in daily course of its business, no part of it is false

and nothing material has been concealed there from.

Verified at .............. on this the ........ day of May, 2020.

DEPONENT



Report on the Styrene gas leakage happened at M/s LG Polymers India Pvt.
Limited, Vishakhapatnam (Andhra Pradesh)

About the accident

A chemical (industrial) accident occurred during the early morning (around 3:45 AM) on
07.05.2020 at M/s LG Polymers India Pvt. Limited, Vishakhapatnam, Andhra Pradesh
due to leakage of Styrene gas from one of the storage tanks. The styrene gas was used
as a raw material in the industry. As of now, 12 deaths have been reported and an
estimated 4000 persons are affected due to the accident. The Govt. of Andhra Pradesh

has reportedly evacuated inhabitants’ up to a distance of 3 km radius.

Follow-up by MoEFCC

2. Pursuant to the reporting of the accident in national media, the Ministry followed

up the matter with concerned State Government Departments viz. State Pollution
Control Boards, Directorate of Industrial Safety and Health (DISH)/ Chief Inspector of
Factories as well as Central Pollution Control Board (CPCB) Head Office, CPCB Regional
Office, Chennai and MoEFCC Regional Office Chennai. Two separate meetings through
video conferencing were held on 08.05.2020 i.e. (i) between MoEFCC and State
Government of Andhra Pradesh and (ii) meeting of Central Crisis Group (CCG),
constituted under CA(EPPR) Rules, 1996.

Responses by Agencies

3. Preliminary Responses were received from CPCB and MoEFCC RO Chennai.
Subsequently, response was also received from APPCB. The CPCB R.O. Chennai has
shared a detailed report on 08.05.2020 (Refer Annexure-1). Based on the inputs
received and discussion with concerned officials at Central/ State Government level and

CCG members, the information is compiled.

About the Unit
4. M/s LG Polymers India Pvt. Ltd was established in 1961 as "Hindustan Polymers"

for manufacturing Polystyrene and its Co-polymers at Visakhapatnam, India. The unit
merged with McDowell & Co. Ltd. of UB Group in 1978. Subsequently, it was taken over
by LG Chem (South Korea) and renamed as LG Polymers India Private Limited (LGPI) in



July, 1997. The industry is spread in an area 213 acres near RRV Puram, Naidu Thota,
Visakhapatanam. Presently, LGPI is one of the leading manufacturers of Polystyrene
and Expandable Polystyrene in India. The Styrene monomer (raw material) is
completely imported by the unit. The unit was not in operation and shutdown from last
45 days and the leakage had happened during preparation of the plant for resuming

operations.

Status of approvals and Compliance
5. The unit has been issued Consent to Operate by APPCB to manufacture 313 TPD

of polystyrene and 102 TPD of expandable polystyrene, which is valid up to
31.12.2021.

6. The unit is connected with CPCB Online Continuous Emission Monitoring System
(OCEMS) for transmitting real time emission & effluent data to CPCB servers. On
24.03.2020, the unit had sent a mail to CPCB stating the stoppage of plant operations.
CPCB reported that as per the OCEMS data available with it, no values were recorded
between 24.03.2020 (around 13:00 hrs) and 05.05.2020. Further, the OCEMS was
reactivated around 9:45 AM on 06.05.2020.

7. The unit falls under the Environmental Impact Assessment Notification, 2006. It
applied for EC in 2018 under Violation category to the State Environmental Impact
Assessment Authority. Subsequently, it was established that it is a ‘Category A’ project
and should be considered at the central level. The Ministry is yet to receive transfer

proposal from SEIAA.

Details of leakage

8. The unit have two raw material (styrene monomer) storage tanks of 2500KL and
3500KL. Apart from the main storage tanks, three standby tanks of Styrene Monomer
are also established in the unit. All the tanks were provided with internal cooling
system type of refrigeration to maintain the temperature below 20°C. The styrene gas
(styrene monomer) was reportedly leaked from 2500KL storage tanks in early morning.
The quantity of leaked gas leak is not reported by any agency. It has been reported

that the unit had high volume of raw material storage due to shutdown. It has also



been reported that the failure of refrigeration system is one of the major reason of

accident.

Impact of Styrene gas leakage

9. CPCB has reported that APPCB has monitored the concentration of styrene gas
at 9:30 AM (07.05.2020). The concentration was observed in the range of 1 to 2.5 ppm
in adjoining areas of Venkatapuram, Padmanabhapuram, SC & BC Colony (1 ppm
reported as 4.2mg/m>). As per air quality norms, styrene should not be present in
atmospheric air. The presence of even low concentration of styrene gas in atmospheric

air can cause respiratory discomfort/ illness and skin irritation.

Addressing accident situation
10. The leakage was reportedly arrested at 10:30 AM (07.05.2020) and situation is

under close watch. It is reported that the styrene gas normally decomposes in 12-24

hours, in case there is no further leakage. Accordingly, the NDRF/ SDRF, Distt.
Authorities etc. have rescued the inhabitants of the nearby areas up to a radius of
3kms. As per the latest reports, twelve (12) people and 22 animals have died and an

estimated 4000 persons are affected.

11. CPCB reported that Tertiary Dodecyl Mercaptan (TDM) is used for emulsion
polymerization of styrene monomer and the same chemical is used to neutralize the
residual emissions. It has been reported that 300 litres of TDM was already injected
and an additional 500 Itrs of TDM would be required to complete the neutralisation. It

is understood that the same is being arranged from Gujarat.

Safety related requlations

12. To address the issues related to chemical safety, the Ministry of Environment,
Forest and Climate Change has put in a regulatory mechanism of the Manufacture,
Storage and Import of Hazardous Chemicals Rules, 1989 [MSIHC Rules, 1989] and
Chemical Accidents (Emergency Planning, Preparedness and Response) Rules, 1996
[CAEPPR Rules, 1996] with the support of State Governments. The objective of these
rules is to prevent major chemical accidents arising from industrial activities and

limiting the effects of such accidents on human health and environment. The Rules



mentions indicative criteria for hazardous chemicals and an illustrative list of 684
hazardous chemicals. Styrene is a listed hazardous chemical and as per the literature
avallable i.e. Material Safety Data Sheets, it is identified as a carcinogen with IARC
grouping of 2B i.e. possibly carcinogenic to humans, flammable and can cause eye,

Inhalation and skin irritation, if exposed.

13.  Among other things, the MSIHC Rules, 1989 mandate the following:

e The occupier is required to inform to the authority, in schedule 6, of any major
accident caused due to hazardous chemicals occurring on a site or in a pipeline.

e The concerned authority i.e. Chief Inspector of Factories, shall undertake full
analysis of the major accident and send the requisite information to the MoEF.

e The occupier is required to submit safety report as specified in schedule 8 to
the CIFs.

e The occupier shall prepare and keep updated on-site emergency plan as per
schedule 11, detailing how major accident will be dealt in the industry on the
site.

e An off-site emergency plan shall be prepared by the concerned authority
(District Administration/ Authorities), as in schedule 5, to deal with the

emergencies.

14.  Apart from the above, the Directorate of Industrial Safety and Health have put in
place the Standard Operating Procedures (SOPs) for operation of industries under the
Factories Act, 1948 which is the umbrella legislation governing operation of all

industries with regard to safety and health.

Action by MoEFCC on 07.05.2020
15.  The Joint Secretary (HSMD) has written a DO letter on 07.05.2020 to Special

Chief Secretary (Environment), Andhra Pradesh and Chairman, Andhra Pradesh

Pollution Control Board to take further actions in line with the provisions of MSIHC
Rules, 1989 and CA(EPPR) Rules, 1996. It is requested to send a detailed accident
report within 90 days, as per the provisions of the rules. The report shall be examined

in the Ministry and placed before the Central Crisis Group constituted under the rules.



Action by MoEFCC on 08.05.2020
15. A meeting of the Central Crisis Group, constituted under Rule 3 of the CA(EPPR)
Rules, 1996, was held under the chairmanship of Secretary (EF&CC) at 5:30PM on

08.05.2020 through video-conferencing. The Central Crisis Group comprises of

members from the following Ministries/ Departments/Experts, apart from MoEFCC:
e Ministry of Labour and Employment
e Ministry of Health and Family Welfare
¢ Central Pollution Control Board
e Ministry of Home Affairs Member
e Petroleum and Explosives Safety Organization
e Department of Chemicals and Petrochemicals
e Department of Industrial Policy and Promotion
e Ministry of Agriculture and Farmers Welfare
e Department of Fertilizers
e Ministry of Communications and Information Technology
e Ministry of Road, Transport and Highways- Member
e Ministry of Shipping- Member
e Ministry of Railways (Railway Board)
¢ National Disaster Management Authority
e Central Scientific and Industrial Research - Member, ex-officio
e Expert, Industrial Safety and Health
e Industry Representatives

e Representative, Indian Chemical Council - Member

16.  During the meeting, the Chair informed the Group about the actions taken so far
by the Central as well as State Government to contain the situation as well as status of
leakage at the site of accident i.e. M/s LG Polymers India Pvt. Limited. The Chair also
informed the Group about the video conference meeting held with Chief Secretary and
other senior officials of Govt. of Andhra Pradesh. It was apprised to the Group that due
to failure of refrigeration system and high ambient temperatures, the authorities are
continuously working to keep the existing storages of styrene monomer below 20°C

through water sprinkling.



17. It was further informed that Mercaptan (inhibitor) available in the plant is used
to stabilize another three tanks of Styrene Monomer in the plant and required stocks of
Mercaptan are being arranged from Gujarat. The Group noted that a team from
National Environmental Engineering Research Institute (CSIR-NEERI) is already at the
site to aid, assist and advise the authorities to control the situation. After detailed
deliberations, the Chair requested the members to submit their suggestions on the
situations that could further help in keeping the storage of Styrene monomer under
control in absence of refrigeration system. The Minutes of the Meeting are placed at

Annexure-2 for reference.
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Annexure-1

Central Pollution Control Board

Regional Directorate, Chennai

Dated: 07.05.2020

Preliminary Report on M/s LG Polymers India Pvt Ltd, Vishakhapatnam

M/s LG Polymers India Pvt Ltd was established in 1961 as "Hindustan Polymers" for
manufacturing Polystyrene and its Co-polymers at Visakhapatnam, India. It Merged with Mc
Dowell & Co. Ltd. of UB Group in 1978. It was taken over by LG Chem (South Korea),
Hindustan Polymers was renamed as LG Polymers India Private Limited (LGPI) in July, 1997.
The industry is spread in an area 213 acres near RRV Puram, Naidu Thota, Visakhapatanam.It is
an old Category A industry and applied for EC under violation window, which is under
consideration of MOEFCC. The unit is having Consent to Operate issued by APPCB to
manufacture 313 TPD of polystyrene and 102 TPD of expandable polystyrene valid upto
31.12.2021. The chemical Styrene (which was leaked) used as raw material is completely

imported.

An accident is reported to have occurred in M/s. L.G Polymers India Pvt Ltd,
Visakhapatnam at 03:45AM on 07.05.2020. The company has stored styrene monomer in
vertical MS storage tanks of 2500 KL and 3500 KL capacity provided with internal cooling
system through refrigeration. Styrene from one storage tank of 2500 KL got leaked and spread
to surrounding villages of Venkatapuram, Padmanabhapuram, SC&BC Colony. APPCB has
measured the concentrations of styrene in the ambient air at 9:30 AM. As per the monitoring
values the styrene gas was present in the range of 1 to 2.5 PPM (Ippm ~ 4.2 mg/m’) in
Venkatapuram, Padmanabhapuram, SC & BC Colony. Nine people and 22 animals suspected to
have died and estimated 3000 persons are affected. Habitation at Venkatapuram village is near

to the unit at a distance of 0.1km.

The unit is connected with Online Continuous Emission Monitoring System (OCEMS)
for transmitting real time emission & effluent data to CPCB servers. The unit sent a mail to

CPCB on 24.03.2020 stating that the plant operations have been stopped. As per the OCEMS



data available with CPCB, no values were recorded between 24.03.2020 (around 13:00 hrs) and
05.05.2020. It was reactivated around 9:45 AM on 06.05.2020.

The Govt. of AP is reported to have completed the evacuation of habitants up to 2 km
radius. Release of Styrene gas (mist) is presently in controlled stage but not totally arrested.lt is
understood that Tertiary Dodecyl Mercaptan (TDM) used for emulsion polymerization of
styrene monomer, which is being injected to neutralise the residual emissions. 300 litres of TDM
was already injected. The unit may require additional 500 Itrof TDM to complete such
neutralisation. It is understood that the same is being arranged from Gujarat. As per the
information from the management of M/s. L G Polymers, the reaction is not yet totally
controlled, therefore the villagers should be kept aways, till the total gas is decomposed/diluted in
the ambient air. Normally the gas will decompose in 12-24 hrs if there is no further addition

from the storage tanks.



Drum Containing TDM:

Release of styrene gas (mist) is
controlled by emulsion polymerization
of styrene monomer by injecting TDM

( Tertiary Dodecyl Mercaptan).

The unit is using hazardous chemicals mainly the styrene for production of polystyrene
and expandable polystyrene and reported to have complied with MSIHC Rules for storage,
transportation and handling of raw materials. It was reported by the unit that high volume
storage of raw material (styrene) and failure of refrigeration system may be the cause for
accident. Detailed investigation is underway. The unit has however failed to comply with the

MSIHC Rules that has resulted in the accident.

As per records, the unit has proposed for expansion of its installed capacity. As per the
form 1 submitted (dated 22-12-2017) by the industry seeking EC for expansion, under item 8 -
regarding the risk of accidents during construction or operation, it was stated that the unit is
equipped with all inbuilt safety precautions and there will not be any damage to environment or
human health. However, the accident proves that the claim made by the industry is not true and
even the unit has ruled out the risk of accidents from any other causes or due to natural disasters
in their application for expansion. Further, at item 7: regarding the risk of contamination due to
release of pollutant is also ruled out in their application. At item 5: regarding the release of
hazardous substances to air was also ruled out in their application seeking clearance for

expansion.

Recommended Follow-up action

(i)  APPCB to ensure that the unit collects residual waste chemicals including the residue of

emulsion polymerization of styrene monomer generated due to treatment with TDM.

(ii)) The unit shall be directed closed down operations safely in stipulated time period by

ensuring that the premises is free from all raw chemicals, waste-residues, hazardous




(iii)

(iv)

V)

(vi)

(vii)

wastes, spill-material, intermediates, by-products and final product. While doing so,
industry shall take all possible precautions to prevent any leakage from another storage

tank and to prevent any further accidents.

The unit must share the material safety data sheets of the hazardous chemicals handled by

it to concerned departments.

APPCB to carry out spot assessment of soil and groundwater to check for contamination
levels, if required services of an expert agency involved in assessment of remediation of

contaminated sites may be taken.

Condensation of styrene mist, spill of styrene near storage tanks, sprinkling water with
styrene levels might have contaminated soil and sediments in and around the industry.
APPCBs shall therefore direct the industry to demarcate the spill site and other affected
areas so as to carry out preliminary environmental site assessment for soil and
groundwater and take up remediation of soil and groundwater if required, as outlined in
CPCB “Guidelines on Implementing Liabilities for Environmental Damages due to
Handling & Disposal of Hazardous Waste and Penalty” as per the provisions under

Hazardous and Other Waste Management Rules, 2016.

APPCB shall monitor quality of wastewater in outfall drain of the industry and also the
recipient water bodies. Discharge from industry should be contained to the extent possible

to prevent any further contamination and joining of water bodies.

APPCB shall carry out continuous monitoring of VOC levels including styrene in the and
ambient air and also carry out ambient air quality monitoring for at least a week or till the

levels are within the safe limits.

(viii) As per CTO condition, the unit has to install VOC analyser, APPCB shall therefore verify

(ix)

(x)

the status of online analyser and furnish the VOC levels to all concerned departments.

Accidental release of styrene may lead to high styrene levels in drains carrying
wastewater. The unit should therefore segregate highly contaminated streams and store the
same into holding tanks, for suitable treatment prior to discharge. APPCB shall ensure that

untreated wastewater is not released from the unit.

APPCB may impose environmental liability and penalty as per the provisions under Rule

23 of Hazardous and Other Waste Management Rules, 2016.

seskock



Annexure-2

Minutes of the Central Crisis Group under the Chairpersonship of Secretary MoOEF&CC
was held on 08.05.2020 at 5.30 PM through Video Conferencing.

A Central Crisis Group meeting under the Chairpersonship of Secretary MoEF&CC was
held on 08.05.2020 at 5.30 PM through Video Conferencing to consider and review the
measures to be taken after the chemical accident, which occurredat M/s LG Polymers India
Private Limited, Vishkhapatnam (Andhra Pradesh). A list of participants of the meeting is
enclosed as Annexure -1.

2.0  After a brief introduction of all participants, the Secretary (MoEF&CC), briefed the
crisis group about the updated status regarding the leakage of the gas from the premises of M/s
LG Polymers India Private Limited, Vishakhapatnam (Andhra Pradesh). He also informed the
committee about the evacuation efforts undertaken by the NDRF. The Ministry of Environment,
Forest and Climate Change also informed the group about the functioning of the Control Room
established under the Chemical Accidents (Emergency Planning, Preparedness and Response)
rules,1996.

3.0  Members of the group werethen requested to providespecificsuggestions regarding
reduction of temperature of the stored styrene in order to avoid any further accidents.

A. Representative of the Reliance Industry suggested that prompt removal of insulation from the
tanks and sprinkling of water was an essential requirement. He also suggested that maintenance
of circulation in the tanks through operation of pumps was required to reduce temperature.

B. Representative from NEERI who had visited the site informed the group that water sprinkling
was under way and more than 85% of the fumes were already under control.

C. Joint secretary, DCPC emphasized that sufficient quantities of the inhibitor —mercaptan
(TDM) must be available at the site. Secretary, MoEF&CC informed the group that
arrangements had been made to make available the necessary quantity of the inhibitor at the site.
D. Representative from PESO was of the view that as a precautionary measure, in future,a dual
refrigerant system must be adopted for storage of monomers.

E. Representative from MoHFW placed on record that a medical team including psychologists
must be present at site to deal with possible health impact of this incident on the local populace.
Secretary, MoEF&CC advised MoHFW to take up the matter with DGHS and also said that
MOoEF&CC would also forward the comments to DGHS.

4.0 It was decided that comments/suggestions received from the members will be communicated

to the NDRF team for further necessary action.

Meeting ended with vote of thanks to the Chair.



List of participants

10.

11.

12.

13.

Shri. Ravi Shankar Prashad, Additional Secretary cum Chairman CPCB
Ms. Geeta Menon, Joint Secretary, HSM Division, MoEF&CC
Shri. K.N. Jha, Joint Secretary, Department of Petrochemicals
Shri. D.K. Saami, Civil Defense, Ministry of Home.

NCDC, MoHFW

Shri. Dimpy Garg, ED Safety, MoR

Dr. Smita Mohanty, CEPET

Shri. Atis Chandra,

Dr. Brajesh Tripathi, Ministry of Agriculture

Dr. Krishnamurthy, NEERI

Ms. Shruti,

Representative of PESO

Representative of Reliance Industry
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THE MANUFACTURE, STORAGE AND IMPORT OF
HAZARDOUS CHEMICAL RULES, 1989

MINISTRY OF ENVIRONMENT & FORESTS

(Department of Environment, Forests and Wildlife)
NOTIFICATION

New Delhi, the 27" November 1989

*S.0.966(E) - In exercise of the powers conferred by Section 6, 8 and 25 of the
Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby makes
the following rules, namely :

1. SHORT TITLE AND COMMENCEMENT —

(1) These rules may be called the Manufacture, Storage and Import of Hazardous
Chemical Rules, 1989.

(2) They shall come into force on the date of their publication in the Officia
Gazette.

2. DEFINITIONS - In these rules, unless the context otherwise requires, -
@ "Act" means the Environment (Protection) Act, 1986 (29 of 1986);

(b) "Authority" means an authority mentioned in Column 2 of Schedule 5;

(©) "export" with its grammatical variations and cognate expression,
means taking out of Indiato a place outside Indig;

(d) "exporter" means any person under the jurisdiction of the exporting
country and includes the exporting country, who exports hazardous
chemical;

(e "Hazardous Chemical " means -

(i) any chemica which satisfies any of the criterialaid down in Part
| of *[Schedule 1 or] listed in Column 2 of Part Il of this
Schedule;

(ii) any chemical listed in Column 2 of Schedule 2;
(iii) any chemical listed in Column 2 of Schedule 3;

*  The principa rules were published in the Gazette of India vide number S.O. 966(E), dated 27.11.1989 and
subsequently amended vide: S.0.115 (E), dated 05.02.1990; GSR 584, dated 09.09.1990; S.0.2882, dated
03.10.1994; and S.O. 57(E), dated 19.01.2000.

Subsgtituted by Rule 2(i) of the Manufacture, Storage and Import of Hazardous Chemical (Amendment) Rules, 2000
notified vide S.O. 57(E), dated 19.1.2000.
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(f) "import" with its grammatical variations and cognate
expression, means brining into India from a place outside Indig;

(9) “importer" means an occupier or any person who imports
hazardous chemicals;

(h) "industrial activity" means-

I an operation or process carried out in an industrial
installation referred to in Schedule 4 involving or
likely to involve one or more hazardous chemicals
and includes on-site storage or on-site transport
which is associated with that operation or process,
asthe case may be; or

Ii. isolated storage; or
Iii. pipeline;

() "isolated storage’ means storage of a hazardous chemical,
other than storage associated with an installation on the same
site specified in Schedule 4 where that storage involves atleast
the quantities of that chemical set out in Schedule 2;

() "major accident" means -an incident involving loss of lifeinside
or outside the installation, or ten or more injuries inside and/or
one or more injuries outside or release of toxic chemicals or
explosion or fire or spillage of hazardous chemicals resulting in
on-site or off-site emergencies or damage to equipment leading
to stoppage of process or adverse affects to the environment ;

(ja "major accident hazards (MAH) installations' means - isolated
storage and industrial activity at a site handling (including
transport through carrier or pipeline) of hazardous chemicals
equal to or, in excess of the threshold quantities specified in,
Column 3 of schedule 2 and 3 respectively; ]

(k) "pipeline" means a pipe (together with any apparatus and works
associated therewith) or system of pipes (together with any

! Substituted by Rule 2(ii) of the Manufacture, Storage and Import of Hazardous Chemica (Amendment)Rules, 2000

notified vide S.0.57(E), dated 19" January, 2000.
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apparatus and work associated therewith) for the
conveyance of a hazardous chemical other than a flammable
gas as set out in Column 2 of Part 11 of Schedule 3 at a pressure
of less than 8 bars absolute; the pipeline also includes inter -
state pipelines,

() "Schedule" means Schedul e appended to these rules,

(m) "Site" means any location where hazardous chemicals are
manufactured or processed, stored, handled, used, disposed of
and includes the whole of an area under the control of an
occupier and includes pier, jetty or similar structure whether
floating or not;

(n)  "Threshold quantity" means, -

(i) in the case of a hazardous chemical specified in Column 2
of Schedule 2, the quantity of that chemical specified in the
corresponding entry in Columns3 and 4;

(i) in the case of a hazardous chemical specified in Column 2
of Part | of Schedule 3, the quantity of that chemical
specified in the corresponding entry in Columns 3 & 4 of
that part;

(iii) in the case of substances of a class specified in Column 2
of Part Il of Schedule 3, the total quantity of all substances
of that class specified in the corresponding entry in
Columns 3 and 4 of that part.

3. DUTIESOF AUTHORITIES-
The concerned authority shall, -
(@ inspect theindustrial activity at least once in acalendar year;

(b) except where such authority is the Ministry of Environment and
Forests, annually report on the compliance of the rules by the
occupiers to the Ministry of Environment and Forests through
appropriate channel ;

1 substituted by Rule 2 of the MSIHC (Amendment) Rules, 1994 notified vide S.0.2882, dated 3.10.1994.

@



A

900 The Manufacture, Storage and Import of Hazardous Chemical Rules, 1989

(© subject to the other provisions of these rules, perform the
duties specified in column 3 of Schedule 5.]

4. GENERAL RESPONSIBILITY OF THE OCCUPIER DURING
INDUSTRIAL ACTIVITY -

(1) these rules shall apply to, -

(@ an industrial activity in which a hazardous chemical, which
satisfies any of the criterialaid down in Part | of Schedule 1 Y[or
listed] in Column 2 of Part Il of this Schedule is, or may be,
involved; and

’[(b) isolated storage of a hazardous chemical listed in Schedule 2 in a
quantity equal to or more than the threshold quantity specified in
Column 3, thereof.]

(2) An occupier who has control of an industrial activity in terms of sub-
rule (1) shall provide evidence to show that he has, -

(@ identified the major accident hazards,; and
(b) taken adequate stepsto -

(i) prevent such maor accidents and to limit their
consequences to persons and the environment;

(if) provide to the persons working on the site with the
information, training and equipment including antidotes
necessary to ensure their safety.

4. NOTIFICATION OF MAJOR ACCIDENT -

(1) Where a mgjor accident occurs on a site or in a pipe line, the occupier
shall 3[within 48 hours notify] the concerned authority as identified in Schedule 5
of that accident, and furnish thereafter to the concerned authority a report relating
to the accidents in installments, if necessary, in Schedule 6.

(2) The concerned authority shall on receipt of the report in accordance
with sub-rule 1 of this rule, shall undertake a full analysis of the major accident
and sent the “[requisite information within 90 days to the Ministry] of
Environment and Forests through appropriate channel.

Substituted by Rule 3(i) of the MSIHC (Amendment) Rules, 1994 notified vide S.0.2882, dated 3.10.1994.
Substituted by Rule 3(ii), ibid.

Substituted by Rule 3(a) of the MSIHC (Amendment) Rules, 1994 notified vide S.0.2882, dated 3.10.1994.
Substituted by Rule 3(b) ibid.
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1(3) An occupier shall notify to the concerned Authority, steps taken
to avoid any repetition of such occurrence on asite.]

’[(4) The concerned Authority shall compile information regarding
major accidents and make available a copy of the same to the Ministry of
Environment & Forests through appropriate channel.

(5) The concerned Authority shall in writing inform the occupier, of
any lacunae which in its opinion needs to be rectified to avoid major accidents.]

6. INDUSTRIAL ACTIVITY TOWHICH RULES7TO 15APPLY -
(1) Rules 7 to 15 shall apply to, -

(@ an industrial activity in which there is involved a quantity of
hazardous chemical listed in Column 2 of Schedule 3 which is
equal to or more than the quantity specified in the entry for that
chemical in Column 3 & 4 (Rules 10-12 only for Column 4); and

(b) isolated storage in which there is involved a quantity of a
hazardous chemical listed in Column 2 of Schedule 2 which is
equal to or more than the quantity specified in the entry for that
chemical in Column ¥[3 & 4 (rules 10-12 only for column 4) ]

(2) For the purpose of rules 7 to 15,
(@  "new industrial activity" means an industrial activity which, —

(i) commences after the date of coming into operation of
these rules; or

(i1) if commenced before that date, is an industrial activity in
which a modification has been made which is likely to
cover major accident hazards, and that activity shall be
deemed to have commenced on the date on which the
modification was made;

! Substituted by Rule 3(c) of the Manufacture, Storage and Import of Hazardous Chemical (Amendment) Rules, 1994

notified vide S.0. N0.2882, dated 3.10.1994.
2 Inserted by Rule 3(d); ibid.
3 Substituted by Rule4; ibid.
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(b) an "existing industrial activity" means an industria activity which
isnot anew industrial activity.

7. '{APPROVAL AND] NOTIFICATION OF SITES-

(1) An occupier shall not undertake any industrial activity “[unless he has
been granted an approval for undertaking such an activity and has submitted] a
written report to the concerned authority containing the particulars specified in
Schedule 7 at least 3 months before commencing that activity or before such
shorter time as the concerned authority may agree and for the purpose of this
paragraph, an activity in which subsequently there is or is liable to be a threshold
guantity or more of an additional hazardous chemical shall be deemed to be a
different activity and shall be notified accordingly.

*[(2) The concerned Authority within 60 days from the date of receipt of
the report shall approve the report submitted and on consideration of the report if
it is of the opinion that contravention of the provisions of the Act or the rules
made thereunder has taken place, it shall issue notice under rule 19].

8. UPDATING OF THE SITE NOTIFICATION FOLLOWING CHANGES
INTHE THRESHOLD QUANTITY -

Where an activity has been reported in accordance with rule 7(1) and the
occupier makes a change in it (including an increase or decrease in the maximum
threshold quantity of a hazardous chemical to which this rule applies which is or
isliable to be at the site or in the pipeline or at the cessation of the activity) which
affects the particulars specified in that report or any subsequent report made under
this rule, the occupier shall forthwith furnish a further report to the concerned
authority.

9. TRANSITIONAL PROVISIONS-
Where. —

(@ atthedate of coming into operation of these rules, an occupier is
in control of an existing industrial activity which is required to be
reported under rule 7(1); or

! Subsgtituted by Rule 5 of the MSIHC (Amendment) Rules, 2000 notified vide S.0.57(E), dated 19.1.2000.
2 Substituted by Rule 4 (a) of MSIHC ( Amendment) Rules, 1994 notified vide S.0.2882, dated 3.10.1994.
3 Substituted by Rule 4(b), ibid.
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(b) within 6 months after that date, an occupier commence any such
new industrial activity;

it shall be a sufficient compliance with that rule if he reports to the
concerned authority as per the particulars in Schedule 7 within 3 months
after the date of coming into operation of these rules or within such longer
time as the concerned authority may agree in writing.

10. SAFETY REPORTS'[AND SAFETY AUDIT REPORTS] -

(1) Subjects to the following paragraphs of this rule, an occupier shall not
undertake any industrial activity to which this rule applies, unless he has prepared
a safety report on that industrial activity containing the information specified in
Schedule 8 and has sent a copy of that report to the concerned authority at least
ninety days before commencing that activity.

(2) In the case of a new industrial activity which an occupier commences, or
by virtue of sub-rule (2) (a) (ii) of rule 6 is deemed to commence, within 6 months
after coming into operation of these rules, it shall be a sufficient compliance with
sub-rule (1) of thisruleif the occupier sends to the concerned authority a copy of
the report required in accordance with that sub-rule within ninety days after the
date of coming into operation of these rules.

’[(3) In case of an existing industrial activity, the occupier shall prepare a
safety report in consultation with the concerned authority and submit the same
within one year from the date of commencement of the Manufacture, Storage and
Import of Hazardous Chemicals (Amendment) Rules, 1994 to the concerned
Authority.]

3[(4) After the commencement of the Manufacture, Storage and Import of
Hazardous Chemicals (Amendment) Rules, 1994, the occupier of both the new
and the existing industrial activities shall carry out an independent safety audit of
the respective industrial activities with the help of an expert, not associated with
such industrial activities.

(5) The occupier shall forward a copy of the auditor's report along with his
comments to the concerned Authority within 30 days after the completion of such
Audit.]

! Subsgtituted by Rule 6 of the MSIHC (Amendment) Rules, 2000 notified vide S.0.57(E), dated 19.1.2000.
2 Substituted by Rule 5(a) of the MSIHC (Amendment) Rules, 1994 notified vide S.0.2882, dated 3.10.1994.
3 Inserted by Rule 5(b), ibid.
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[(6) The occupier shall update the safety audit report once a year by
conducting a fresh safety audit and forward a copy of it with his comments
thereon within 30 days to the concerned Authority.

@) The concerned Authority may if it deems fit, issue improvement
notice under rule 19 within 45 days of the submission of the said report.]

11. UPDATING OF REPORTSUNDER RULE 10-

(1) Where an occupier has made a safety report in accordance with sub-
rule (1) of rule 10 he shall not make any modification to the industrial activity to
which that safety report relates which could materially affect the particulars in
that report, unless he has made a further report to take account of those
modifications and has sent a copy of that report to the concerned authority at least
90 days before making those modifications.

(2) Where an occupier has made a report in accordance with rule 10 and
sub - rule (1) of this rule and that industrial activity is continuing the occupier
shall within three years of the date of the last such report, make a further report
which shall have regard in particular to new technical knowledge which has
affected the particulars in the pervious report relating to safety and hazard
assessment and shall within 30 days ?[***] send a copy of the report to the
concerned authority.

%[12. REQUIREMENT FOR FURTHER INFORMATION TO BE SENT TO
THE AUTHORITY -

Where, in accordance with rule 10, an occupier has sent a safety report
and the safety audit report relating to an industrial activity to the concerned
Authority, the concerned Authority may, by a notice served on the occupier,
require him to provide such additional information as may be specified in the
notice and the occupier shall send that information to the concerned Authority
within 90 days].

13. PREPARATION TO ON-SITE EMERGENCY PLAN BY THE
OCCUPIER -

(1) An occupier shall prepare and keep up-to-date “[an on-site emergency
plan containing details specified in Schedule 1l and detailing] how major
accidents will be dealt with on the site on which the industrial activity is carried

Inserted by Rule 5(b) of the MSIHC (Amendment) Rules, 1994 notified vide S.0.2882, dated 3.10.1994.
Omitted by Rule 6, ibid.

Substituted by Rule 7, ibid.

Substituted by Rule 8(a), ibid.
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on and that plan shall include the name of the person who is responsible for
safety on the site and the names of those who are authorized to take action in
accordance with the plan in case of an emergency.

(2) The occupier shal ensure that the emergency plan prepared in
accordance with sub-rule (1) takes into account any modification made in the
industrial activity and that every person on the site who is affected by the plan is
informed of its relevant provisions.

(3) The occupier shal prepare the emergency plan required under sub-rule
(1)7_
(@) in the case of a new industrial activity, before that activity is
commenced,;

(b) in the case of an existing industrial activity within 90 days of
commencing into operation of these rules.

[(4) The occupier shall ensure that a mock drill of the on-site emergency
planis conducted every six months,

(5) A detailed report of the mock drill conducted under sub-rule (4) shall
be made immediately available to the concerned Authority.]

14. PREPARATION OF OFF-SITE EMERGENCY PLAN BY THE
AUTHORITY -

(2) It shall be the duty of the concerned authority as identified in Column
2 of Schedule 5 to prepare and keep up-to-date *[an adequate off-site emergency
plan containing particulars specified in Schedule 12 and detailing] how
emergencies relating to a possible major accident on that site will be dealt with
and in preparing that plan the concerned authority shall consult the occupier, and
such other persons as it may deem necessary.

(2) For the purpose of enabling the concerned authority to prepare the
emergency plan required under sub-rule (1), the occupier shall provide the
concerned authority with such information relating to the industrial activity under
his control as the concerned authority may require, including the nature, extent
and likely effects off-site of possible major accidents and the authority shall

Inserted by Rule 8(b) of the MSIHC ( Amendment) Rules, 1994 notified vide S.0.2882, dated 3.10.1994.
Substituted by Rule 9 (a), ibid.
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provide the occupier with any information from the off-site emergency plan
which relates to his duties under rule 13.

(3) The concerned authority shall prepare its emergency plan required
under sub-rule (1),-

(@ In the case of a new industrial activity, before that activity is
commenced;

(b) Inthe case of an existing industrial activity, within six months of
coming into operation to these rules.

[(4) The concerned authority shall ensure that a rehearsal of the off-site
emergency plan is conducted at least once in a calendar year.]

15. INFORMATION TO BE GIVEN TO PERSONS LIABLE TO BE
AFFECTED BY A MAJOR ACCIDENT -

(1) The occupier shall take appropriate steps to inform persons outside the
site either directly or through District Emergency Authority who are likely to be
in an area which may be affected by a major accident about, -

(&) the nature of the magjor accident hazard; and

(b) the safety measures and the "Do's and 'Don'ts® which should be
adopted in the event of a major accident.

(2) The occupier shall take steps required under sub-rule (1) to inform
persons about an industrial activity, before that activity is commenced, except, in
the case of an existing industrial activity in which case the occupier shall comply
with the requirements of sub-rule (1) within 90 days of coming into operation of
theserule.

16. DISCLOSURES OF INFORMATION -

Where for the purpose of evaluating information notified under rule 5 or 7
to 15, the concerned authority discloses that information to some other person,
that other person shall not use that information for any purpose except for the
purpose of the concerned authority disclosing it, and before disclosing the
information the concerned authority shall inform that other person of his
obligations under this paragraph.

! Inserted by Rule 9(b) of the MSIHC (Amendment) Rules, 1994 notified vide S.0.2882, dated 3.10.1994.
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17. COLLECTION, DEVELOPMENT AND DISSEMINATION OF
INFORMATION -

(1) This rule shal apply to an industrial activity in which a hazardous
chemical which satisfies any of the criteria laid down in part | of Schedule 1 ‘[or
listed] in Column 2 of Part 11 of this Schedule is or may be involved.

(2) An occupier, who has control of an industrial activity in term of sub-
rule 1 of this rule, shall arrange to obtain or develop information in the form of
safety data sheet as specified in Schedule 9. The information shall be accessible
upon request for reference.

(3) The occupier while obtaining or developing a safety data sheet as
specified in Schedule 9 in respect of a hazardous chemical handled by him shall
ensure that the information is recorded accurately and reflects the scientific
evidence used in making the hazard determination. In case, any significant
information regarding hazard of a chemical is available, it shall be added to the
material safety data sheet as specified in Schedule 9 as soon as practicable.

4) Every container of a hazardous chemical shall be clearly labelled
or marked to identify -

(& the contents of the container ;

(b) the name and address of manufacturer or importer of the
hazardous chemicdl ;

(c) the physical, chemical and toxicological data as per the criteria
given at Part | of Schedule 1.

(5) In terms of sub rule 4 of this rule where it is impracticable to label a
chemical in view of the size of the container or the nature of the package,
provision should be made for other effective means like tagging or accompanying
documents.

18. IMPORT OF HAZARDOUS CHEMICALS-

(1) This rule shall apply to a chemical which satisfies any of the criteria
laid down in Part | of Schedule 1 {[or listed] in Column 2 of Part Il of this
Schedule.

! Substituted by Rule 7 of the MSIHC (Amendment) Rules, 2000 notified vide S.0.57(E), dated 19.1.2000.
2 Substituted by Rule 8(a), ibid.
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(2) Any person responsible for importing hazardous chemicalsin India shall

provide ‘[before 30 days or as reasonably possible but not later than] the date
of import to the concerned authorities as identified in Column 2 of Schedule 5 the
information pertaining to, -

() the name and address of the person receiving the consignment in
India;

(i)  theport of entry in Indig;
(iii)  mode of transport from the exporting country to India;

(iv)  thequantity of chemical (s) being imported; and
(V) complete product safety information.

%(3) If the Concerned Authority of the State is satisfied that the chemical
being imported is likely to cause major accidents, it may direct the importer to
take such safety measures as the concerned Authority of the State may deem

appropriate.]

3[(3A) In case the concerned Authority of the State is of the opinion that
the chemical should not be imported on safety or on environmental
considerations, such Authority may direct stoppage of such import.]

(4) The concerned Authority at the State shall smultaneously inform the
concerned Port Authority to take appropriate steps regarding safe handling and
storage of hazardous chemicals while off-loading the consignment within the port
premises.

(5) Any person importing hazardous chemicals shall maintain the records
of the hazardous chemicals imported as specified in Schedule 10 and the records
so maintained shall be open for inspection by the concerned authority at the State
or the Ministry of Environment and Forests or any officer appointed by them in
this behalf.

(6) The importer of the hazardous chemica or a person working on his
behalf shall ensure that transport of hazardous chemicals from port of entry to the
ultimate destination is in accordance with the Central Motor Vehicles Rules,
1989 framed under the provisions of the Motor Vehicles Act, 1988.

1 substituted by Rule 10(a) of the MSIHC ( Amendment) Rules, 1994 notified vide S.0.2882, dated 3.10.1994.
2 substituted by Rule 10(b), ibid.
3 |nserted by Rule 10(c), ibid.
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19. IMPROVEMENT NOTICES-

(1) if the concerned authority is of the opinion that a person has
contravened the provisions of these rules, the concerned authority shall serve on
him a notice ( in this parareferred to as" an improvement notice") requiring that
person to remedy the contravention or, as the case may be, [the matters
occasioning it within 45 days.]

(2) A notice served under sub-rule (1) shall clearly specify the measures to
be taken by the occupier in remedying said contraventions.

20. POWER OF THE CENTRAL GOVERNMENT TO MODIFY THE
SCHEDULES-

The Centra Government may, at any time, by notification in the Official
Gazette, make suitable changes in the Schedules.

1 substituted by Rule 11 of MSIHC Rules, 1994 notified vide S.0.2882, dated 3.10.1994.
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SCHEDULE 1]
[Seerule 2e (i), 4 (1)(a), 4(2), 17 and 18]
[Part -I]

(a) Toxic Chemicals: Chemicals having the following values of acute toxicity
and which owing to their physical and chemical properties, are capable of
producing major accident hazards:

S.No. Toxicity Oral toxicity Dermal Inhalation
L Dso(mg/kg) toxicity toxicity
L Dso(mg/kg) | L Cso(mg/l)
1. Extremely toxic >5 <40 <0.5
2. Highly toxic >5-50 >40-200 <0.5-2.0
3. Toxic >50-200 >200-1000 >2-10

(b) Flammable Chemicals:

() flammable gases: Gases which at 20°C and at standard pressure of
101.3KPaare :-

(a) ignitable when in a mixture of 13 percent or less by volume with
air, or ;

(b) have a flammable range with air of at least 12 percentage points
regardless of the lower flammable limits.

Note : The flammability shall be determined by tests or by calculation
in accordance with methods adopted by International Standards
Organization 1SO Number 10156 of 1990 or by Bureau of Indian
Standard ISI Number 1446 of 1985.

(i)  extremely flammable liquids : chemicals which have flash point
lower than or equal to 23°C and boiling point less than 35°C.

(@iti)  very highly flammable liquids : chemicals which have a flash point
lower than or equal to 23°C and initial boiling point higher than 35°C.

! Substituted by Rule 9 of the MSIHC (Amendment) Rules, 2000 notified vide S.0.57(E), dated 19.1.2000.



(iv)

(v)

(©)
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highly flammable liquids : chemicals which have a flash point lower
than or equal to 60°C but higher than 23°C.

flammable liquids : chemicals which have a flash point higher than
60°C but lower than 90°C.

Explosives : explosives mean a solid or liquid or pyrotechnic
substance (or a mixture of substances) or an article.

(& whichisin itself capable by chemical reaction of producing gas at
such a temperature and pressure and at such a speed as to cause
damage to the surroundings;;

(b) which is designed to produce an effect by heat, light, sound, gas or
smoke or a combination of these as the result of non-detonative
self sustaining exothermic chemical reaction.

@



A
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PART 11
LIST OF HAZARDOUSAND TOXIC CHEMICALS

S. NAME OF HAZARDOUSCHEMICALS S. NAME OF HAZARDOUS CHEMICALS

No. No.
1. Acetaldehyde 41. Antimycin A
2. Acetic acid 42. ANTU
3. Acetic anhydride 43.  Arsenic pentoxide
4. Acetone 44.  Arsenictrioxide
5. Acetone cyanohydrin 45.  Arsenoustrichloride
6. Acetone thiosemicarbazide 46. Arsine
7. Acetonitrile 47.  Asphalt
8. Acetylene 48.  Azinpho-ethyl
9. Acetylenetetra chloride 49.  Azinphos methyl
10.  Acrolein 50. Bacitracin
11.  Acrylamide 51. Bariumazide
12.  Acrylonitrile 52.  Barium nitrate
13.  Adiponitrile 53.  Barium nitride
14.  Aldicarb 54.  Benzal chloride
15.  Aldrin 55.  Benzenamine,3-Trifluoromethyl
16.  Allyl alcohal 56. Benzene
17.  Allyl amine 57.  Benzene sulfonyl chloride
18.  Allyl chloride 58.  Benzene. 1- (chloromethyl)-4 Nitro
19.  Aluminium (powder) 59.  Benzenearsenic acid
20.  Aluminium azide 60. Benzidine
21.  Aluminium borohydride 61. Benzidinesdts
22.  Aluminium chloride 62. Benzimidazole. 4, 5-Dichloro-2
23.  Aluminium fluoride (Trifluoromethyl)
24.  Aluminium phosphide 63.  Benzoquinone-P
25.  Amino diphenyl 64. Benzotrichloride
26.  Amino pyridine 65. Benzoyl chloride
27.  Aminophenol-2 66. Benzoyl peroxide
28. Aminopterin 67. Benzyl chloride
29. Amiton 68.  Beryllium (Powder)
30. Amiton diaate 69. Bicyclo (2, 2, 1) Heptane -2-
31. Ammonia carbonitrile
32. Ammonium chloro 70.  Biphenyl
platinate 71.  Bis(2-Chloroethyl) sulphide
33. Ammonium nitrate 72.  Bis(Chloromethyl) Ketone
34. Ammonium nitrite 73.  Bis(Tert-butyl peroxy) cyclohexane
35. Ammonium picrate 74.  Bis(Terbutylperoxy) butane
36. Anabasine 75.  Bis(2,4, 6-Trimitrophenylamine)
37. Aniline 76.  Bis(Chloromethyl) Ether
38. Aniline2,4, 6-Trimethyl 77.  Bismuth and compounds
39. Anthraquinone 78.  Bisphenol-A
40. Antimony pentafluoride 79. Bitoscanate



80.
81.
82.
83.

85.
86.
87.
88.
89.
90.
91.
92.
93.
94.
95.
96.
97.
98.
99

100.
101.
102.
103.
104.
105.
106.
107.
108.
109.
110.
111.
112.
113.
114.
115.
116.
117.
118.
119.
120.
121.
122.
123.
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Boron Powder

Boron trichloride
Boron trifluoride
Boron trifluoride comp.
With methylether, 1:1
Bromine

Bromine pentafluoride
Bromo chloro methane
Bromodiaone
Butadiene

Butane

Butanone-2

Butyl amine tert

Butyl glycidal ether
Butyl isovalarate
Butyl peroxymal eate tert
Butyl vinyl ether
Butyl-n-mercaptan
C.l.Basic green
Cadmium oxide
Cadmium stearate
Cacium arsenate
Cacium carbide
Calcium cyanide
Camphechlor (Toxaphene)
Cantharidin

Captan

Carbachol chloride
Carbaryl

Carbofuran (Furadan)
Carbon tetrachloride
Carbon disulphide
Carbon monoxide
Carbonphenathion
Carvone

Cdllulose nitrate
Chloroacetic acid
Chlordane
Chlorofenvinphos
Chlorinated benzene
Chlorine

Chlorine oxide
Chlorinetrifluoride
Chlormephos
Chlormequat chloride

124.
125.
126.
127.
128.
129.
130.
131.
132.
133.
134.
135.
136.
137.
138.
139.
140.
141.
142.
143.
144,
145.
146.
147.
148.
149.
150.
151.
152.
153.
154.
155.
156.
157.
158.
159.
160.
161.
162.
163.
164.
165.
166.
167.

®

(o)
s
[L

Chloroacetd chloride
Chloroacetaldehyde
Chloroaniline -2
Chloroaniline -4
Chlorobenzene
Chloroethyl chloroformate
Chloroform
Chloroformyl morpholine
Chloromethane
Chloromethyl methyl ether
Chloronitrobenzene
Chlorophacinone
Chlorosulphonic acid
Chlorothiophos
Chloroxuron
Chromic acid
Chromic chloride
Chromium powder
Cobalt carbonyl
Cobalt Nitrilmethylidyne compound
Cobalt (Powder)
Colchicine
Copper and Compounds
Copperoxychloride
Coumafuryl
Coumaphos
Coumatetralyl
Crimidine
Crotenaldehyde
Crotonal dehyde
Cumene
Cyanogen bromide
Cyanongen iodide
Cyanophos
Cyanothoate
Cyanuric fluoride
Cyclo hexylamine
Cyclohexane
Cyclohexanone
Cycloheximide
Cyclopentadiene
Cyclopentane
Cyclotetramethyl enetetranitramine
Cyclotrimethylen
etrinnitranine
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168.
169.
170.
171.
172.
173.

174,
175.
176.

177.
178.
179.
180.
181.
182.
183.
184.
185.
186.
187.
188.
189.
190.
191.
192.
193.
194.

195.
196.
197.
198.
199.
200.
201.
202.
203.

204.
205.
206.
207.
208.
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Cypermethrin
DDT

Decaborane (1 :4)
Demeton

Demeton S-Methyl

Di-n-propy! peroxydicarbonate

(Conc = 80%)

Didlifos

Diazodinitrophenol

Dibenzyl peroxydicarbonate
(Conc>= 90%)

Diborane
Dichloroacetylene

Dichlorobenzalkonium chloride

Dichloroethyl ether
Dichloromethyl phenylsilane
Dichlorophenol — 2, 6
Dichlorophenol - 2, 4
Dichlorophenoxy acetic acid
Dichloropropane — 2, 2
Dichlorosalicylic acid-3, 5
Dichlorvos (DDVP)
Dicrotophos

Dieldrin

Diepoxy butane

Diethyl carbamazine citrate
Diethyl chlorophosphate
Diethyl ethtanolamine
Diethyl peroxydicarbonate
(Conc=30%)

Diethyl phenylene diamine
Diethylamine

Diethylene glycol
Diethylene glycol dinitrate
Diethylene triamine
Diethleneglycol butyl ether
Diglycidyl ether

Digitoxin
Dihydroperoxypropane
(Conc >=30%)

Diisobutyl peroxide
Dimefox

Dimethoate

Dimethyl dichlorosilane
Dimethyl hydrazine

209.
210.
211.

212.
213.
214,
215.
216.
217.
218.
219.
220.
221.
222.
223.
224,
225.
226.
227.
228.
229,

230.
231
232.

233.
234.
235.
236.
237.
238.
239.
240.
241.
242.
243.
244,
245,
246.
247.
248.
249.
250.

A

Dimethyl nitrosoamine
Dimethyl P phenylene diamine
Dimethyl phosphoramidi cyanidic
acid (TABUM)

Dimethyl phosphorochloridothioate
Dimethyl sufolane (DMYS)
Dimethyl sulphide
Dimethylamine
Dimethylaniline
Dimethylcarbonyl chloride
Dimetilan

Dinitro O-cresol

Dinitrophenol

Dinitrotoluene

Dinoseb

Diniterb

Dioxane-p

Dioxathion

Dioxine N

Diphacinone
Diphosphoramide octamethyl
Diphenyl methane di-isocynate
(MDI)

Dipropylene Glycol Butyl ether
Dipropylene glycolmethyl ether
Disec-butyl peroxydicarbonate
(Conc.>80%)

Disufoton

Dithiazamine iodide
Dithiobiurate

Endosulfan

Endothion

Endrin

Epichlorohydrine

EPN

Ergocalciferol

Ergotamine tartarate
Ethanesulfenyl chloride, 2 chloro
Ethanol 1-2 dichloracetate
Ethion

Ethoprophos

Ethyl acetate

Ethyl alcohol

Ethyl benzene

Ethyl bisamine



251.
252.
253.
254,
255.
256.
257.
258.
259.
260.
261.
262.
263.
264.
265.
266.
267.
268.
269.
270.
271
272.
273.
274.
275.
276.
277.

278.
279.

280.
281.

282.

283.
284.
285.
286.
287.
288.
289.
290.
2901
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Ethyl bromide

Ethyl carbamate

Ethyl ether

Ethyl hexanol -2

Ethyl mercaptan

Ethyl mercuric phosphate
Ethyl methacrylate

Ethyl nitrate

Ethyl thiocyanate
Ethylamine

Ethylene

Ethylene chlorohydrine
Ethylene dibromide
Ethylene diamine

Ethylene diamine hydrochloride
Ethylene flourohydrine
Ethylene glycol

Ethylene glycol dinitrate
Ethylene oxide

Ethylenimine

Ethylene di chloride
Femamiphos

Femitrothion

Fensul phothion

Fluemetil

Fluorine

Fluoro2-hyrdoxy butyric acid
amid salt ester
Fluoroacetamide
Fluoroacetic acid amide salts and
esters

Fluoroacetylchloride
Fluorobutyric acid amide salt
esters

Fluorocrotonic acid amides salts
esters

Fluorouracil

Fonofos

Formaldehyde

Formetanate hydrochloride
Formic acid

Formoparanate

Formothion

Fosthiotan

Fuberidazole

292.
293.
294,
295,

296.
297.

298.
299.
300.
301.
302.
303.

304.
305.

306.
307.
308.
309.
310.
311
312.
313.
314.
315.
316.
317.
318.
319.
320.
321.
322.
323.
324.
325.
326.
327.
328.
329.
330.

33L.

5,

(o)
s
(¢}

Furan

Gallium Trichloride
Glyconitrile (Hydroxyacetonitrile)
Guanyl-4-nitrosaminoguynyl-1-
tetrazene

Heptachlor

Hexamethy! terta-oxyacyclononate
(Conc 75%)
Hexachlorobenzene
Hexachlorocyclohexan (Lindane)
Hexachlorocyclopentadiene
Hexachl orodibenzo-p-dioxin
Hexachloronaptha ene
Hexafluoropropanone
sesquihydrate

Hexamethyl phosphoromide
Hexamethylene diamine N N
dibutyl

Hexane

Hexanitrostilbene 2, 2, 4, 4, 6, 6
Hexene

Hydrogen selenide

Hydrogen sulphide

Hydrazine

Hydrazine nitrate

Hydrochloric acid (Gas)
Hydrogen

Hydrogen bromide

Hydrogen cyanide

Hydrogen fluoride

Hydrogen peroxide
Hydroguinone

Indene

Indium powder

Indomethacin

lodine

Iridium tetrachloride
Ironpentacarbonyl

Iso benzan

Isoamy! &l cohal

Isobutyl acohol

Isobutyro nitrile

Isocyanic acid 3, 4-
dichloropheny! ester

Isodrin
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332.
333.
334.
335.
336.
337.

338.

339.
340.
341.
342.
343.

345.
346.
347.
348.
349.
350.
351
352.
353.
354.

355.
356.
357.
358.
359.
360.
361.
362.
363.
364.
365.
366.

367.
368.
3609.
370.
371.
372.
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Isofluorophosphate
Isophorone diisocyanate
Isopropyl acohaol
Isopropyl chlorocarbonate
Isopropyl formate
Isopropyl methyl pyrazolyl
dimethyl carbamate
Juglone (5-Hydroxy
Naphthalene-1,4 dione)
Ketene

Lactonitrile

Lead arsenite

Lead at high temp (molten)
Lead azide

Lead styphanate

L eptophos

Lenisite

Liquified petroleum gas
Lithium hydride
N-Dinitrobenzene
Magnesium powder or ribbon
Malathion

Maleic anhydride
Malononitrile

Manganese Tricarbonyl
cyclopentadiene

Mechlor ethamine
Mephospholan

Mercuric chloride
Mercuric oxide

Mercury acetate

Mercury fulminate
Mercury methyl chloride
Mesitylene

Methaacrolein diacetate
Methacrylic anhydride
Methacrylonitrile
Methacryloyl oxyethyl
isocyanate

M ethanidophos

Methane

M ethanesul phonyl fluoride
M ethidathion

Methiocarb

Methonyl

373.

374.
375.
376.
377.
378.
379.
380.
381.
382.
383.
384.
385.

386.
387.
388.
389.
390.
391
392.
393.
394.
395.
396.
397.
398.
399.
400.
401.
402.
403.
404.
405.
406.
407.
408.
400.
410.
411.
412,
413.
414.

A

Methoxy ethanol (2-methyl
cellosolve)

Methoxyethyl mercuric acetate
Methyacrylal chloride

Methyl 2-chloroacrylate
Methyl a cohol

Methyl amine

Methyl bromide (Bromomethane)
Methy! chloride

Methyl chloroform

Methyl chloroformate

Methyl cyclohexene

Methy! disulphide

Methyl ethyl ketone peroxide
(Conc.60%)

Methyl formate

Methyl hydrazine

Methyl isobutyl ketone
Methy! isocyanate

Methy! isothiocyanate

Methyl mercuric dicyanamide
Methyl Mercaptan

Methyl Methacrylate

Methyl phencapton

Methyl phosphonic dichloride
Methy! thiocyanate

Methy! trichlorosilane

Methyl vinyl ketone
Methylene bis (2-chloroaniline)
Methylene chloride

M ethylenebis-4,4(2-chloroaniline)
Metolcarb

Mevinphos

Mezacarbate

Mitomycin C

Molybdenum powder
Monocrotophos

Morpholine

Muscinol

Mustard gas

N-Butyl acetate

N.-Butyl alcohol

N-Hexane

N- Methyl-N, 2, 4, 6-
Tetranitroaniline



415.
416.
417.
418.
4109.

420.
421.
422.
423.
424.
425.
426.
427.
428.
429.
430.
431.
432.
433.
434.
435.
436.
437.
438.
430.
440.
441.
442,
443.

445,
446.
447.
448.
449,
450.
451.

452.
453.
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Naphtha
Nephtha solvent
Naphthalene
Naphthyl amine
Nickel carbonyl/nickel
tetracarbonyl
Nickel powder
Nicotine
Nicotine sulphate
Nitric acid
Nitric oxide
Nitrobenzene
Nitrocellulose (dry)
Nitrochlorobenzene
Nitrocyclohexane
Nitrogen
Nitrogen dioxide
Nitrogen oxide
Nitrogen trifluouide
Nitroglycerine
Nitropropane-1
Nitropropane-2
Nitroso dimethyl amine
Nonane
Norbormide
O-Cresol
O-Nitro Toluene
O-Toludine
O-Xylene
O/P Nitroaniline
Oleum
OO Diethyl S ethyl suph. methyl
phos
OO Diethyl S propythio methyl
phosdithioate
OO Diethyl s ethtylsulphinyl
methyl phosphorothioate
OO Diethyl s ethylsulphonyl
methyl phosphorothioate
OO Diethyls
ethylthiomethyl phospho-rothioate
Organo rhodium complex
Orotic acid

Osmium tetroxide

Oxabain

454,
455.
456.
457.
458.
450.
460.
461.
462.
463.

464.
465.
466.
467.
468.
4609.
470.
471.
472.
473.
474,
475.
476.
477.
478.
479.
480.
481.
482.
483.

434.

485.
486.
487.
488.
480.
490.
491.
492,
493.
494,
495,

@

©

Oxamyl

Oxetane, 3, 3-bis(chloromethyl)

Oxidiphenoxarsine

Oxy disulfoton

Oxygen (liquid)

Oxygen difluoride

Ozone

P-nitrophenal

Paraffin

Paraoxon (Diethyl 4 Nitrophenyl
phosphate)

Paraquat

Paraquat methosul phate

Parathion

Parathion methyl

Paris green

Penta borane

Penta chloro ethane

Penta chlorophenol

Pentabromophenoal

Pentachloro naphthalene

Pentadecyl-amine

Pentaerythaiotol tetranitrate

Pentane

Pentanone

Perchloric acid

Perchloroethylene

Peroxyacetic acid

Phenol

Phenol, 2, 2-thiobis (4, 6-Dichloro)

Phenol, 2, 2-thiobis (4 chloro 6-

methyl phenol)

Phenol, 3-(1-methyl ethyl)

methylcarbamate

Phenyl hydrazine hydrochloride

Phenyl mercury acetate

Phenyl silatrane

Phenyl thiourea

Phenylene P-diamine

Phorate

Phosazetin

Phosfolan

Phosgene

Phosmet

Phosphamidon
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496.
497.
498.

499.

500.

501.

502.

503.
504.
505.
506.
507.
508.
509.
510.
511
512.
513.
514.
515.
516.
517.
518.
519.
520.
521.
522.
523.
524.
525.
526.
527.
528.
529.
530.
531
532.
533.

534.
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Phosphine

Phosphoric acid

Phosphoric acid dimethyl (4-
methyl thio)phenyl
Phosphorthioic acid dimethyl S(2-
Bis) Ester

Phosphorothioic acid methyl
(ester)

Phosphorothioic acid, OO
Dimethyl S-(2-methyl)
Phosphorothioic, methyl-ethyl
ester

Phosphorous

Phosphorous oxychloride
Phosphorous pentaoxide
Phosphorous trichloride
Phosphorous penta chloride
Phthalic anhydride
Phyllogquinone

Physostignine

Physostignine sdlicylate (1:1)
Picric acid (2, 4, 6- trinitrophenol)
Picrotoxin

Piperdine

Piprotal

Pirinifos-ethyl

Platinous chloride

Platinum tetrachloride
Potassium arsenite
Potassium chlorate
Potassium cyanide
Potassium hydroxide
Potassium nitride

Potiassium nitrite

Potassium peroxide
Potassium silver cyanide
Powdered metals and mixtures
Promecarb

Promurit

Propanesultone

Propargy! alcohal

Propargy! bromide
Propen-2-chloro-1 ,3-diou
diacetate

Propiolactone beta

535.
536.
537.
538.
539.
540.
541.
542.
543.
544,
545.
546.
547.
548.
549.
550.
551.
552.
553.
554.
555.
556.
557.
558.
559.
560.
561.

562.
563.

564.
565.
566.
567.
568.
569.
570.
571.
572.
573.
574.
575.
576.
577.

@

Propionitrile

Propionitrile, 3-chloro
Propiophenone, 4-amino
Propy! chloroformate
Propylene dichloride
Propylene glycol, allylether
Propylene imine
Propylene oxide
Prothoate

Pseudosumene

Pyrazoxon

Pyrene

Pyridine

Pyridine, 2-methyl-3-vinyl
Pyridine, 4-nitro-1-oxide
Pyridine, 4-nitro-1-oxide
Pyriminil

Quinaliphos

Quinone

Rhodium trichloride
Salcomine

Sarin

Selenious acid

Selenium Hexafluoride
Selenium oxychloride
Semicarbazide hydrochloride
Silane (4-amino butyl) diethoxy-
meth

Sodium

Sodium anthra-quinone-1-
sulphonate

Sodium arsenate

Sodium arsenite

Sodium azide

Sodium cacodylate
Sodium chlorate

Sodium cyanide

Sodium fluoro-acetate
Sodium hydroxide
Sodium pentachloro-phenate
Sodium picramate
Sodium selenate

Sodium selenite

Sodium sulphide

Sodium tellorite



578.
579.
580.
581.
582.

583.
584.
585.
586.
587.
588.
589.
590.
591.
592.
593.
594.
595.
596.
597.
598.
599.

600.

601.
602.
603.
604.
605.

606.
607.
608.
609.
610.
611.
612.
613.
614.
615.
616.

617.
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Stannane acetoxy triphenyl
Stibine (Antimony hydride)
Strychnine

Strychnine sulphate

Styphinic acid (2, 4,6-
trinitroresorcinol)

Styrene

Sulphotec

Sulphoxide, 3-chloropropyl octyl
Sulphur dichloride

Sulphur dioxide

Sulphur monochloride

Sulphur tetrafluoride

Sulphur trioxide

Sulphuric acid

Tellurim (powder)

Tellurium hexafluoride

TEPP (Tetraethyl pyrophosphate)
Terbufos

Tert-Butyl alcohol

Tert-Butyl peroxy carbonate
Tert-Butyl peroxy isopropyl
Tert-Butyl peroxyacetate (Conc
>=70%)

Tert-Butyl peroxypivalate (Conc
>=77%)

Tert-Butyl peroxyiso-butyrate
Tetra hydrofuran

Terta methyl lead

Tetra nitromethane
Tetra-chlorodibenzo-p-dioxin, 1, 2,
3,7,8(TCDD)

Tetraethyl lead
Tetrafluoriethyne
Tetramethylene disul photetramine
Thallic oxide

Thallium carbonate

Thalium sulphate

Thallous chloride

Thallous malonate

Thallous sulphate
Thiocarbazide
Thiocynamicacid,
2(Benzothiazolyethio) methyl
Thiofamox

618.
619.
620.
621.
622.
623.
624.
625.

626.
627.
628.
629.
630.
631.
632.
633.

634.

635.
636.
637.
638.
639.
640.
641.
642.
643.

645.

646.
647.
648.
649.
650.
651.
652.
653.
654.
655.
656.
657.
658.

Thiometon
Thionazin
Thionyl chloride
Thiophenol
Thiosemicarbazide
Thiourea (2 chloro-phenyl)
Thiourea (2-methyl phenyl)
Tirpate (2,4-dimethyl-1,3-di-
thiolane)
Titanium powder
Titanium tetra-chloride
Toluene
Toluene -2,4-di-isocyanate
Toluene 2,6-di-isocyanate
Trans-1,4-di chloro-butene
Tri nitro anisole
Tri (Cyclohexyl) methylstannyl
1,2,4 triazole
Tri (Cyclohexyl) stannyl-1H-1, 2,
3-triazole
Triaminotrinitrobenzene
Triamphos
Triazophos
Tribromophenal 2, 4, 6
Trichloro napthalene
Trichloro chloromethyl silane
Trichloroacetyl chloride
Trichlorodichlorophenylsilane
Trichloroethyl silane
Trichloroethylene
Trichloromethane sulphenyl
chloride
Trichloronate
Trichlorophenol 2, 3, 6
Trichlorophenol 2, 4, 5
Trichlorophenyl silane
Trichlorophon
Triethoxy silane
Triethylamine
Triethylene melamine
Trimethyl chlorosilane
Trimethyl propane phosphite
Trimethyl tin chloride
Trinitro aniline
Trinitro benzene

5,

(o)
o
«
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659.
660.
661.
662.
663.
664.
665.
666.
667.
668.
669.
670.
671.
672.
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Trinitro benzoic acid
Trinitro phenetole
Trinitro-m-cresol
Trinitrotoluene
Tri-orthocreysyl phosphate
Triphenyl tin chloride
Tris(2-chloroethyl)amine
Turpentine

Uranium and its compounds
Valino mycin

Vanadium pentaoxide
Vinyl acetate mononer
Vinyl bromide

Vinyl chloride

673.
674.
675.
676.
677.
678.
679.
680.
681.
682.
683

684.

@

Vinyl cyclohexane dioxide
Vinyl fluoride

Vinyl norbornene

Vinyl toluene
Vinyledene chloride
Warfarin

Warfarin Sodium
Xylene dichloride
Xylidine

Zinc dichloropentanitrile
Zink phosphide
Zirconium & compounds
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SCHEDULE 2
[Seerule 2(e)(ii),4(1)(b), 4(2) (1) and 6 (1) (b)]

ISOLATED STORAGE AT INSTALLATIONS OTHER THAN
THOSE COVERED BY SCHEDULE 4

@ The threshold quantities set out below relate to each installation or
group of installation belonging to the same occupier where the distance between
instalation is not sufficient to avoid, in foreseeable circumstances, any
aggravation of major accident hazards. These threshold quantities apply in any
case to each group of installations belonging to the same occupier where the

distance between the installations is less than 500 metres.

(b) For the purpose of determining the threshold quantity of a hazardous
chemical at an isolated storage, account shall also be taken of any hazardous
chemical whichis:-

() in that part of any pipeline under the control of the occupier having
control of the site, which is within 500 metres of that site and
connected to it;

(i)  at any other site under the control of the same occupier any part of the
boundary of which iswithin 500 meters of the said site; and

(i) in any vehicle, vessal, aircraft or hovercraft, under the control of the
same occupier which is used for storage purpose either at the site or
within 500 metres of it;

but no account shall be taken of any hazardous chemical which isin avehicle,

vessel, aircraft or ahovercraft used for transporting it.

@
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S.No Chemicals Threshold Quantities (tonnes)
[For application of F[For application of
rules4,5,7to9and | rule10to 12]
13to 15
1 2 3 4
1. Acrylonitrile 350 5,000
2. Ammonia 60 600
3. Ammonium nitrate (a) 350 2,500
4, Ammonium nitrate fertilizers (b) 1,250 10,000
5. Chlorine 10 25
6. Flammable gases as defined in Schedule 1, 50 300
paragraph (b) (i)
7. Extremely flammable liquids as defined in 5000 50,000]
Schedule 1, paragraph (b) (ii)
8. Liquid oxygen 200 2000
Sodium chlorate 25 250
10. Sulphur dioxide 20 500
11. Sujphur trioxide 15 100
“[12. | Carbonyl chloride 0.750 0.750
13. Hydrogen Sulphide 5 50
14. Hydrogen Fluoride 5 50
15. Hydrogen Cyanide 5 50
16. Carbon disulphide 20 200
17. Bromine 50 500
18. Ethylene oxide 5 501
19. Propylene oxide 5 50
! substituted by Rule 10(i) (a) of the MSIHC (Amendment) Rules, 2000 netified by S.0.57(E), dated 19.1.2000 ;
2 substituted by Rule 10() (b), ibid:
i Substituted entry 7 by Rule 10(ii), ibid ;

Inserted entries 12 to 27 by Rule 11 of the MSIHC (Amendment) Rules, 1994 notified vide S.0.2882,dated 3.10.1994.
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S.No Chemicals Threshold Quantities (tonnes)
[For application of F[For application of
rules4,5,7to9and | rule10to 12]
13to 15
1 2 3 4
20. 2-Propenal (Acrolein) 20 200
21. Bromomethane (Methyl bromide) 20 200
22. Methyl isocyanate 0.150 0.150
23. Tetraethyl lead or tetramethyl lead 5 50
24. 1,2 Dibromoethane (Ethylene dibromide) 5 50
25. Hydrogen chloride (liquefied gas) 25 250
26. Diphenyl methane di-isocyanate (MDI) 20 200
27. Toluene di-isocyanate (TDI) 10 100]
128. | Very highly flammable liquids as defined in 7,000 7,000]
Schedule 1, paragraph (b) (iii)
29. Highly flammable liquids as defined in 10,000 10,000
Schedule 1, paragraph (b) (iv)
30. Flammable liquids as defined in Schedule - 15,000 1,00,000]
1, paragraph (b) (v)

() This applies to ammonium nitrate and mixtures of ammonium nitrates where the

nitrogen content derived from the ammonium nitrate is greater than 28 per cent
by weight and to agueous solutions of ammonium nitrate where the concentration
of ammonium nitrate is greater than 90 per cent by weight.

(b) This appliesto straight ammonium nitrate fertilizers and to compound fertilizers

where the nitrogen content derived from the ammonium nitrate is greater than 28
per cent by weight (a compound-fertilizer contains ammonium nitrate together
with phosphate and/or potash).

! Inserted entries 28, 29 and 30 by 10(iii) of the HSIHC (Amendment) Rules, 2000 notified by S.0.57(E), dated 19.1.2000.
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SCHEDULE 3
[See Rule 2(e)(iii), 5 and 6(1) (a)]

LIST OF HAZARDOUS CHEMICALSFOR APPLICATION OF
RULES5AND 7TO 15

(@ The quantities set-out-below relate to each ingtallation or group of
installations belonging to the same occupier where the distance between the
installations is not sufficient to avoid, in foreseeable circumstances, any
aggravation of major-accident hazards. These quantities apply in any case to
each group of installations belonging to the same occupier where the distance
between the installations is |ess than 500 metres.

(b) For the purpose of determining the threshold quantity of a hazardous
chemical in an industria installation, account shall aso be taken of any
hazardous chemicalswhichis:-

(i) in that part of any pipeline under the control of the occupier have
control of the site, which is within 500 metres off that site and
connected to it;

(i)  at any other site under the control of the same occupier any part of the
boundary of which iswithin 500 metres of the said site ; and

(iii) in any vehicle, vessal, aircraft or hovercraft under the control of the
same occupier which is used for storage purpose either at the site or
within 500 metres of if;

but no account shall be taken of any hazardous chemical which isin avehicle, vessel,
aircraft or hovercraft used for transporting it.
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PART -l
NAMED CHEMICALS
S. Chemicals Threshold | Quantity CAS
No. for application| for application | Number
of Rules5, 7-9 | of Rules10-12
and 13-15

1) (@) (©) (4) ©)
GROUP 1-TOXIC SUBSTANCES
1. | Aldicarb 100kg 116-06-3
2 4-Aminodiphenyl 1kg 96-67-1
3. | Amiton 1kg 78-53-5
4. | Anabasine 100 kg 494-52-0
5 Arseinc pentoxide, Arsenic (V) acid & | 500 kg

salts
6. | Arsenic trioxide, Arsenic (I1) acid & | 100 kg

salts
7. | Arsine (Arsenic hydride) 10kg 7784-42-1
8. | Azinphos-ethyl 100kg 2642-71-9
9. | Azinphos-methyl 100 kg 86-50-0
10. | Benzidine 1kg 92-87-5
11. | Bezidine salts 1kg
12. | Beryllium (powders, compounds) 10 kg
13. | Bis(2-chloroethyl) sulphide 1kg 505-60-2
14. | Bis(chloromethyl) ether 1kg 542-88-1
15. | Carbophuran 100 kg 1563-66-2
16. | Carbophenothion 100 kg 786-19-6
17. | Chlorefenvinphos 100 kg 470-90-6
18. | 4-(Chloroformyl) morpholine 1kg 15159-40-7
19. | Chloromethyl methyl ether 1kg 107-30-2
20. | Cobat (metal, oxide, -carbonates, | 1t

sulphides, as powders)
21. | Crimidine 100 kg 535-89-7
22. | Cynthoate 100 kg 3734-95-0
23. | Cycloheximide 100 kg 66-81-9
24. | Demeton 100 kg 8065-48-3
25. | Didifos 100 kg 10311-84-9
26. | OO-Diethyl S-ethylsulphinylmethyl 100 kg 2588-05-8

phosphorothiate
27. | OO-Diethyl S-ethylsulphonylmethyl | 100 kg 2588-06-9

phosphorothiate
28. | OO-Diethyl S-ethylthiomethyl 100 kg 2600-69-3

Phosphorothioate

925
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S. Chemicals Threshold | Quantity CAS
No. for application| for application | Number
of Rules5, 7-9 | of Rules10-12
and 13-15
1) (@) 3 4) ©)
29. OO-Diethyl S-isoprophylthiomethyl 100 kg 78-52-4
phosphorothiate
30. | OO-Diethyl S-isopropylthiomethyl 100 kg 3309-68-0
phosphorodithioate
31. | Dimefox 100 kg 115-26-4
32. | Dimethylcarbamoyl chloride 1kg 79-44-7
33. | Dimethylnitrosamine 1kg 62-75-9
34. | Dimethyl phosphoromidocynicidic acid 1t 63917-41-9
35. | Diphacinone 100 kg 82-66-6
36. | Disulfoton 100 kg 298-04-4
37. | EPN 100 kg 2104-64-5
38. | Ethion 100 kg 563-12-2
39 | Fensulfothion 100 kg 115-90-2
40. | Fluenetil 100 kg 4301-50-2
41. | Fluoroacetic acid 1kg 144-49-0
42. | FHuoroacetic acid, salts 1kg
43. | Fluoroacetic acid, esters 1kg
44. | Fluoroacetic acid, amides 1kg
45. | 4-Fluorobutyric acid 1kg 462-23-7
46. | 4-Fluorobutyric acid, salts 1kg
47. | 4-Fluorobutyric acid, esters 1kg
48. | 4-Fluorobutyric acid, amides 1kg
49. | 4-Fluorobutyric acid 1kg 37759-72-1
50. | 4-Fluorocrotonic acid, salts 1kg
51. | 4-Huorocrotonic acid, esters 1kg
52. | 4-Fuorocrotonic acid, amides 1kg
53. | 4-Fluoro-2-hydroxybutyric acid, amides | 1kg
54. | 4-Fluoro-2-hydroxybutyric acid, salts 1kg
55. | 4-Fluoro-2-hydroxybutyric acid, esters 1kg
56. | 4-Fluoro-2-hydroxybutyric acid, amides | 1kg
57. | Glycolonitrile (Hydroxyacetonitrile) 100 kg 107-16-4
58. | 1,2,3,7,8,9-Hexachlorodibenzo-p-dioxin | 100 kg 194-8-74-3
59. | Hexmathylphosphoramide 1kg 680-31-9
60. | Hydrogen selenide 10kg 7783-07-5
61. | Isobenzan 100 kg 297-78-9
62. | Isodrin 100 kg 465-73-6
63. | Juglone 100 kg 481-39-0
(5-Hydroxynaphithalene 1,4 dione)

o
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S. Chemicals Threshold | Quantity CAS
No. for application| for application | Number
of Rules5, 7-9 | of Rules10-12
and 13-15
(1) 2 3 (4) ©)
64. | 4,4-Methylenebis (2-chloroniline) 10 kg 101-14-4
65. | Mthyl isocynate 150 kg 150kg | 624-83-9
66. | Mevinphos 100 kg 7786-34-7
67. | 2-Naphthylamine 1kg 91-59-8
68. | 2-Nickel (metal, oxides, carbonates), | 1t
sulphides, as powers)
69. | Nickel tetracarbonyl 10 kg 13463-39-3
70. | Oxygendisulfoton 100 kg 2497-07-6
71. | Oxygen difluoride 10 kg 7783-41-7
72. | Paraxon (Diethyl 4-nitrophenyl | 100 kg 311-45-5
phosphate)
73. | Parathion 100 kg 56-38-2
74. | Parathion-methyl 100 kg 298-00-0
75. | Pentaborane 100 kg 19624-22-7
76. | Phorate 100 kg 298-02-2
77. | Phosacetim 100 kg 4104-14-7
78. | Phaosgene (carbonyl chloride) 750 kg 750kg | 75-44-5
79. | Phosphamidon 100 kg 13171-21-6
80. | Phosphine (Hydrogen phosphide) 100 kg 7803-51-2
81. | Promurit (1-(3,4 dichlorophenyl)-3- | 100 kg 5836-73-7
triazenthiocarboxamide)
82. | 1,3-Propanesultone 1Kkg 1120-71-4
83. | 1-Propen-2-chloro-1,3diol diacetate 10 kg 10118-72-6
84. | Pyrazoxon 100 kg 108-34-9
85. | Selenium hexafluoride 10 kg 7783-79-1
86. | Sodium selenite 100 kg 10102-18-8
87. | Stibine (Antimony hydride) 100 kg 7803-52-3
88. | Sulfotep 100 kg 3689-24-5
89. | Sulphur dichloride 1t 10545-99-0
90. | Tdlurium hexafluoride 100 kg 7783-80-4
91. | TEPP 100 kg 107-49-3
92. | 2,3,7,8,-Tetrachl orodibenzo-p-dioxin 1kg 1746-01-6
(TCDD)
93. | Tetramethylenedisul photetramine 1kg 80-12-6
94. | Thionazin 100 kg 297-97-2
95. | Tirpate (2,4-Dimethyl-1,3-dithiolane-2- | 100 kg 26419-73-8
carboxaldehyde
O-methylcarbamoyloxime)
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S. Chemicals Threshold | Quantity CAS
No. for application| for application | Number
of Rules5, 7-9 | of Rules10-12
and 13-15
1) (@) 3 4) (©)
96. | Trichloromethanesulphonyl chloride 100 kg 594-42-3
97. | 1-Tri (cyclohexyl) stannyl 1H-1,2,4- | 100 kg 41083-11-8
Triazole
98. | Triethylenemelamine 10 kg 51-18-3
99. | Warfarin 100 kg 81-81-2
GROUP -2 TOXIC SUBSTANCES
100 | Acetone cyanohydrin (2-Cyanopropan- | 200 t 75-86-5
2-ol
101 | Acrolein (2-Propenal) 20t '[200t] | 107-02-8
102 | Acrylonitrile 20t 200t 107-13-1
103 | Allyl alcohal (Propen-1-al) 200t 107-18-6
104 | Alylamine 200t 107-11-9
105 | Ammonia 50t 500t 7664-41-7
106 | Bromine 40t '[500t] | 7726-95-6
107 | Carbon disulphide 20t 200t 75-15-0
108 | Chlorine 10t 25t 7782-50-5
109 | Diphneyl ethane di-isocynate (MDI) 20t '[200t] | 101-68-8
110 | Ethylene dibromide (1,2-| 5t [50t] | 106-93-4
Dibromoethane)
111 | Ethyleneimine 5t 151-56-4
112 | Formal dehyde (concentration <90%) 5t [50t] | 50-00-0
113 | Hydrogen chloride (liquified gas) 25t 250t 7647-01-0
114 | Hydrogen cyanide 5t 20t 74-90-8
115 | Hydrogen fluoride 5t 50t 7664-39-3
116 | Hydrogen sulphide 5t 50t 7783-06-4
117 | Methyl bromide (Bromomethane) 20t [2001] | 74-83-9
118 | Nitrogen oxides 50t 11104-93-1
119 | Propylineimine 50t 75-55-8
120 | Sulphur dioxide 20t 250t 7446-09-5
121 | Sulphur trioxide 15t 75t 7446-11-9
122 | Tetraethyl lead 5t F[200t] | 78-00-2
123 | Tetramethyl lead 5t '[100] | 75-74-1
124 | Toluene di-isocynate (TDI) 10t 584-84-9

1 Inserted by Rulel4 (ato h) of MSIHC (Amendment) Rules, 1994 notified vide notification S.0.2882, dated 3.10.1994.
2 nserted by Rulel4 (ato h) of MSIHC (Amendment) Rules, 1994 notified vide notification S.0.2882, dated 3.10.1994.
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S. Chemicals Threshold | Quantity CAS
No. for application| for application | Number
of Rules5, 7-9 | of Rules10-12
and 13-15

@) 2 [(3) (@ [

GROUP 3-HIGHLY REACTIVE SUBSTANCES

125 | Acetylene (ethyne) 5t 74-86-2

126 | a. Ammonium nitrate (1) 350t 2500t 6484-52-2
b. Ammonium nitrate in form of | 1250t
fertilizer (2)

127 | 2,2 Bis (tert-butylperoxy) butane) | 5t 2167-23-9
(concentration >70%)

128 | 1, 1-Bis(tert-butylperoxy) | 5t 3006-86-8
cyclohexane (concentration > 80%)

129 | tert-Butyle proxyacetate | 5t 107-71-1
(concentration <70% )

130 | tert-Butyle  peroxy  isobutyrate | 5t 109-13-7
(concentration >80%)

131 | Tert-Butyl peroxy isopropyl | 5t 2372-21-6
carbonate (concentration >80%)

132 | Tert-Butyl peroxymaletate 5t 1931-62-0
(concentration >80%)

133 | Tert-Butyl peroxypivalate 50t 927-07-1
(concentration >77%)

134 | Dibenzyl peroxydicarbonate 5t 2144-45-8
(concentration>90%)

135 | Di-sec-butyl peroxydicarbonate 5t 19910-65-7
(concentration >80%)

136 | Diethyl peroxydicarbonate 50t 14666-78-5
(concentration >30% )

137 | 2,2-dihydroperoxypropane 5t 2614-76-08
(concentration>30%)

138 | di-isobutyrl peroxide 50t 3437-84-1
(concentration >50%)

139 | Di-n-propyl peroxydicarbonate 5t 16066-38-9
(concentration>80%)

140 | Ethyene oxide 5t 50t 75-21-8

141 | Ethyl nitrate 50t 625-58-1

142 | 3,3,6,6,9,9 Hexamethyl - 1,2,4 5-tert | 50 t 22397-33-7
oxacyclononane
(concenttation >75%)

143 | Hydrogen 2t 50t 1333-74-0
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S. Chemicals Threshold | Quantity CAS

No. for application| for application | Number

of Rules5, 7-9 | of Rules10-12
and 13-15

(1) 2 [(3) (@ [ (9

144 | Liquid Oxygen 200t [2000t] | 7782-41-7

145 | Methyl ethyl ketone peroxide 5t 1338-23-4
(concentration >60%)

146 | Methyl isobutyl ketone peroxide | 50t 37206-20-5
(concentration >60%)

147 | Peracetic acid 50t 79-21-0
(concentration >60%)

148 | Propylene oxide 5t '[501] 75-56-9

149 | Sodium chlorate 25t 7775-09-9

GROUP 4-EXPLOSIVE SUBSTANCES

150 | Barium azide '1100] kg 18810-58-7

151 | Bis(2,4,6 -trinitrophenyl) amine 50t 131-073-7

152 | Chlorotrinitro benzene 50t 28260-61-9

153 | Cdlulose nitrate 50t 9004-70-0
(containing 12.6% Nitrogen)

154 | Cyclotetramethyleneteranitramine 50t 2691-41-0

155 | Cyclotrimethylenetiraniramine 50t 121-82-1

156 | Diazodinitrophenol 10t 7008-81-3

157 | Diethylene glycol dinitrate 10t 693-21-0

158 | Dinitrophenol, salts S50t

159 | Enthylene glycol dinitrate 10t 628-96-6

160 | 1-Gyanyl-4-nitrosaminoguanyl-1- 1100 kq] 109-27-3
tetrazene

161 | 2, 2, 4, 4, 6, 6, -Hexanitositibene 50t 20062-22-0

162 | Hydrazine nitrate 50t 13464-97-6

163 | Lead azide 1100 kg] 13424-46-9

164 | Lead Styphnate ( Lead 2,4,6- |50t 15245-44-0
trinitroresorcinoxide)

165 | Mercury fuliminate 10t 20820-45-5

628-86-4

166 | N-Methyl-N,2,4,6-tetranitroaniline 50t 497-45-8

167 | Nitroglycerine 10t 10t 55-63-0

168 | Pentacrythritol tetra nitrate 50t 78-11-5

1 substituted by Rule 11(i) of the MSIHC (Amendment) Rules, 2000 notified vide S.0.57(E), dated 19.1.2000.
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S. Chemicals Threshold Quantity CAS
No. for application| for application | Number
of Rules5, 7-9 | of Rules10-12
and 13-15
(1) 2) [(3) (@ [ (9
169 | Picric acid, (2,3,6-Trinitrophenol) 50t 88-89-1
170 | Sodium picramate 50t 831-52-7
171 | Styphnic acid 50t 82-71-3
(2,4,6-Trinitroresorcinol)
172 | 1,3,5-Triamino-2,4,6-Trinitrobezene | 50t 3058-38-6
173 | Trinitroaniline- 50t 26952-42-1
174 | 2,4,6-Trinitroanisole 50t 606-35-9
175 | Trinitrobenze 50t 25377-32-6
176 | Trinitrobenzoic acid 50t 35860-50-5
129-66-8
177 | Trinitrocresol 50t 28905-71-7
178 | 2,4,6-Trinitrophenitole 50t 4732-4-3
179 | 2,4,6-Trinitrotoluene 50t 50t 118-96-7
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IPART I

CLASSES OF SUBSTANCES AS DEFINED IN PART -1, SCHEDULE -1
AND NOT SPECIFICALLY NAMED IN PART —-I OF THISSCHEDULE

1 2 3 4
GROUP 5 - Flammable substances
1. Flammable Gases 15t 200t
2. Extremely flammable liquids 1000t 5000t
3. Very highly flammable liquids 1500t 10000t
4 Highly Flammable liquids which 25t 200t
remains liquid under pressure
Highly Flammable liquids 2500t 20000t
6. Flammable liquids 5000t 50000t]

D This applies to ammonium nitrate and mixtures of ammonium nitrate where the
nitrogen content derived from the ammonium nitrate is greater than 28% by
weight and aqueous solutions of ammonium nitrate where the concentration of
ammonium nitrate is greater than 90% by weight.

(2)  This applied to straight ammonium nitrate fertilizers and to compound fertilizers
where the nitrogen content derived from the ammonium nitrate is greater than
28% by weight ( a compound fertilizer contains ammonium nitrate together with
phosphate and/or potash).

1 substituted by Rule 11(ii) of the MSIHC (Amendment) Rules, 2000 notified by S.0.57(E), dated 19.1.2000.
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SCHEDULE -4
(See Rule 2(h) (i)

1. Installation for the production, processing or treatment of organic or inorganic
chemicalsusing for this purpose, among others;

(&  akylation

(b)  Amination by ammonolysis

(©) carbonylation

(d)  condensation

(e dehydrogenation

() esterification

(9)  halogenation and manufacture of halogens

(h) hydrogenation

0) hydrolysis

() Oxidation

(k) Polymerziation

() Sulphonation

(m)  desulphurization, manufacture and transformation of sulphur containing
compounds

(n) nitration and manufacture of nitrogen containing compounds

(0 manufacture of phosphorous-containing compounds

(p)  formulation of pesticides and of pharmaceutical products

(q) didtillation

(N extraction

(9 solvation

(®) mixing
2. Ingtalation for distillation, refining or other processing of petroleum or petroleum
products.

3. Indtalations for the totd or partia disposa of solid or liquid substances by
incineration or chemical decomposition.

4. Instalations for production, processing, [use] or treatment of energy gases, for
example, LPG, LNG, SNG.

Installation for the dry distillation of coal or lignite.

6. Instalations for the production of metals or non-metals by a wet process or by
means of electrical energy.

1 Inserted by Rule 12 of the MSIHC (Amendment) Rules, 2000 notified vide S.0.57(E), dated 19.1.2000.
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SCHEDULE -5
(SeeRules, 2(b) and 3)
S. Authority(ies) with  legal | Dutiesand corresponding Rule
No. | backing
(@) 2 (©),
1 Ministry of Environment and | 1. Notification of hazardous chemicas as per
Forests under Environment | Rules 2(e)(i), 2(e) (ii) & 2(e) (iii)
(Production) Act, 1986.
2. Chief Controller Imports & | Import of hazardous chemicals as per Rule 18
Exports under Import &
Exports (Control) Act, 1947.
3. Central Pollution Control Board | (1) Enforcement of directions and procedures
or State Pollution Control | in respect of isolated storage of hazardous
Board '[or Committeg] under | chemicals, regarding-
Environment (Protection) Act, (i) Notification of major accidents as per
1986 as the case may be. Rules 5(1) and 5(2)
(if) Notification of sites as per Rules 7 to 9.
(iii) Safety reports in respect of isolated
storages as per Rule 10 to 12.
(iv) Preparation of on-site emergency plans
as per Rule 13.
(2) Import of hazardous Chemicals and
enforcement of directions and procedures on
import of hazardous chemicals as per Rule 18.
4. Chief Inspector of Factories | Enforcement of directions and procedures in

appointed under the Factories
Act, 1948.

respect of industria installations and isolated
storages covered under the Factories Act, 1948,
dealing with hazardous chemicals and pipelines
including inter-state pipelines regarding-
(i) Notification of major accidents as per
Rule 5(1) and 5 (2).
(if) Notification of sites as per Rules, 7 to
9.
(iii) Safety reports as per Rules, 10 to 12.
(iv) Preparation of on-site emergency plans
as per Rule 13.
Preparation of off-site emergency plans in
consultation with District Collector or District
Emergency Authority as per S. No. 9 of this
schedule.

! Inserted by Rule 13(i) of the MSIHC (Amendment) Rules, 2000 notified vide S.0.57(E), dated 19.1.2000.
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@

935

No

Authority(ies)  with

backing

legal

Dutiesand corresponding Rule

)

3)

@)

Chief Inspector of Dock Safety
appointed under the Dock
Workers (Safety, Hedth and
Welfare) Act, 1986.

Enforcement of directions and procedures in
respect of industria installations and isolated
storages dealing with hazardous chemicals and
pipelines [inside a port covered under the
Dock Workers (Safety, Hedth and Welfare)
Act, 1986] regarding-

(i) Notification of major accidents as per
Rules 5(1) and 5(2).

(ii) Notification of sites as per Rules 7to 9.

(iii) Safety reports as per Rules 10 to 12.

(iv) Preparation of on-site emergency plans
as per Rule 13.

(v) Preparation of off-site emergency plans
in consultation with District Collector
or District Emergency Authority as per
S. No.9 of this Schedule.

Chief  Inspector of Mines
appointed under the Mines Act,
1952

Enforcement of directions and procedures in
respect of industria installations and isolated
storages dealing with hazardous chemicals 4™
regarding -

(i) Notification of major accidents as per
Rules 5(1) and 5(2).

(ii) Notification of sitesasper Rules 7 to 9.

(iii) Safety reportsas per Rules 10 to 12.

(iv) Preparation of on-site emergency plans
as per Rule 13.

(v) Preparation of off-site emergency plans
in consultation with District Collector
or District Emergency Authority as per
S. No.9 of this Schedule.

Atomic
Board appointed under
Atomic Energy Act, 1972.

Energy Regulatory
the

[Enforcement of directions and procedures
regarding :-
€) Notification of major accidents as
per rule 5(1) and 5(2)
(b)  Approval and Notification of Sites
asper rule?,
(c) Safety report and safety audit

1 substituted by Rule 13(ii) of the MSIHC (Amendment) Rules, 2000 nctified vide S.0.57(E), dated 19.1.2000;
2 Omitted by Rule 13(iii), ibid;
Substituted by Rule 13(iv), ibid.
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S. Authority(ies)  with  legal | Dutiesand corresponding Rule
No. | backing
(€] (@) (©)
repots as per rule10to 12;

(d)  Acceptance of On-site Emergency
plans as per rule 13;

(e) Assigting the District Collector in
the preparation of  Off-Site
emergency plans as per serid
number 9 of this Schedule]

8. Chief Controller of Explosives | Enforcement of directions and procedures as

appointed under the Indian
Explosive Act and Rules, 1983

per the provisions of
(i) The Explosives Act, 1884(4 of 1884) and
the rules made thereunder, namely:-

(@) The Gas Cylinders Rules, 1981,

(b) The Static and Mobile Pressure

Vessel (Unified) Rules, 1981;

(c) TheExplosive Rules, 1984
(i) The petroleum Act, 1934 (30 of 1934) and
the Rules made thereunder, namely;

(@) The Petroleum Rules, 1976;

(b) The Calcium Carbide Rules, 1987];
’land in respect of Industrial installation and
isolated storages dedling with hazardous
chemicals and pipelines including inter-state
pipelinesregarding. : -

(@) Notification of major accident as per
rule5;

(b) Approval and notification of sites as
per rule 7;

(c) Safety report and saf ety audit reports as
per rules 10 to 12;

(d) Acceptance of On-site Emergency
plans as per rule 13;

(e) Assisting the District Collector in the
preparation of Off-Site  emergency
plans as per serid number 9 of this
Schedule.]

1 substituted by Rule 15 of the MSIHC (Amendment) Rules, 1994, notified vide S.0.2882, dated 3.10.1994.
2 |nserted by Rule 13 (v) of the MSIHC (Amendment) Rules, 2000 notified vide S.0.57(E), dated 19.1.2000.
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S. Authority(ies)  with  legal | Dutiesand corresponding Rule
No. | backing
(€] (@) (©)

0. District Collector or District Preparation of off-site emergency plans as per
Emergency Authority Rule 14
designated by the State
Government

110. | J[CENTRE FOR Enforcement of directions and procedures in
ENVIRONMENT AND respect of laboratories, industrial establishment
EXPLOSIVE SAFETY and isolated storages dealing with hazardous

(CEES), Defense Research and
Development of Organisation
(DRDO). Department of
defence Research &
Development, Ministry of
Defence

chemicalsin the Ministry of Defence]

! Substituted by Rule 13(vi), of the MSIHC (Amendment) Rules, 2000 notified vide S.0.No.57(E), dated 19.1.2000.
2 |nserted by G.S.R.584(E), dated 9" June, 1990.
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SCHEDULE -6
[See Rule 5(1)]

INFORMATION TO BE FURNISHED REGARDING NOTIFICATION OF A
MAJOR ACCIDENT

Report number ............
of the particular accident.
1 General data

@ Name of the site

(b) Name and address of the manufacturer
(Also state telephone/telex number)

(©) (i) Registration number

(ii) Licence number

(as may have been alotted under any status applicable to the site,
e.g.the Factories Act)
(d) (i) Nature of industrial activity (Mention what is actualy manufactured,
stored etc.)
(ii) National Industrial Classification, 1987 at the four digit level.

2. Type of major accident
Explosion | | Fire | IEmi ssion of dangerous substance ]

Substance(s) emitted ............oovviiiii e

3. Description of the major accident

(a) Date, shift and hour of the accident

(b) Department/Section and exact place where
the accident took place

(c) The process/operation undertaken in the
Department/section where the accident took place.
(attach aflow chart if necessary)

(d) The circumstances of the accident and
the dangerous substance involved

4. Emergency Measures taken and measures envisaged to be taken to alleviate short term
effects of the accident.
5. Causes of the mgjor accident.
Known (to be specified) L 1
6. Not Known ]

Information will be supplied as soon as possible
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7. Nature and extent of damage

(a) Within the establishment - casualties

Killed
Injured
Poisoned

Persons exposed to the magjor accident ...............ccoooviiiiiiiiiiiinnn...

material damaged
danger is still present
danger no longer exists.

(b) Outside the establishment
casuaties.

Injured
Poisoned

Persons exposed to the major accident.............ooovivviiiiiiiiiiiienens

material damaged

damage to environment
the danger is still present
the danger no longer exists

8. Data available for assessing the effects

of the accident on persons and environment.

9. Steps already taken or envisaged

(a) to dleviate medium or long term effects of the accident

(b) to prevent recurrence of similar major accident

(c) Any other relevant information.

939
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SCHEDULE -7
[ See Rule 7(1)]

INFORMATION TO BE FURNISHED FOR THE NOTIFICATION OF SITES
PART -l

Particulars to be included in a
notification of asite

1. The name and address of the
employer making the notification.

2. The full postal address of the
site where the notifiable industria
activity will  be carried on.

3. The area of the site covered by
the notification and of any adjacent site
which is required to be taken into
account by virtue of b(ii) of schedule 2
and 3.

4. The date on which it is
anticipated that the notifiable industrial
activity will commence, or if it has
aready commenced a statement to that
effect.

5. The name and maximum
guantity liable to be on the site of each
dangerous substance for  which
notification is being made.

6. Organisation structure namely
organisation diagram for the proposed
industrial activity and set up for
ensuring safety and health.

7. Information relating to the
potential for major accidents, namely-

@ identification of major
accident hazards ;

@
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(b) the conditions or the
events which could be
significant in brining
one about;

(©) a brief description of
the measures taken.

Information relating to the site

€) a map of the site and
its surrounding area to a scale
large enough to show any
features that may be significant
in the assessment of the hazard
or risk associated with the site,-

(1) area likely to be
affected by the mgor
accident.

(i) Population distribution
in the vicinity.

(b) a scale plan of the site
showing the location and
guantities of al significant
inventories of the hazardous
chemicals;

(©) a description of the
process or storage involving
the hazardous chemicals and an
indication of the conditions
under which it is normally
held;

(d) the maximum number
of persons likely to be present
on site.

The arrangement for training of

workers and equipment necessary to
ensure safety of such workers.

941
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PART -11
Particulars to be included regarding
pipeline-

1. The names and address of the
persons making the
notification.

2. The full postal address of the
place from which the pipeline
activity is controlled, addresses
of the places where the
pipeline starts and finishes and
a map showing the pipeline
route drawn to a scale of not
less than 1:400000.

3. The date on which it is
anticipated that the notifiable
activity will commence, or if it
is dready commenced a
statement to that effect.

4. Thetotal length of the pipdline,
its diameter and norma
operating pressure and the
name and maximum quantity
liable to be in the pipeline of
each hazardous chemical for
which notification is being
made.

@
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SCHEDULE -8
[See Rule 10(1)]
INFORMATION TO BE FURNISHED IN A SAFETY REPORT

1 The name and address of the person
furnishing the information.

2. Description of the industria activity,
namely-

@ site,

(b) construction design,

(©) protection zones explosion
protection, separation distances,

(d) accessibility of plant,

(e maximum number of persons
working on the site and
particularly of those persons
exposed to be hazard.

3. Description of the processes, namely -

@ technica purpose of the
industria activity,

(b basic  principles of the
technological process,

(©) process and safety -related data
for the individua process
stages,

(d) process description,

(e Safety-related types of utilities.

4, Description of the hazardous chemicals,
namely -

€) chemicals (quantities,
substance data, safety-related
data, toxicologicad data and
threshold values),

(b the form in which the chemical
may occur on or into which they
may be transformed in the event
of abnormal conditions,

(©) the degree of purity of the

hazardous chemical.

943
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5. Information on the preliminary hazard
analysis, namely-
€) types of accident
(b) system elements or events that
can lead to amajor accident,
(©) hazards,
(d) safety-relevant components.

6. Description of safety -relevant units,
among others;

@ special design criteria,

(b) controls and alarms,

(©) special relief systems,

(d) guick-acting valves,

(e collecting tanks/dump tank,

() sprinkler system,

(9) fire fighting etc.

7. Information on the hazards assessment,
namely-
@ identification of hazards,
(b the cause of major accidents,
(© assessment of hazards according
to their occurrence frequency,

(d) assessment of accident
conseguences,
(e safety systems,
() known accident history.
8. Description  of  information  or

organizational systems used to carry on the
industrial activity safety, namely-
@ maintenance and inspection
schedules,
(b guidelines for the training of
personnel,
(© dlocation and delegation of
responsibility for plant safety,
(d) implementation  of  safety
procedure.

9. Information on assessment of the
consequences of major accidents, namely-

@
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(b)
(©)
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assessment  of the possible
release of hazardous chemicals
or of energy,

possible dispersion of released
chemical,

assessment of the effects of the
releases (size of the affected
area, hedth effects, property
damage)

10. Information on the mitigation of major
accidents, namely -

(@)
(b)
(©)

(d)

()

(f)

fire brigade,

alarm systems,

emergency plan  containing
system of organisation used to
fight the emergency, the alarm
and the communication rules
guidelines for fighting the
emergency, information about
hazardous chemicals, examples
of possible accident sequences,
coordination with the District
Emergency authority and its off-
site emergency plan,

notification of the nature and
scope of the hazard in the event
of an accident,

antidotes in the event of a
release of a hazardous chemical.

945
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SCHEDULE -9

(SeeRule 17)

SAFETY DATA SHEET

1. CHEMICAL IDENTITY

Chemical Name Chemical Classification
Synonyms Trade Name
Formula C.A.SNo U.N. No.:
Regulated Shipping Name Hazchem No.:
Identification Codes/Lable

Hazardous Waste

I.D. No.:
Hazardous Ingredients C.A.S. No. Hazardous Ingredients C.A.SNo.
1. 3.
2 4.
2. PHYSICAL AND CHEMICAL DATA
Boiling Range/Point °C Physical State Appearance
Melting/Freezing Point °C Vapour Pressure Odour

@ 35 °C mm/Hg

Vapour Density Solubility in Water at 30°C Others
(Air=1)
Specific Gravity pH

Water =1
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3. FIRE AND EXPLOSION HAZARD DATA

947

Flammability Yes/No LEL %  Flash Point°C Autoignition
Temperature °C

TDG Flammability

UEL % Flash Point °C

Explosion Sensitivity
to Impact

Explosion Sensitivity
to Static Electricity

Hazardous
Combustion
Products

Hazardous Polymerisation

Combustible Liquid

Explosive Corrosive
Material Material

Flammable M aterial

Oxidiser Others

Pyrophoric Material

Organic Peroxide

4, REACTIVITY DATA

Chemical
Stability

Incompatibility
With other Material

Reactivity

Hazardous Reaction
Products

5. HEALTH HAZARD DATA

Routes of
Entry

Effects of
Exposure/Symptoms

Emergency
Treatment

TLV(ACGIH)

ppm mg/m® STEL ppm

@
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Permissible

Exposure Limits ppm  mg/m® Odour threshold ppm  mg/m’

L D5o L DSO

NEPA Hazard Health Flammability Stability Special
Signals

6. PREVENTIVE MEASURES

Personnel
Protective
Equipment

Handling and
Storage
Precautions

7. EMERGENCY AND FIRST AID MEASURE

Fire Extinguishing
Media
FIRE

Special Procedures

Unusual Hazards
EXPOSURE

First Aid Measures

Antidotes/Dosages
SPILLS

Steps to be taken

Waste Disposal Method

8. ADDITIONAL INFORMATION/REFERENCES
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9. MANUFACTURER / SUPPLIER DATA

Name of Firm Contact Person in Emergency
Mailing Address Local Bodies Involved
Telephone/Telex Nos. Standard Packing
Telegraphic Address Tremcard Detail /Ref

Other.

10. DISCLAIMER

Information contained in this material data sheet is believed to be reliable but no
representation, guarantee or warranties of any kind are made as to its accuracy, suitability
for a particular application or results to be obtained from them. It is upto the
manufacturer/seller to ensure that the information contained in the material safety data
sheet is relevant to the product manufactured/handled or sold by him as the case may be.
The Government makes no warranties expressed or implied in respect of the adequacy of
this document for any particular purpose.

SCHEDULE -10
[See Rule 18(5)]
FORMAT FOR MAINTAINING RECORDSOF HAZARDOUSCHEMICALS
IMPORTED
Name and address of the Importer:

2. Date and reference number of issuance of permission to import hazardous
chemicals:
3. Description of hazardous chemicals:
(a) Physical form:
(b) Chemical form:
(c) Totd volume and weight (in kilogram’s/

Tones)
4 Description of purpose of Import:
5. Description of storage of hazardous chemicals:
() Date:

(b) Method of storage

Note: Published in the Gazette No.787, dt.27.11.1989.
All correction made in the terms of corrigendum No.S.0.115(E), dt.5.2.1990 published in the Gazette No. 59
dt.5.2.1990.

@
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SCHEDULE -11]
[See Rule 13(1)]

DETAILSTO BE FURNISHED IN THE ON-SITE EMERGENCY PLAN

1. Name and address of the
person furnishing the
information.

2. Key personnel of the
organization and
responsibilities assigned to
themin case of an emergency

3. Outside organization if
involved in assisting during on-
site emergency:

@ Type of accidents
(b Responsibility
assigned
4, Details of liaison arrangement

between the organizations.

5. Information on the preliminary
hazard analysis:

€) Type of accidents

(b) System elements or
events that can lead to
amajor accident

(© Hazards

(d) Safety relevant
components

! Inserted by Rule 16 of the MSIHC (Amendment) Rules, 1994 notified by S.0.2882, dated 3.10.1994.
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Details about the site:

€) L ocation of dangerous
substances

(b) Seat of key personnel

(©) Emergency  control
room

Description  of  hazardous

chemicals at plant site:

@ Chemicals (Quantities
and toxicological data)

(b Transformation if any,
which could occur.

(©) Purity of hazardous

chemicals.

Likely dangersto the plant.
Enumerate effects of:

(i) Stress and strain caused
during normal operation:

(ii) Fire and explosion inside
the plant and effect if any,
of fire and explosion out

side.

Details regarding:

(i) Warning, darm and safety

and security systems.

951
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(i) dam and hazard
control plans in line
with disaster control
and hazard control
planning, ensuring the
necessary technical
and organizational
precautions;

(iii) Reliable measuring
instruments,  control
units and servicing of
such equipments.

(iv) Precautionsin
designing of the
foundation and load
bearing parts of the
building.

(V) Continuous
surveillance of
operations.

(vi) maintenance and repair
work according to the
generally  recognized
rules of good
engineering practices.

Details of communication
facilities available during
emergency and those required
for an off-site emergency.

@



The Manufacture, Sorage and Import of Hazardous Chemical Rules, 1989

12. Details of fire fighting and
other facilities available and
those required for an off-site
emergency.

13. Details of first aid and hospital
services avalable and its
adequacy.

[SCHEDULE 12
[See Rule 14(1)]

DETAILSTO BE FURNISHED IN THE OFF-SI TE EMERGENCY PLAN

1. The types of accidents and release to
be taken into account.

2. Organisations involved including key
personnel and responsibilities and liaison
arrangements between them.

3. Information about the site including
likely locations of dangerous substances,
personnel and emergency control rooms.

4, Technical information such as
chemica and physical characteristics and
dangers of the substances and plant.

5. Identify the facilities and transport
routes.

6. Contact for further advice eg.
meteorol ogical information, transport,
temporary food and accommodation, first aid
and hospital services, water and agricultural
authorities.

7. Communication  links  including
telephones, radios and standby methods.

1 Inserted by Rule 16 of the MSIHC (Amendment) Rules, 1994 notified by S.0.2882, dated 3.10.1994.
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10.

11.

12.

13.

Note:
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Special  equipment including fire
fighting materials, damage control and
repair items.

Details of emergency response
procedures.

Notify the public.
Evacuation arrangements.

Arrangements for dealing with the
press and other mediainterests.

Longer term clean up.]

Principa rules were published in Gazette of India vide Notification S.O. 966(E), dated
27.11.1989. Amending rules were published vide GSR No0.681, dated 9.6.1990, S.0.115
(E), dated 5.2.1990, S.0.2882, dated 3.10.1994 and S.0.57 (E), dated 19.1.2000.

o



THE CHEMICAL ACCIDENTS (EMERGENCY PLANNING, PREPAREDNESS,

AND RESPONSE) RULES, 1996

MINISTRY OF ENVIRONMENT & FORESTS
NOTIFICATION
(New Delhi, the 1% August, 1996)

RULES ON EMERGENCY PLANNING, PREPAREDNESS AND RESPONSE

FOR CHEMICAL ACCIDENTS

*G.S.R.347(E):- In exercise of the power conferred by Section 6, 8 and 25 of the
Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby
makes the following rules, namely

1. Short Title and Commencement-(1) These rules may be called the Chemical
Accidents (Emergency Planning, Preparedness, and Response) Rules, 1996.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Definitions .- In these rules unless the context otherwise requires,-

(@)

(b)
(i)

(if)
(iii)
(©

(ii)

(iii)
(iv)

"chemical accident” means an accident involving a fortuitous, or Sudden or
unintended occurrence while handling any hazardous chemicals resulting in
continuous, intermittent or repeated exposure to death, or injury to, any person
or damage to any property but does not include an accident by reason only of
war or radio-activity;

"hazardous chemical" means,-

any chemical which satisfies any of the criteria laid down in Part | of Schedule
1 oris listed in Part 2 of the said schedule;

any chemical listed in Column 2 of Schedule 2;
any chemical listed in Column 2 of Schedule 3;
"industrial activity" includes an operation or process,-

carried out in an industrial installation referred to in Schedule -4 involving or
likely to involve one or more hazardous chemicals;

on-site storage or on-site transport which is associated with that operation or
process as the case may be;

isolated storage;

pipeline;



(d)

()

()

(@)

(h)

(i)

()

(k)

(0

"industrial pocket” means any industrial zone ear-marked by the Industrial
Development Corporation of the State Government or by the State
Government;

"isolated storage" means,- storage of a hazardous chemical other than storage
associated with an installation on the same site specified in Schedule 4
where that storage involves at least the quantities of that chemical set out in
Schedule-2;

"major chemical accident” means, - an occurrence including any particular
major emission, fire or explosion involving one or more hazardous chemicals
and resulting from uncontrolled developments in the course of industrial
activity or transportation or due to natural events leading to serious effects both
immediate or delayed, inside or outside the installation likely to cause
substantial loss of life and property including adverse effects on the
environment;

"Major Accident Hazards (MAH) Installations".- means, isolated storage and
industrial activity at a site, handling (including transport through carrier or
pipeline) of hazardous chemicals equal to or, in excess of the threshold
guantities specified in column 3 of Schedule 2 and 3 respectively;

"Manufacture, Storage and Import of Hazardous Chemical, Rules" means, -
the Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989,
published in the notification of Government of India in the Ministry of
Environment & Forests No. S.0.966 (E), dated 27 1h November, 1989;

"off-site emergency plan" means,- the off-site emergency plan prepared under
rule 14 of the Manufacture, Storage and Import of Hazardous Chemicals
Rules;

"pipeline” means,- a pipe (together with any apparatus and works associated
therewith) or system of pipes (together with any apparatus and works
associated therewith) for the conveyance of a hazardous chemical other than a
flammable gas as set out in column 2 of Part 11 of Schedule 1, at a pressure of
less than 8 bars absolute;

"site” means,- any location where hazardous chemicals are manufactured or
processed, stored, handled, used, disposed of and includes the whole of an
area under the control of an occupier and includes pier, jetty or similar
structure whether floating or not;

"transport” means.- movement of hazardous chemicals by any means over
land, water or air.

3. Constitution of Central Crisis Group.- (1) The Central Government shall
constitute a Central Crisis Group for management of chemical accidents and set up a



Crisis Alert System in accordance with the provisions of Rule-4 within thirty days from
the date of the commencement of these rules.

(2) The composition of the Central Crisis Group shall be as specified in Schedule 5.

(3) The Central Crisis Group shall meet at least once in six months and follow such
procedure for transaction of business as it deems fit.

(4) Notwithstanding anything contained in sub-rule (2), the Central Crisis Group may
co opt any person whose assistance or advice is considered useful in performing any
of its functions to participate in the deliberations of any of its meetings.

4. Constitution of Crisis Alert System:- The Central Government shall,-

(@ set up a functional control room at such place as it deems fit;

(b) set up an information net working system with the State and district control
rooms;

(c) appoint adequate staff and experts to man the functional control room;
(d) publish a list of Major Accident Hazard installations;

(e) publish a list of major chemical accidents in chronological order;

® publish a list of members of the Central, State and District Crisis Groups;

(9) take measures to create awareness amongst the public with a view to
preventing chemical accidents.

5. Functions of the Central Crisis Group: (1) The Central Crisis Group shall be tile
apex body to deal with major chemical accidents and to provide expert guidance for
handling major chemical accidents.

(2) Without prejudice to the functions specified under sub-rule (1), the Central Crisis
Group shall,-

@) continuously monitor the post accident situation arising out of a major
chemical accident and suggest measures for prevention and to check
recurrence of such accidents;

(c) conduct post-accident analysis of such major chemical accidents and evaluate
responses;

(d) review district off-site emergency plans with a view to examine its adequacy in
accordance with the Manufacture, Storage and Import of Hazardous
Chemicals, Rules, and suggest measures to reduce risks in the Industrial
pockets;



(d) review the progress reports submitted by the State Crisis Groups;

(e) respond to queries addressed to it by the State Crisis Groups and the District
Crisis Groups;

® publish a State-wise list of experts and officials who are concerne" with the
handling of chemical accidents;

(9) render, in the event of a chemical accident in a State, all financial and infra-
structural help as may be necessary.

6. Constitution of State Crisis Group.- (1) The State Government shall constitute a
State Crisis Group for management of chemical accidents within thirty days from the
date of the commencement of these rules.

(2) The composition of the State Crisis Group shall be as specified in Schedule 6.

(3) The State Crisis Group shall meet at least once in three months and follow such
procedure for transaction of business as it deems fit.

(4) Notwithstanding anything contained in sub-rule (2), the State Crisis Group may
co-opt any person whose assistance or advice is considered useful in performing any
of its functions, to participate in the deliberation of any of its meetings.

7. Functions of the State Crisis Group.- (1) The State Crisis Group shall be the
apex body in the State to deal with major chemical accidents and to provide expert
guidance for handling major chemical accidents.

(2) Without prejudice to the functions specified under sub-rule (1), the State Crisis
Group shall,-

@) review all district off-site emergency plans in the State with a view to examine
its adequacy in accordance with the Manufacture, Storage and Import of
Hazardous Chemicals, Rules and forward a report to the Central Crisis Group
once in three months;

(b) assist the State Government in managing chemical accidents at a site;

(b) assist the State Government in the planning, preparedness and mitigation of
major chemical accidents at a site in the State;

(c) continuously monitor the post accident situation arising out of a major
chemical accident in the State and forward a report to the Central Crisis group;

(e) review the progress report submitted by the District Crisis groups;

® respond to queries addressed to it by the District Crisis groups;



(h) publish a list of experts and officials in the State who are concerned with the
management of chemical accidents.

8. Constitution of the District and Local Crisis Group.- (1) The State Government

shall cause to be constituted within thirty days from the date of commencement of

these rules,-

(a) District Crisis Groups;
(b) Local Crisis Groups;

(2) The composition of the District Crisis Groups and the Local Crisis Groups shall be
as specified in Schedule 7 and 8 respectively.

(3) The District Crisis Group shall me et every forty five days and send a report to the
State Crisis Group;

(4) The Local Crisis Group shall meet every month and forward a copy of the
proceedings to the District Crisis Group.

9. Functions of the District Crisis Group.-(1) The District Crisis Group shall be the
apex body in the district to deal with major chemical accidents and to provide expert
guidance for handling chemical accidents;

(2) Without prejudice to the functions specified under sub-rule (1). the District Crisis
Group shall,-

€) assist in the preparation of the district off-site emergency plan;

(c) review all the on-site emergency plans prepared by the occupier of Major
Accident Hazards installation for the preparation of the district off-site emergency
plan;

(c) assist the district administration in the management of chemical,

(d) continuously monitor every chemical accident;

(d) ensure continuous information flow from the district to the Central and State Crisis
Group regarding accident situation and mitigation efforts;

(e) forward a report of the chemical accident within fifteen days to the State Crisis
Group;

(H conduct at least one full scale mock-drill of a chemical accident at a site each year
and forward a report of the strength and the weakness of the plan to the State
Crisis Group.



10. Functions of the Local Crisis Group.-(1) The Local Crisis Group shall be the
body in the industrial pocket to deal with chemical accidents and coordinate efforts in
planning, preparedness and mitigation of a chemical accident;

(2) Without prejudice to the functions specified under sub-rule (1), the Local Crisis
Group shall,

€) prepare local emergency plan for the industrial pocket;

(b) ensure dovetailing of the local emergency plan with the district off-site
emergency plan;

(c) train personnel involved in chemical accident management;

(c) educate the population likely to be affected in a chemical accident about the
remedies and existing preparedness in the area,;

(d) conduct at least one full scale mock-drill of a chemical accident at a site every
six months forward a report to the District Crisis Group;

® respond to all public inquiries on the subject.
11. Powers of the Members of the Central, State and District Crisis Groups.-

(1) the Members of the Central Crisis Group, State Crisis Groups and District Crisis
Groups shall be deemed to be persons empowered by the Central Government in
this behalf under sub-section (1) of section 10 of the Environment (Protection) Act,
1986.

12. Aid and Assistance for the functioning of the District and Local Crisis
Groups.-

(1) The Major Accident Hazard installations in the industrial pockets in the district
shall aid, assist and facilitate functioning of the District Crisis Group;

(2) The Major Accident Hazard installations in the industrial pockets shall also aid,
assist and facilitate the functioning of the Local Crisis Group.

13. Information to the Public.- (1) the Central Crisis Groups shall provide
information on request regarding chemical accident prevention, preparedness and
mitigation in the country;

(2) The State Crisis Group shall provide information on request regarding chemical
accident prevention, preparedness and mitigation to the public in the State;

(3) The Local Crisis Group shall provide information regarding possible chemical
accident at a site in the industrial pocket and related -information to the public on
request;



(4) The Local Crisis Group shall assist the Major Accident Hazard installations in the
industrial pocket in taking appropriate steps to inform persons likely to be affected by
a chemical accident.

Sr. Schedules Files

No.

1 Schedule 1 [html] [pdf] [word]

A Part | [html] [pdf] [word]

B Part II: List of Hazardous and Toxic| [html] [pdf] [word]
Chemicals

2 Schedule 2 [html] [pdf] [word]

3 Schedule 3: Named Chemicals [html] [pdf] [word]

4 Schedule 4 [html] [pdf] [word]

5 Schedule 5: Composition of the Central | [html] [pdf] [word]
Crisis Group

6 Schedule 6: Composition of the State Crisis | [html] [pdf] [word]
Group

7 Schedule 7: Composition of the District| [html] [pdf] [word]
Crisis Group

8 Schedule 8: Composition of the Local Crisis | [html] [pdf] [word]
Group




A Minutes of the Central Crisis Group under the Chairpersonship of Secretary

MoEF&CC was held on 08.05.2020 at 5.30 PM through Video Conferencing.

A Central Crisis Group meeting under the Chairpersonship of Secretary MoEF&CC
was held on 08.05.2020 at 5.30 PM through Video Conferencing to consider and review the
measures to be taken after the chemical accident, which occurredat M/s LG Polymers India
Private Limited, Vishkhapatnam (Andhra Pradesh). A list of participants of the meeting is

enclosed as Annexure -1.

2.0  After a brief introduction of all participants, the Secretary (MoEF&CC), briefed the
crisis group about the updated status regarding the leakage of the gas from the premises of
M/s LG Polymers India Private Limited, Vishakhapatnam (Andhra Pradesh). He also
informed the committee about the evacuation efforts undertaken by the NDRF. The Ministry
of Environment, Forest and Climate Change also informed the group about the functioning of
the Control Room established under the Chemical Accidents (Emergency Planning,

Preparedness and Response) rules,1996.

3.0  Members of the group werethen requested to providespecificsuggestions regarding

reduction of temperature of the stored styrene in order to avoid any further accidents.

A. Representative of the Reliance Industry suggested that prompt removal of insulation from
the tanks and sprinkling of water was an essential requirement. He also suggested that
maintenance of circulation in the tanks through operation of pumps was required to reduce

temperature.

B. Representative from NEERI who had visited the site informed the group that water

sprinkling was under way and more than 85% of the fumes were already under control.

C. Joint secretary,DCPC emphasized that sufficientquantities of the inhibitor —mercaptan

(TDM) must be available at the site. Secretary, MoEF&CC informed the group that



arrangementshad been made to make available the necessary quantity of the inhibitor at the

site.

D. Representative from PESO was of the view that as a precautionary measure, in future,a

dual refrigerant system must be adopted for storage of monomers.

E. Representativefrom MoHFW placed onrecord that a medical team includingpsychologists
must be present at site to deal with possible health impact of this incident on the local
populace. Secretary, MoEF&CCadvised MoHFW to take up the matter with DGHS and also

said that MoEF&CCwould also forward the comments to DGHS.

4.0 It was decided that comments/suggestions received from the members will be

communicated to the NDRF team for further necessary action.

Meeting ended with vote of thanks to the Chair.



Annexure L.

List of participants

1. Shri. Ravi Shankar Prashad, Additional Secretary cum Chairman CPCB
2. Ms. Geeta Menon, Joint Secretary, HSM Division, MoEF&CC
3. Shri. K.N. Jha, Joint Secretary, Department of Petrochemicals
4. Shri. D.K. Saami, Civil Defense, Ministry of Home.

5. NCDC, MoHFW

6. Shri.Dimpy Garg, ED Safety, MoR

7. Dr. SmitaMohanty, CEPET

8. Shri.Atis Chandra,

9. Dr. BrajeshTripathi, Ministry of Agriculture

10. Dr. Krishnamurthy, NEERI

11. Ms. Shruti,

12. Representative of PESO

13. Representative of Reliance Industry
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1.0 INTRODUCTION

With rapid industrialization, the Indian Chemical Industry
is an important sector of economy and supplies a wide
range of products which find their way into a massive
spectrum of human activity. Hence, chemicals occupy
an important position in our economy and are the
source of several benefits to the society. Many of these
chemicals are toxic, corrosive, highly reactive,
poisonous, carcinogenic, explosive or flammable or
have a combination of these characteristics. Due to
these properties, they have the potential to cause harm
to human beings, other living creatures, plant, property
and the environment in general. Thus, extreme care is
necessary while handling such chemicals at all stages
of manufacture, processing, treatment, package,
storage, transportation, use, collection, destruction,
conversion orsale.

There are at present several agencies of the
Government, both Central and State, such as the
Inspectorates of Factories, Controller of Explosives,
Pollution Control Boards, Port Authorities, Transport
Authorities, Local Health Authorities and statutory
rules & regulations for safe handling of hazardous
chemicals. In spite of strict implementation of the
rules & regulations, accidents do occur. Such
accidents, lead to damage of life, property and
environment. It is essential that the Central and State
Governments and also the local authorities are fully
prepared to meet such eventualities

Unlike the emergencies caused through natural
disasters such as floods, earthquakes etc., which c
annot be prevented, the occurrences of emergencies
caused through chemical accidents can be minimized
by proper planning and preparedness. The
emergency planning is thus just one aspect of the




total planning for safety. This planning has to be done
by those who are responsible for handling hazardous
chemicals, the local authority's In-charge of
emergencies, the State Government and the Central
Government. In view of the above, the Central
Government has notified a set of rules entitled " C
hemical Accident ( Emergency Planning,
Preparedness and Response) Rules, 1996" for
management of chemical accidents in the country.

The Chemical Accidents (Emergency Planning,
Preparedness and Response) Rules, 1996
compliments the set of rules on accident prevention
and preparedness notified under the Environment
(Protection) Act, 1986 in 1989 entitled Manufacture,
Storage and Import of Hazardous Chemicals Rules
and envisages a 4-tier crisis management set up at
the Local, District, State and Centre. The rules were
gazetted on 2" August, 1996 by the Ministry of
Environment, Forest and Climate Change under the
Environment (Protection) Act, 1986.

The rules provide a statutory back-up for setting up of
Crisis Group in districts and states which have Major
Accident Hazard (MAH) Installations. The rules
define the major accident hazard installations to
include industrial activity, transport and isolated
storages at a site handling hazardous chemicals in
quantities specified. As per the rules, the
Government of India is to constitute a Central Crisis
Group (CCG) for the management of chemical
accidents and set up a Crisis Alert System (CAS)
within 30 days of the notification.

Under this system, the Centre would set up a
functional control room at appropriate places and an
Information Networking System with the State and
District control rooms will also be set up. Adequate

staff and experts will be appointed to manage the control
room. The CAS will also be responsible for publishing a
list of major accident hazard installations, and a list of
major chemical accident in chronological order. It would
take measures to create awareness amongst the public
with a view to prevent chemical accidents.

The Chief Secretaries of all the States are to constitute
State Crisis Groups (SCG) to plan and respond to
chemical accidents in the State and notify the same in
gazette within 45 days. The District Collector shall not
only constitute a District Crisis Group (DCG) but also
constitute Local Crisis Groups (LCG's) for every
industrial pocket in the district within 60 days.

The CCG shall be the apex body in the country to deal
with and provide expert guidance for planning and
handling of major chemical accidents in the country. The
CCG shall continuously monitor the post-accident
situation and suggest measures for prevention of
reoccurrence of such accidents. It shall meet every six
months and respond to enquiries from the SCG and
DCG. The Ministry of Environment, Forest and Climate
Change will publish a State-wise list of experts and
concerned officials.

The SCG will be chaired by the State Chief Secretary
and shall be the apex body in the State consisting of
Government officials, technical experts and industry
representatives and will deliberate on planning,
preparedness and mitigation of chemical accidents with
a view to reducing the extent of loss of life, property and
ill health. The SCG will review all the District Off-site
Emergency Plans for its adequacy.

The District Collector shall be the Chairman of the
DCG and the Group will serve as the apex body at the



district level and shall meet every 45 days. This group shall
review all on- site Emergency Plans prepared by the
occupiers of the Major Accident.

Hazard installations for preparation of a District Off-Site
Emergency Plan, which shall also include hazards due to
the transportation of hazardous chemicals both by road
and by pipeline. The district Chairperson shall conduct at
least one full scale mock-drill of the District Off-site
Emergency Plan at a site each year. Powers under section
10 of the Environment Protection Act for entry and
inspection have been made available to the Central, State
and District Crisis Groups/members.

The Rules envisage that the Crisis Groups will provide
information to the public regarding chemical accident
prevention, preparedness and mitigation. The rules will
enable preparation of an Off-site Emergency Plan,
updation and conduct of mock drill. It will further enhance
the implementation of the Public Liability Insurance Act
1991 for providing of speedy relief to the victims.

For the effective coordination and management of
chemical disasters, the Red book is very important as it
facilitates quick information exchange during chemical
emergencies.

INFRASTRUCTURE IN PLACE FOR CRISIS
MANANGEMENT.

The Ministry of Environment, Forest and Climate
Change has set up a Control Room (CR) for fast flow of
information and co ordination of activities during actual
emergency. The control room is a part of the Crisis Alert
System (CAS).

The Control Room is located in J-204, Second Floor, Jal
Block, Indira Paryavaran Bhawan, Jor Bagh Road,
New Delhi: 110003 (Phone No. +91-11-24695387). The
following channels of communication are available:

Mrs Geeta Menon, Joint Secretay, Ministry of
Environment, Forest and Climate Change Indira
Paryavaran Bhawan, Room no. 232, Second floor, Agni
Wing, Jorbagh Road, Aliganj New Delhi-110003 011-
24695281 (O), 24695283 (F) Email : menong@cag.gov.in

or
Dr. Dharmendra Kumar Gupta, Director, Hazardous
Substances = Management Division, Ministry of
Environment, Forest and Climate Change, Room No. V-
203, Level -ll, Vayu Wing, Indira Paryavaran Bahwan Jor
Bagh Road Aliganj New Delhi- 110003, +91 11 24695393
(O&F), Email: gupta.dharmendra@gov.in

or
Shri Dinesh Runiwal, Scientist-E, Hazardous Substances
Management Division, Ministry of Environment, Forest
and Climate Change, Level - IlI, Jal Wing, Indira
Paryavaran Bahwan, Jor Bagh Road Aliganj New Delhi-
110003, +91 11 24695245 (O), Email: d.runiwal@gov.in

Operation of Control Room during Office Hours:

The CR Operates during office hours (9.00 am to 5.30 pm)
on workingdays.



Operation of Control Room before and after Office
Hours including Holidays

Before & after office hours and on holidays, a night duty
clerk will be available at Night Duty Room at the Ground
Floor, Indira Paryavaran Bhawan, Jor Bagh Road, New
Delhi-110003 (Phone No. +91-11- 24695285, Extension
2012, 2014) to receive messages and pass them on to the
Member — Secretary, Ms Geeta Menon, Joint Secretary,
Hazardous Substances Management Division, (Telephone:
+91 11 24695281 (Office) and +91 11 24695283 (Fax),
Email: menong@cag.gov.in

In case, Member Secretary is not available, the messages
will be passed to alternate Member Secretary,

Dr. Dharmendra Kumar Gupta, Director, Hazardous
Substances Management Division, Ministry of Environment,
Forest and Climate Change, Room No. V-203, Level -lI,
Vayu Wing, Indira Paryavaran Bahwan Jor Bagh Road
Aliganj New Delhi- 110003, +91 11 24695393 (O&F),
Email: gupta.dharmendra@gov.in or Shri Dinesh Runiwal,
Scientist-E, +91- 11-24695245 (O), +91- 8604445993 (M);
Email: d.runiwal@gov.in

CENTRAL CRISIS GROUP

The Central Crisis Group (CCG) has been setup by the
Ministry of Environment, Forest and Climate Change.
This is an apex body comprising senior officials of the
Government and technical experts.

The functions of the Group shall be as follows:

i. To deal with major chemical accidents and
provide expert guidance for handling major
chemical accidents in the country.

ii. Continuously monitor the post-accident situation
arising out of a major chemical accident and
suggest measures for prevention and to check
recurrenceofsuchaccidents.

iii. Conduct post-accident analysis of such major
chemicalaccidentsandevaluateresponses.

iv. Review District Off-Site Emergency Plans with a
view to examining its adequacy in accordance
with, the Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and suggest
measurestoreducerisksintheindustrialpockets.

v. Review the progress reports submitted by
the StateCrisisGroup.

vi. Respond to queries addressed to it by the State
CrisisGroupandDistrictCrisisGroup.

vii. Publish a State-wise list of experts and officials
who are concerned with the handling of chemical
accidents.

viii. Render in the event of a chemical accident in
a State, all financial and infrastructural help as
may be necessary.



The CCG shall meet once in every six months in the
Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh, New Delhi. The
Group may co-opt any person whose assistance or
advice is considered useful in performing any of its
functions.

The CCG deals only with major chemical accidents in the
country where State Governments require marshalling of
resources from other States as well as from the Central
Government. The Chief Secretary, the District
Magistrates of the concerned State/Districts should
immediately inform the CCG about the accidents. It will
meet as soon as possible after the accidents. It will meet
as soon as possible after the receipt of information
about the accident in carrying out its task, it shall consult
experts, coordinate activities of the State Governments
and the Central Ministries Departments/Agencies and
keep the Cabinet Secretariat and appropriate authorities
in the Government of India constantly informed about
development.

Duties of the Member Secretary, CCG

In case of Chemical accident, the Member Secretary
shall do the following:

Immediately contact the Chairman of the CCG and
obtain instructions about convening of the meeting. He
shall then contact any of the available duty officers and
take his/her assistance in contacting other members of
CCGlother duty officers. He will take necessary action
to tackle the crisis as per his discretion, till guidance
becomes available and will implement the direction of
CCG as and when it becomes available.

Attempt within the time available before the CCG
meeting, to obtain as much authentic information about
the incident as possible particularly information on the
location, time and nature, damage caused, immediate
threats and the action taken sofar.

Make administrative arrangements for convening of
CCG.

Carry out all instructions of the CCG expeditiously.

Prepare hourly situations reports and place the latest,
upto-the-minute report before the CCG.

Record minutes and decisions of the CCG, where
necessary.

Ensure correct and timely documentation.

Maintain constant touch with State Capital/local
authority.

Arrange for expert consultation in the shortest
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possible time.

Ensure that all communication facilities are installed
and are in working order.

Ensure that, there are adequate arrangements for
transportation ofstaff.

Ensure that, when necessary, confidentiality is
maintained.

Arrange, when necessary, for press briefings, press
release, information to AIR and Doordarshan.

Prepare a summary of news items which may appear
each day and obtain orders from CCG about rejoinders,
contradictions etc. to be issued to avoid general panicor
rumour mongering.

Arrange for a permanent advance not exceeding Rs.
5,000/- for any requirement of contingent expenditure
during activation of Control Room.

Duties of the Duty Officers

For speedy communication of information to the
members of the CCG, the duty officer who is on duty,
on instructions from the Member Secretary, shall
contact the other two duty officers or any officer
designated, if necessary, and the Members of the
CCG. Duty Officer 1 shall contact Members (3) to
(8). Duty Officer 2 shall contact Members (9) to (14)
and Duty Officer 3 shall contact Members (15) to (22).

While informing members, the duty officers shall
collect as much information about the accident as
possible before the meeting of the CCG. The CCG
members and Duty Officers shall be requested to

come to the meeting by taxi, if necessary. The taxi fare
shall be reimbursed. The duty officers after making
telephone calls to the concerned members of the CCG
shall proceed to the Control Room and initiate steps to
make it operational in the quickest possible time. The
three Duty Officers, after reaching the Control Room,
shall immediately do the following:

Duty Officer 1:

Telephone the Secretary of the State Level Crisis
Group, or the Secretary of the nodal department in the
State Capital concerned, to inform him that the
Control Room has been activated and request them
for a constant flow of information. If the concerned
local authority has been identified, it should also be
similarly informed.

Make all the arrangements for the CCG meeting,
including opening of the room, operating of lift,
cooling/heating arrangement, stationery, etc. if
possible, a resume of the information received so far
should be made in an adequate number of copies.

He shall, if there are instructions from Chairman or
Member Secretary of CCG, inform the Cabinet
Secretary and other appropriate officer/Departments
about thesituations.

Duty Officer 2:

He shall take immediate steps to mobilize the staff
indicated in Section 3.8 & 3.9. If the accident has
occurred after office hours or on a holiday, the first
move should be to locate and mobilize one or more
vehicle(s) so that staff can be speedily brought from
their residences. Normal location of the vehicles and



addresses of drivers are enclosed as Section 3.9. The
concerned Police Stations should also be requested to
assist in informing the staff. If the accident occurs
during working hours, Administration should be
requested to ask (a) the designated staff to report for
duty at once and (b) relieve the staff that would be
required for the evening/night shift, so that they can
come back on time.

Ensure that the telephones of the Control Room are in
working order, and that requests are sent out to the
Director General, Telecommunications to set up all
other communication facilities where necessary.

Ensure that all necessary stationery and equipment
are available in working order.

Duty Officer 3:

Locate the necessary data base required to deal
with the particular emergency and if necessary, have
copies prepared forthe CCG.

From the list at Section 8.16, he shall attempt to
identify the experts to be consulted. If they are Delhi-
based, he shall inform them of the situation and with a
request to be available either for consultation or for an
immediate visitto the scene of accident.

1

Composition of Central Crisis Group

Chairman
Shri C.K. Mishra +91 11 24695262 (O)
Secretary +91 1124695265 (O)
Ministry of Environment, Forest  +91 11 24695270 (F)
and Climate Change
Indira Paryavaran Bhawan,
Jor Bagh Road
New Delhi-110003
STD Code - 011

Member Secretary

+91 11 24695281 (O)
+91 11 24695283 (F)

Mrs Geeta Menon

Joint Secretay

Ministry of Environment, Forest

and Climate Change

Indira Paryavaran Bhawan,

Room no. 232, Second floor,

Agni Wing, Jorbagh Road,

Aliganj New Delhi-110003

Email: menong@cag.gov.in
Members

Dr. Biranchi Narayan Nanda

Principal Labour and Employment

Advisor (PLEA),

Ministry of Labour and Employment

Shram Shakti Bhawan Rafi Marg

New Delhi-110001

Email: bn.nanda@nic.in

+91 11 23731588 (O)

Dr. N.S. Dharmshaktu

Spl. Director General

(Occupation Health) and Family,
Directorate General of Health
Services Welfare, Nirman Bhawan,
Maulana Azad Road

New Delhi- 110108

Email: ns.dharmshaktu@nic.in

+91 11 23062193 (O)
+91 11 23063030 (F)
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Shri Ravi Shankar Prasad,
Chairman, IAS

Central Pollution Control Board,
Parivesh Bhawan,

East Arjun Nagar

New Delhi-110032

Email: ccb.cpcb@nic.in

+91 11 22307233 (O)
+91 11 22304948(F)

Director General

Civil Defence (Fire Adviser)
East Block 7, Level 7

R.K Puram

New Delhi - 110066

Chief Controller of Explosives
Petroleum and Explosives and
Safety Organisation

A Block CGO Complex Fifth floor
Seminary Hills
Nagpur-(Maharashtra) -440006

The Joint Secretary (Chemicals) +91 11 23383428 O)
DCPC +91 11 23070104 (F)
Shastri Bhawan

New Delhi-110 001

Email: samir.biswas@gov.in

Joint Secretary (chemical) +91 11 2306 1637
Department of Industrial Policy and+91 11 2306 1642
Promotion

Ministry of Commerce and Industry

Udyog Bhawan, New Delhi

Email: singh.shailen@pnic.in

+91 11 26712951(0)

+0712-2510248 (O)

The Joint Secretary (Plant
Protection)

Ministry of Agriculture and Farmers
Welfare

Krishi Bhawan

Rajendra Prasad Road,

New Delhi-110001

+91 11 23070306(0)
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The Joint Secretary (Fertilizers)
Ministry of Chemicals and
Fertilizers

A-Wing. Shastri Bhawan,

Dr Rajendra Prasad Road,
New Delhi- 110001

+91 11 23386800 (O)
+91 11 23073820 (F)

+91 11 23717411(0)
+91 11 23372049(F)

The Joint Secretary
(Telecommunications)

Department of Telecommunications
Ministry of Communication &
Information Technology

Sanchar Bhawan 20,

Ashoka Road,

New Delhi 110001

The Joint Secretary (Transport)  011-23719209(0)
Ministry of Road, Transportand  011-23753804(F)
Highway,

5th Floor, Transport Bhawan,

1, Parliament Street,

New Delhi- 110001

The Joint Secretary (Shipping)
Transport Bhawan

Ministry of Shipping

New Delhi — 110001

The Executive Director (Safety)
Ministry of Railway (Railway Board)
Federation of Railway Officer's
Association Office, 256-A,

Rail Bhavan, Raisina Road,

New Delhi -110001

011-23356112(0)

The Joint Secretary (Mitigation)
National Disaster Management
Authority (NDMA)

NDMA Bhawan,

A-1, Safdarjung Enclave,

New Delhi - 110029

011-26701718(0)
011-26701864(F)

15
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18.

19.

20.

Director General 011 23710618(0)
CSIR
Council of Scientific and Industrial
Research
Anusandhan Bhawan,
2 Rafi Marg,
New Delhi-110001, India
email: dgcsir@csir.res.in
dg@csir.res.in

Two Experts, one each from the field of Industrial Safety
and Health, to be nominated by the Central Government

Two persons to represent Industries, to be nominated by the
Central Government

One representative from the Indian Chemical Council.
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Duty Officers/Supporting Staff

In performing his duties, the Member Secretary will be
assisted by the following officers of the Ministry of
Environment, Forest and Climate Change who would be
assigned duties in the Control Room as 'Duty Officer'.

Directory- Duty Officers

Name & Office Address/ Residential

Tel. No Add./Tel.No.

Dr. Dharmendra Kumar Gupta ~ +91 11 24695393 (O&F)
Director, Hazardous Email:

Substances Management gupta.dharmendra@gov.in
Division

Ministry of Environment, WZ-99B, Gali No. 3A, Sadh
Forest and Climate Change Nagar, Palam Colony,
Room No. V203, Level —lI, New Delhi - 110045

Vayu Wing, Indira Paryavaran

Bahwan, Jor Bagh Road, Mob: +91 9415389825

Aliganj, New Delhi-110003

17



2. Shri Dinesh Runiwal

Additional Director
Hazardous Substances
Management Division
Ministry of Environment,
Forest and Climate Change
Indira Paryavaran Bhawan,
Jal Wing, Level-Il,

Jor Bagh Road

New Delhi-110003

STD Code-011

Dr. Sonu Singh

Additional Director
Hazardous Substances
Management Division
Ministry of Environment,
Forest and Climate Change
Indira Paryavaran Bhawan,
Jal Wing Level-lll,

Jor Bagh Road

New Delhi-110003

STD Code-011

Shri Aditya Narayan Singh
Additional Director
Hazardous Substances
Management Division
Ministry of Environment,
Forest and Climate Change
Indira Paryavaran Bhawan,
Jal Wing Level-ll,

Jor Bagh Road

New Delhi-110003

STD Code-011
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+91 11 24695234 (O/F)
Email: d.runiwal@gov.in

Q. No. 1112, Type-5, NH-4,
N.L.T., Faridabad, Haryana

Mob: +91 8604445993

+91 11 24695418 (O/F)
Email: sonu.singh@nic.in

C-77, United India
Apartment, Mayur Vihar,
Phase | Extension, Delhi —
110091

Mob: +918527758916

+91 11 24695325 (O/F)
+91 11 45078454 (R)
email: aditya.narayan@nic.i

D-304, Venus Apartment,
Rani Bagh, Delhi -110034

Mob: 9811447655

5 Shri Amardeep ﬁaju

Additional Director
Hazardous Substances
Management Division
Ministry of Environment,
Forest and Climate Change
Indira Paryavaran Bhawan,
Vayu Wing Level-Ill,

Jor Bagh Road

New Delhi-110003

STD Code-011

Smt. Arpita Gupta

Scientist ‘D’

Environment &Forest
Information Division
National Informatics Centre
A-Block, C.G.O Complex
Lodhi Road,

New Delhi 110003
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+91 11 24695296 (O&IE)
Email: adraju@gmail.com

A-21, Pragati Vihar Hostel
Lodhi Road, New Delhi —
110003

Mob: 08800575487

61, Gulmohar Enclave
New Delhi 110049
9818644220 (M)
Email: arpita@pnic.in

+91 11 24305343 (D)
+91 11 24346294 (F)



DIRECTORY -SUPPORT STAFF

Names & Addresses of Duty Personnel

Name & Address

Shri Shantanu Swaroop
Section Officer

Ministry of Environment,
Forest and Climate
Change, (HSM) Division,
Jal Wing, Level-l|

Indira Paryavaran Bhawan,
Jor Bagh Road,

New Delhi-110003

Shri Vivek Arora

Personal Assistant

Ministry of Environment,
Forest and Climate Change
(HSM) Division,

J-223, Jal Wing, Level-ll
Indira Paryavaran Bhawan,
Jor Bagh Road,

New Delhi-110003

Shri Shrawan Kumar
Research Investigor
(Forestry)

Ministry of Environment,
Forest and Climate
Change, (HSM) Division,
J227, Jal Wing, Level-ll
Indira Paryavaran Bhawan,
Jor Bagh Road,

New Delhi-110003
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Residential
Address /Tel No.

SC-227, Shastri Nagar,
Ghaziabad, Uttar
Pradesh

+91 8750843956 (M)

H- 54 B (FF), Kakkaji
New Delhi - 110019

P. No. 208 A/14-A, 2™
floor, Savitri Nagar,
Malviya Nagar, New
Delhi-110017

+91 9983631718 (M)

Mrs. Jyotsna Das
Ghoshdastidar

Assistant Section Officer
Ministry of Environment,
Forest and Climate
Change, (HSM) Division,
Jal Wing, Level-ll

Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi-
110003

Shri. Dinesh Kumar Singh
Assistant Section Officer
Ministry of Environment,
Forest and Climate
Change, (HSM) Division,
J-224, Jal Wing, Level-ll
Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi-
110003

Shri Kunal Kumar
Assistant Section Officer
Ministry of Environment,
Forest and Climate
Change, (HSM) Division,
J-226, Jal Wing, Level-I
Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi-
110003

Shri Sri Ram

Steno -D

Ministry of Environment,
Forest and Climate
Change, (HSM) Division,
V-211, Vayu Wing, Level-lI
Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi-
110003
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112-D, Sector-1V,
PushpVihar
New Delhi-110017

+91 9868177646(M)

House No, 246, Pocket
B, Sector 16,
Vasundhara,
Ghaziabad, Uttar
Pradesh- 201012

+91 9560604658 (M)

Rohini, Sector -15,
New Delhi-110089

+91 7352757066 (M)

627, Kalpana Nagar,
Shibban Pura,
Ghaziabad, Uttar
Pradesh - 201001

+91 9953659393 (M)



Sl.
No

Name of
the
Driver

Shri Mela
Ram Atal

Shri Niranjan
Kumar

ShriC S.
Sathi

Shri SK.
Rathi

Shri Dinesh
Muni

Shri Dharam
Pal

Tel No.

9968094320

9810630809

8447793905

9871322303

9958998049

9818564326
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Residential
Add.

B-470,
Jasola, Janta
Flat, New
Delhi-110025
H. No. 557,
Vilage and
Post  Office,
Daultabad,
Dist.
Gurugram,
Haryana-
122006
C-3/258,
Lodhi Road,
New Delhi-03
H. No. 1282,
Lodhi Road
Complex,
New Delhi-03
H.No. 876,
Type-2,
Sector-2,
Sadiq Nagar,
New  Delhi-
110049

H. No. 96 C,
Sector-1V,

Pushp Vihar,
New Delhi

Directory Contacts for obtaining Staff Car Drivers and
Vehicles of MoEF

Normal
Location
of Car
(After Off.
Hours)

Indira
Paryavaran
Bhawan

Indira
Paryavaran
Bhawan

Indira
Paryavaran
Bhawan
Indira
Paryavaran
Bhawan

Indira
Paryavaran
Bhawan

Indira
Paryavaran
Bhawan

10.

ShriK S
Bhandari

Shri Jagdish
Yadav

Shri
Gianenender
Singh

Shri. S.
Danial

9968306347

9868565309

9013884926

7065837570

23

52/F, Sector -
4, Bangala
Sahib Road,
New Delhi
H.No. 873,
Type-2,
Sector-2,
Sadiq Nagar,
New Delhi-
110049

1068, LR
Complex,
New Delhi -03
H. No. 843,
Sector — 3, R.
K. Puram,
New Delhi

Indira
Paryavaran
Bhawan

Indira
Paryavaran
Bhawan

Indira
Paryavaran
Bhawan
Indira
Paryavaran
Bhawan
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Ministry of Environment, Forest and Climate Change

List of Government Vehicle

Vehicle No.
DL2-CAW 0166
DL1-CV-6528
DL2-CAQ-9530
DL1-CM-7307 (CNG)
DL1-CQ-9568 (CNG)
DL1-CQ-2751
DL1-CQ-6208
DL1-CV-6507
DL1-CV-6561
DL9-CX-9334(CNG)
DL3 CDF 3333

DL2 CAX 8234

DL2 CAX 8259
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Make
INNOVA
Maruti Ciaz
Maruti Ciaz
Maruti SX4
Maruti Ciaz
Maruti SX4
Maruti SX4
Maruti Ciaz
Maruti Ciaz
Maruti SX4
Maruti Ciaz
Maruti Ciaz

Maruti Ciaz

STATE CRISIS GROUP (SCG)

Constitution of State Crisis Group

The State Government shall constitute a State Crisis
Group for management of chemical accidents within
thirty days from the date of the commencement of these
rules.

The composition of the State Crisis Group shall be as
specified in Schedule 6 of Chemical Accidents
(Emergency Planning, Preparedness and Response)
Rules, 1996.

The State Crisis Group shall meet at least once in three
months and follow such procedure for transaction of
business as it deems fit.

Not with standing anything contained in sub-rule (2), the
State Crisis Group may co-opt any person whose
assistance or advice is considered useful in performing
any of its functions, to participate in the deliberation of
any of its meetings.

Composition of the State Crisis Group
1) Chief Secretary Chairperson

2) Secretary (Labour) Member Secretary
3) Secretary (Environment) Member
4) Secretary (Health) Member
5) Secretary (Industries) Member
6) Secretary (Public Health Engg.) Member
7) Chairman State Pollution
Control Board Member
8) 4 Experts Industrial Safety & Health
(To be nominated by State Govt.) Member
9) Secretary/Commissioner/Transport Member
10) Chief Inspector of Factories Member
11) Fire Chief Member
12) Commission of Police Member
13) One Representative for Industry Member

(To be nominated by State Govt.)
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Functions of the State Crisis Group

The State Crisis Group shall be the apex body in the
State to deal with major chemical accidents and to
provide expert guidance for handling major chemical
accidents.

Without prejudice to the functions specified under sub-
rule (1), the State Crisis Group shall -

a) Review all district off-site emergency plans in
the State with a view to examine its adequacy
in accordance with the Manufacture, Storage
and Import of Hazardous Chemicals, Rules
and forward a report to the Central Crisis
Group once in threemonths;

b) Assist the State Government in managing
chemical accidents at a site;

c) Assist the State Government in the planning,
preparedness and mitigation of major chemical
accidents at a site in the State;

d) Continuously monitor the post accident situation
arising out of a major chemical accident in the
State and forward a report to the Central Crisis
Group;

e) Review the progress report submitted by the
District CrisisGroups;

f) Respond to queries addressed to it by the
District Crisis Groups;

g) Publish a list of experts and officials in the

State who are concerned with the
management of chemical accidents.
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DISTRICT CRISIS GROUP (DCG) CONSTITUTION
AND FUNCTIONS OF DISTRICT CRISIS GROUP

The State Governments shall cause to be constituted
within thirty days from the date of commencement of
these rules,

District Crisis Groups;

Local Crisis Groups;

The composition of the District Crisis Group and the
Local Crisis Groups shall be as specified in Schedule 7
and Schedule 8 respectively in Chemical Accidents
(Emergency Planning, Preparedness and Response)
Rules, 1996. The District Crisis Group shall meet every
forty-five days and send a report to the State Crisis
Group.

The Local Crisis Group shall meet every month and
forward a copy of the proceedings to the District Crisis
Group.

Composition of the District Crisis Group

1)  District Collector Chairperson
2)  Inspector of Factories Member-Secretary
3) District Energy Officer Member
4)  Chief Fire Officer Member
5)  District Information Officer Member
6) Controller of Explosives Member
7)  Chief, Civil Defence Member
8) One Representative of Trade Member
9)  Unions to be nominated by the

District Collector Member
10) Deputy Superintendent of Police Member
11) District Health Officer/

Chief Medical Officer Member

12) Commissioner, Municipal Corporations Member
13) Representative of the Department

of Public Health Engineering Member
14) Experts (Industrial Safety & Health)

to be nominated by the

District Collector Member
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Commissioner (Transport) Member
One Representative of Industry to be

nominated by the District Collector

Chair -person/Member-Secretary of' Member
Local Crisis Groups

Functions oft he District Crisis Group

The District Crisis Group shall be the apex body in the
district to deal with major chemical accidents and to
provide expert guidance for handling chemical
accidents;

Without prejudice to the functions specified under sub-
rule (1), the District Crisis Group shall -

a)

b)

Assist in the preparation of the district off-site
emergency plan;

Review all the on-site emergency plans prepared by
the occupier of Major Accident Hazards installation
for the preparation of the district off-site emergency
plan;

Assist the district administration in the
management of chemical accidents at a site lying
within thedistrict;

Continuously monitor every chemical accident;

Ensure continuous information flow from the
district to the Centre and State Crisis Group
regarding accident situation and mitigation efforts;

Forward a report of the chemical accident within
fifteen days to the State Crisis Group;

Conduct at least one full scale mock-drill of a
chemical accident at a site each year and forward a
report of the strength and the weakness of the plan
to the State Crisis Group.
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LOCAL CRISIS GROUP(LCG)

Constitution and Functions of the Local Crisis Group
(LCG)

Composition of the LCG

1)

2)
3)

4)

5)
6)
7)
8)
9)
10)
11)

12)

13)

14)

Sub-Divisional Magistrate
District Emergency Authority
Inspector of Factories
Industries in the District/

Chair Person
Member-secretary

Industrial area/industrial pocket Member
Transporters of Hazardous

Chemicals (2 Numbers) Member
Fire Officer Member
Station House Officer (Police) Member
Block Development Officer Member
One Representative of Civil Defence Member
Primary Health Officer Member
Editor of local Newspaper Member

Community Leader/Sarpanch Village

Pradhan nominated by Chair Person Member
One Representative of Non-Government
Organization to be Nominated by

the Chair-person Member
Two Doctors eminent in the Local area,

to be nominated by the Chair-person Member
Two Social Workers to be nominated

by the Chair Person Member

Functions of the Local Crisis Group

The Local Crisis Group shall be the body in the
industrial pocket to deal with chemical accidents and
coordinate efforts in planning preparedness and
mitigation of a chemical accident;
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Without prejudice to the functions specified under sub-
rule (1), the Local Crisis Group shall-

a) Prepare local emergency plan for the industrial
pocket;

b) Ensure dovetailing of the local emergency plan
with the district off-site emergency plan;

c) Train personnel involved in chemical accident
management;

d) Educate the population likely to be affected in a
chemical accident about the remedies and
existing preparedness inthe area,;

e) Conduct at least one full scale mock- drill of a
chemical accident at a site every six months and
forward a report to the District Crisis Group;

f) Respond to all public inquiries on the subject.
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NATIONAL DISASTER MANAGEMENT AUTHORITY
Introduction

The National Authority shall consist of the Chairperson
and such number of other members, not exceeding nine,
as may be prescribed by the Central Government and
unless the rules otherwise provide, the National Authority
shall consist of the following:

a) The P rime Minister of India, who shall be the
Chairperson of the National Authority, ex officio;

b) Other members, not exceeding nine, to be nominated
by the Chairperson of the National Authority

The Chairperson of the National Authority may designate
one of the members nominated under the clause (b) of
sub-section (2) to be the Vice Chairperson ofthe National
Authority.

The term of office and conditions of service of
members of the National Authority shall be such as may
be prescribed.

Powers and Functions of National Executive
Committee

The National Executive Committee shall assist the National
Authority in the discharge of its functions and have the
responsibility of implementing and policies and plans of the
national Authority and ensure the compliance of directions
issued by the Central Government for the purpose of
disaster managementin the country.

Without prejudice to the generality of the provision

contained in sub-section (1), the National Executive

Committee may-

(a) Act as the coordinating and monitoring body for
disastermanagement;

(b) Prepare the National Plan to be approved by the
National Authority;
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(c)
(d)

(e)

(f)

(¢)]

(h)

(i)

(k)

Coordinate and monitor the implementation of the
Nation Policy;

Lay down guidelines for preparing disaster
management plans by different Ministers or
Departments of the Government of India and the
State Authorities;

Provide necessary technical assistance to the
State Governments and the State Authorities for
preparing their disaster management plans in
accordance with the guidelines laid down by the
National Authority;

Monitor the implementation of the National Plan
and the plans prepared by the Ministers of
Departments of the Government of India;

Monitor the implementation of the guidelines laid
down by the National Authority for integrating of
measures for prevention of disasters and
mitigation by the Ministries or Departments in their
development plans and projects;

Monitor, coordinate and give directions regarding
the mitigation and preparedness measures to be
taken by different Ministries or Departments and
agencies of the Government;

Evaluate the preparedness at all governmental
levels for the purpose of responding to any
threatening disaster situation or disaster and give
directions, where necessary, for enhancing such
preparedness;

Plan and coordinate specialised training
programme for disaster management for different
levels of officers, employees and voluntary rescue
workers;

Coordinate response in the event of any
threatening disaster situation or disaster;
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(I) Lay down guidelines for, or give directions to, the
concerned Ministers of Departments of the
Government of India, the State Governments and
the State Authorities regarding measures to be
taken by them in response to any threatening
disaster situation or disaster;

(m) Require any department or agency of the
Government to make available to the National
Authority or State Authorities such men or material
resources as are available with it for the purpose
of emergency response, rescue and relief;

(n) Advise, assist and coordinate the activities of the
Ministries or Departments of the Government of
India, State Authorities, statutory bodies, other
governmental or non-governmental organisations
and others engaged in disaster management;

(o) Provide necessary technical assistance or give
advice to the State Authorities and District
Authorities for carrying out their functions under
Disaster Management Act. 2005;

(p) Promote general education and awareness in
relation to disaster management; and Perform
such other functions as the National Authority may
require itto perform.

Establishment of State Disaster Management
Authority

Every State Government shall, as soon as may be
after the issue of the notification under sub-section (1) of
section (3) by notification in the Official Gazette,
establish a State Disaster management Authority for the
State with such name as may be specified in the
notification of the State Government.

A State Authority shall consist of the Chairperson and
such number of other members, not exceeding nine,
as may be prescribed by the State Government and,
unless the rules otherwise provide, the State
Authority shall consist of the following members,
namely:-
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(a) the Chief Minister of the State, who shall be (g9) Review the development plans of the different

Chairperson, ex-officio; departments of the State and ensure that
(b) other members, not exceeding eight, to be prevention and mitigation measures are integrated
nominated by the Chairperson of the State therein;
Authority; (h) Review the measures being taken for mitigation,
(c) the Chairperson of the State Executive capacity building and preparedness by the
Committee, ex-officio; departments of the Government of the State and
3 The Chairperson of the State Authority may designate issues such guidelines as may be necessary.
one of the members nominated under clause (b) of . . .
sub-section (2) to be the Vice Chairperson of the State 3 The Chairperson of the State Authority shall, in the
Authority. case of emergency, have power to exercise all or
4  The Chairperson of the State Executive Committee any of the powers of the State Authority but exercise of
shall be the Chief Executive Officer of the State such powers shall be subject to ex post facto
Authority, ex-officio; ratification of the State Authority.

7.3.1 Powers and Functions of State Authority

1 Subject to the provisions of this Act, a State Authority
shall have the responsibility for laying down policies
and plans for disaster management in the State.

2. Without prejudice to the generality of provisions
contained in sub-section (1), the State Authority may-
(a) laydown the State disaster managementpolicy;
(b) approve the State Plan in accordance with

the guidelines laid down by the National
Authority;

(c) approve the disaster management plans
prepared by the departments of the State
Government;

(d) lay down guidelines to be followed by the
departments of the Government of the State
for the purpose of integration of measures for
prevention of disasters and mitigation in their
development plans and projects and provide
necessary technical assistance therefore;

(e) Coordinate the implementation of the State plan;

() Recommend provision of funds for mitigation
and preparedness measures;
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Directory - Chairman & Members of NDMA
National Disaster Management Authority

Govt. of India

NDMA Bhawan, A-1, Safdarjung Enclave,

New Delhi - 110029,

Tel: +91 11 26701700
Website: www.ndma.gov.in
STD Code — 011

Shri Narendra Modi
Prime Minister of India
Chairman

Lt Gen (Retd) N.C. Marwah
PVMS, AVSM
Member, NDMA

Email: marwahnc.ndma@nic.in

Dr. D. N. Sharma
Member
Email: dnsharma@ndma.gov.in

Shri Kamar Kishore
Member

+91 11 26701775(0)
+91 9650933939(M)
+91 11 26701783(F)

+91 11 26701738(0)
+91 9999532188(M)
+91 1126701808(F)

+91 11 26701751(0)
+91 9650933939(M)

Email: kkishore@ndma.gov.in +91 11 26701729(F)

Shri Pradeep Kumar, IAS
Secrearty (Incharge)
Email: aspd.ncrmp@gov.in
secretary@ndma.gov.in
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+91 11 26701710(0)

+91 9818744090 (M)
+91 11 26701716(F)

Directory - Chemical Disaster Core Group Members

1 Lt Gen (Retd) N.C. Marwah +91 11 26701775(0)
PVMS, AVSM +91 9650933939(M)
Member, NDMA +91 11 26701783(F)
Email: marwahnc.ndma@nic.in

2 Dr.D. N. Sharma +91 11 26701738(0)
Member +91 9999532188(M)
Email: dnsharma@ndma.gov.in  +91 1126701808(F)

3 Shri Kamar Kishore +91 11 26701751(0)
Member +91 9650933939(M)
Email: kkishore@ndma.gov.in +91 11 26701729(F)

4  Shri Pradeep Kumar, IAS +91 11 26701710(0)
Secrearty (Incharge) +91 9818744090 (M)
Email: aspd.ncrmp@gov.in +91 11 26701716(F)

secretary@ndma.gov.in
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Directories

Phone Numbers & Addresses of \ Concerned
Ministries/Departments
(Government of India)

Ministry of Agriculture & Farmers Welfare
Krishi Bhavan, Dr. Rajendra Prasad Road

New Delhi - 110001

Web: www.agricoop.nic.in

STD Code - 011

Department of Agriculture, Cooperation &
Farmers Welfare

Secretary

Dr. Trilochan Mohapatra

Phone: 23382629, 2338671(0)
25843190 (R) Email: dg.icar@nic.in
STD Code - 011

Department of Animal Husbandry Dairying &
Fisheries

Secretary

Shri Tarun Shridhar

Phone: +91 11 23382608(0) +91 11 23388006 (F)
Email: secyahd@pnic.in

STD Code - 011

Department of Agriculture Research & Education
/indian Council of Education Research

Secretary (ICER)

Shri Sushil Kumar

Phone: 011 23384450 (O)
Email: secy.icar@nic.in
STD Code - 011

38

Department of Atomic Energy
Anushakti Bhawan

Chatrapati Shivaji Maharaj Marg
Mumbai- 400001

Phone: +91 22 22862563

Web: www.dae.gov.in

STD Code - 022

Secretary (DAE) & Chairman (AEC)
Shri K. N. Vyas

Phone: 2202 2543 (O)

Email: knvyas@dae.gov.in

Ministry of Ayush
Ayush Bhawan, B Block
GPO Complex, INA, New Delhi-110023

Secretary

Shri Vaidya Rajesh Kotecha

Phone: +91 11 24651950; 24101876 (O)

+91 11 24651937 (F)

Email: secy-ayush@nic.in; secynfw@gmail.com
STD Code - 011

Ministry of Chemicals and Fertilizers
Shastri Bhawan, A-Wing

Dr. Rajendra Prasad Road

New Delhi - 110001

STD Code — 011

Web: www.chemicals.nic.in

Department of Chemicals & Petrochemicals

Secretary

Shri P. Raghavendra Rao

Phone: +91 23384196 23382467 (O)
+91 11 23387892 (F)

Email: sec.cpc@nic.in

STD Code — 011

39



Department of Fertilizers
Web: www.fert.nic.in

Secretary

Shri Chhabilendra Roul

Phone: +91 23381275 23383695 (O)
+91 11 23387965 (F)

Email: fertsec@pnic.in

Department of Pharmaceuticals
3rd floor, B Wing,

Janpath Bhawan

New Delhi-110001

Web: www.pharmaceuticals.gov.in

Secretary

Shri P. Raghavendra Rao (Additional Charge)

Phone: +91 23381573 (O);
+91 11 23070245 (F)
Email: sec.cpc@nic.in

Ministry of Civil Aviation
Rajiv Gandhi Bhavan

B Block, Safdarjung Airport
New Delhi-110003

Web: www.civilaviation.gov.in
STD Code - 011

Secretary

Shri Pradeep Singh Kharola
Phone: +91 24610358 (O)
Email: secy.moca@nic.in

Ministry of Coal

A-wing, Shastri Bhawan (3rd Floor) New Delhi -110001

Web: www.coal.nic.in
STD Code - 011
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Secretary
Shri Sumanta Chaudhuri

Phone: 011-23384884 (O)
011-23381678 (F),
Email: secy.moc@nic.in

Ministry of Commerce & Industry
Udyog Bhawan, Maulana Azad Road
New Delhi-110011

Web: www.commerce.nic.in

Department of Commerce

Udyog Bhawan

Maulana Azad Road, New Delhi-110011
STD Code — 011

Secretary (Commerce)

Shri Anup Wadhawan

Phone: +91 11 23063664, 23063617(0),
+91 11 23061796 (F)

Email: csoffice@nic.in

STD Code — 011

Directorate General of Foreign Trade
H - Wing, Udyog Bhawan

New Delhi - 110011

Web: http://dgft.gov.in

STD Code — 011

Director General of Foreign Trade
Shri Alok Vardhan Chaturvedi

Phone: +91 11 23062777, 23063436(0)
+91 11 23061613 (F)

Email: dgft@nic.in

Department of Industrial Policy & Promotion
Udyog Bhawan

New Delhi-110011

Phone: +91 11 23061222(0)

+91 11 23062626 (F)

Website: http://dipp.nic.in
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Secretary Dr. G. Satheesh Reddy

Shri Ramesh Abhishek 531, DRDO Bhavan, New Delhi-110011
Phone: +91 11 23061815, 23061667(0) Phone: +91 11 23011519 (O); +91 11 23018216 (F)
Email: secy-ipp@nic.in Email: s.christopher@hqr.drdo.in
STD Code - 011 STD Code - 011
Ministry of Communication ii Department of Defence
SancharBhawan,20AshokaRoad
New Delhi - 110001 Secretary
Phone: +91 11 23739191(0) Web: www.dot.gov.in Shri Sanjay Mitra
STD Code - 011 Room No. 199C, South Block

New Delhi-110011
Department of Telecommunications Phone: +91 11 23012380, 23011976 (O);
Sanchar Bhawan +91 11 23010044 (F); Email: defsecy@nic.in
20 Ashoka Road STD Code — 011
New Delhi-110001
Phone: +91 11 23372000, 23372005(0) iii Department of Defence Production

Web: www.dot.gov.in

. Secretary (DP&S)
Chairman TC & Secy. (T)

Dr. Ajay Kumar

Smt. Aruna Sundararajan Room. No. 136, South Block

Phone: +91 11 23719898(0); +91 11 23711514 (F) Phone: +91 11 23012527(0); +91 11 23012300(F)

Email: secy-dot@nic.in Email: sdpns@nic.in

STD Code - 011 STD Code — 011

Department of Post

Dak Bhawan, New Delhi-110001 10 Ministry of Earth Science

Web: www.indiapost.gov.in Mahasagar Bhavan, Block - 12
C.G.O Complex, Lodhi Road

Secretary (Posts) New Delhi-110003

Shri Anant Narayan Nanda Web: www.moes.gov.in

Phone: +91 11 23096060(0); +91 11 23036670 (O) STD code: 011

Email: secretary-posts@indiapost.gov.in

STD Code — 011 Secretary
Dr. M. Nair Rajeevan

Ministry of Defence Phone: +91 11 24629771, 24629772 (O)

South Block, New Delhi-110011 +91 11 24629777 (F)

Website: http/mod.nic.in Email: secretary@moes.gov.in

Deptt. of Defence Research & Development I. Indian Meteorological Department
Mausam Bhawan, Lodhi Road

Scientific Advisor to Raksha Mantri & Secretary, New Delhi-110003

DR & D & DG, DRDO Web: www.imd.gov.in
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12

13

Director General

Dr. Kanduri Jayaram Ramesh

Phone: +91 11 24611842; 43824253; 43824225(0)
+91 11 24611792; 24699216 (F)

Email: dgm.hg@imd.gov.in; dgmmet@gmail.com
kj.ramesh@imd.gov.in

Ministry of Electronics & Information
Technology

Electronics Niketan

6, C.G.0. Complex,

Lodhi Road, New Delhi-110003
Web: http://deity.gov.in

Secretary

Shri Ajay Prakash Sawhney
Phone: +91 11 24364041(0)
+91 11 24363134 (F)

Email: secretary@meity.gov.in
STD Code - 011

Ministry of Environment, Forest and Climate
Change

Indira Paryavaran Bhawan

Jor Bagh Road, New Delhi-110003

Phone: +91 11 24695136, 24695132(0)

+91 11 24695329 (F) Email: envisect@nic.in
Web: www.envfor.nic.in/ www.moef.nic.in

Secretary
Shri C. K. Mishra

Phone: +91 11 24695262, 24695265 (O),
+91 11 24695270 (F)

Email: secy-moef@nic.in
STD Code - 011

Ministry of Food Processing Industries
Panchsheel Bhawan August Kranti Marg
New Delhi-110049

Web: http://mofpi.nic.in
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Secretary

Shri Smt. Pushpa Subrahmanyam

Phone: +91 26493225, 26493012(F), 24641246(R)
Email: secy.mofpi@nic.in

STD Code - 011

Ministry of Health & Family Welfare
C- Wing, Nirman Bhawan

New Delhi-110001

Website: www.mohfw.nic.in

Department of Health & Family Welfare

Secretary

Smt Preeti Sudan

Phone: +91 11 23061863; 23063221(0)
+91 11 23061252 (F)

Email: secy-health@nic.in, hfw@gmail.com,
secyhfw@gmail.com

STD Code - 011

Department of Health Research

Indian Council of Medical Research,

V. Ramalingaswami Bhawan, Ansari Nagar
New Delhi-110029

Web: www.icmr.nic.in

Secretary (DG, ICMR)

Prof. Balram Bhargava

+91 11 26588662,26588204 (Off.)
+91 11 26588204 (Fax)

Email: secy-dg@icmr.gov.in

Ministry of Heavy Industry & Public Enterprises

Ministry of Heavy Industry & Public Enterprises
Govt. of India, Udyog Bhawan New Delhi-110001
Phone:+91 11 23063321(0)

+91 11 23062633 (F)

Website: www.dpe.nic.in

STD Code — 011
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Department of Heavy Industries

Secretary

Dr. Asha Ram Sihag

Phone: +91 11 23061854 (O),
+91 11 23062633(F)

Email: shioff@nic.in

STD Code - 011

Department of Public Enterprises

160, Udhyog bhavan
New Delhi - 110011
Phone: +91 11 24366171(0)

+91 11 24362613(F), Web: www.dpe.nic.in

STD Code - 011

Secretary

Mrs. Seema Bahuguna
Phone: +91 11 24360402(0),
+91 11 243661410(0)

+91 11 24362613 (F)

Email: secy-dp@nic.in

STD Code - 011

Ministry of Home Affairs

North Block, Central Secretariat

New Delhi-110001

Phone: +91 11 23092011, 23092161
+91 11 23093750 (F), +91 11 23092763
STD Code - 011

Website: www.mha.nic.in

Department of Home

Secretary

Shri Rajiv Gauba

Phone: +91 11 23092989, 23093031 (O),
+91 11 23093003 (F)

Email: hshso@nic.in
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Department of Official Language

Lok Nayak Bhawan (2nd Floor) Khan Market,
New Delhi-110002

Web: www.rajbhasha.nic.in

STD Code - 011

Secretary

Shri Sailesh

Secretary (Border Management)

Phone: +91 11 23438266 (O); +91 11 23438267 (F)
Email: secy-ol@nic.in

Department of Inter State Council Secretariat
Vigyan Bhavan Annexe

New Delhi-1100011

Web: www.interstatecouncil.nic.in

Special Secretary

Shri Sanjeev Gupta,

Special Secretary

Phone: +91 23022124 230221471(0)
+91 9958011111(M)

Email: gupta.sanjeev@gov.in

Ministry of Information & Broadcasting
Shastri Bhawan, New Delhi-110001

Web: www.mib@nic.in

STD Code — 011

Secretary

Shri Amit Khare

Phone: +91 11 23382639,23386530 (O),
+91 11 23383513(F)

Email: secy.inb@nic.in

Prasar Bharati (Broadcasting Corporation of
India)

Prasar Bharati Secretariat

Prasar Bharati House, Copernicus Marg,

New Delhi-110001

STD Code — 011
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Chief Executive Officer or Secretary
Shri Shashi S. Vempati

Phone: +91 11 23118804; 23118803 (O)
Email: ceo@prasarbharati.gov.in;
yossarin@yahoo.com

Doordarshan

Doordarshan Bhawan, Mandi House
Copernicus Marg, New Delhi-110001
Website: www.ddindia.gov.in

Director General

Smt. Supriya Sahu

Phone: +91 11 23386055 (O), +91 11 23388159 (F)
Email: dgdd.dordarshan@gmail.com

STD Code-011

iii Press Information Bureau

A Wing, Shastri Bhawan

New Delhi-110001, STD Code: 011

Phone: +91 11 23389338(0), +91 11 23383169 (F)
Web: www.pib.nic.in

Principal Director General
Media & Communication-Press Information Bureau

Shri Sitanshu R. Kar

Phone: +91 11 2338364 3; 23389223 (O)
+91 11 23070850 (R); +91 1123383094 (F)
Email: pdg-pib@nic.in; sitanshu.kar@nic.in

Press Council of India

Soochna Bhawan

8, CGO Complex, Lodhi Road, New Delhi-110003
Phone: +91 11 24366747

Web: www.presscouncil.nic.in

Secretary & Director of Grievances

Mrs Anupama Bhatnagar

Phone: +91 11 24368726(0), +91 11 24368726 (F)
Email: secy-pci@nic.in

STD Code — 011
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Registrar, News Paper of India

Office of Registrar of Newspapers for India,
Ministry of Information and Broadcasting,
9th Floor, Soochna Bhawan,

CGO Complex, Lodhi Road,

New Delhi — 110003

Web: www.rni.nic.in

Registrar

Shri K. Ganesan

Phone: +91 11 24369963 (O)
+91 11 24369964 (F)

Email: prrni@nic.in

STD Code - 011

Ministry of Labour & Employment
Shram Shakti Bhawan, Rafi Marg
New Delhi-110001,

Web: www.labour.gov.in

STD Code - 011

Secretary

Shri Heeralal Samariya
Phone: +91 11 23710265(0),
+91 11 23355679 (F)

Email: secy-labour@nic.in

Ministry of Law & Justice
Shastri Bhawan, A-Wing (4th Floor)
Dr. Rajendra Prasad Road,

New Delhi-110001STD Code: 011
Web: www.lawmin.nic.in

Department of Justice
Website: http://doj.gov.in/

Secretary

Shri Alok Srivastava

Phone: +91 11 23383674(0), +91 11 23384516 (F)
Email: secy-jus@gov.in

STD Code - 011
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Legislative Department
Website: http:/lawmin.nic.in/Legis.htm

Secretary

Dr. G. Narayana Raju

Phone: +91 11 23384617, +91 11 23387553(0)

+91 11 23382733 (F) +91 11 24654342 (R) 22
Email: gn.raju@nic.in

Department of Legal Affairs

A- Block, C.G.O. Complex, Lodi Road
New Delhi - 110003

Website: http://lawmin.nic.in/Legal.htm

Secretary
Shri Suresh Chandra
Phone: +91 11 23384205, +91 11 23387908(0)

Secretary

Shri Anil Gopishankar Mukim

Phone: +91 11 23385173, 23382614(0)
+91 11 23384682 (Fax)

Email: secy-mines@nic.in

Ministry of Petroleum & Natural Gas

A-Wing, 2nd Floor, Shastri Bhawan, Dr. Rajendra
Prasad Road, New Delhi-110001

Website: www.petroleum.nic.in

STD Code - 011

Secretary

Shri Dr. M M Kutty

Phone: +91 11 23383501, +91 11 23383562(0),
+91 11 23075006 (F);

Email: sec.png@nic.in

+91 11 26881645 (R); +91 11 23384403 (F) I. Petroleum Conservation Research Association

Email: sureshchandra@nic.in
STD Code - 011

Ministry of Micro. Small & Medium Enterprises
Udyog Bhawan, Rafi Marg

New Delhi-110011

Web: http://msme.gov.in

STD Code - 011

Secretary

Dr. Arun Kumar Panda 23
Phone: +91 11 23062107, 23061023 (O)

+91 11 23063045 (F)

Email: secretary-msme@nic.in

Ministry of Mines

A-Wing, Shastri Bhawan

Dr. Rajendra Prasad Road, New Delhi-110001
Web: http://mines.nic.in

STD Code - 011
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Sanrakshan Bhawan, 10,
Bhikaji Cama Place, New Delhi-110066
Web: www.pcra.org

Executive Director

Shri Abhay Bakre

Phone: +91 11 26198799 (O); +91-11-26109668 (F)
Email: pcra@pcra.org

STD Code — 011

Ministry of Power

Shram Shakti Bhawan, Rafi Marg, New Delhi-110001
+91 11 23717519(0)

Web: www.powermin.nic.in

STD Code: 011

Secretary

Shri Ajay Kumar Bhalla

Phone: +91 11 23710271(0), +91 11 23711316,
Email: secy-power@nic.in
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Central Electricity Regulatory Commission
Chandralok Building,

31 & 4™ Floor, 36, Janpath, New Delhi -110001
Web: http://cercind.gov.in

Chairman & Chief Executive

Mr. P. K. Pujari, Chairperson

Phone: +91-11-23753911 +91 11 23753923 (F)
Email: chairman@cercind.gov.in

ii. Central Electricity Authority

Sewa Bhawan, R.K. Puram, Sec-1
New Delhi-110066
Website: www.cea.nic.in

Chairman

Shri Prakash Mhaske

Phone: +91-11-26102583 +91-11-26109212 (Fax)
Email: chair.cea@pnic.in

Ministry of Railways

Rail Bhawan, New Delhi-110001
Web: www.indianrailways.gov.in
STD Code - 011

Chairman

Shri V.K. Yadav

Phone: +91 11 23384010(0); +91 11 23381453(F)
Email: crbo@rb.railnet.gov.in

Ministry of Road Transport & Highways
Transport Bhawan, 1, Sansad Marg,

New Delhi-110001

Web: www.morth.nic.in

STD Code - 011

Secretary

Shri Shri Sanjeev Ranjan

Phone: +91 11 23714104 (O); +91 11 23356669 (F)
Email: secy-road@nic.in
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Ministry of Shipping

Transport Bhawan, 1, Sansad Marg,
New Delhi-110001

Web: http://sagarmala.gov.in

STD Code: 011

Secretary

Shri Gopal Krishna

Phone: +91 11 23714938 (O); +91 11 23716656 (F)
Email: secyship@nic.in

Ministry of Science & Technology
Technology Bhawan,

New Mehrauli Road New Delhi-110016
STD Code: 011

Department of Biotechnology

CGO Complex, Block No. 2, (6th to 8th Floor),
Lodhi Road, New Delhi-110003

Web: www.dbtindia.nic.in

Secretary

Dr. Renu Swarup

Phone: +91 11 24362950, +91 11 24362881(0)
+91 11 24105071(R); +91 11 24360747 (F)
Email: secy.dbt@nic.in

Department of Science & Technology
Technology Bhawan,

New Mehrauli Road, New Delhi-110016
Web: www.dbtindia.nic.in

Secretary

Prof. Ashutosh Sharma

Phono No.+91 11 26590412; +91 11 26511439(0)
+91 11 26863847 (F)

Email: dstsec@nic.in

Department of Scientific & Industrial Research
Technology Bhawan,
New Mehrauli Road. New Delhi-110016
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DG, CSIR-cum-Secretary, DSIR

Dr Shekhar C Mande

Phone: +91 11 23710472, 23717053 (O)
+91 11 23710618 (F)

Email: dgcsir@csir.res.in

Ministry of Steel

Udyog Bhawan,

Maulana Azad Road, New Delhi-110011
STD Code: 011

Web: www.steel.nic.in

Secretary

Shri Binoy Kumar

Phone: +91 11 23063489 (O);
+91 11 23063912 (F)

Email: secy-steel@nic.in

Ministry of Textiles

Udyog Bhawan, Dr Maulana Azad Road,
New Delhi-110011

Web: http://www.ministryoftextiles.gov.in/
STD Code: 011

Secretary

Sh. Rabindra Panwar (Additional Charge)

Phone: +91 11 23061769(0); +91 11 23063681(F)
Email: secy-textiles@nic.in

Ministry of Water Resources, River Development
and Ganga Rejuvenation

Shram Shakti Bhawan, Rafi Marg.New Delhi-110001
STD Code: 011

Web: www.mowr@nic.in

Secretary

Shri Upendra Prasad Singh

Phone: +91 11 23715919, +91 11 23710305(0),
+91 11 23731553 (F)

Email: secy-mowr@nic.in
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Names, Addresses & Telephone Nos. of the Chief
Secretaries of States/UT

ANDAMAN & NICOBAR

Shri Chetan B. Sanghi +91 3192 234087(0)
Chief Secretary +91 3192 233110(0)
Andaman & Nicobar +91 3192 232656(F)
Administration

Secretariat, Port Blair-744101

Email: cs-andaman@nic.in
STD Code — 03192

ANDHRA PRADESH

2 ShriL. V. Subrahmanyam, IAS  +91 863-2428914 (O)

Chief Secretary

1st Block, 1st Floor,

A.P Secretariat Office,
Velagapudi, Guntur,
Andhra Pradesh — 522503
Email: cs@ap.gov.in

STD Code — 0863

ARUNACHAL PRADESH

Shri Satya Gopal +91 360 2212595 (O)
Chief Secretary +91 360 2211187 (F)
Govt. of Arunachal Pradesh +91 360 2211540 (O)
Civil Secretariat, +91 360 2215719 (F)
Itanagar — 791111 +91 9436040036 (M)
Email: cs-arunachal@nic.in

STD Code — 0360

+91 863-2441024 (O)
+91 863-2441029 (F)
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ASSAM

4 Shri Alok Kumar, IAS
Chief Secretary
Assam Govt.
Assam Sachivalaya,
Block C, 3rd Floor, Dispur, 1
Guwahati - 781006
Email: cs-assam@nic.in;
STD Code: 0361

BIHAR

5 Shri Deepak Kumar, IAS
Chief Secretary
Govt. of Bihar, Main Secretariat,
Patna - 800015
Email: cs-bihar@nic.in;
STD Code - 0612
CHANDIGARH

6 Sh. Parimal Rai, IAS
Advisor to Administrator
Chandigarh Administration
U. T. Secretariat, Delux Building
1st Floor, Sector-9, Chandigarh-
160009
Email-advisor-chd@nic.in
STD - 0172

+91 361 2261120
+91 361 2261403
+91 361 2260900
+91 361 2237200

—_——

0O)
0)

—_—

F)
F)

+91 612 2215804(0)
+91 612 2215085(0)
+91 9473191444 (M)
+91 612 2217085(F)

+91 172 2740154(0)
+91 172 2740164(0)
+91 172 2794794(R)
+91 9779866666 (M)
+91 172 2740165(F)

CHHATTISGARH

7 Shri Sunil Kumar Kujur
Chief Secretary
Govt. of Chhattisgarh
Mantralaya, Mahanadi Bhawan,
Chhattisgarh
Naya Raipur- 492001
Email: csoffice.cg@gov.in;
STD Code - 0771

+91 771 2221207(0)
+91 771 2221208(0)
+91 771 2221206(F)
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DADRA & NAGAR HAVE .| DAMAN & DIU

Sh. Praful Khoda Patel
Administrator-cum -Chief
Secretary

UT Administration of
Dadra & Nagar Haveli,
Secretariate

Silvassa- 396230

Email:
administrater-dd@gov.in
STD Code -0260

DELHI

Shri Vijay Kumar Dev, IAS
Chief Secretary

Govt. of NCT,

Delhi Secretariat

IP State, New Delhi - 110002
Email: csdelhi@nic.in

GOA

Shri Parimal Rai

Chief Secretary

Govt. of Goa, Secretariat
Porvorim, Goa - 403521
Email: cs-goa@nic.in
STD Code — 0832

GUJARAT
Dr. Jagdip Narayan Singh
Chief Secretary,
Govt. of Gujarat
"Block No. 1,5" Floor
Sachivalaya
Gandhinagar - 382010
Email:
chiefsecretary@gujarat@gov.in
STD Code - 079

+91 260 2642777 (O)
+91 260 2230770 (O)
+91 260 2230700 (O)
+91 260 2642702 (F)
+91 260 2230775 (F)
+91 9978406100 (M)

+91 11 23392100(0)
+91 11 23392101(0)
+91 11 23392102(F)

+91 832 2419401(0)
+91 832 2419402(0)

+91 832 2415201 (F)
+91 832 2419657(F)

+91 9779866666 (M)

+91 79 23250301-04 (O)
+91 79 23250305-308(F)
+91 9978405930 (M)
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HARYANA

12 Shri Depinder Singh Dhesi
Chief Secretary
Govt. of Haryana
Haryana Civil Secretariat
Chandigarh -160001
Email: cs-haryana@nic.in
cs@hry.nic.in
STD Code — 0172

+91 172 2740118(0)
+91 172 2740317(F)
+91 9779274455 (M)

HIMACHAL PRADESH

13  ShriB. K. Agarwal
Chief Secretary
Govt. of Himachal Pradesh
H.P. Secretariat,
Shimla - 171002
Email: cs-hp@nic.in
STD Code - 0177

+91 177 2621022(0)
+91 177 2880714(0)
+91 177 2621813(F)

JAMMU & KASHMIR

14 Shri B.V.R. Subrahmanyam
Chief Secretary
Govt. of Jammu & Kashmir,
Secretariat,
3rd Floor, Civil Secretariat
Jammu and Kashmir,
Srinagar-190001
STD Code - 0194
Email: cs-jandk@nic.in
(May to October)
Govt. of Jammu & Kashmir
2nd Floor, Main Building
Civil Secretariat,
Jammu & Kashmir,
Jammu-180001
STD Code - 0191
Email: cs-jandk@nic.in
(November to April)

+91 194 2506033(0)
+91 194 2506233(0)
+91 194 2506133(F)
+91 194 2546458(R)
+91 194 2564222(R)

+91 9479003078 (M)

+91 191 2483211 (O)
+91 191 2546773(0)
+91 191 2546188(F)

+91 9479003078 (M)
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JHARKHAN 2

Shri D. K. Tiwari, IAS

Chief Secretary

Govt. of Jharkhand,

Secretarait, 1st Floor, Project

Building Dhurwa

Ranchi-834004

Email: cs@jharkand.gov.in
cs-jharkhand@nic.in

STD Code — 0651

KARNATAKA

Shri T M Vijay Bhaskar
Chief Secretary

Govt. of Karnataka

Room No. 320, 3rd Floor
Vidhan Soudha,

Bengaluru - 560001

Email: cs@karnataka.gov.in

officeofcs@gmail.com
STD Code — 080

KERALA
Shri Tom Jose
Chief Secretary
Gouvt. of Kerala, Secretarait
Thiruvananthapuram-695001

Email: chiefsecy@kerala.gov.in
STD Code - 0471

+91 651 2400240 (O)
+91 651 2400250 (O)
+91 651 2400255 (F)

+91 80 22253716 (O)
+91 80 22252442(0)
+91 80 22092476(0)
+91 80 22258913 (F)
+91 9482131476 (M)

+91 471 2518181(0)
+91 471 2333147(0)
+91 471 2327376(0)
+91 471 2327176(F)
+91 9446307006 (M)

LAKSHADWEEP

Shri Farooq Khan
Administrator,

Union Territory of
Lakshadweep

Kavarathi Via Cochin-682555
Email: Ik-admin@nic.in

STD Code — 04896
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+91 4896 262555(0
+91 4896 262255(0
+91 4896 262184(F
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MADHYA PRADES A

Shri Sudhi Ranjan Mohanty
Chief Secretary
Govt. of M.P. Mantralay

Vallabh Bhawan, Bhopal-462004

Email: cs@mp.nic.in
cs-madhyapradesh@nic.in
STD Code - 0755

MAHARASHTRA

Shri Ajoy Mehta

Chief Secretary

Govt. of Maharashtra

6" floor, Main Building
Mantralaya, Mumbai - 400032

Email: cs@maharashtra.gov.in
chiefsecretary@maharashtra.gov.in

STD Code - 022

MANIPUR

Dr. J. Suresh Babu

Chief Secretary

Govt. of Manipur,
Secretariat (South

Block, G F), Imphal-795001
Email: cs-manipur@nic.in
STD Code - 0385

MEGHALAYA

Shri Yeshi Tsering

Chief Secretary

Govt. of Meghalaya,
Main Secretariat Building
Shillong — 793001

Email: cso-meg@nic.in,
kropha@hotmail.in
krophaka@ias.nic.in
STD Code — 0364

+91 755 2441848(0)
+91 755 2441370(0)
+91 755 2551521(F)
+91 755 2441076(F)

+91 22 22025042(0)
+91 22 22028762(0)
+91 22 22028594 (F)

+91 385 2451144(0)
+91 385 2450064(0)
+91 385 2452629(F)
+91 8974543878 (M)
+91 9436033222 (M)

+91 364 2224801(0)
+91 364 2225978(F)
+91 8794195573 (M)
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MIZORAM

Shri Lalnunmawia Chuaungo, IAS
Chief Secretary

Govt. of Mizoram

Civil Secretariat, New Capital
Complex, Aizawl - 796001

Email: cs-mizoram@nic.in;
cs_miz@rediffmail.com

STD Code — 0389

NAGALAND

24 Shri Pankaj Kumar, IAS
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Chief Secretary
Govt. of Nagaland,
New Civil Secretariat,
Kohima — 797004
Email: csngl@nic.in
STD Code — 0370

ODISHA

Shri Aditya Prasad Padhi
Chief Secretary-cum-

Chief Development Officer
Govt. of Odisha,

Odisha Secretariat,
Bhubaneswar-751001
Email: cs-ori@nic.in

STD Code — 0674

PUDUCHERRY

Shri Ashwani Kumar, 1AS
Chief Secretary

Govt. of Puducherry,
Secretariat

Beach Road

Puducherry - 605001
Email: cs.pon@nic.in
cs.pondicherry@nic.in
STD Code — 0413

+91 389 2322411(0)
+91 389 2322429(0)
+91 389 2322745(F)

+91 370 2270082(0)
+91 370 2270076(0)
+91 370 2270057(F)

+91 674 2536700(0)
+91 674 2534300(0)
+91 674 2536660(F)
+91 9937067849 (M)

+91 413 2334145
+91 413 2335512
+91 413 2337575(F)
+91 413 2276767(R)
+91 9810652383 (M)

0)
O)
F
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PUNJAB

Shri Karan Avtar Singh

Chief Secretary

Govt. of Punjab

Sec-1, Room No. 26, 6th
Floor, Punjab Civil Secretariat,
Chandigarh-160001

STD Code - 0172

Email: cs@punjab.gov.in
cs@punjabmail.gov.in

RAJASTHAN

Shri Devendra Bhushan Gupta
Chief Secretary

Govt. of Rajasthan,

Rajasthan Secretariat,

Jaipur -302005

STD Code - 0141

Email: cs-rajasthan@nic.in
csraj@rajasthan.gov.in

SIKKIM

Dr. A.K. Srivastava

Chief Secretary

Govt. of Sikkim,
Development Area, Sikkim
Secretariat, Gangtok-737101
Email: cs-skm@nic.in
cs-skm@hub.nic.in

STD Code - 03592

TAMIL NADU
Shri K. Shanmugam, IAS
Chief Secretary
Govt. of Tamil Nadu
Tamil Nadu Secretariat,
Chennai-600009
Email: cs@tn.gov.in
tnstateeoc@gmail.com
STD Code - 044

+91 172 2740156(0)
+91 172 2740860(0)
+91 172 2702517(R)
+91 172 2742488(F)
+91 172 2740936(F)
+91 9501822666 (M)

+91 141 2227254(0)
+91 141 2594477(Tf)
+91 141 2574477(R)
+91 141 2227114(F)
+91 9928944425 (M)

+91 3592 202315(0)
+91 3592 202323(0)
+91 3592 203750(R)
+91 3592 204323(F)
+91 9434086959 (M)

+91 44 25671555(0)
+91 44 25672304(F)
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TELANGANA

Shri Shailendra Kumar Joshi
Chief Secretary

Govt. of Telangana

C-Block ,3"Floor
Secretariat Building
Hyderabad-500022,
Telangana

Email: cs@telangana.gov.in
STD Code - 040

TRIPURA

Shri Lalit Kumar Gupta
Chief Secretary

Govt. of Tripura

New Capital Complex
Civil Secretariat Building
P. O. Secretariat
Agartala — 799010
Email: cs-tripura@nic.in
STD Code — 0381

+91 40 23455340(0)
+91 40 23452620(F)
+91 40 23453700(F)
+91 40 23415757(R)
+91 9928944425 (M)

+91 381 2414392(0)
+91 381 2413200(0)
+91 381 2414013(F)

UTTARAKHAND

Shri Utpal Kumar Singh
Chief Secretary

Govt. of Uttarakhand
Uttarakhand Secretariat,
4 -Subhash Road,
Dehradun — 248001
STD Code — 0135

Email: cs-uttarakhand@nic.in
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+91 135 2712100(
+91 135 2712200(

+91 135 2712500(F)
+91 08510057997 (M)



UTTAR PRADESH

34  Shri Anoop Chandra Pandey
Chief Secretary
Govt. of U. P.
1st Floor, Room No. 110,
Shri Lal Bahadur
Shastri Bhawan,
Lucknow - 226001
Email: csup@nic.in
STD Code - 0522

WEST BENGAL

35 Shri Malay Kumar De
Chief Secretary
Govt. of West Bengal
No.325,
Saurabh Chatterjee Road,
Howrah, Kolkata -711102
Email: cs-westbengal@nic.in
chiefsec@wb.gov.in
STD Code - 033
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+91 522 2238212(0)
+91 522 2236296(0)
+91 522 2239283(F)
+91 522 2239461(R)
+91 522 2237299(R)
+91 8948113113 (M)

+91 33 22145047(0)
+91 33 22145858(0)

+91 33 22144328(F)

+91 9831212250 (M)

Names, Addresses & Telephone
Secretaries (States)

Nos. of Labour

ANDAMAN & NICOBAR

1  Shri Madhu Sudahan Baidya, IAS
Labour Commissioner & Director
of Employment & Training
A & N Administration, Supply
Line, Port Blair 744101
Email: lcdet@and.nic.in
madhusudahanbaudya@gmail.com
STD Code - 03192

ANDHRA PRADESH

2 Shri D. Varaprasad, IAS
Labour Commissioner,
O/o Commissioner of Labour,
Paturi’s Pride,
Papaiah Street X Roads,
Seetharampuram,
Vijayawada, Krishna District
Andhra Pradesh — 520 002
Email: secy_letf@ap.gov.in
col.labour@gmail.com
colpeshi.ap@gmail.com
STD Code — 0863

+91 3192 233138(0)
+91 3192 232547(0)
+91 3192 233339(R)
+91 9434270182(M)
+91 3192 233138 (F)
+91 3192 231774 (F)

+91 866 2436313(0)
+91 9949555757 (M)

ARUNACHAL PRADESH

3 Shri Kapa Kohlie, IAS
Secretary (Labour & Employment)
Gouvt. of Arunachal Pradesh
Block No.3, 1st Floor, Room No. 7,
Civil Secretariat, Itanagar-791111
Aruncahal Pradesh
STD Code - 0360
Email: kohliekapa_03@yahoo.co.in
secy.lab123@gmail.com

70

+91 360 2213329(0)
+91 360 2292621 (F)
+91 9436041927(M)
+91 9402275047(M)
+91 9436231762(M)



ASSAM

4 Sri Narayan Konwar, I1AS +91 361 2547406 (O)
Labour Commissioner, Assam
Office of the Labour Commissioner,
Dr. B.K. Kakati Road, Gopinath
Nagar, Guwahati - 781016
Assam
STD Code — 0361
E-mail: labourcommissionerassam@yahoo.com

BIHAR
5. Shri Gopal Meena +91 612 2215559 (O)
Labour Commissioner +91 612 2535559 (F)
Department of Labour +91 9431019731(M)

Govt. of Bihar, Niyojan
Bhawan, Bailey Road,
Patna - 800 001

STD Code - 0612

Email: Icbihar@gmail.com

CHANDIGARH

6 Shri Mandip Singh Brar, IAS +91 172 2700109(0)
Labour Commissioner +91 172 2709000 (O)
DC Office, Estate Office
Building, Sector 17,
Chandigarh-160017
STD Code — 0172
Email: dc-chd@nic.in

CHHATTISGARH
7 Dr. Jiten Kumar, IFS +91 771 2443515(0)
Labour Commissioner +91 771 2443516(F)
Govt. of Chhattisgarh +91 7587263280(M)

Indrawati Bhavan, Il
Block, Il Floor

Naya Raipur - 492002
Chhattisgarh
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DADRA & NAGAR HAVELI

8 Shri Kannan Gopinathan, IAS +91 260 2642374(0)
Labour Commissioner
Labour Department, Opp.
Mamlatdar Office, Near Treasury
office, Silvassa-396230
Dadra and Nagar Haveli
Email: labour-dnh@nic.in
labourdnh@gmail.com
STD Code — 0260

DAMAN &DIU
9 Shri Ramesh Verma +91 260 2254091(0O&F)
Secretary & Labour Commissioner +91 260 2255059 (O)
Dept. of Labour & Employment
Administration Daman & Diu
Daman -396210
STD Code — 0260
Email: collector-daman-dd@pnic.in; lelidaman@gmail.com

DELHI
10 Shri Vivek Pandey +91 11 23951115(0)
Secretary-cum-Labour +91 11 23962823(F)
Commissioner
Labour & Employment
Govt. of NCT Delhi, 5 Shyam
Nath Marg, New Delhi-110054
STD Code - 011
E-mail: labjlc3.delhi@nic.in; labcomm.delhi@gmail.com

GOA
11 Shri Jayant Tari +91 832 2437081 (O)
Commissioner, Labour & Employment  +91 832 2437082 (O)
Govt. of Goa +91 832 2437085 (F)

Shramshakit Bhavan

2nd Floor, Patto Plaza,
Panaiji, Goa—403001
Email: com-labo.goa@nic.in
STD Code — 0832
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12

13

14

15 Shri Saurabh Bhagat, IAS

GUJARAT

Shri C. J. Patel

Director of Labour Commissioner
Labour & Employment Department,
Govt. of Gujarat

Office of Labour Commissioner,
Block No. 11, 12, 14, Sector-11,
Udhyog Bhavan, 2nd Floor,
Gandhinagar-382011

STD Code — 079

Email: commi-labour@gujarat.gov.in

+91 79 23257500(0)
+91 79 22257513 (F)

HARYANA

Shri Nitin Kumar Yadav (IAS)
Labour commissioner

Govt. of Haryana,

30 Bays Building, 1st Floor
Sector-17, Chandigarh-160017 STD
Code — 0172

Email: hrylabour@gmail.com; labourcommissioner@hry.nic.in

+91 172 2701373(0)
+91 172 2701266(F)

HIMACHAL PRADESH
Ms. Nisha Singh, IAS
Addl. Chief Secretary
Labour & Employment
Govt. of Himachal Pradesh
Himachal Pradesh Secretariat,
Room No. A-401, Arms Dale Building,
Shimla-171002
STD Code — 0177
Email: lepsecy-hp@nic.in; socialjesecy-hp@nic.in

+91 177 2621877(0)
+91 177 2621114(R)
+91 8800761114 (M)
+91 177 2880782 (F)

JAMMU & KASHMIR

+91 191 2520658(0)
+91 191 2570893(F)
(November to April)

Secretary

Labour & Employment Dept.
Govt. of Jammu & Kashmir

Civil Secretariat, Jammu -180001

Email: secylejk@gmail.com
STD Code — 0191

+91 194 2506057(0)
+91 194 2506197 (F)
(May to October)
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16  Shri Rajiv Arun Ekka

17

18

19

JHARKHAND

+91 651 2490514(0)
+91 7979002961(M)
+91 651 2490956(F)

Secretary

Labour Employment &

Training Skill Development

Govt. of Jharkhand

Nepal house, 1stfloor,

Room no. 114, Doranda,
Ranchi-834002

Email: secylabour.jhr@gmail.com

KARNATAKA
Dr. D.S. Vishwanath, IAS
Commissioner of Labour
Department of Labour
Govt. Of Karnataka
Karmika Bhavan, ITI Compound,
Bannerughatta Road,
Bangalore-560 029
Email: Ico@kar.nic.in
STD Code - 080

+91 80 26531252 (O)
+91 80 26531258 (O)
+91 80 23516878 (R)
+91 80 26531254 (F)

KERALA
Dr. Asha Thomas, IAS
Addl. Chief Secretary
Department of Labour and Skills
Gouvt. of Kerala, Room No. 660
3rd Floor, South Block,
Secretariat
Thiruvananthapuram-695001
STD Code — 0471
Email: tomjoseias@gmail.com; labourandskills@kerala.gov.in

+91 471 2327582(D)
+91 471 2518973(0)
+91 471 2333115(F)
+91 471 2327582(F)
+91 9447741818 (M)

LAKSHADWEEP
Shri Damodar A. T., IFS
Secretary (Labour & Employment)
U. T. of Lakshadweep
1st Floor, Paryavaran Bhavan,
Kavaratti-682555
STD Code - 04896
Email: Ik-dee@nic.in; lak-dcf[at]nic[dot]in

+91 4896 263415(0)
+91 4896 262278(0)
+91 4896 262592(0)
+91 4896 262082(0)
+91 9447193592(M)
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MADHYA PRADESH

20  Shri Ashwini Rai, LA.S

21

22 Shri M. Lakshmi Kumar Singh, IAS

23

Principla Secretary,
Labour Department

Govt. of M. P., Room No. 28, 2
Floor, Mantralaya, Vallabh Bhawan,

Bhopal-462004
Email: pslabour@mp.gov.in
STD Code - 0755

MAHARASHTRA

Shri Baldev Singh
Principal Secretary
Govt. of Maharashtra

Industries Energy & Labour Dept. Room

No. 620, Annexe Mantralaya,
Mumbai-400032
STD Code — 022

Email: sec_labour@maharashtra.gov.in;

+91 755 2550751(0)
+91 755 2555232(F)

+91 22 22027433(D)
+91 22 22793629(0)
+91 22 22025881(F)

psec.labour@maharashtra.gov.in; sbaldev@ias.nic.in

MANIPUR

Commissioner

Labour & Employment

Govt. to Manipur

Manipur Secretariat, North Block,
Room -180, Imphal-795001

STD Code — 0385

Email: mlkumars@yahoo.com

MEGHALAYA
Shri Donald Philips Wahlang, IAS
Principal Secretary
Labour Department,
Govt. of Meghalaya
Room No.315, Addl. Secretariat
Bldg. Shillong-793001
STD Code — 0364
Email: dwahlang@yahoo.com

+91 385 2452391(0&F)
+91 9436894682(F)

+91 364 2226352(0)
+91 9862011111 (M)
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24

25

26

MIZORAM

Shri Pu Zothan Khuma, ITS,
Commissioner & Secretary
Labour, Employment, Skill
Development & Entrepreneurship
Govt. of Mizoram

Tuikhuahtlang, Dr. C. Silvera
building, Opp. A.l.R. Road

Aizawl - 796001, Mizoram.

STD Code — 0389

Email: ledmizoram@rediffmail.com

+91 389 2311734(0)
+91 389 2311124(F)

NAGALAND

Er. L. Nungshiyanger Aier
Labour Commissioner
Labour & Employment Dept.
Govt. of Nagaland

Civil Secretariat
Kohima-797001

STD Code — 0370

Email: jlc.labour-ngl@nic.in
labcomm-ngl@nic.in

+91 370 2270132(0)
+91 370 2270135(0)
+91 9436005217(M)

ODISHA

Shri Niranjan Sahu, IAS

Labour Commissioner

Labour & ESI Dept.

Govt. of Odisha,

Shrama Bhawan, Kharavela Nagar,
Near gurudwar,

Bhubaneswar, Odisha

STD Code — 0674

Email: labsec.or@pnic.in
labdir.od@nic.in

+91 674 2390624 (O)
+91 9438482911 (M)
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PUDUCHERRY

27 Shri E. Vallavan
Labour Commissioner
Govt. of Puducherry,
2"4 Floor, Labour Complex,

Gandhi Nagar, Puducherry 605009

STD Code - 0413
Email: lc.pon@nic.in
PUNJAB

28 Shri R. Venkat Ratnam, IAS
Principal Secretary, Labour
Govt. of Punjab
Room No. 624, 6" Floor
Punjab Civil Secretariat, No. 2
Sector — 9, Chandigarh-160009
STD Code - 0172
Email: psi@punjab.gov.in

RAJASTHAN

29  Dr. Samit Sharma
Labour Commissioner
Department of Labour,
Government of Rajasthan
Shram Bhawan, Shanti Nagar,
Khatipura Road Hasanpura,
Jaipur — 302006
STD Code - 0141
Email: lab-comm-rj@pnic.in

+91 413 2233326(0)
+91 413 2271394(F)

+91 172 2743979(0)
+91 172 2748522 (O)
+91 9888071075(M)

+91 141 2450781(0)

30

SIKKIM

Shri K.R. Limboo,

Labour Commissioner,

Labour Department

Government of Sikkim

Shram Bhawan, Sokaythang
Lingding Road, Gangtok-737102
STD Code — 03592

Email: ccs-labour@sikkim.gov.in; sikkimlabour@gmail.com

+91 3592 231474(0)
+91 3592 231475(F)
+91 9434444559(M)
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31

32

33

34

Shri Tapas Ray

Labour Commissioner,

Department of Labour, Govt. of
Tripura, Labour Directorate, 15tfloor
AMC building, Jacksongate,

TAMILNADU
Shri Sunil Paliwal, IAS
Prinicipal Secretary,
Labour and Employment Deptt.,
Government of Tamil Nadu
Secretariat, 4 St. Gorge,
Chennai 600 009
STD Code — 044
Email: labsec@tn.gov.in

+91 44 25670472 (O)
+91 44 25675313 (F)

TELANGANA
Shri Ahmad Nadeem, |IAS
Commissioner of Labour
Labour Department,
Govt. of Telangana
Taks Bhavan, RTC Cross Road
Near Devi Theatre,
Chikkadpally, Himayatnagar,
Hyderabad, Telangana 500020
STD Code — 040
Email: prisecy_letf@telangana.gov.in;
letftelangana@gmail.com

+91 40 27611437(0)

TRIPURA
+91 381 2383261(D)
+91 381 2382061(F)

Agartala, Tripura-799006
STD Code — 0381
Email: Ictripura.agt@gmail.com; Ic.agt-tr@gov.in

UTTARAKHAND
Dr. Anand Shrivastava, IAS
Labour Commissioner
Department of Labour,
Govt. of Uttarakhand
Nainital Road, Haldwani,
Uttarakhand
STD Code - 0135
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+91 5946 282805 (O)
+91 5946 282805(F)
+91 9412151050 (M)



35 Shri Suresh Chandra (IAS),

36

UTTAR PRADESH

+91 522 2237165(0)
Principal Secretary

Labour Department,

Govt. of Uttar Pradesh

Bapu Bhawan, Uttar Pradesh

Secretariat

Lucknow-226001

STD Code — 0522

Email: psecit@nic.in

labourps@gmail.com

WEST BENGAL

Shri S. Suresh Kumar, |IAS
Additional Chief Secretary,
Labour Department

Govt. of West Bengal,

New Secretariat Buildings,
12th Floor, 1, K. S. Roy Road,
Kolkata — 700001

STD Code — 033

Email: labour-wb@gov.in

+91 33 22625845(0)
+91 33 22625865(F)
+91 9903254000(M)
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Names, Addresses & Telephone Nos. of the Nodal Departments

1

of States.

ANDAMAN & NICOBAR
Shri Tarun Coomar, IFS
Principal Secretary & Principal Chief
Conservator of Forests,
Department of Environment & Forest
Andman & Nicobar Administration
Post office Haddo, Port Blair 744102
STD Code -03192
Email : pccfani@gmail.com

ANDHRA PRADESH

2 Shri Neerabh Kumar Prasad, IAS

Special Chief Secretary to Govt.,

Environment, Forest & Science

Technology Department

Room No. 268, 4th Block, 1%t Floor,

A.P Secretariat Office, Velagapudi,

Amaravati - 522 237, Guntur Dt.,

Andhra Pradesh

Email: splcs_efst@ap.gov.in

STD Code - 0863

ARUNACHAL PRADESH

3  Shri Lalram Thanga

Principal Secretary (E & F)
Department of Environment & Forest
Govt. of Arunachal Pradesh

Office of PCCF Complex

Itanagar -791111

STD Code - 0360

Email: pccfnsecy _arn@nic.in

ASSAM

4 Shri Ravi Capoor, IAS

Addl Chief Secretary,

Department Environment, Forests
Govt. of Assam,

H-Block, 2nd Floor, Janata Bhawan,
Disupr, Guwahati-781006

STD Code - 0361

Email: envtforest2016@gmail.com

+91 3192 233321(0
+91 3192 232309(F
+91 3192 230113(F
+91 3192 233260(R

R

)
)
)

(R)
+91 3192 239333(R)

+91 863 2444438(0)
+91 8632444497(M)

+91 360 2212310(0)
+91 360 2291193(F)
+91 360 2214020(F)
+91 9436050316(M)
+91 9436142355(M)
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BIHAR DELHI

5  Shri Deepak Kumar Singh, IAS +91 612 2217713(0) 9 Shri Sanjeev Khirwar, IAS +91 11 23392108(0)
Principal Secretary +91 612 2217773(F) Principal Secretary Environment +91 1123392034(F)

Department of Environment,
Forest & Climate Change,
Govt. of Bihar

Irrigation Bhawan,
Patna-800015

STD Code — 0612

Email: efd-bih@nic.in

CHANDIGARH
6 Arun Kumar Gupta, IAS
Principal Secretary,
Department of Environment,
Chandigarh Administration
4th Floor, UT Secretariat, Sector
9, Chandigarh
STD Code — 0172
Email: hs-chd@nic.in

+91 172 2740008 (O)

CHHATTISGARH

Sh. N. Baijendra Kumar
Principal Secretary,
Department of Housing

& Environment,

Room No. 308, D.K.S. Bhawan,
Mantralaya, Raipur,
Chhattisgarh — 492001

STD Code — 0771

+91 771 2221308(0
+91 771 4080308(0
+91 771 4282096(R
+91 771 4036178(F

)
)
;
+91 9425287055(M)

DAMAN & DIU AND DADRA & NAGAR HAVELI
8 Dr. S. B. Deepak Kumar, IAS +91 260 2230726(0)
Secretary, +91 260 2230550(F)
Forest, Environment & Wildlife +91 8146557002(M)
Administration of Daman & Diu &
Dadra & Nagar Haveli
Secretariat, Daman-396230
STD Code — 0260
Email: fs-dmn-dd@nic.in
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10

11

12

and Forest Dept. Governemnt of
NCT of Delhi, Room No0.603, C
wing,6" Level, Delhi Secretariat,
IP Estate ITO, New Delhi -
110002

STD Code — 011

Email: senv@nic.in

GOA
Shri Puneet Kumar Goel, IAS
Principal Secretary (Environment)
Department of Science, Technology &
Environment, Govt. of Goa
1st Floor, Pandit Deendayal Upadhay
Bhavan, Behind Pundalik Devasthan,
Near Sanjay School, Porvorim, Bardez,
Goa-403 521
Email: secports-sect.goa@nic.in
STD Code - 0832

+91 832 2416581(0)
+91 832 2416584(F)

GUJARAT
Shri Rajiv Kumar Gupta, IAS
Additional Chief Secretary
Forests & Environment
Department, Govt. of Gujarat
Block 14, 8" floor, Sachivalaya,
Gandhinagar - 382 010
Gujarat
STD Code — 079
Email: secfed@gujarat.gov.in

+91 79 23251053(0)
+91 79 23251051(0)
+91 79 23252156(F)

HARYANA
Smt. Dheera Khandelwal, IAS
Addl. Chief Secretary,
Environment Department
Govt. of Haryana, R.No. 108, 7th
Floor, Main Secretariate, Sector-16,
Chandigarh 160001
STD Code -0172
Email: dheera.acs@gmail.com

+91 172-2740128 (O)
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HIMACHAL PRADESH

13 Sh. R. D. Dhiman, IAS

Addl. Chief Secretary (Environment)
Department of Environment, Science
and Technology, Govt. of Himachal
Pradesh, Paryavaran Bhawan, Near
US Club, Shimla-171001

STD Code -0177

Email: envsecy-hp@nic.in

JAMMU & KASHMIR

14 Shri Manoj Kumar Dwivedi, IAS

Commissioner/Secretary

Department of Forest, Environment &
Ecology

Govt. of Jammu & Kashmir

Civil Secretariat, Jammu -180001
STD Code -0191

Kashmir
Civil Secretariat, Srinagar, 190001
STD Code — 0194

Email: manojdwivedi@yahoo.com

JHARKHAND

15 Shri Indu Shekhar Chatuvedy

Additional Chief Secretary,

Forest, Environment & Climate Change
Department

Govt. of Jharkhand,

Secretariat, Nepal House,

Doranda, Ranchi-834001

STD Code — 0651

+91 177 2621911(0)

Jammu
+91 191 2546793(0)
+91 191 2579921(F)

+91 9868250009(M)

Srinagar
+91 194 2506055(0)
+91 194 2506009(F)

+91 651 2491669(0)
+91 651 2491249(F)
+91 8986809747(M)

Email: prsecyfdjharkhand2013@rediffmail.com
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KARNATAKA

16 Shri Ramachandra, IFS
Secretary (Ecology and Environment)
Forest, Environment and Ecology
Department, Govt. of Karnataka
Karnataka Government Secretariat,
Room No. 709, 7th Floor, Gate No. 4,
M. S. Building, Bangalore-560001
STD Code - 080
Email: secyenv-fee@karnataka.gov.in

KERALA

17 Dr. Usha Titus IAS
Principal Secretary,
Department of Environment,
Govt. of Kerala,
Room No. S47, 4th Floor, Annex Il,
Main Block, Secretariat,
Thiruvananthapuram -695001
Email: secy.headu@kerala.gov.in
STD Code - 0471

LAKSHADWEEP
18 Shri. Damodhar A T, IFS
Secretary,

Department of Environment & Forests

Lakshadweep Secretariat
Kavarati — Islands - 682555
STD Code — 04896

Email: lak-dcf@nic.in

MADHYA PRADESH

19  Shri S.N. Mishra
Principal Secretary,
Dept. of Housing, Urban &
Environment,
Govt. of Madhya Pradesh
Room No. 327, Mantralya
Vallab Bhawan, Bhopal- 462016
STD Code - 0755
Email: pshousenv@mp.nic.in
Email: psuaddmp@mpurban.gov.in
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+91 80 22032445(0)
+91 80 22254377(0)
+91 80 22254377(F)

+91 471 2331509 (O)
+91 471 2518997 (O)

+91 4896 262592(0)
+91 4896 263365(0)

+91 755 2551786(0)



MAHARASHTR \

20 Shri. Anil Diggikar

21

Principal Secretary,

Department of Environment,

Govt. of Maharashtra,

Mantralaya, Annex Building,

Mumbai - 400032

STD Code — 022

Email: psec.env@maharashtra.gov.in

MANIPUR
Dr. Suhel Akhtar, IAS,
Addl. Chief Secretary
Dept. of Environment & Forest
Govt. of Manipur, room no. 233, Old
Secretariat, South Block,
Imphal - 795001
STD Code — 0385
Email: shambhuin@gmail.com

MEGHALAYA

22 Shri C. P. Marak, IFS,

23

Principal Secretary,

Forest and Environment Department,
Government of Meghalaya,

Room No. 204, Additional Secretariat
Building, Shillong-793001

STD Code - 0364

Email: pwingty@yahoo.co.in

MIZORAM

Dr. Ch. M. Rao, IFS

Principal Chief Conservator

of Forest & Secretary,

Department of Environment, Forests &
Climate Change, Govt. of Mizoram
Secretariat, Aizawl — 796001

STD Code - 0389

Email: mizoramforest@yahoo.co.in
pccfaizawlmizoram@gmail.com
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+91 22 22873845(0)
+91 22 22825973(0)
+91 22 22029388(F)

+91 385 2450149(0)
+91 385 2452629(F)
+91 385 2440170(0)
+91 385 2451144(0)

+91 364 2220414(0)
+91 364 2212313 (O)
+91 364 2504068 (F)
+91 364 2535190(R)

+91 389 2325727(0)
+91 389 2316679(F)

NAGALAND

24 ShriL. Kire, IFS

25

26

27

28

Principal Secretary,

Deptt. of Environment, Forest &
Climate Change, Govt. of Nagaland
New Secretariat, Kohima - 797001
STD Code — 0370

Email: ng019@ifs.nic.in

ODISHA
Shri Suresh Chand Mahapatra
Additional Chief Secretary,
Department of Environment & Forest,
Govt. of Odisha, Odisha Secretariat,
Bhubaneswar - 751001
STD Code - 0674

+91 370 2271454(0)
+91 370 2243025(0)
+91 370 3370322(F)
+91 370 2270060(F)
+91 370 2271454(F)
+91 9436001877(M)

+91 674 2322947(0)
+91 674 2536822(0)
+91 674 2595958(R)
+91 9437006495(M)
+91 674 2395820(F)

Email: fesec.or@nic.in, forestenv2016@gmail.com

PUDUCHERRY
Shri R. Mihir Vardhan, 1.A.S.
Secretary (Environment)
Gouvt. of Puducherry, B - Block, Chief
Secretariat, Puducherry - 605001
STD Code - 0413
Email: secyah.pon@nic.in

PUNJAB
Sh. Rakesh Kumar Verma IAS
Principal Secretary
Deptt. of Science, Technology
and Environment, Room No. 10,
8" Floor, Punjab Civil, Secretariat,
Sector- 1 Chandigarh-160001
STD Code - 0172
Email: secy.te@punjab.gov.in

RAJASTHAN
Smt Sreya Guha
Principal Secretary
Govt. Of Rajasthan, Environment Dept.
Room No. 2202, Main Building,
Govt Secretariat, Jaipur - 302005
STD Code -0141

—Email env_raj@vahoo.coin
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+91 413 2233250(0)
+91 413 2277718(R)
+91 413 2330700(F)
+91 9421473457(M)

+91 172 2743442(0&F)

+91 9814106265(M)

+91 141 2227635(0)
+91 141 2742008(0)



29

30

31

32

SIKKIM

Shri. M. L. Srivastava, IFS
PCCF-cum-Principal Secretary
Forests, Environment & Wild Life
Management Deptt.

Govt. of Sikkim, Forest Secretariat,
Annexure-l, Room No. 602,

P. O. Deorali, Gangtok-737102
STD Code - 03592

Email: pccf-fewd@sikkim.gov.in

TAMIL NADU
Shri Shambhu Kallolikar, .A.S.
Principal Secretary,
Environment & Forests Deptt.
Govt. of Tamil Nadu
Secretariat, Chennai - 600009
STD Code — 044
Email: forsec@tn.gov.in

TRIPURA

Shri Shailendra Singh, IFS

Spl. Secretary

Department of Science, Technology
& Environment, Govt. of Tripura
Vigyan Prajukti O Paribesh Bhawan,
P.N. Complex, Gorkhabasti,

Agartala, West Tripura -799006

STD Code — 0381

Email: c.murti@gov.in; dste-tr@gov.in

TELANGANA
Sri Ajay Misra, IAS
Spl. Chief Secretary
Department of Environment & Forest,
Telangana Secretariat, D Block,
Room No. 327A, 2™ Floor,
Hyderabad-500022
STD Code - 040
Email:prisecy_efst@telangana.gov.in

+91 3592 281261(0)
+91 3592 281877(0)
+91 3592 281778(F)

+91 44 25671511(0)
+91 44 25670560(F)
+91 44 25670040(F)

+91 381 2416036(0O/F
+91 381 2415706(0
+91 381 2325228(0
+91 381 2307751(F

~ — — ~—

+91 40 23453111(0)
+91 40 23451440(0)
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UTTARAKHAND
Shri Ranbeer Singh
Addl. Chief Secretary
Forest & Environment
Govt. of Uttarakhand,
4B Subhash Road, Secretariat,
Dehradun, Uttarakhand-248001
STD Code — 0135
Email: secy-eve-ua@nic.in

UTTAR PRADESH
Smt. Renuka Kumar, 1AS
Principal Secretary (Environment)
Govt. of Uttar Pradesh,
U. P. Secretariat,
Room No. 103 (1st Floor)
Bapu Bhawan
Lucknow - 226001
STD Code — 0522
Email: psecforest-up@nic.in

WEST BENGAL
Shri B.P. Gopalika, IAS
Principal Secretary,
Department of Environment
Govt. of West Bengal
Prani Sampad Bhavan,5th Floor, LB-
2, Sector-lll, Salt Lake,
Kolkata-700098
STD Code - 033
Email: psecy.env.wb@gmail.com
acsenvwb@gmail.com

88

+91 135 2712057(0)
+91 135 2655867F)

+91 522 2238669(D)
+91 522 2238668(0)
+91 522 2235206(F)
+91 9453006001 (M)

+91 33 23352742(0)
+91 33 23350271(F)
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Names, Addresses & Telephone Nos. of
Resident Commissioners of All States

ANDAMAN AND NICOBAR ISLANDS

Shri Kulanand Joshi +91 11 26119590(0)
Resident Commissioner +91 11 26878120(0)
F)

)

Govt. of Andaman +91 11 26882116(
and Nicobar Island +91 9474248283(M
12, Chanakyapuri,

New Delhi - 110 021

STD Code - 011

Email: rescm-an@nic.in;

drcandaman@yaho.com

ANDHRA PRADESH

+91 11 23382031(0)
+91 11 23384188(D)
+91 11 23388175(F)
+91 9013133636(M)

Shri Praveen Prakash
Resident Commissioner
Govt. of Andhra Pradesh
Andhra Pradesh Bhawan

1, Ashok Road

New Delhi-110001

STD Code - 011

Email: rcapbnd@gmail.com
rescm-ap@nic.in

ARUNACHAL PRADESH

+91 11 23014136(D)
+91 11 23013915(0)

Shri Jitendra Narayan
Principal Resident

Commissioner +91 11 23012152(0)
Govt. of Arunachal Pradesh +91 11 23012915(0)
Arunachal Bhawan, +91 11 23013786(F)
Kautilya Marg, +91 11 23013956(F)
Chanakyapuri, +91 9868232377(M)

New Delhi-110021

STD Code- 011

Email: rescm-ar@nic.in;
rcarunachakbhawan@gmail.com
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4  Shri K. C. Samria

ASSAM

+91 1126116444(D)
Principal Resident +91 1126877111(0)
Commissioner +91 1126117059(F)
Govt. of Assam, +91 9868154781(M)
Assam Bhawan, Sardar Patel

Marg, Chanakyapuri,

New Delhi-110021

STD Code — 011

Email: rescm-as@nic.in;
rcofficeassambhawan@gmail.com

BIHAR

Shri Vipin Kumar +91 11 23014945(D)
Resident Commissioner +91 11 23015035(F)
Govt. of Bihar +91 9650611444(M)
5, Kautilya Lane, Bihar

Bhawan, Chanakyapuiri,

New Delhi-110021

STD Code - 011

Email: rcbihar@yahoo.in; rc@biharbhawan.gov.in;
rescmbi@nic.in

CHANDIGARH

Shri Bhartendu Shandilya +91 11 23353359(0)
Dy Resident Commissioner +91 11 23736017(F)
Govt. of Chandigarh +91 9818274113(M)
21-B, Telegraph Lane,

KG. Marg

New Delhi-110001

STD Code - 011

CHHATTISGARH
Dr. (Smt.) Maninder Kaur +91 11 26873116(0)
Dwivedi +91 11 24105809(F)
Resident Commissioner +91 9717195050(M)
Govt. of Chattisgarh
Chhattisgarh Bhawan,
7, Sardar Patel Marg
Chanakyapuiri,
New Delhi-110021
Email: rechattisgarh@gmail.com; bhawan.cg@gov.in

90




10

11

DAMAN & DIU AND DADRA AND NAGAR HAVELI

Shri Baibhav Rikhari

Jt. Resident Commissioner
Administration of

Daman & Diu and Dadra and Nagar
Haveli, Plot No. 16, Chanakyapuri,
New Delhi-110021

STD Code - 011

Email: rescm-dd@nic.in
lo.dddnh@gmail.com

GOA

Shri P. Krishana Murti +91 11 24629967(0)

+91 11 24677391(0)
+91 11 24677392(0)
+91 11 24677390(F)
+91 9586599302(M)

Principle Resident Commissioner g4 14 24629968(0)

Govt. of Goa, Goa Sadan,
18, Amrita Sher Gill Marg
New Delhi-110003

STD Code - 011

Email: rescm-go@nic.in

GUJARAT

Ms. Arti Kanwar

Resident Commissioner,
Govt. of Gujarat,

A/6, State Emp. Bldg., BKS
Marg, New Delhi - 110 001
STD Code - 011

Email: rcgujarat@yahoo.co.in
rescm-gj@nic.in

HARYANA

Shri Rajeev Arora

Chief Resident Commissioner
Govt. of Haryana

Haryana Bhawan, Copernicus
Marg, New Delhi-110001

STD Code - 011

Email: cchb@hry.nic.in

91

+91 11 24629964(0)
+91 1124629956(F )
+91 9958664665(M)

+91 11 46278701(0)
+91 11 46278702(0)
+91 11 46278704(0)

Ext.601/602
+91 11 46278722(F)
+91 9999978001 (M)

+91 11 23384354(0)
+91 11 23386141(0)
+91 11 23384913(F)
+91 9872219000(M)

12 Shri Sanjay Kundu

13

14  Shri M. R. Meena

15

HIMACHAL PRA JESH

+91 1123716574(0)
+91 11 23716124(0)
+91 11 23715087(F)
+91 9818153766(M)

Resident Commissioner
Govt. of Himachal Pradesh
Himachal Bhawan

27, Sikandra Road,

New Delhi-110001

STD Code - 011

Email: rc_hpnd@yahoo.com; rescm-hp@nic.in

JAMMU & KASHMIR

Shri Dheeraj Gupta +91 11 24648103(D)
Principal Resident Commissioner +91 11 24611506(0O)
Govt. of J & K 5, +91 11 24611210(0)

Prithvi Raj Road, +91 11 24627047(F)

New Delhi-110011
STD Code - 011

+91 9419067899(M)
+91 8826250099(M)

Email: jkhsdelhi@gmail.com; dheerajjk@gmail.com

JHARKHAND

+91 11 26739052(D)
+91 11 26739051(0)
+91 11 26739011(0)
+91 11 26739005(F)
+91 9934389311(M)

Resident Commissioner

Govt. of Jharkhand

Jharkhand Bhawan,

Opposite Indian Airlines

Colony, Vasant Vihar,

New Delhi-110057

STD Code - 011

Email: jhbhawan@gmail.com

rescm-jh@nic.in
KARNATAKA

Shri Nilaya Matish

Resident Commissioner

Govt. of Karnataka

Karnataka Bhawan,10, Kautilya
Marg, Chanakyapuiri,

New Delhi-110021

+91 11 26889814(0)
+91 11 24103701(0)
+91 11 26889030(F)
+91 9650572229(M)

STD Code — 011

Email: rckarnatakanewdelhi@gov.in

92



KERALA

16  Shri Puneet Kumar IAS
Resident Commissioner,
Govt. of Kerala

Kerala House, 3 Jantar Mantar

Road, New Delhi — 110001
STD Code - 011

+91 11 23360333(0)
+91 11 23360342(0)
+91 11 23383700(R)
+91 11 23360343(F)
+91 9910816200(M)
+91 9868256500(M)

Email: rckerala@gmail.com; rescm-kr@nic.in;

17

18

meetpuneet@rediffmail.com

LAKSHADWEEP

Shri R C Aasarpal Singh
Additional Resident
Commissioner

Govt. of Lakshadweep
Lakshadweep House, 16, States
Guest House Area, Chanakya
Puri, New Delhi — 110021

STD Code - 011

Email: rescm-lk@nic.in

+91 1124101170 (O)
+91 11 24122556 (F)
+91 9873869600(M)

MADHYA PRADESH

Shri ICP Keshri

Resident Commissioner

Govt. of Madhya Pradesh

B-8, State Emp. Bldg. BKS
Marg, New Delhi - 110 001
STD Code - 011

Email: rcmpbhawan@mp.gov.ir
rescm-mp@nic.in

MAHARASHTRA

+91 11 23019899(D)
+91 11 30456122(0)
+91 11 24105547(R)
+91 11 23019461(F)
+91 9910322000(M)

19  Shri Samir Sahai
Resident Commissioner
Govt. of Maharashtra
Maharashtra Sadan Copernicus
Marg, Near Mandi House
New Delhi-110001
STD Code - 011

+91 11 23386712(0)
+91 11 23388075(0)
+91 11 23782804(F)
+91 11 23387285(0)
+91 11 23387289(0)
+91 9968095169(M)

Email: rcmaharashtra@gmail.com; rescm-mh@nic.in
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20 Shri Rakesh Ranjan

21

22

MANIPUR

+91 11 26873009(0)
+91 11 26114151(0)
+91 11 26111803(F)
+91 8826189000(M)

Resident Commissioner

Govt. of Manipur

Manipur House, 2, Sardar Patel
Marg, Chanakyapuri,

New Delhi-110021

STD Code — 011

Email: manipurbhawan@gmail.com; rescm-mn@nic.in

MEGHALAYA
Shri P. Sampath Kumar, IAS

Govt. of Meghalaya

Meghalaya House, 9 Aurangazeb
Road, New Delhi - 110 011

STD Code - 011

+91 11 23015503(
Principal Resident Representative +91 11 23014341(

0O)
0)
+91 11 23019268(F)

+91 11 23014471(F)
+91 9918000079(M)

Email: rcmeghalaya@gmail.com; rescm-mg@nic.in

MIZORAM
Shri Ajay Chowdhary
Resident Commissioner
Govt. of Mizoram
Mizoram House, Pt. Uma Shankar
Dikshit Marg, Chanakyapuri,
New Delhi-110021
STD Code — 011
Email: rescm-mz@nic.in

NAGALAND

23  Shri Jyoti Kalash

Resident Commissioner

Govt. of Nagaland

Nagaland Bhawan, 29, Aurangzeb
Road, New Delhi-110011

STD Code — 011

Email: rescm-ng@nic.in
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+91 11 23016408(0)
+91 11 23015951(0)
+91 11 23012331(F)
+91 9999904005(M)

+91 11 23017878(0)
+91 11 23012296(0)
+91 8800149932(M)
+91 11 23794240(F)
+91 9958052647(M)
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25

ODISHA
Shri T. K. Pandey
Chief Resident Commissioner
Govt. of Odisha,
Odisha Niwas 4, Bordoloi Marg,
Chanakyapuri, New Delhi-110021
STD Code - 011
Email: rc.orissa@gmail.com

PUDUCHERRY
Shri A. N. Barsou
Resident Commissioner
Govt. of Puducherry
Puducherry House, No. 3,
Sardar Patel Marg, Chanakyapuiri,
New Delhi-110021
STD Code - 011

+91 11 23019771(0)
+91 11 23018498(0)
+91 11 23010839(F)
+91 9958966388(M)

+91 11 26118030(0)
+91 11 26118032(0)
+91 11 26118204(0)
+91 11 26118037(F)

PUNJAB
26 Miss Rakhi Gupta Bhandari
Resident Commissioner +91 11 23385419(0)

Govt. of Punjab, _ +91 11 23782448(F)
Copernicus Marg, New Delhi-110001 +91 9717641505(M)
STD Code - 011

Email: rescm-pb@nic.in

+91 11 23383804(0)

RAJASTHAN
27 Dr. Rajesh Sharma
Resident Commissioner
Govt. of Rajasthan
Bikaner House, Pandara Road,
New Delhi-110001
STD Code - 011

Email: rcrajasthan@yahoo.com; rescm-ri@nic.in;
rcrajasthan@rajasthan.gov.in

SIKKIM

28 Shri Ashwani Kumar Chand +91 11 26115013(0)
Principal Resident Commissioner +91 11 26883026(0)
Govt. of Sikkim, Sikkim House, +91 11 26113747(0)
12, Panchsheel Marg +91 11 26110679(F)
Chanakyapuiri, +91 9899165987(M)
New Delhi-110021
STD Code - 011
Email: rescm-sk@pnic.in; pre@sikkim.gov.in
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+91 141 2227103(D)
+91 11 23383472(0)
+91 11 23386956(F)

29

30

31

32

TAMIL NADU
Shri Hitesh Kumar Makwana
Resident Commissioner
Govt. of Tamilnadu
Tamil Nadu House, Kautilya
Marg, New Delhi-110021
STD Code - 011

+91 11 24193100(0)
+91 11 26119375(D)
+91 9810254777(M)
+91 11 24193444(F)

Email: prcofficetnh@gmail.com; rescm-tn@nic.in

TELENGANA
Shri Vedantam Giri
Resident Commissioner
Telangana Bhavan, No.1
Ashoka Road
New Delhi - 110 001
STD Code - 011

+91 11 23380558(0)
+91 11 23388327(0)
+91 11 23380556(0)
+91 11 23388175(F)
+91 9968299337(M)

Email: rctelangana@gmail.com; rc@telangana.gov.in

TRIPURA
Shri Brijoyanta Das
Dy. Resident Commissioner
Govt. of Tripura
Tripura Bhawan, Vir Tikendrajit
Marg, Chanakyapuiri,
New Delhi-110021
STD Code — 011
Email: rescm-tr@nic.in

UTTARAKHAND

Shri Om Prakash, IAS

Chief Resident Commissioner
Govt. of Uttarakhand

Plot no. 9 Kotla Road

Rouse Avenue

New Delhi-110002

STD Code - 011

Email: rc_ua@yahoo.com

96

+91 1123012693 (D)
+91 1123793827 (F)
+91 8131044435(M)

+91 11 23219420(0)
+91 11 23219421(0)
+91 11 23219426(F)
+91 9811813782(M)
+91 9412992133(M)



33 Shri P. K. Sarangi, IAS
Resident Commissioner
Govt. of Uttar Pradesh

34

UTTAR PRADESH

401, Amba Deep Building,

19, K. G. Marg
New Delhi-110001
STD Code — 011

Email: upresicommr@gmail.com

WEST BENGAL
Dr. Krishna Gupta, IAS

Principal Resident
commisioner
Govt. of West Bengal

A/2, state Emporia Building
Baba Kharak Singh Marg

New Delhi-110001
STD Code - 011

Email: rescm-wb@nic.in

info@rcwb.in
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+91 11 24360408(0)
+91 11 24369318(0)
+91 11 24363338(0)
+91 11 24363026(0)
+91 11 24354287(0)
+91 11 24365604(F)
+91 9997775457(M)

+91 11 23742695(0)
+91 11 23344269(0)
+91 11 23748134(0)
+91 11 23747203(F)

Names, Addresses & Telephone Nos. of the Regional office

of Ministry of Environment, Froest and Climate
Change

S.No. Name & Office Address

BENGALURU

Shri K.P. Singh, IFS

AddI. Principal Chief

Conservator of Forests

Regional Office (South Region)
Ministry of Environment, Forest and
Climate Change

Kendriya Sadan, 4th Floor,

E & F Wing 17 Main Road, Il Block,
Koramangla, Bengaluru - 560034
Karnataka,

STD Code - 080

Email: rosz.bng-mef@nic.in

BHOPAL
Dr. Tejinder Singh, IFS
Addl. Principal Chief +91 755 2465496(0)
Conservator of Forests (Central) +91 755 2465054(0)
Ministry of Environment, Forest and +91 755 2424580(0)
Climate Change +91 755 2302432(F)
Regional Office (Western Region) +91 755 2426615(0)
Kendriya Paryavaran Bhawan, +91 755 2463102(F)
Link Road No.- 3, E- 5, Arera Colony
Ravi Shankar Nagar, Bhopal 462016
Madhya Pradesh
STD Code - 0755
Email: rowz.bpl-mef@nic.in/apccfbhopal@gmail.com

Telephone No.

+91 80 25537184(
+91 80 25537180(
+91 80 25537184
+91 80 25635901

00O

)
)
)
)

’_T.I’_T.I

+91 755 2466525(0)

BHUBANESWAR

Dr. R. K. Dey, IFS +91 674 2301213(0)
AddI. Principal Chief +91 674 2302432(0)
Conservator of Forests +91 674 2302432(F)
Regional Office (East Region)

Ministry of Environment, Forest and

Climate Change

A/ 3, Chandrasekharpur

Bhubaneswar- 751023, Odisha

STD Code - 0674

Email: roez.bsr-mef@nic.in
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4 Dr. M.R.G. Reddy, IFS

CHENNAI

+91 044 28222325 (O)
Add. Principal Chief Conservator of
Forests

Ministry of Environment, Forest and
Climate Change, Regional Office
(SEZ),

1stand 2" Floor, Handloom Export
Promotion Council,

34, Cathedral Garden Road,
Nungambakkam, Chennai 34

STD Code — 044

Email: roefccc@gmail.com

CHANDIGARH
Shri C.D. Singh, IFS +91 172 2638135(0)
Addl. Principal Chief Conservator +91 172 2638061(F)
of Forests, +91 172 2664589(F)

Ministry of Environment, Forest and +91 172 2624994(F)
Climate Change, Regional Office +91 172 2638995(F)
(N2)

Bays No. 24 - 25, Dakshin Marg,

Sector - 31A, Chandigarh-160030

STD Code - 0172

Email: ronz.chd-mef@nic.in

DEHRADUN

Shri Pankaj Agrawal, IFS +91 135 2750809(0)
Add. Principal Chief Conservator +91 135 2753010(0)
of Forest

Ministry of Environment, Forest

and Climate Change,

Regional Offcie (NCZ)

25, Subhash Road, Dehradun

Dehradun — 248001

STD Code - 0135

Email: moef.ddn@gmail.com

moef.ddn@gov.in
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LUCKNOW

7 Shri V.K Singh, IFS
AddI. Principal Chief Conservator
of Forests,
Ministry of Environment, Forest and
Climate Change, Regional Office
(Central Region)
5" Floor, Kendriya Bhawan, Sector
“H”, Aliganj, Sector - H, Aliganj,
Lucknow 226022, Uttar Pradesh
STD Code - 0522
Email: rocz.lko-mef@nic.in

NAGPUR

8 Shri Kanwarjit Singh, IFS
Additional Principal Chief
Conservator of Forest (C)

Ministry of Environment, Forest and
Climate Change, Regional Office
(WC2),

Ground Floor

East Wing, New Secretariat
Building, Civil Line, Nagpur-440001
STD Code - 0712

Email: apccfcentral-ngp-mef@gov.

RANCHI

9  Shri Bharat Jyoti, IFS
Additional Principal Chief
Conservator of Forest (C)
Ministry of Environment, Forest and
Climate Change,
Regional Office (ECZ),
Bungalow No A-2, Shyamala
Colony, Ranchi 834002
STD Code - 0651
Email: ro.ranchi-mef@gov.in

100

+91 522 2324025(0)
+91 522 2323850(0)
+91 522 2763559(0)
+91 522 2326696(F)
+91 522 2324025(F)

+91 712 2531318(0)
+91 712 2531318(F))

+91 651 2410007(0)
+91 651 2410002(0)



SHILLONG

10 Shri S.K Aggarwal, IFS

Addl. Principal Chief Conservator
of Forests,

Ministry of Environment, Forest and
Climate Change

Regional Office (North East Region)
Law-U-Sib, Lumbatngen, Near MTC
Wrokshop, Shillong - 793021
Meghalaya

STD Code - 0364

Email: ronez.sng-mef@pnic.in;
ro.nez.shil@gmail.com
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+91 364 2537609
+91 364 2537340
+91 364 2537395
+91 364 2537278
+91 364 2536041
+91 364 2536983

)
@)
@)
@)

)
)
)
)
F)
F)

—~~

Names, Addresses & Telephone Nos. Of Central
Pollution Control Board and its Zonal Offices

S.No. Name & Office Address Telephone No.

AGRA
Sh. Kamal Kumar,
Scientist 'D' & In-charge
Central Pollution Control Board
4, Dholpur House,
Ratan Sagar Buld. MG Road
Agra, Uttar Pradesh -282001
STD Code - 0562
Email: kamalkumar.cpcb@nic.in

+91 562 2421568(D&F)
+91 562 2421548(0)
+91 562 4005877(0)

BENGALURU
Shri S. Suresh +91 80 23233827
Scientist 'E' & Incharge +91 80 23233739
Central Pollution Control Board +91 80 23233996
Nisarga Bhawan, 7th D. Cross, +91 80 23234059(F
Thimmaiah Main Road +91 9480672128(M)
Shivanagar, Bengaluru-560079
Karnataka
STD Code - 080
Email: ssuresh.cpcb@nic.in/zobanglore.cpcb@nic.in

—_—~ —~

D)
0O)
0)

)

—

BHOPAL
Sh. P. K. Behera
Scientist “E” & Incharge
Central Pollution Control Board
4" Floor, Sahkar Bhawan,
North T T Nagar, Bhopal-462003
Madhya Pradesh
STD Code - 0755
Email: cpcb.bhopal@gmail.com

+91 755 2775384(D)
+91 755 2775385(0)
+91 755 2775386(0)
+91 755 2775587(F)

DELHI
Shri Ravi Shankar Prasad, +91 11 22307233(D)
IAS Chairman +91 11 22304948(F)
Central Pollution Control Board +91 11 43102030(0)
“Parivesh Bhawan, East Arjun +91 8130676464(M)
Nagar Shahdara, Delhi-110032
STD Code - 011
Email: ccb.cpcb@nic.in
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KOLKATA

5 Shri A. Chattopadhyay
Scientist 'E' & In-charge
Central Pollution Control Board

East Zone and Andaman Nicobar

1582, Rajdanga, Main Road

Southend Conclave

5th & 6th Floor, Kolkata-700107

STD Code - 033

+91 33 24416632(0)
+91 33 24414289(0)
+91 33 24418725(F)
+91 7044098469 (M)
+91 33 24414677(0)
+91 33 24416634(0)
+91 33 24416603(0)

Email: rcsaxenaa@rediffmail.com/zokolkatta.cpcb@nic.in

6 ShriS. K. Gupta

LUCKNOW

Scientist 'E' & In-charge
Central Pollution Control Board
Ground Floor, PICUP Bhawan,
Vibhuti Khand, Gomti Nagar,

Lucknow

Uttar Pradesh-226010

STD Code - 0522

Email: cpcblucknow@airbroadband.in;

skgupta110@yahoo.com

SHILLONG

7  Dr. Zawthanglien Changsan
Scientist 'E' & General Officer
Central Pollution Control

Board(NE)

Tumsir, Lower Motinagar,
Near Fire Bridge, H.Q
Shillong, Meghalaya-793014

STD Code - 0364

+91 522 4087600(D)
+91 522 4087700(0)
+91 522 4087602(F)
+91 9695206868(M)

+91 364 2520805(D)
+91 364 2520923(0)
+91 364 2520859(F)
+91 364 2585072(R)
+91 9436334978(M)

Email: zoshillong.cpcb@nic.in; zchangsan.cpcb@nic.in

VADODARA

8 Shri Prasoon Gargava,
Scientist 'E' & Incharge
Central Pollution Control Board

Zonal Office (West)

Parivesh Bhawan, Opp. VMC
Ward office no. 10, Subhanpura

Vadodara-390023

STD Code - 0265

+91 265 2392603/ 04(0)
+91 265 2392987(F)
+91 9427301794(M)

Email:prasoon.cpcb@nic.in, westzonecpcb@yahoo.com
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Names, Addresses & Telephone Nos. of State Pollution
Control Boards

ANDAMAN & NICOBAR

1 Andaman & Nicobar Islands Pollution Control Committee
Department of Science & Technology,
Dollygunj Van Sadan,
Haddo, Port Blair-744102
STD Code — 03192

Chairman +91 3192 230048 (O)
Shri. D.M Shukla +91 3192 233321 (F)
Email: dstandamans@gmail.com
eodb_and.secanpcc@gov.in

Member Secretary +91 3192 250370 (O)

Ms. Anamika +91 3192 250370(F)
Email: dstandamans@gmail.com +91 9531905303 (M)

ANDHRA PRADESH

2 Andhra Pradesh Pollution Control Board
D.No. 33-26-14 D/2,
Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamvari Street,
Kasturibaipet, Vijayawada — 520 010
STD Code — 0866

Chairman +91 866 2436217(0)
Shri B S S Prashad, IFS +91 866 2463202(D)
Email: chairman@pcb.ap.gov.in +91 866 2436216(F)
pa_chairman@pcb.ap.gov.in +91 9440810579 (M)

Member Secretary
Shri Vivek Yadov, IAS

Email: membersecy@appcb.gov.in

+91 866 2436217(0)
+91 866 2463204(D)
+91 866 2436203 (F)
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ARUNACHAL PRADESH

Arunachal Pradesh State Pollution Control Board
Department of Environment & Forest
Paryavaran Bhawan, Yupia Road,
Pappu Nalah Naharlagun-791110
STD Code — 0360
Telephone No. 0360-2005121 / 2005120
email: arunachalspcb@gmail.com

Chairman +91 360 2005120(0)
Dr. Tangor Tapak +91 360 2290416(F)
Email: arunachalspcb@gmail.com

Member Secretary +91 360 2005121(0)
Shri N. Sha, APFS +91 360 2291147(F)

Email: arunachalspcb@gmail.com

ASSAM

Assam State Pollution Control Board

Bamunimaidan, Guwahati-781021

STD Code — 0361
+91 361 2550258(0)
+91 361 2652774(0)

Chairman +91 361 2550258(0)
Dr. A.M. Singh, IFS +91 361 2550259(F)
Email: chairman@pcbassam.org +91 9535730125(M)
Member Secretary +91 361 2652774(0)
Shri B.K. Baruah +91 361 2550259(F)
Email: +91 8811013003(M)

membersecretary@pcbassam.org
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BIHAR

Bihar State Pollution Control Board
Parivesh Bhawan, Plot No. NS-B/2,
Paliputra Industrial Area,
Patliputra, Patna - 800 023

STD Code - 0612

Chairman

Dr. Ashok Kumar Ghosh +91 612 2261776(0)

Email: scsingh40@yahoo.com +91 612 2263782 (O)
+91 9771433445(M)
+91 612 2261050(F)

Member Secretary +91 9771423957 (M)

Shri Alok Kumar, IFS +91 612 2261709(D)

Email: bspcb@yahoo.com +91 612 2261250(0)

mscellbspcb@gmail.com +91 612 2261050(F)
CHANDIGARH

Chandigarh Pollution Control Committee,
Paryavaran Bhawan, Ground Floor,
Sector-19 B, Madhya Marg,

Chandigarh

STD Code - 0172

Chairman +91 172 2740008(0)
Shri Anurag Agarwal, IAS +91 9779333866 (M)
Email: cpcc-chd@nic.in +91 172 2740337(F)
Member Secretary +91 172 2700149(0)
Shri Nautiyal, IFS +91 9871932738 (M)
Email: cpcc-chd@nic.in +91 172 2700311(F)
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CHHATTISGARH

Chhattisgarh Environment Conservation Board
Paryavas Bhavan, North Block

Sector-19 Naya Raipur- 492002

STD Code - 0771

Chairman +91 771 2510793(D)
Shri Aman Kumar Singh +91 771 2221311(F)
Email: hocecb@gmail.com +91 9826289600 (M)

+91 9993079875 (M)

Member Secretary
Shri Sanjay Shukla, IFS
Email: hocecb@gmail.com

+91 9755047876 (M)
+91 771 2512220(D)
+91 771 2221322(0)

DADRA & NAGAR HAVELI, DAMAN & DIU

Daman & Diu and Dadra & Nagar Haveli
Pollution Control Committee

Office of the Deputy Conservator of Forests,
Moti Daman, Daman — 396220

STD Code - 0260

Chairman +91 260 2630260(0)
Dr. K. Ravichandran +91 260 2230963(0)
Email: mspcc_dmn@pccdaman.info

Member Secretary

Shri Sandeepkumar Singh

Email: mspcc_dmn@pccdaman.info
+91 9436289791 (M)

+91 260 2230698 (O)
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DELHI

Delhi Pollution Control Committee,
4"Floor, 1.S.B.T Building,

Kashmiri Gate

Delhi-110006

STD Code — 011

Chairman +91 11 23392108(0)
Shri Sanjeev Khirwar +91 11 23392034 (F)
Email: chdpcc@nic.in

Member Secretary
Sh. Arun Mishra
Email: msdpcc@nic.in

+91 11 23860389(0)
+91 11 23392306(0)
+91 11 23866781(F)

GOA

Goa State Pollution Control Board
Nr. Pilerne Industrial Estate,
Opp. Saligao Seminary,
Saligao - Bardez Goa - 403511
STD Code — 0832
Email: goapcp@rediffmail.com
Phone: 0832 243 8550

Chairman +91 832 2438563 (D)
Shri Ganesh Budhu Shetgaonkar  +91 832 2438528(F)

Email: chairman-gspcb.goa@nic.in +91 7264008061 (M)

ganesh.shetgaonkar@gspcb.in

Member Secretary
Dr. Shamila Monteiro
Email: ms-gspcb.goa@nic.in

+91 832 2407700(0)
+91 9158341005(M)
+91 832 2407701(0)
+91 832 2407702(0)

+91 832 2407700(F)
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GUJARAT

Gujarat Pollution Control Board
Paryavaran Bhawan, Sector - 10A,
Gandhi Nagar - 382043

STD Code - 079

Chairman
Dr. Rajiv Kumar Gupta, IAS
chairmain-gspcb@gujarat.gov.in

Member Secretary
Shri K.C. Mistry
Email: ms-gpcb@gujarat.gov.in

membersecretarygpcb@g mail.com

HARYANA

13
+91 7923222425(0)
+91 79 23232161 (F)
+91 9978406054 (M)
+91 79 23232152 (O)
+91 9825469137(M)
14

Haryana State Pollution Control Board

Plot No. C- 11, Sector- 6,
Panchkula - 134109
STD Code - 0172

Chairman
Shri Ashok Kheterpal
Email: hspcbho@gmail.com

Member Secretary
Shri S. Narayanan
Email: mshspcb@gmail.com
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+91 172 2581005(0)
+91 172 2581006(0)
+91 172 2581201(F)
+91 9466795172 (M)

+91 172 2581105(0)
+91 7087422770 (M)
+91 172 2581201 (F)

HIMACHAL PRADESH

H. P. State Pollution Control Board

Him Parivesh, Phase - Il Bishop Cotton School
New Shimla-171009

STD Code - 0177

Chairman
Shri Tarun Kapoor, IAS
Email: envsecy-hp@nic.in

+91 177 2621586 (O)
+91 8130461118 (M)
+91 177 2673018 (F)

+91 177 2673766(0)
+91 9418455298 (M)
+91 177 2673018(F)

Member Secretary
Dr. R.K. Pruthi, IAS
Email: mspcb-hp@nic.in

JAMMU & KASHMIR

Jammu
Jammu & Kashmir State Pollution Control Board
Parivesh Bhawan, Forest Complex, Gladni, Narwal,
Transport Nagar, Jammu -180004(J&K)
(November to April) 10 a.m to 4 p.m.
STD Code - 0191

Chairman
Shri Ravi Kumar Kesar, IFS
Email: chairman87jkspcb@gmail.com

+91 191 2476927(0)
+91 191 2476927(F)

Member Secretary +91 191 2476925(0)
Shri Sameer Bharti, IFS +91 191 2476927 (F)
Email: membsecretaryjkpcb@gmail.com +919419190991(M)

Srinagar
Jammu & Kashmir State Pollution Control Board,

Sheikh-ul-Campus, behind Govt. Silk Factory,
Raj Bagh, Srinagar(J&K)

(May to October) 10 a.m to 4 p.m.

STD Code - 0194

Chairman
Shri Ravi Kumar Kesar, IFS
Email: chairman87jkspcb@gmail.com

+91 194 2313966 (O)

Member Secretary +91 194 231115 (O)
Shri Sameer Bharti, IFS +91 9419190991 (M)
Email: membsecretaryjkpcb@gmail.com
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JHARKHAND

Jharkhand State Pollution Control Board
T. A. Division Building, Ground Floor
H.E.C Complex, P. O. Dhurwa,
Ranchi-834004

STD Code - 0651

Chairman +91 651 2400852(0)
Shri A.K. Pandey +91 651 2400850(F)
Email: ranchijspcb@gmail.com +91 9934347806 (M)

Member Secretary
Shri Rajiv Lochan Bakshi
Email: ranchijspcb@gmail.com

+91 651 2400851(0)
+91 651 2400894(0)
+91 651 2400902(0)
+91 651 2400979(0)
+91 651 2400138(0)
+91 651 2400850(F)
+91 9102994633(M)

KARNATAKA

Karnataka State Pollution Control Board
Parisara Bhawan, 4th & 5th Floor

49, Church Street,

Bengaluru -560001

STD Code - 080

Chairman +91 80 25588151(0)

Shri C. Jayaram +9180 25581383(0)
Email: chairman@kspcb.gov.in +91 80 25586321(F)

Member Secretary

Shri Manoj Kumar, IFS +91 80 25588270(0)
Email: memsecy@kspcb.gov.in +91 80 25591413 (O)
ho@kspcb.gov.in +91 80 25589115(F)

+91 80 25586321

—

F)
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KERALA

Kerala State Pollution Control Board
Plamoodu Junction, Pattom Palace,
Thiruvananthapuram-695004

STD Code - 0471

Chairman
Dr. Ajit Haridas
Email: chn.kspcb@gov.in

+91 471 2318150(0)
+91 471 2318154(0)
+91 471 2318134(F)
+91 9447975000(M)

Member Secretary
Er. (Smt.) Sreekala S.
Email: ms.kspcb@gov.in

+91 471 2318151(0)
+91 9447975725 (M)
+91 471 2318152(F)
+91 471 2318134(F)

LAKSHADWEEP

Lakshadweep Pollution Control Committee
Lakshadweep Administration

Deptt. of Science & Technology

Kavarati -682555

STD Code - 04896

Chairman
Shri A.T. Damodar, IFS
Email: Ik-dst@nic.in

+91 4896 262256(0)
+91 9447193592(0)

Member Secretary (Addl Charge) +91 4896 263728 (O)
Mr Balram Meena (DANICS) +91 4896 262511 (F)
Director S& T

Email: Ik-dst@nic.in
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MADHYA PRADESH

Madhya Pradesh Pollution Control Board
Paryavaran Parisar, Sector E- 5,

Arera Colony, Bhopal-462016

STD Code - 0755

Chairman +91 755 2760837 (O)
Shri Anupam Rajan, IAS +91 755 2463143 (O)
Email: it_mppcb@rediffmail.com  +91 755 2463742(F)

housing.environment@yahoo.com +91 9425161391 (M)

Member Secretary

Shri A. A. Mishra +91 755 -2466735(0)

Email: achyutmishra-mspcb@mp.gov.in
+91 755 2466345 (O)
+91 9993094441(M)
+91 755 2463742(F)

MAHARASHTRA

Maharashtra Pollution Control Board

Kalpataru Point, 2" - 4th Floor,

Opp. Cine Planet, Matunga Scheme

Road No. 8. Nr. Sion Circle, Sion (E),
Mumbai-400022

STD Code - 022

Chairman +91 22 24042418 (O)
Sh. Sudhir Shrivastava

Email: chairman@mpcb.gov.in +91 22 24023516 (F)

Member Secretary
Dr. P. Anbalagan, IAS
Email: ms@mpcb.gov.in

+91 22 24010706(D)
+91 8108999901 (M)
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MANIPUR

Manipur Pollution Control Board
Lamphelpat, Near Imphal West,
D. C. Office Complex
Imphal-795004

STD Code - 0385

Chairman +91 8014167089 (M)
Shri L. Radhakishore
Email: radhakishore888@gmail.com

Member Secretary
Shri K. Mangi Singh
Email: pcb-man@nic.in

+91 9612445441 (M)
+91 8732067856 (M)
+91 385 2416042 (F)

MEGHALAYA

Meghalaya State Pollution Control Board
Arden, Lumpyngngad,

Shillong-793014

STD Code - 0364

Chairman +91 364 2521764(0)
Shri C. P. Marak, IFS +91 9436117922(M)
Email: megspcb@rediffmail.com +91 364 2521217(0)
+91 364 2521533 (F)
+91 364 2521764 (F)

Member Secretary +91 364 2521514 (O)

Shri J. H. Nengnong, B.E. (Civil) +91 9612657917(M)
Email: megspcb@rediffmail.com +91 364 2521524 (O)
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MIZORAM

Mizoram State Pollution Control Board

New Secretariat Complex, Khatla Thlanmual Peng,
Khatla, Aizawl, Mizoram: 796001

STD Code - 0389

Chairman +91 389 2311184(0)
Dr. CH. Muralidhar Rao, IFS +91 9436142556(M)
Email: mizorampcb@gmail.com +91 9642552099(M)
mpcb@mizoram@gov.in

Member Secretary
Shri C. Lalduhawma, B.E. (Chem) +91 389 2322078 (O)
Email: duhawma15@yahoo.com +91 9436142012(M)

NAGALAND

Nagaland State Pollution Control Board
Signal Point, Dimapur-797112
Nagaland

STD Code - 03862

Chairman
Dr. Ramesh Aima, IFS
Email: npcb2@yahoo.com

+91 7005190019 (M)
+91 3862 245726(0)
+91 3862 245727(F)

Member Secretary

Shri Rusovil John, IFS +91 3862 245726(0)
Email: rusoviljohn@yahoo.co.in +91 9436003731(M)
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ODISHA

Odisha State Pollution Control Board
A - 118, Neelkanth Nagar, Unit- VIII
Nayapalli, Bhubaneswar 751012
STD Code — 0674
Epbax:(0674) 2561909 / 2562847
Fax No.:(0674) 2562822 / 2560955
Email: paribesh1@ospcboard.org

Chairman +91 674 2560973 (O)
Shri Aditya Prasad Padhi, IAS +91 674 2536882 (O)
Email: chairman@ospcboard.org

Member Secretary +91 674 2562368(0)
Shri Debidutta Biswal, I.F.S. +91 9438333789 (M)
Email: membersecretary@ospcb oard.org

PUDUCHERRY

Puducherry Pollution Control Committee
Department of Science, Technology & Environment,
Housing Board Complex, 3rd Floor,

Anna Nagar, Puducherry - 600005

STD Code - 0413

Chairman +91 413 2334082 (O)
Shri P. Parthiban, IAS
Email: ppcc.pon@nic.in

Member Secretary
Smt R. Smitha, (PCS Cadre)
Email: ppcc.pon@nic.in

+91 413 2201256(0)
+91 9442222502(M)
+91 413 2203494(F)
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PUNJAB

Punjab Pollution Control Board
Vatavaran Bhawan,

Nabha Road, Patiala - 147001
STD Code — 0175

Chairman +91 175 2215793(0)
Prof. Satwinder Singh Marwaha +91 175 2215636(F)
Email: chairman.ptl.ppcb@punjab.gov.in

Member Secretary
Er. Krunesh Garg
Email: msppcb@punjab.gov.in

+91 175 2215802(0)
+91 175 2215636 (F)

RAJASTHAN

Rajasthan State Pollution Control Board
A -4 Jhalana Dungri Institutional

Area, Jaipur - 302004

STD Code - 0141

Chairman +91 141 2711329 (O)
Shri Sudarsan Sethi +91 141 5159694 (F)
Email: chairperson@rpcb.nic.in +91 141 5159603(0)

Member Secretary +91 141 5159604(0)

Smt. Shailaja Deval +91 141 2711263(0)

Email: membersecretary@rpcb.nic.in +91 141 5159695(F)
+91 9413355533(M)
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SIKKIM

Sikkim State Pollution Control Board,

Department of Forest, Environment & Wildlife Management
Government of Sikkim

Deorali, Gangtok, -737102

STD Code - 03592

Chairman +91 3592 281877 (O)
Dr. Thomas Chandy +91 7872478000 (M)
Email: spcbsikkim@gmial.com +91 3592 281913(F)

Member Secretary
Shri C.S. Rao (IFS)
Email: csraoifs@gmail.com

+91 3592 281240(0)
+91 9434013001 (M)

TAMIL NADU

Tamil Nadu Pollution Control Board
76, Mount Salai, Guindy

Chennai 600032

Email: tnpcb-chn@gov.in

STD Code - 044

Chairman +91 44 25671511(0)
Shri Shambhu Kallolikar, 1.A.S. +91 44 22353076(0)

+91 44 22353068 (F)
Email: tnpcb_chairman@yahoo.com

Member Secretary
Shri D. Sekar

+91 44 22353145(0
+91 44 22353155(F)
+91 8754425662 (M)
Email: thpcbmembersecretary@y ahoo.com
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TELANGANA

Telangana State Pollution Control Board

A-3, Paryavaran Bhavan, Sanath Nagar Rd,
Sanath Nagar Industrial Estate,

Sanath Nagar, Hyderabad, Telangana 500018
STD Code - 040

Chairman +91 40 23451133(0)

Shri Dr. Rajiv Sharma IAS (Retd.) +91 40 23415757(0)

Email: chief.advisor@telangana.gov.in +91 40 23451133(F)
+91 9849026631 (M)

Member Secretary +91 40 23815630(0)
Shri V. Anil Kumar, IAS +91 40 23815631(F)
Email: ms-tspcb@telangana.gov.in +91 4023887518(D)

TRIPURA

Tripura State Pollution Control Board
Parivesh Bhawan, Pt. Nehru Complex,
Gorkha Basti, P.O. Kunjaban

Agartala - 799006

STD Code - 0381

Chairman +91 381 2322462(0)
Prof. Basant Kumar Agarwala +91 391 2322455(F)
Email: amitjoya@reddifmail.com +91 9436169733(M)
trippcb@sancharnet.in +91 381 2325421(F)
Member Secretary +91 381 2307751(0)
Er. Manas Mukherjee +91 9856281802 (M)

Email: mukherjee_manas@rediff mail.com
+91 9774513767 (M)
+91 381 2325421(F)
+91 391 2322455(F)
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UTTARAKHAND

Uttarakhand Environment Protection

& Pollution Control Board

Gaura Devi Bhawan, 46 B IT Park Sahastradhara,
Dehradun, Uttarakhand - 248001

STD Code - 0135

Chairman
Shri Ranbeer Singh, IAS +91 135 2712001 (O)
Email: msukpcb@gmail.com +91 135 2718092 (F)

+91 9412992136 (M)

Member Secretary

Shri S.P. Subudhi +91 135 2658086 (O)
Email: msukpcb@gmail.com +91 135 2718092 (F)
spsubudhi@gmail.com +91 9690111222 (M)

UTTAR PRADESH

Uttar Pradesh Pollution Control Board
Building No. TC 12V

Vibhuti Khand, Gomti Nagar
Lucknow 226010

STD Code - 0522

Chairman +91 522 2720699(0)
Shri Jayendra Pratap Singh Rathore +91 522 2720681(F)
Email: chairman@uppcb.com

Member Secretary +91 522 2720895(0)
Shrim Ashish Tiwari +91 522 2720693(0)
Email: ms@uppcb.com +91 7007280904(M)

+91 522 2720764 (F)
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WEST BENGAL

West Bengal Pollution Control Board

Paribesh Bhawan, 10A, Block LA,

Sector - 3, Salt Lake City
Kolkata - 700098
STD Code - 033

Chairman
Dr. Kalyan Rudra

Email: chairman@wbpcb.gov.in,

Member Secretary

Shri Niraj Singhal, IFS
Email: ms@wbpcb.gov.in
sundarbantiger@gmail.com
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+91 33 23355975(0)
+91 33 23352813(F)
+91 8337040890 (M)

+91 33 23358213(0)
+91 9433022487(M)
+91 33 23352813(F)
+91 33 23356730(F)

S.No.

Names, Addresses & Telephone Nos. of DG, FASLI

and Regional Labour Institute

Name & Office Address

Directorate General Factory

Advice Service & Labour
Institutes (DGFASLI)

Central Labour Institutes Building

N.S. Mankikar Marg, Sion
Mumbai- 400022

Email: fasli@dgfasli.nic.in
STD Code — 022

Dr. Avneesh Singh
Director General

Email: as.ddgfasli@gmail.com

as@dgfasli.nic.in

Dr. R.K Elangovan
Deputy Director general

Dr. S.K. Haldar
Deputy Director General
skh[at]dgfasli[dot]nic[dot]in
Shri B. L. Bairwa
Deputy Director General
Email: bib@dgfasli.nic.in
Shri B. N. Jha
Director (Safety)
Email: bn@dgfasli.nic.in
Shri A.V. Jambhe
Asst. Director (Safety)
Email: navj@dgfasli.nic.in
Shri M.N. Burad
Under Secretary
Email: burad@dgfasli.nic.in
Central Labour Institute
N. S. Mankikar Marg, Sion
Mumbai-400022
Email: cli@dgfasli.nic.in
STD Code - 022

122

Telephone No.

+91 22 24060501(0)
+91 22 24060502(0)
+91 22 24071986(F)

+91 22 24092203(0)
+91 22 24074358(0)
+91 22 24060541(0)
+91 22 24060502(0)
)
)
)

+91 7039040005(M
+91 22 24060503(0

+91 8080576637(M

+91 7738991130(M)

+91 9969839317(M)

+91 9324243140(M)

+91 22 24060500(0)
+91 9869128060(M)

+91 22 24092203(0)
+91 22 4071986 (F)
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15

Shri S.N. Banarjee
Director (IH)
Email: bsn@dgfasli.nic.in

Shri S. N. Borkar
Dy. Director (ST/P) & HOO(HQ)
Email: snb@dgfasli.nic.in

Dr. S. S. Waghe

Director (Med)

Email: ssw@dgfasli.nic.in

Dr. R.P. Bhave

Deputy Director (IH) & HOO(CLI)
Email: drrpb@dgfasli.dot.nic.in
Shri R.N. Meena

Dy. Director (ST/P)

Email: rnm@dgfasli.nic.in

Dr. S.S. Waghe,

Dy. Director (Indl.Medicine)

Shri R.N. Meena,
Dy. Director (ST/P)

Shri Upendra Singh

Dy. Director(ST/P)

Email: us@dgfasli.nic.in

Shri S. D. Choudhury

Dy. Director (S)

Email: dc@dgfasli.nic.in

Dr. D. Kolekar

Dy. Director (IM)

Email: devendra.kolekar@dgfasli.nic.in

Shri Rajeev Shukla

Asst. Director (ST/P)

Email: rs@dgfasli.nic.in

Shri A. K. Singh

Asstt. Director (IH)

Smt Dhanashree H. Acharekar
Asstt.Director(IH)

Email: dhanshreesidh@gmail.com
Shri K. Durai

Asst. Director (Safety)

Email: kd@dgfasli.nic.in

Shri Manoj Kasulla

Addl. Asstt.Director(S)

+91 8767173248 (M)

+91 9323433691(M)

+91 9869394884(M)

+91 8879111331(M)

+91 9869322672 (M)

+91 22 24060591 (O)
+91 9869394884 (M)

+91 22 24060536(0)
+919869322672(M)

+91 22 24060564(0)
+919158417191(M)

+91 9339959755(M)

+91 7003067290(M)

9968820887

+91 8902252178(M)

+91 22 24060554 (O)
+91 9869238847 (M)

+91 9974938764(M)

+91 22 24060510(0)
+919619599512(M)
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Regional Labour Institute

Regional Labour Institute,

Kolkata

Lake Town, Kolkata-700089
Email: rli.kolkata@dgfasli.nic.in

STD Code - 033

Shri Tanoj Chandan

Director (Safety) & HOO

Email: tc@dgfasli.nic.in

Regional Labour Institute, Kanpur

+91 33 25342732(0)

+91 33 25432735(0)
+91 33 25348182(F)

+91 9757222953 (M)

Vyavsayik Suraksha aur Swasthya Bhawan

Sarvodaya Nagar, Kanpur-208005
Email: rlikanpurb@gmail.com
hoorli.kanpur@dgfasli.nic.in

STD Code — 0512
Shri S.K. Dwivedi

Dy. Director (Safety) &
Head of Office

Dr. S.B. Mishra

Deputy Director (Indl.Hygiene)
Email: sm@dgfasli.nic.in

Regional Labour Institute,

Chennai
Sardar Patel Road

Adyar, TTTI PO., Chennai - 600113
Email: rlichenna@dgfasli.nic.in

STD Code — 044

Shri G.P. Nijalingappa

Director (Safety)& HOO
Email: gpn@dgfasli.nic.in

+91 512 2218691 (O)
+91 512 2243201 (O)
+91 512 2215112 (F)
+91 9051876855 (M)

+91 512 2243211 (O)
+91 9455010247 (M)

+91 44 22350737(0)
+91 44 22355690(0)
+91 44 22351569(0)

+91 44 22350737 (O)
+91 44 22352457 (F)
+91 9444440391(M)



-

Regional Labour Institute +91 129 2468022(0)
Faridabad +91 129 2468044(0)
Sector - 47, Faridabad, +91 129 2437064(F)
Haryana-121003 +91 129 2468033(0)
Email: rlifaridabad@yahoo.co.in
rlifaridabad@dgfasli.nic.in

STD. Code - 0129

Dr. Brij Mohan +91 9415731975 (M)
Dy. Director (IH) & HOO +91 129 2468033(0)
Email: bm@dgfasli.nic.in +91 129 2468219 (F)

Inspectorate Dock Safety

Inspectorate Dock Safety, Mumbai+91 22 22613391 (F)
Operation Service Centre, 3rd Floor +91 22 22692180(D)
Opp. GPO., P. D. Mello Road +91 22 5656551 1(0)
Mumbai - 400038

Email: idsmumbai@dgfasli.nic.in

Shri V. J. Gonsalves +91 9892098006(M)
Asstt. Director (Safety) +91 22 22692180(0)
Email tanojchandaan@hotmail.com +91 22 66565511(0)
+91 22 66565558(0)
+91 22 22613391(F)

Inspectorate Dock Safety, Kandla
Near Bunder Gate

New Kandla - 370210

STD Code - 02836

Shri Samir Pandey +91 2836 270249(0&F)
Asst. Director (Safety) +91 8655775051 (M)
Email: idskandla@gmail.com; safesamir@gmail.com;
sp@dgfasli.nic.in

Inspectorate Dock Safety

Civil Maintenance Office Building

Mormugao Port Trust, Headland Sada

Mormugao, Goa-403804 +91 832 2520752(0)
STD Code - 0832 +91 832 2520752(F)

Shri Pramod Nathu Patil +91 8422903226(M)
Addl. Asstt. Director (Safety) +91 832 2520751(R)
Email: idsmormugao@dgfasli.nic.in; pnp@dgfasli.nic.in
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Inspectorate Dock Safety, JNPT
Jawaharlal Nehru Port, P.O.C Canteen
Building, Ground Floor
Sheva, Navi Mumbai-400707
STD Code — 022

Email: idsjnpt.gov@gmail.com

+91 22 24060510(0)
+91 22 22623391(F)

Shri B. S. Chavan
Asst. Director (Safety)
Email: bsc@dgfasli.nic.in; bschavan7862@gmail.com

+91 7387146786 (M)

Inspectorate Dock Safety, Kolkata
Nizam Palace, 1stFloor

2nd MSO Building

234/4 AJC Bose Road

(O) Kolkata-700020

STD Code - 033

Email: idskolkatta@rediffmail.com

+91 33 22830718(0 &F)
+91 33 22830719

Shri Dev Kumar. Saxena +91 33 25745512(R)
Dy Director (Safety) +91 8285412802 (M)
Email: devsaxena8@gmail.com; dks@dgfasli.nic.in

Inspectorate Dock Safety, Paradip
Badapadia, Jagat Singhpur
District,
Paradip-754142, Odisha +91 6722 222413(0&F)
Email : Idsparadip@gmail.com +91 6722 222368(R)
STD Code - 06722

+91 8098856432(M)
+91 6722 222413(F)

Shri Gopinath B.
Addl. Asstt. Director (Safety)
Email: souris_2k6@yahoo.co.in

Inspectorate Dock Safety,
Visakhapatnam

Ex. D.L.B. Building, 5t Floor +91 891 2563857(0&F)
Visakhapatnam-530035

Email: idsvizag@dgfasli.nic.in

STD Code - 0891

Shri Geddavalasa. Ganeshwara Rao +91 891 2559854 (R)
Asstt. Director(Safety) +91 9380352771 (M)
Email: ggr@dgfasli.nic.in; sibanandag@rediffmail.com
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Inspectorate Dock Safety, Chennai

3rd Floor, Anchor Gate Building,

Rajaji Salai

Chennai-600001

Email: idschennai@dgfasli.nic.in  +91 44 25220888(0O&F)
STD Code — 044 +91 44 25246419(0)

Shri G. P. Nijalingappa +91 8892664131(M)
Director (S) & In-Charge
Email: ni@dgfasli.nic.in

Inspectorate Dock Safety, Tuticorin

Tuticorin Port Trust,

Admn. Office Building, Harbour Estate

Tuticorin-628004

Email: idstuticorin@dgfasli.nic.in

STD Code — 0461 +91 461 2352372(0&F)

Shri Narasimhan Varadharajan +91 461 2352272 (R)
Asstt. Director (Safety) +91 9962695659 (M)
Email: nvr@dgfasli.nic.in; nvaradharajan1971@gmail.com

Inspectorate Dock Safety, Cochin

C.D. L.B. Dispensary Building

Near Nima Cold Storage

G.V. Ayyar Road, Willingdon Island

Kochi-682003

Email: idscochin@dgfasli.nic.in; docksafety9@gmail.com
STD Code — 0484 +91 484 2666532 (O&F)

Shri Keerikkatt Peethambaran Sreekumar
Addl. Asst. Director (Safety) +91 9869204934(M)
Email: kps@dgfasli.nic.in +91 484 2783578(R)

Inspectorate Dock Safety,

News Mangalore Port, Panambur

Mangalore - 575010

Email: idsmangalore@dgfasli.nic.in

STD Code - 0824 +91 824 2407781(0&F)

Shri Milind Barhate +91 9757022563 (M)

Asstt. Director (Safety)
Email: mb@dgfasli.nic.in; docksafetymangalore@gmail.com
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Names, Addresses & Telephone Nos. of the Chief Inspectors of

Factories/ Directorate of Factories of Various States

S.No. Name & Office Address Telephone No.

ANDAMAN & NICOBAR

Shri Madhu Sudhan Baidya +91 3192 233138(0)
Labour Commissioner +91 3192 231774(F)
& Director of Employment +91 9434270182(M)
Trg. & C. I. F. +91 3192 233339(R)

Andaman & Nicobar Island
Supply Line Plant

Port Blair - 744101

Email: madhusudhanbaidya@
gmail.com, Icdet@and.nic.in
STD Code - 03192

ANDHRA PRADESH
Shri G. Bala Kishore +91 40 23261305(0)
Director of Factories, +91 40 27402079(R)
Government of Andhra +91 9848093639(M)
Pradesh, D.No. 16-72/1, +91 040 23261305(F)

Opp. High School, Adjacent to
Andhra Hospitals, Gollapudi,
Vijayawada, Krishna (Dt)
Andhra Pradesh-521225.
STD Code - 040

Email: dfhyd-ap@agov.in; directorfactoriesap@gmail.com

ARUNACHAL PRADESH

Shri Hadung Donyi +91 360 22112323(0)
Director (Industries) +91 360 2211569(F)
Department of Industries +91 9862200001(M)

Gouvt. of Arunachal Pradesh

Udyog Sadan, C - Sector

Itanagar- 791111

STD Code — 0360

Email: donyihadung@rediffmail.com, dir-industry-
arn@nic.in, directorindustries_arp@rediffmail.com
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ASSAM

Er. Samiran Das.

Chief Inspector of Factories

Govt. of Assam

NPS International School lane,
Betkuchi, Lokhra, Guwahati - 781040
STD Code — 0361

Email: cif_assam@yahoo.co.in;

+91 361 2528204(0)
+91 9435048674(M)
+91 361 2528204(F)

BIHAR

Vacant +91 612 2532092(0)
Chief Inspector of Factories (Incharge)

Government of Bihar

Officer flat no.23/84,

New Puniachak

Patna - 800023

STD Code - 0612

Email: rajkeshwarkr@gmail.com

CHANDIGARH

Shri Mandip Singh Brar, IAS +91 172 2700109 (O)
Deputy Commissioner & Chief +91 172 2700060 (F)
Inspector of Factories, UT +91 9466300663 (M)
Chandigarh Administration

Estate Office Building,

Sector 17, Chandigarh

Email: dc-chd@nic.in

STD Code - 0172

CHHATTISGARH

Shri Shubod Kumar Singh
Chief Inspector of Factories
Labour Department, +91 771 2443516(F)
Govt. of Chattisgarh, +91 9425250151(M)
Directorate of Industrial Safety & Health

"Nirmal Chhaya" 2nd floor,

Meera Data Road, Shankar Nagar

Raipur -492001

Email: dihscg@gmail.com; jkumar58@radiffmail.com
STD Code - 0771

+91 771 2443515(0)
+91 771 2510002(0)
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11

DADRA & NAGAR HAVELI| AND DAMAN DIU

Shri Kiran Bhatia +91 260 2254091(0)
Chief Inspector of Factories +91 260 2254816(R)
& Boilers +91 260 2250328(F)
Dadra & Nagar Haveli
And Daman & Diu Govt., Opp. Custom
House, Old Collage Building Nani
Daman — 396210
Email: kiran_daman@msn.com
STD Code - 0260

DELHI

Shri S. Pandya Rajan,
Director (ISH),
Directorate of Industrial.
Safety & Health

Labour Department,
Govt. of NCT of Delhi
D-Block, 2nd Floor, 5 Shyam Nath Marg, Delhi-110054
Email: ciflab.delhi@nic.in

STD Code - 011

+91 11 23973756(0)
+91 11 23973965(0)
+91 11 23962823(F)
+91 9999065955(M)

GOA

Shri Vivek P Marathe
Chief Inspector of Factories +91 832 2404875(0)
& Boilers, Govt. of Goa, +91 9423885279(M)
Institute of Safety, Occupational +91 832 2404853(F)
Health & Environment,

Altinho, Near TV Tower, Panaji

Goa-403001

Email: ci-ifb.goa@nic.in, ifb.goa@nic.in

STD Code — 0832

+91 832 2227670(D)

GUJARAT
Shri P. M. Shah +91 79 25502349(0)
Director +91 79 25502357(F)
Office of the Director +91 9879093888 (M)
Industrial Safety & Health,
Govt. of Gujarat, 3rd / 5th Floor, Shram Bhawan,
Near Gun House, Rustam Kama Marg, Khanpur
Ahmedabad-380001
Email: do-dish-ahd@gujarat.gov.in;
dish-ahd@gujarat.gov.in
STD Code - 079
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13

14

HARYANA

Shri Nitin Kumar Yadav (IAS)
Labour Commissioner & CIF
Govt. of Haryana,

Director Industrial Safety Health ~ +91 172 2701266(0)
Govt. of Haryana,

30 Bays Building, Sector-17,

Chandigarh-160017

STD Code - 0172

Email: labourcommissioner@hry.nic.in

+91 172 2701373(0)
+91 8558877888(M)

HIMACHAL PRADESH

Dr. S. S. Guleriya

Chief Inspector of Factories
Govt. of Himachal Pradesh
New Himrus Bldg.,

Circular Road, Simla-171001
STD Code — 0177

Email: lep-hp@nic.in

+91 177 2625085(0)
+91 9418400006(M)
+91 177 2624209(F)

JAMMU & KASHMIR

Shri Bashir Ahmad Khan, IAS +91 9419068392(M)
Labour Commissioner & Chief +91 191 2479339(J)

Inspector of Factories +91 194 2472524(S)
Govt. of Jammu & Kashmir

Email: jkicoffice@gmail.com, lab.comm@jk.gov.in

(Winter: Nov. - April)
Sharam Bahvan,
Railway Road,
Jammu-180012
STD Code - 0191

+91 191 2479339 (O)
+91 191 2479541 (F)

(Summer: May - Oct)

Near General Bus Stand, +91 194 2472524(0)
Batamaloo +91 191 2547526(F)
Srinagar-190009

STD Code - 0194
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15

16

17

JHARKHAND

Shri Arun Kumar Mishra +91-651-2480454(0O&F)
Chief Inspector of Factories +91 9431704987(M)
Gouvt. of Jharkhand

Shram Bhawan

Near Ashoka Hotel P.O. Doranda

Ranchi-834002, Jharkhand

STD Code — 0651

Email: cif.jhr@gmail.com, cifoffice123@gmail.com

KARNATAKA

Shri D. C. Jagdish +91 80 26531200(0)
Director of Factories & Boilers +91 9845072113 (M)
Industrial Safety & Health +91 80 26531202(F)
Govt. of Karnataka,

Karmika Bhawan, (2nd Floor)

ITI Campus,

Near Bangaluru Dairy Circle Bannerghatta Road,
Bengaluru-560029

STD Code — 080

Email: directortgm@gmail.com

KERALA

Shri P. Pramod +91 471 2441597(0/F)
Director of Factories & Boilers +91 471 2440974(0)
Govt. of Kerala, +91 9947697959(M)
Suraksha Bhavan, Kumarapuram
Medical College P.O
Thiruvananthapuram-695001
Kerala

Email: director@fabkerala.gov.in
STD Code - 0471

+91 471 2441741(F)
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19

20

21

LAKSHADWEEP

Shri Abdul Samad

Director of Industries, IT

& Agriculture

Union Territory of Lakshadweep
Secretariat Kavaratti Islands
Calicut-682555

Email: Ik-doi@nic.in

STD Code - 04896

+91 4896 262325 (O)
+91 4896 263132 (O)
+91 9496119764(M)

MADHYA PRADESH

Shri Raj Shekhar Singh +91 731 2544264(0)
Director +91 731 2533482(0)
Directorate of Industrial Health & Safety

Govt. of M. P., New Moti Bunglow +91 731 2533482 (F)
M. G. Road, Indore-452001 +91 9425014477(M)
STD Code - 0731

Email: dishindore@mp.gov.in

MAHARASHTRA

Shri Mahendra Kalyankar, IAS +91 22 26572504(0)
Director +91 22 26572509(0)
Directorate of Industrial Safety & Health

Kamgar Bhawan +91 22 26572474(F)
5th Floor, E-Block +91 22 26572522(0)
C-20, Opp. RBI +91 22 26572558(0)
Bandra-Kurla Complex, +91 8452048899 (M)
Mumbai-400059

Email: dishmum@bom.nic.in, dishmaharashtra@gmail.com

STD Code - 022

MANIPUR

Shri C. Arthur Worchuiyo, IAS +91 385 2414220(0/F)
Chief Inspector of Factories & +91 385 2410481(0)
Boiler, Govt. of Manipur +91 9436891081(M)
Lamphepat

Imphal-795004

STD Code - 0385

Email: dcimanipur@gmail.com
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23

24

25

MEGHALAYA

Shri B. Mawlong, IAS +91 364 2222990(0)
Chief Inspector of Boilers & +91 7005118876(M)
Factories +91 364 2544741(F)
Secretary Department

Govt. of Meghalaya,

Room No. 122,

MATI Building Annexe,

Additional Sectt. Shillong-793001

STD Code — 0364

Email: cibf-meg@nic.in

MIZORAM

Shri J. Hmingthanmawia
Director of Industries

Govt. of Mizoram

Civil Secretariat

Western Block 'C', Aizawl-796001
STD Code — 0389

Email: dirind-mz@gov.in

+91 389 2322450(0)
+91 9862078140(M)
+91 369 2326007 (F)

NAGALAND

Shri I. Bendangliba Ao +91 370 2270132 (O)
Director of Industries +91 370 2270132 (F)
Directorate of Industries & Commerce
Near DUDA Guest House,
IG Stadium Road,
Kohima-797001
STD Code — 0370
E-mail: industrynaga@gmail.com
e-Fax: 08468825666
ODISHA

Shri Satya Narayan Sethi

Director of Factories & Boilers
Govt. of Odisha

Unit No. lll, Kharbel Nagar
Bhubaneswar - 751001

STD Code - 0674

Email: factblrs.orissa@yahoo.com

+91 674 2396070 (O)

+91 9937067770(M)
+91 674 2396130(F)
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27

28

29

PUDUCHERRY

Shri E. Vallavan 30
Labour Commissioner cum Chief +91 413 2279211(0)
Inspector of Factories & Boilers +91 413 2271394(F)
Govt. of Puducherry +91 7708444179(M)
Labour Department Complex,
Vazhudavur Road, Gandhi Nagar
Puducherry - 605009
STD Code — 0413
Email: lc.pon@pnic.in

PUNJAB 31

Sh. Vimal Kumar Setia IAS +91 172 2702486(0)
Labour Commissioner — cum- +91 172 2704091(F)
Director of Factories +91 172 2211767(0)

Govt.of Punjab +91 172 2211767(F)

Labour Bhawan Model Welfare Centre

Phase 10, Sector 64, +91 9888152333 (M)

S.A.S. Nagar, (Mohali)Punjab, 160062

STD Code -0172

Email: Icpboffice@gmail.com, dylc.labour@punjab.gov.in,
dofpunjab@gmail.com, dofofficework@gmail.com

32
RAJASTHAN

Shri Mukesh Jain +91 141 2709659(D)
Chief Inspector of Factories & +91 141 2761469(R)
Boilers, Govt. of Rajasthan +91 9414074204(M)
C-6, Jhalana Institutional Area,
Behind Commerce College
Jaipur - 302004
STD Code — 0141
Email: cifb@rajasthan.gov.in, rajfab@rajasthan.gov.in

SIKKIM 33

Shri S.K. Pradhan +91 3592 202318 (O)
Special Secretary/Director +91 3592 206174 (F)
Department of Commerce & Industries

Govt. of Sikkim, +91 9474552128 (M)
Secretariat Annex-I

East Sikkim, Gangtok - 737101

STD Code — 03592

Email: sikkimindustries@yahoo.com

135

TAMIL NADU
Thiru K. Manoharan +91 44 22502103(D)

Director +91 44 22502104(D)
Directorate of Industrial, Safety +91 44 22502106(F)
and Health

47/1, Thiru Vi Ka Industrial Estate
Gindy, Chennai-600032
Email: cif@tn.gov.in

TRIPURA

Er. Sajal Chandra Das

Chief Inspector of Factories & +91 381 2323915(0
Boilers, Govt. of Tripura +91 381 2374295(R
Suraksha Bhawan, Pandit Nehru +91 9402331674(M
Complex, Gorkha Basti, P.O. +91 381 2323915(F
Kunjaban, Agartala, Tripura - 799006

STD Code — 0381

Email: cifbtrp@yahoo.co.in

)
)
)
)

TELANGANA

Shri B. Rajagopala Rao

Director of Factories

Govt. of Telangana

5th Floor, B Block, West Wing
B.R.K.R Bhavan,Tank Bund Road
Hyderabad - 500063

STD Code — 040

Email: doftelangana@gmail.com,
dir_boilers@telangana.gov.in

+91 40 23261306(0)
+91 40 23261308(0)
+91 8332984255(M)
+91 40 27427424(F)

UTTARAKHAND

Dr. Anand Srivastav

Labour Commissioner & Chief +91 5946 224214(0)
Inspector of Factories & Boilers +91 5946 282805(0)
Govt. of Uttarakhand +91 9412151050(M)
Shram Bhawan,

Nainital Road,

Haldwani - 263645

Nainital, Uttarakhand

STD Code - 05946

Email: lcukhldO@gmail.com
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34.

35

UTTAR PRADESH

Shri Anurag Srivastava
Director of Factories
Govt. of Uttar Pradesh
G. T. Road
Kanpur-208005

STD Code -0512
Email: dofknp@rediffmail.com, Icupknp@yahoo.com,
labourcom@nic.in, dofup.2018@gmail.com

+91 512 2223886(D)
+91 9650354423(0)
+91 512 2222868(F)

WEST BENGAL

Shri A. K. Ghosal +91 33 22103274(D)
Director/Chief Inspector of Factories,

Govt. of West Bengal +91 33 22486271(0)
Directorate of Factories +91 9748301462(M)
New Secretariat +91 33 22103274 (F)
Building, 8th Floor

1, K. S. Roy Road, Kolkata — 700001

Email: info@wbfactoryonline.in, zd1.doflv-wv@gov.in,
ashishghosal96@gmail.com

STD Code - 033
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S.No.

4.

Names, Addresses & Telephone Nos. of Petroleum
& Explosive Safety Organisation and its circle
offices

Name & Office Address Telephone No.
HEAD OFFICE (NAGPUR)

Petroleum and Explosives Safety

Organization (PESO) +91 712 2510026(F)
O/O Chief Controller of Explosives +91 712 2510248(0)
"A" Block, 5th Floor, C.G.0O. Complex

Seminary Hill, Nagpur - 440006
Maharashtra.

STD Code - 0712

Email: explosives@explosives.gov.in
Web: www.peso.gov.in

+91 712 2510577(F)

Chief Controller of Explosives +91 712 2510103(0)
vacant

Joint Chief Controller of Explosives

Shri M.K. Jhala
Email: mkjhala@explosives.gov.in

+91 712 2512626(0)

Deputy Chief Controller of Explosives
i) Shri R.A. Gujar +91 712 2512091(0)
Email: ragujar@explosives.gov.in

ii) Shri V.K. Mishra
Email: vkmishra@explosives.gov.in

+91 712 2512094(0)

i) Shri P. Seeniraj
Email: seeniraj@explosives.gov.in

+91 712 2512257(0)

Controller of Explosives
i) ShriA.B. Tamgadge +91 712 2510580(0)
Email: abtamgadge@explosives.gov.in

i) Dr.S.K. Dixit
Email: skdixit@explosives.gov.in

+91 712 2512006(0)
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i) Dr. Ashok Kumar Dalela +91 712 2510248(0)
Email: akdalela@explosives.gov.in

iv) Shri Shivchandra Dayakant Mishra  +91 712 2510072(0)

Email: sdmishra@explosives.gov.in

v) Shri Srinivasa Rao Keta +91 712 2510139(0)
Email: ksrao@explosives.gov.in

TESTING STATION (NAGPUR)

Petroleum and Explosives Safety Organisation
0/0 Dy. Chief Controller of Explosives

18km, Stone. Amravati Road

Gondkhairy, Nagpur -440023

(Maharashtra), STD Code - 0712

Dy. Chief Controller of Explosives
Shri V.B. Borgaonkar +91 7888064565(0)
E-mail: vbborgaonkar@explosives.gov.in

Dy. Chief Controller of Explosives
Shri H.P. Sangole +91 7888064565(0)
E-mail: hpsangole@explosives.gov.in

Dy. Chief Controller of Explosives

Shri J.N. Mishra +91 7888064565(0)
E-mail: jnmishra@explosives.gov.in

EAST CIRCLE (KOLKATA)

Petroleum and Explosives Safety

Organizations, +91 33 22486600(0)
O/o Dy. Chief Controller of +91 33 22480427(0)
Explosives, East Circle

8, Esplanade East, 1st Floor

Kolkata - 700069

West Bengal, STD Code - 033

Email: ji.ccekolkata@explosives.gov.in

Deputy Chief Controller of +91 33 224895240)
Explosives

Dr. R.K. Rathore

Email: rkrathore@explosives.gov.in
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Controller of Explosives
i) Shri Abdul Muttalib +91 33 22439322(0)
Email: amkhan@explosives.gov.in

ii) Shri Subasis Ray +91 33 22439322(0)
Email: sray@explosives.gov.in

Dy Chief Controller of Explosives:
i) Shri Jarifuddin Ahmed +91 33 22439322(0)
Email: jahmed@explosives.gov.in

i) Shri Ashok Kumar +91 33 22439322(0)
Email: skumar@explosives.gov.in

iii) Shri Nitin Shete +91 33 22439322(0)

Controller of Explosives
Email: nsshete@explosives.gov.in

Guwahati Sub Circle Office

Petroleum and Explosives Safety
Organization

O/O Dy. Chief Controller of Explosives
Building no. 216, 2nd floor
Chandmari, Guwahati-781021

Assam

STD Code - 0361

Dy Chief Controller of Explosives:
i) Dr. M. I. Z. Ansari +91 361 2652783(0)
Email: mansari@explosives.gov.in

ii) Shri SusantaKumar Bhole +91 361 2652783 (O)
Email: skbhole@explosives.gov.in

iii) Shri Gagan Aggarwal +91 361 2652783 (O)
Email: gaggarwal@explosives.gov.in

iv) Shri Dinesh Singh +91 361 2652783 (O)
Email: dsingh@explosives.gov.in
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Ranchi-Sub Circle Office

Petroleum and Explosives Safety Organization
O/O Dy. Chief Controller of Explosive

Shri Mohan, 3rd Floor

Sita Compound, 5 Main Road

Behind Sushila Automobiles

Ranchi (Jharkhand) - 834001

STD Code-0651

Dy Chief Controller of Explosive
i. Shri. K. Thiagarajan +91 651 2332689(0)
Email: kthiagarajan@explosives.gov.in

ii. Shri Absar Ahmad +91 651 2332690(0)
Controller of Explosives

Shri V.B. Minj +91 651 2332690(0)
E-mail: vbminj@explosives.gov.in

Bhubaneswar Sub Circle Office

Petroleum and Explosives Safety Organization
O/O Dy Chief Controller of Explosive

F-35/A, BJB Nagar

Bhubaneswar (Odisha)-751014

STD Code - 0674

. Deputy Chief Controller of Explosives
i. Dr. Ruab Ali +91 674 2433370(0)
E-mail: ruabali@explosives.gov.in

. Controller of Explosives
Shri A.K. Meena +91 674 2433370(0)
Email: akmeena@explosives.gov.in+91 674 2430656(F)

Patna Sub Office

Petroleum and Explosives Safety Organization
4th floor, F wing, Karpuri Thakur Sadan
Kendriya Karmchari Parisar(GPOA)
Ashiyana-Digha Road, Digha

Patna- (Bihar) - 800025

STD Code - 0612
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Controller of Explosives +91 612 2565914 (O)
Shri Basudev Basak
Email: bbasak@explosives.gov.in

Dy Controller of Explosives

Shri Amit Kumar +91 612 2565914 (O)
Email: amitkumar@explosives.gov.in

WEST CIRCLE (MUMBAI)

Petroleum and Explosives Safety Organization
O/0O Jt. Chief Controller of Explosives, West Circle

A-1 &A-2 Wing, 5th Floor +91 22 27564941(0)
C.G.O. Complex +91 22 27573881(F)
CBD Belapur +91 22 27575967(0)
Navi Mumbai-400614 +91 22 27575967 (F)

STD Code — 022

Joint Chief Controller of Explosives
Shri P. Kumar +91 22 27564941(0)
Email: pkumar@explosives.gov.in

Deputy Chief Controller of Explosives
i) Dr. Yogesh Khare +91 22 27573881 (O)
Email: ykhare@explosives.gov.in

Controller of Explosives
i) Shri A.K. Srivastava +91 22 27575946(0)
Email: aksrivastav@explosives.gov.in

ii) Dr. Anuj Kumar +91 22 27575946(0)
Email: anujkumar@explosives.gov.in

Deputy Controller of Explosives
i) Shri U.S. Bhange +91 22 27575946 (O)
Email: ujwalbhange@explosives.gov.in

i) Shri Saumitra Raychaudhuri +91 22 27575946(0)
E-mail: sraychaudhuri@explosives.gov.in

iii) Shri Rabindra Jain Biruly +91 22 27575946(0)
E-mail: ribiruly@explosives.gov.in

iv) Shri Kanak Singh Meena +91 22 27575946(0)

— Email: kanak.meena@explosives.goviin

142



Vadodara Sub Circle Office

Petroleum and Explosives Safety Organization
O/O Dy. Chief Controller of Explosives
8th Floor, Yash Kamal Building

Sayajigung, Vadodara +91 265 2361035(0)
Gujarat — 390001 +91 265 2225159(0)
STD Code — 0265 +91 265 2225952(F)

Dy. Chief Controller of Explosives
Shri. R. Piplani +91 712 2512091(0)
Email: rpiplani@explosives.gov.in

Controller of Explosives
i) Shri AK. Yadav +91 265 2361035(0)
Email: akyadav@explosives.gov.in

i) Dr.P.K. Rana +91 265 2361035(0)
Email: pkrana@explosives.gov.in

iii) ShriSanjay Kumar +91 265 2361035(0)
Email: skumar@explosives.gov.in

Dy. Controller of Explosives
i) Shri Sandeep Kumar +91 265 2361035(0)
Email: sandeepkumar@explosives.gov.in

ii) Shri Kunwarpal Singh +91 265 2361035(0)
Email: ksingh@explosives.gov.in

iii) Shri Mohanlal Jana +91 265 2361035(0)
Email: sandeepkumar@explosives.gov.in

Wardha Sub Circle Office

Petroleum and Explosives Safety

Organization, +91 7152 245006(0)
Plot No.36-37,Ward no.

38, Rathi Layout, Rashtrabhasa

Road, Wardha-(M.H) 442001

STD Code — 07152

. Controller of Explosives:
Shri Janardan Kumar +91 7152 245006(0)
Email: jkumar@explosives.gov.in ~ +91 7152 230370(F)
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2. Deputy Controller of Explosives

i. Smt. Vijaya S. Bardeo +91 7152 245006(0)
E-mail: vsbardeo@explosives.gov.in

SOUTH CIRCLE (CHENNAI)

Petroleum and Explosives Safety Organization,
O/o Joint Chief Controller of Explosives,

South Circle
A and D — Wing, Block 1-8, lInd Floor,
Shastri Bhawan +91 44 28287118(0)

26 Haddous Road, Nungambakkam
Chennai (Tamil Nadu) - 600006

STD Code - 044

Email : jtccechannai@explosives.gov.in

1) Dy. Chief Controller of Explosives

Dr. Mrs. S. Sharma +91 44 28281041(0)
Email: ssharma@explosives.gov.in

2) Controller of Explosives

i) Dr. D.C. Panday +91 44 28247118(0)
Email: dcpanday@explosives.gov.in

3) Deputy Controller of Explosives

i) Shri A.Sheik Hussain +91 44 28281023(0)
Email: ashussain@explosives.gov.in

i) Shri Suniran Kumar +91 44 28281023(0)
Email: sumirankumar@explosives.gov.in

i) Shri Bhupendra Singh +91 44 28287119(0)
Email: bhupendrasingh@explosives.gov.in

iii) Shri Ahin Nandi +91 44 28287119(0)
Email: anandi@explosives.gov.in

iv) Shri Prashant Yadav +91 44 28287119(0)
Email: pyadav@explosives.gov.in

Ernakulam Sub Circle

Petroleum and Explosives Safety Organization
O/o Dy. Chief Controller of Explosives
Kendrva Bhawan, C-2. 3rd Floor
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Opp. Export Processing Zone
C.G.0. Complex, Kakkanad
Ernakulam (Kerala) - 682037
STD Code — 0484

1) Dy. Chief Controller of Explosives
Dr. R. Venugopal +91 484 2427276(0)
Email: rvenugopal@explosives.gov.in

2) Controller of Explosives
Shri A. K. Mehta
Email: akmehta@explosives.gov.in

+91 484 2427276(0)

3) Dy. Controller of Explosives
Shri S. Kandaswamy +91 484 2427276(0)
Email: skandasamy@explosive.gov.in

Mangaluru Sub Circle

Petroleum and Explosives Safety Organization,
O/O Dy. Chief Controller of Explosives

2nd Floor, City Centre, opp. Hotel Roopa
Balmatta Road, Mangaluru, (Karnataka) - 575001
STD Code — 0824

1) Dy Chief Controller of Explosives +91 712 2512093(0)
Dr. S. M. Mannan
Email: smudimannan@explosives.gov.in

2) Dy. Controller of Explosives
i) Shri Arun Kshirsagar +91 824 2441588(0)
Email: askshirsagar@explosive.gov.in

ii) Shri Govindram N. +91 824 2441588(0)
Email: govindram@explosive.gov.in
ii) Shri Dharmendra Kumar +91 8242441588(0).

Sivakasi Sub Circle

Petroleum and Explosives Safety Organization,
O/O Dy. Chief Controller of Explosives

FRDC Complex, Near ESI Hospital, Sivakasi West,
Sivakasi (Tamil Nadu) - 626124

STD Code - 04562
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1)

2)

3)

Dy Chief Controller of Explosives
Shri K. Sundaresan +91 4562 254353(0)
Email: ksundaresan@explosives.gov.in

Controller of Explosives
i) Shri M. K. Trivedi
Email: mktrivedi@explosive.gov.in

+91 4562 254253 (O)

ii) Dr Karunamay Pandey +91 4562 254253 (O)
Email: kpandey@explosive.gov.in

Dy. Controller of Explosives
i) Shri Sarvanan S. +91 4562 254253 (O)
Email: ssarvanan@explosive.gov.in

ii) Shri Bibhas Ch. Sadhukhan +91 4562 254253 (O)
Email: bcsadhukhan@explosive.gov.in

Vellore Sub Circle

Petroleum and Explosives Safety Organization
Olo Controller of Explosives

Vellore Factory Attached Office No. 3

5th East Cross Road, Gandhi Nagar

Vellore (Tamil Nadu) - 632006

STD Code - 0416

Controller of Explosives
Dr. Dashrath Laxman Kamble +91 416 2241642(0)
Email: dlkamble@explosives.gov.in

Deputy Controller of Explosives
Shri R. Ganesh
Email: rganesh@explosives.gov.in

+91 416 2241642(0)

Hyderabad Sub Circle

Dy. Chief Controller of Explosives

Ol/o Dy. Chief Controller of Explosives
Petroleum and Explosives Safety Organization
6" Floor, CGO Tower Kavadiguda
Secundrabad-500080

STD Code - 040

Email: dyccehyderabad . ,
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1)

2)

3)

Dy. Chief Controller of Explosives
Shri S.M. Kulkarni +91 40 24617863(0)
Email: mkkulkarni@explosives.gov.in +91 40 27547803(F)

Controller of Explosives
Shri Gajendra Kumar Pandey +91 40 27540359(0)
Email: gkpandey@explosices.gov.in

Dy. Controller of Explosives
ii) Shri Manoj Wasudeo Dudhe +91 40 27540359(0)
Email: mwdudhe@explosives.gov.in

i) Shri Manoj Nandanwar +91 40 27540359(0)
Email: mnnandanwar@explosices.gov.in

CENTRAL CIRCLE (AGRA. UP)

Petroleum and Explosives Safety Organization,
O/0 Jt. Chief Controller of

Explosives, Central Circle A - Wing

2nd Floor Kendralaya,

63/4, Sanjay Place, C.G.0O. Complex,

Agra (Uttar Pradesh) - 282002

STD Code — 0562

1) Dy Chief Controller of explosives

Dr. A.P. Singh
Email: apsingh@explosives.gov.in

+91 562 2521322(0)

2) Controller of Explosives

Dr. Rajesh Kumar Singh Chauhan +91 562 2523266(0O)
Email: rkschauhan@explosives.gov.in

3) Deputy Controller of Explosives

i) Shri Nishanta Mridul
Email: nmridul@explosives.gov.in

+91 562 2523266(0)

ii) Shri Pravesh Kumar +91 562 2523266(0)
Email: praveshkumar@explosives.gov.in
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1)

2)

2)

Allahabad Sub Circle

Petroleum and Explosives Safety Organization
O/o Dy. Chief Controller of Explosives
Kendriya Sadan (GPOA) 3rd and 4th floor,
34-A, Mahatma Gandhi Marg, Civil Lines,
Prayagraj, Allahabad-(Uttar Pradesh) - 211001
STD Code - 0532

Dy Chief Controller of explosives
Dr. T.L. Thanulingam +91 532 2250329(0)
Email: tithanulingam@explosives.gov.in

Dy. Controller of Explosives
Shri Rahul Kumar Mandloi +91 562 2250329 (O)
Email: rahulmandlo@explosives.gov.in

Bhopal Sub Circle
Petroleum and Explosives Safety Organization
O/o Dy. Chief Controller of Explosives
E-7/41, Lala Lajpatrai Society,
Near 12 No. Bus Stop, Arera Colony
Bhopal (Madhya Pradesh) - 462016
STD Code - 0755

Dy. Chief Controller of Explosives
Shri Waji Ud Din
Email: wajiuddin@explosives.gov.in

+91 755 2445270(0)

Controller of Explosives
Shri Rajendra Rawat
Email: rrawat@explosives.gov.in

+91 755 2420775(0)

Dehradun Sub Circle
Petroleum and Explosives Safety Organization
O/o Controller of Explosives
42/1, Indira Nagar
Near Asian School
Dehradun (Uttarakhand) -248006
STD Code - 0135

Controller of Explosives
Dr. Birendra Singh +91 135 2769780(0)
Email: bsingh@explosives.gov.in
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2)

2)

1)

Deputy Controller of Explosives
Shri Deepak Kumar +91 135 2769780(0)
Email: dkumar@explosives.gov.in

Raipur Sub Circle
Petroleum and Explosives Safety Organization,
O/o Controller of Explosives
Avanti Vihar Colony
Main Road, Near Nala
Raipur (Chhattisgarh) - 492006
STD Code - 0771

Controller of Explosives
Shri Ashendra Singh +91 771 2442204(0)
E-mail: ashendrasingh@explosives.gov.in

Deputy Controller of Explosives
Shri Rameshwar Borkar +91 771 2442204(0)
E-mail: rhborkar@explosives.gov.in

NORTH CIRCLE
(FARIDABAD, HARYANA)

Petroleum and Explosives Safety Organization,

O/o Jt. Controller of Explosives

North Circle

Hall No. 502 & 507, Level- 5 +91 129 2410733(F)
Block - B, Old C.G.O Complex

NH-4, Faridabad (Haryana) - 121001

STD Code - 0129

Joint Chief Controller of Explosives:
i) Shri R.N. Meena +91 129 2410731(0)
Email: rnmeena@explosives.gov.in

2) Dy. Chief Controller of Explosives:

ii) Shri D.K. Gupta
Email: dkgupta@explosives.gov.in

+91 129 2410770(0)

3) Controller of Explosives:

i) Shri K.P. Sharma +91 129 2410734(0)
Email: kpsharma@explosives.gov.in
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ii) Dr. S.K. Singh +91 129 2410732(0)
Email: sksingh@explosives.gov.in

iii) Shri Hirdayesh Kumar Sharma +91 129 2410734(0)
Email: hksharma@explosives.gov.in

Chandigarh Sub Circle

Petroleum and Explosives Safety Organization,
O/o Dy. Chief Controller of Explosives

S.C.0. 802, Second floor, NAC, Manimajra
Chandigarh - 160101

STD Code - 0172

Dy. Chief Controller of Explosives
Shri G. Kumarswamy +91 172 2731035(0)
Email: gkumarswamy@explosives.gov.in

Controller of Explosives: +91 172 272731036(0)
Shri M.K. Pandey
Email: mkpandey@explosives.gov.in

Jaipur Sub-Circle
Petroleum and Explosives Safety Organization,
O/o Dy. Chief Controller of Explosives

Amrapali Road, +91 141 2356731(0)
Near Power House, +91 141 2350279(F)
Vaishali Nagar +91 141 2356781(0)

Jaipur (Rajasthan) - 302004
STD Code - 0141

Controller of Explosives
i) Shri Ajay Singh
Email: asingh@explosives.gov.in

+91 141 2256781(0)

ii) Dr. R.R. Gupta
Email: rrgupta@explosives.gov.in

+91 141 2356731(0)

Deputy Controller of Explosivesi
Shri Dharam Veer Singh
Email: dvsingh@explosives.gov.in

+91 141 2356731(0)
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S.No.

Names, Addresses & Telephone Nos. of Director

General, Mines Safety

Name & Office Address

Telephone

HEAD OFFICE : DHANBAD

Shri Utpal Saha

+91 326 2221000(0)

Director General of Mines Safety +91 326 2221027(F)

Head Quarter Organizations
Dhanbad (Jharkhand) — 826001

+91 326 2221040(R)

Email: dg@dgms.gov.in; usaha@dgms.gov.in

Shri D. K. Sahu
Dy. Director General (HQ)
Email: dksahu@dgms.gov.in

Shri R.N. Singh
Dy. Director General (Mech)
Email: rnsingh@dgms.gov.in

Shri K.S. Yadav
Dy. Director General (Elec.)
Email: ksyadav@dgms.gov.in

Shri T.R. Kannan
Director of Mines Safety (Exam.)
Email: direxamhg@dgms.gov.in

Shri Prabhat Kumar
Director of Mines Safety (MSE)
Email: pkumar@dgms.gov.in

Shri Niraj Kumar
Director of Mines Safety (SOMA)
Email: nkumar@dgms.gov.in

Shri M. Bidri
Director of Mines (S&T)
Email: mbidari@dgms.gov.in
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+91 326 2221021(0)
+91 326 2221020(F)

+91 326 2221002(0)
+91 326 2221039(F)

+91 326 2221038(0)
+91 326 2221043(F)

+91 326 2221036 (O)
+91 326 2221166 (R)

+91 326 2221013 (O)
+91 326 2221199 (R)

+91 326 2221015 (O)
+91 326 2221015(F)

+91 326 2221037 (O)
+91 326 2221037 (F)

CENTRAL ZONE - DHANBAD

Shri K. Nageswara Rao +91 326 2221030(F)
Dy. Director General of Mines Safety

Central Zone, +91 326 2221029(0)
Dhanbad (Jharkhand) - 826001 +918500610145 (M)
STD Code — 0326

Email: dgmscz@yahoo.in; nagesh60@gmail.com;
knageswararao@dgms.gov.in

Shri Sandeep Srivastava +91 326 2221032(0)
Director General of Mines Safety (Mech.)
Email: dir.mech.cz@dgms.gov.in

Region - | (Dhanbad-826001) +91 326 2221033(0&F)
Shri B.L. Meena

Director of Mines Safety (Mining)

Email: mdmishra@dgms.gov.in

Region -1l (Dhanbad-826001) +91 326 2221034(0&F)
Shri Murli Dhar Mishra +91 326 2221177(R)
Director of Mines Safety

Email: mdmishra@dgms.gov.in

Region -11l (Dhanbad-826001) +91 326 2221035 (O&F)
Shri S.D. Chiddarwar +91 326 2221063 (R)
Director of Mines Safety +91 9407667981 (M)
Email: dir.czr3.dgms@gmail.com

Koderma Region

Shri A.K. Mishra

Director of Mines Safety

P. O. Karma, Dist. Koderma
Jharkhand- 825409

STD Code - 06534

Email: dir.kdr@dgms.gov.in; akmdgms@gmail.com

+91 6534 222401(0)
+91 6534 223483(F)
+91 6534 222577(R)
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EASTERN ZONE - SITARAMPUR

Shri B. Papa Rao

Acting Director General +91 341 2510710(0)
East Zone +91 341 2510717(F)
P. O. Sitarampur +91 341 2514210(0)
Dist. Burdhman

West Bengal-713359

STD Code - 0341

Email: bpaparao@dgms.gov.in; ez.dgms@gmail.com
Shri Vikash Govindrao Meshram ~ +91 341 2514222(0)
Dy. Director of Mines Safety (Elec.) +91 341 2511378(R)
Email: dd.elect.ez@dgms.gov.in;
vgmeshram@dgms.gov.in

Shri Sankarsana Behera +91 341 2514207 (O)
Dy. Director of Mines Safety (Mech) +919434346323(M)
Email: dd.mech.ez@dgms.gov.in; sbehera@dgms.gov.in

Region | (Sitarampur - 713359)
Shri B Papa Rao

Director of Mines Safety

Email: bpaparao@dgms.gov.in

+91 341 2514203(0)
+91 9471191994 (M)

Region Il (Sitarampur - 713359)
Shri Vir Pratap

Director of Mines Safety

Email: vpratap@dgms.gov.in

+91 341 2514213(0)

Region Il (Sitarampur -713359)
Shri N.P. Deori

Director of Mines Safety

Email: deorinavaprokash@gmail.com;
npdeori@dgms.gov.in

+91 361 2514217(0)

GUWAHATI REGION

Shri Ashok Kumar

Director of Mines Safety
Guwahati Region, Assam
House No.16, Bylane-10
Ganesh Mandir Path
Guwahati-781020

STD Code — 0361

Email: vidyapathi@dgms.gov.in
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+91 361 2550129(0)
+91 361 2410065 (R)
+91 361 2550129 (F)

1

SOUTH EASTERN ZONE - RANCHI

Shri Shubhro Bagchi

Acting Dy. Director General

of Mines Safety

Cmpdi Campus, Kanke Road
At. R.L.-lll, Old Building,

3" Floor, Ranchi -834008
Jharkhand

STD Code — 0651

Email:
ddgsezranchi@gmail.com
ddgsez@gmail.com

Shri Supriyo Chakraborty
Director of Mines Safety
Email:
dnbsupriyo@rediffmail.com
Shri Anand Agarwal

Director of Mines Safety (Elec)
Email: aagrawal@dgms.gov.in
anand.gd.agrawal@gmail.com

+91 651 2233033(0)
+91 651 2233049(F)
+91 9471192281(M)

+91 651 2233110(0)

+91 651 2233050(0)

Ranchi Region I-I11

Shri Ujjwal Tah
Director of Mines Safety
Email: utah@dgms.gov.in; ujjwaltah@yahoo.co.in

+91 651 2233022(0)

Bhubaneswar Region

Shri Subhro Bagchi
Director of Mines Safety
Plot. No. - 1, Nayapalli
(Near Swosti Plaza Hotel)
Post RRL Campus
Bhubaneswar-751013
Odisha

Email: dgmsbbsr@gmail.com; sbagchi@dgms.gov.in
STD Code - 0674

+91 674 2301283(0)
+91 674 2301452(F)
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Chaibasa Region

Shri Supriyo Chakraborty +91 6582 256480(0&F)
Director of Mines Safety +91 6582 256223(R)
Chaibasa +91 9472713873(M)

Dist. Singhbhum (West) Jharkhand - 833201
STD Code — 06582

Email: sez.cbsadgms@gmail.com;
dnbsupriyo@rediffmail.com

Raigarh Region

Shri Saifullah Ansari +91 7762 220611(0)
Director of Mines Safety

DGMS Office - Raigarh Region

SELC Guest House Near ACLL

G.M. Office, Chhote Attarmuda,

Kalabihar, P.O. Raigarh-496001

STD Code - 07762

Email: dgmsraigarh@gmail.com

WESTERN ZONE NAGPUR

Shri R. Subramanian +91 712 2511020(0)
Dy. Director General +91 712 2511021(F)
C.G.O. Complex, A-Block +91 712 2511634(R)

6th Floor, Seminary Hills
Nagpur - 440006
STD Code - 0712

Shri C. Palanimalai +91 712 2511023 (O)
Director of Mines Safety (Elect.) +91 9434071552(M)
Email: c.palanimalai@gmail.com

Shri R.T. Mandekar +91 712 2513084(0)
Director of Mines Safety & SO
Email: bpsingh1@dgms.gov.in

Region -1 (Nagpur)

Shri M.C. Jaiswal +91 712 2513133(0&F)
Director of Mines Safety
CGO Complex, B-Block,
5th Floor, Seminary Hills,
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Nagpur, Maharashtra-440006,
STD Code: 0712
Email: jaiswalmanish90@yahoo.in; dgmsnr1@gmail.com

Region - Il (Nagpur)

Shri Sagesh Kumar M.R. +91 712 2513085(0)
Director of Mines Safety +91 712 2513084(F)
CGO Complex, B-Block,

4th Floor, Seminary Hills,

Nagpur, Maharashtra-440006,

STD Code: 0712

Email: sageshkumarmr@dgms.gov.in
wz.rg2dgms@gmail.com

Parasia Sub — Region
Shri Tom Mathew +91 7161 220048(0)
Dy. Director of Mines Safety
Post. Parasia
Dist. Chhindwara - 484411
Madhya Pradesh
STD Code — 07161
Email: dgmsparasia@gmail.com; tom.dgms@gmail.com

Jabalpur — Region

Shri Vinodanand Kalundia +91 761 2640365 (O/F)
Director of Mines Safety +91 761 2640297 (R)
Plot No.1936 to 1949, JDA

Scheme No.5, Behind Joy

Higher Secondary School.

Vijay Nagar, Jabalpur — 482002

STD Code — 0761

Email: ramabhilash.85@gmail.com; rabhilash@dgms.gov.in

Bilaspur - Region

Shri S. S. Prasad +91 7752 291594 (F&O)
Director of Mines Safety

Near Metereological Department,

Bahatarai Road, Bilaspur,

Chattishgarh-495006

STD Code - 07752

Email: dir.bpr@dgms.gov.in; mrmandve@dgms.gov.in
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SOUTHERN ZONE — BENGALURU Email: crkumar@dgms.gov.in

nz.dgms@gmail.com

Shri G. Vijaya Kumar +91 80 25355971(0) 2 Shri Aftab Ahmed +91 120 2705366(0)

Acting Dy. Director General +91 80 25355972(F)
7" Floor, Sir Visveswaraya

Kendriya Bhawan, 1% Stage,

Near Domlur Fly Over,

Bengaluru — 560071

Karnataka

STD Code - 080

Email: szddgdgms@gmail.com; vgubba@gmail.com

Bengaluru Region

Shri G. Vijaya Kumar +91 80 25355973(0)
Director of Mines Safety

No.5, 14th Main (100ft) Road,

4th B Block, Koramangala,

Bengaluru, Karnataka-560034;

Director of Mines Safety (SO)

Ghaziabad- Region
Shri Manoranjan Dole +91 120 2711597(O/F)
Director of Mines Safety
Email: manoranjandoley@gmail.com

Ajmer- Region
Shri Manish E. Murkute +91 145 2425537(0)
Director of Mines Safety +91 145 2425792(F)
Anna Sagar, Link Road,
Ajmer-305001, Rajasthan
STD Code — 0145
Email: dgmsajr@gmail.com; manishmurkute@gmail.com

Varanasi — Region

STD Code: 080 Shri U.P Singh +91 542 2284911(0&F)
Email: vgubba@gmail.com Director of Mines Safety +91 542 2280309(R)
H. No. S-2/639/36,Varuna Vihar

Colony, Near J. P. Metha Inter College

Central Jail Road, Varanasi-221002

STD Code — 0542

Email: up_dgms@yahoo.com; dgmsvaranasi@gmail.com

Chennai Region

Shri Bhushan P. Singh +91 44 26206771(0)
Director of Mines Safety +91 44 26206770(F)
No. 46(old) 5 (New) 2nd street +91 8373912664 (M)
Block "AA", Anna Nagar

Chennai - 600040

STD Code — 044

Email: dgmschennai@gmail.com;

bpsingh@dgms.gov.in; bpsingh064@gmail.com

Gwalior-Region
Shri Aftab Ahmed +91 751 2472545(0&F)
Director of Mines Safety (Addl Charge)
House No. GH-705, Deen Dayal
Nagar, Gole Ka Mandir, Gwalior,
Madhya Pradesh-474005
STD Code — 0751
Email: nz.gwlrdgms@gmail.com; aahmad@dgms.gov.in;
ahmadaftabdgms@gmail.com

NORTHERN ZONE — GHAZIABAD

1 Shri C.R. Kumar +91 120 2705364(0)
Dy. Director General of Mines Safety +91 120 2705365(F)
Room No. 201-03, Block - B
C. G. O. Complex-ll
Hapur Road, K. N Nagar
Ghaziabad -201002
Uttar Pradesh,

STD Code — 0120
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NORTH-WESTERN ZONE — UDAIPUR

Shri R. Subramanian +91 294 2465516-17(0)
Dy. Director General (Add. +91 294 2461925(F)
Charge)

Jhamarkotra Main Road Sector-6,

Hiranmagri

Udaipur 303002

Shri Rajeev Om Prakash Verma +91 294 2465515(0)
Dy. Director of Mines Safety(Elec).

Udaipur - Region
Shri P.K. Maheshawri +91 294 2465513(0)
Director of Mines of Safety +91 294 2466244 (R)
Email: pkmaheshwari@dgms.gov.in +91 294 2461925 (F)

Ahmedabad — Region

Shri M. Rafique Sayeed +91 79 23290061(0)
Director of Mines Safety +91 79 23290661 (F)
Banglow No-30, +91 79 23294552 (R)
Sahajanand Village 2, +91 9422304552 (M)

Near ONGC Complex,

New C.G. Road, Chandkhera
Ahmedabad-882424

STD Code - 079

Email: nwz.adidgms@gmail.com;
syedrafique61@gmail.com

Surat — Region

Shri Ram Awatar Meena +91 261 2274652(0)
Director of Mines Safety +91 261 2274651(F)
3rd Floor, Cross Corner Building

Opp. Silicon Shoppers

Udhna Udyog Nagar

Udhana Main Road

Surat - 394210

STD Code - 0261

Email: rmeena@dgms.gov.in;
meenaramawatar@gmail.com;
suratregionaloffice@amail.com
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S.No.

Names, Addresses & Telephone Nos. of Indian Port
Association

Name & Office Address Telephone No.
Indian Ports Association +91 11 24365632(D)
Shri A. Janardhana Rao +91 11 24369061,63(0)
Managing Director +91 11 24368334(0)
1st Floor, South Tower, +91 11 24365866(F)
NBCC Place, Bhisham Pitamah Marg,

Lodhi Road, New Delhi - 110003

Email: ipa@nic.in; ipadel@nda.vsnl.net.in

STD Code - 011

Indian Maritime University

Dr. K. M. Sivakholundu +91 44 24530340(0)
Vice Chancellor, +91 44 24530335(F)
Indian Maritime University

East Coast Road, Uthandi

Chennai — 600119

Email: ve@imu.ac.in

STD Code - 044

Indian Institute of Port Management

Cmde. Ashok Bhal (Retd.) +91 33 2439 3432(0)
Director +91 33 24011946 (D)

Indian Institute of Port Management +91 33 2439 2371(0)
40, Circular Garden Reach Road  +91 33 2439 3103(0)
Kolkata -700043

STD Code - 033

Email: director.kolkata@imu.ac.in

Mumbai Port Trust

Shri Sanjay Bhatia +91 22 22621234(0)
Chairman +91 22 66565656(0)
Mumbai Port Trust, Port Bhavan, +91 22 22611011(F)
2nd Floor, S. V. Marg, Ballard Estate,

Mumbai - 400001

Email: chairman@mbptmail.com

STD Code - 022
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Kolkata Port Trust

Shri Vinit Kumar +91 33 22304901(F)
Chairman +91 33 22305370(0)
Kolkata Port Trust, +91 33 22303451(D)
15, Strand Road, Kolkata -700001

Email: chairman@kolkataporttrust.gov.in

STD Code - 033

Haldia Dock complex KoPT

Shri G. Senthilvel +91 3224 263209(D)
Dy. Chairman +91 3224 265261(D)
Haldia Dock Complex — KoPT +91 3224 263152(F)
"Jawahar Tower Annex" +91 3224 264877(F)
Haldia Township, Haldia-721607

Dist - East Medinipur

West Bengal

Email: dc.hdc@nic.in; haldock@cal.vsnl.net.in
dch@haldock.wb.nic.in

STD Code - 03224

Chennai Port Trust

Shri. P. Raveendran

Vice Chairman

Chennai Port Trust

1, Rajaji Salai, Chennai - 600001
Email: chairman@chennaiport.gov.in
STD Code - 044

+91 44 25312000(0)
+91 44 25362201(0)

+91 44 25361228(F)

Cochin Port Trust +91 484 2668163(D)
Dr. M. Beena, IAS +91 484 2668200(0)
Chairman +91 484 2668163(F)
Cochin Port Trust +91 484 2666512(F)
Willingdon Island, Cochin — 682009

Email: chairman@cochinport.gov.in

STD Code - 0484
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Jawaharlal Nehru Port Trust
Shri Sanjay Sethi, IAS
Chairman

Jawaharlal Nehru Port Trust
Admn. Bldg., Sheva, Tal. Uran
Navi Mumbai - 400707

Email: chairman@jnport.gov.in
STD Code - 022

Deendayal Port Trust

Shri S. K. Mehta, IFS
Chairman Incharge

Kandla Port Trust,
Administrative Office Building
P. O. Box No. 50
Gandhidham, Kutch - 370201
STD Code - 02836

+91 22 27244001(0)
+91 22 27242290(0)
+91 22 27242642(F)

+91 2836 233001(0)
+91 2836 234601(0)
+91 2836 239055(F)
+91 2836 235982(F)

Email: chairman@deendayalport.gov.in

Mormugao Port Trust

Dr. E. Ramesh Kumar, IAS
Chairman

Administrative office Building
Mormugao Port Trust
Headland, Sada, Goa — 403804
Email: chairman@mptgoa.com
STD Code - 0832

Paradip Port Trust

Shri Rinkesh Roy, IRTS
Chairman

Paradip Port Trust

Paradip Port, Paradip - 754142
Dist. Jagatsinghpur, (Odisha)
Email: chm@paradipport.gov.in
STD Code - 06722

V.0O. Chidambaranar Port Trust
Shri T. K. Ramachandran, IAS
Chairman

Tuticorin Port Trust
Administrative Office Building

Harbour Estate, Tuticorin - 628004

Email: chairman@vocport.gov.in
STD Code - 0461
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+91 832 2521100(0)
+91 832 2521200(0)
+91 832 2521105(F)

+91 6722 222046(0)
+91 6722 222127(0)
+91 6722 222256(F)

+91 461 2352500(0)
+91 461 2326522(R)
+91 461 2352160(F)
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Visakhapatnam Port Trust

Shri Rinkesh Roy, IRTS +91 891 2562758(0)
Chairman +91 891 2565023(F)
Visakhapatnam Port Trust

Visakhapatnam - 530035

Email: chairmanvpt@gov.in

vptchairman@gmail.com

Web: www.vizagport.com

STD Code - 0891

Kamarajar Port Limited

Shri P Raveendran, IRTS +91 44 25251661(D)
Chairman +91 44 27950002(F)
Vallur Post, +91 44 2795000(0)
Chennai - 600 120

Email: info@epl.gov.in; chairman@kplmail.in

STD Code — 044

New Mangalore Port Trust
Shri A. V. Ramana

Chairman (I/C)

New Mangalore Port Trust
Panambur, Mengluru — 575010
D.K. District, Karnataka

Email: chairmanmpt@dataone.in; chairman@nmpt.gov.in
STD Code - 0824

+91 824 2407300(0)
+91 824 2407341(0)
+91 824 2408390(F)
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Names, Addresses & Telephone Nos. of Members of

the Scientific Advisory Committee

Core Group of Experts to Review Hazard Analysis Reports

Ministry of Environment, Forest and Climate Change, Government
of India hereby reconstitute the Core Groups of Experts for the
Assessment of Industrial Pocket-wise Hazard Analysis Reports
prepared by the consultants under a sub-scheme entitled" Industrial
Pocket-wise Hazard Analysis" approval by the Planning
Commission, consisting of the following members:

S. No. Name & Office Address

1.

Telephone No.
Chairman

Shri Anil Kumar Jain +91 11 24695266(0)
Additional Secretary +91 11 24695278(F)
Ministry of Environment, Forest +91 11 26114914 (R)
and Climate change

Indira Paryavaran Bhawan,

Room No. 505,5th Floor Prithvi Wing

Jor Bagh Road, Aligan;j

New Delhi-110003

STD Code - 011

Email: anilk.jain@gov.in

Member

Shri Ritesh Kumar Singh +91 11 24695129(0)
Joint Secretay +91 9481754314(M)
Ministry of Environment, Forest +91 11 24695271(F)
and Climate Change

Indira Paryavaran Bhawan, Prithvi Wing

Level-l, Jorbagh Road, Aligan;j

New Delhi-110003

STD Code — 011

Email: riteshkumar.singh@nic.in

164



Dr. Dharmendra Kumar Gupta + 91 11 24695393 (O&F)
Director,

Ministry of Environment, Forest and Climate Change,

Room No. V-203, Level —I, Vayu Wing,

Indira Paryavaran Bahwan, Jor Bagh Road,

Aliganj, New Delhi-110003

Email: gupta.dharmendra@gov.in

STD Code 011

Director General, +91 22 24092203(0)
Factory Advice Services +91 22 24071986(F)
& Labour Institute, Central Labour

Institute Buildingemail

Mumbai-400022

Email: fasli@dgfasli.nic.in

Head (Chemical Engineering Division)

Bhabha Atomic +91 22 25505050(0)
Research Centre Trombay, +91 22 25592000(0)
Mumbai-400 085, +91 22 25505151(F)

+91 22 25519613(F)

The Director (Environment)

Oil Industry Safety Directorate +91 0120 2593809(0)
Ministry of Petroleum & Natural Gas +91 0120 2593802(F)
8" floor. OIDB Bhawan +91 0120 2593858(F)
Plot no 2, Sector-37

Noida-201301 (UP)

Email: guptam.oisd@pnic.in

The Secretary +91 011 26701842(0)
National Disaster Mgt. Authority, +91 011 26701700(O)
NDMA Bhawan +91 011 26701808(F)

A- 1, Safdarjung Enclave
New Delhi - 110029

The Director (DM) +91 11 23438071(0)
Disaster Management Division

Ministry of Home Affairs

NDCC-II, Building, Hall No. B

3"floor, Jai Singh Road

New Delhi-110001
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9  The Director +91 79 23259283(0)

Gujarat Institute of Disaster Management

Government of Gujarat +91 79 23259275(F)
Block No-11, 5" floor +91 79 23259302(F)
Udyog Bhavan

Sector -11, Gandhinagar-382011

Guijarat

Email: info@gsdma.org

10. The Director

National Fire Service College +91 712 2565074(0)
Opposite District Court +91 712 2560476(0)
Palm Road, Civil Lines +91 712 2560179(0)
Nagpur — 440 001 +91 712 2560075(F)
Maharashtra

Email: nfsnagpur-mha@nic.in

11. The Director (O&Trg) +91 011 24611518(0)
National Disaster Response Force +91 011 26715303(F)
Director General, NRDF, Sector-1
R.K.Puram, New Delhi-110066
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S.No.

Names, Addresses & Telephone Nos. of Members of
Experts/Institutions-State wise list

Name & Office Address Telephone No.

ANDHRA PRADESH

Shri T.G. Venkatesh +91 8518 289602 (O)
Chairman & Managing Director +91 8518 226973 (F)
TGV SRAAC LIMITED

(formely Sree Rayalaseema +91 8518 289603(0)
Alkalies and Allied Chemicals Ltd.) +91 8518 221933(0)
40-304, 2ND Floor, K.J. Complex, +91 8518280069(0)
Bhagyanagar, Kurnool- 518004 +91 8518 222745 (F)
STD Code - 08518

Email: tgvexport@tgvmail.net, sraaccsd@gtgvmail.net,
castorb@tgvmail.net

DELHI
Prof. Balram Bhargava
Director General +91 11 26588204(0)
Indian Council of Medical Research +91 11 26588662(F)
V. Ramalingaswami Bhawan
P.O. Box No. 4911, Ansari Nagar,
New Delhi-110029
Email: dg@icmr.org.in; directorgeneral.hg@icmr.gov.in

Shri R.N. Dhahiya +91 9990092712 (M)

Retd. CIF (Delhi) +91 11 27348195 (R)
D-170, Kamla Nagar

Delhi - 110007

Dr. M. K. Daga +91 11 23233519(0)
Director +91 9968604273(M)

Centre for Occupational and +91 11 23214731(F)

Environmental Health

Ground Floor, B L Taneja Block
Lok Nayak Hospital, Delhi - 110002
E-mail: drmarduldaga@gmail.com
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GUJARAT

Dr. P.T. Shah +91 265 2429589(0)
General Secretary +91 265 2425202(F)
Gujarat Safety Council,

Midway Height, 4th Floor,

Beside Panchmukhi Hanuman

Temple, (Near Kirti Mandir),

Kalaghoda, Vadodara-390001

STD Code - 0265

Email: safegujarat@yahoo.in, safetycouncil77@gmail.com

Vice President (HSE & F)
Reliance Industries
Motikhavdi

P. O. Digvijaygram
Jamnagar-361001

STD Code - 0288

+91 288 6612151(0)

Shri P V Narayana

Sr. General Manager

Kandla Unit, Kachchh, IFFCO,
Kandla — 370210

Gujarat

STD Code - 02836

Email: kshantakumar@iffco.in

+91 2836 54000(0)

Dr. Pankaj Desai

(R & D Manager) +91 261 2890122(0)
Colourtex Industries Ltd. +91 261 2891011(F)
Plot No. 158/3, GIDC +91 9825057933(M)
Parande Sarai

Surat - 394221

STD Code - 0261

E-mail: pankaj.desai@colourtex.co.in

Shri S.K. Pathak +91 261 2875600(0)
Group General Manager +91 261 2875601(R)
ONGC, Hazira +91 261 2875575(F)
P.O. ONGC Nagar, Surat - 394518

STD Code - 0261

Email: pathak_s@ongc.co.in
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Shri Shaym Bahusar

Plant Manager

LPG Bottling Plant
BPCLMaliyasan, Rajkot -360003
Code - 0281

+01 281 2787556(0)
+91 281 2787761 (O)

Shri S. N. Samani +91 281 2222187 (O)
(Incharge) +91 9898509365 (M)
Gujarat Agro Ind. Corp. Ltd.

Agro Service Centre

Lodhawad Chock,

Gondal Road,

Rajkot-360311

STD Code -0281

Email: sanjaysamani@yahoo.com

Shri K.V. Seshadri

President +91 265 6692610(0)
Reliance Industries Ltd. +91 265 6696444(0)
P.O. Petrochemicals

Vadodara- 391346

STD Code -0265

Email: uddallur.seshadri@ril.com

Shri B.N Bendbar

(Chief Manager Fire & Safety)
IOC Ltd. Gujarat Refinery
P.O. Jawaharnagar
Vadodara- 391320

STD Code 0265

Email: bendbarbn@indianoil.in

+91 265 2237441(0)

HARYANA

Shri B.V Rao

Group General Manager
Environmental Engineering Division
RITES, Rites Bhawan,

Sector 29, Gurgaon 122001

STD Code - 0124

Email: kpal@rites.com

+91 124 2571663(0)
+91 124 2818760(0)

+91 124 2571660(F)
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KARNATAKA

Dr. B Ravi Chandaran +91 80 22172500(0)
Scientist-D and Officer-in-Charge +91 80 22172502(F)
Regional Occupational Health

Centre (Southern)

Indian Council of Medical Research

CMR Complex, Kannamangala PO, Poojanahalli Road
Devanahalli Taluk, Bengaluru-562110

STD Code — 080

Email: ravichandran.b@gov.in

Prof. K. Ganapathy Ayappa +91 80 22932769(0)
Head of Chemical Engineering +91 80 23608121(F)
Department +91 9844494117(M)
Indian Institute of Science

C.V. Raman Road, Malleswaram

Bengaluru-560012

STD Code — 080

Email: ayappa@iisc.ac.in

Shri T.S. Sudir +91 80 26687199(0)
Managing Director +91 80 26580814(R)
Auro Pharma Engineering Pvt. Ltd. +91 9845188730(M)
C-103, Chamundi Emrald

Opp. Ganesha Temple

N.S. Palya, B.T. M. 2nd Stage

Bennerghatta Road

Bengaluru - 560076

STD Code - 080

Email: apeplr@gmail.com

ShriR. Rajamani

Former Managing Director

Flat No. 211, Block B,

SMR Vinay Cascade,
Jagadeesanagar

Bengaluru - 560075

STD Code - 080

Email: rr_rajamani@yahoo.com

+91 80 32475910(R)
+91 9448379108(M)
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Shri V.R. Agarwal +91 8382 230535(0)
General Manager +91 8382 230468(F)
Aditya Birla Chemicals Inds. Ltd. +91 8382 230194(R)
Binaga, Karwar — 581307 +91 9448996207 (M)
Karnataka
STD Code - 08382

KERALA

Shri P. Selvendran

General Manager (Safety)
Hindustan Organic Chemicals Ltd.
Post Bag No. 18, Ambalamugal Post Office
Ernakulam District, Kochi-682302

STD Code - 0484

Email: p.selvendran@hoclindia.com

+91 484 2727328(0)
+91 9447510457(M)

Dy. General Manager (Technical) +91-484-2545011 (O)
Travancore Cochin Chemicals Ltd. +91-484-2546514 (O)
Udyogamandal P.O. Kochi-683501 +91 9497711811 (M)
STD Code — 0484

E-mail: gmt@tcckerala.com

Dr. A. Ajayaghosh +91 471 2490324(0)
Director +91 471 2515226(0)
National Institute for Interdisciplinary

Sciences & Technology (NIIST),  +91 471 2491712(F)
P.O. Industrial Estate, Panamcode
Thiruvanthapuram-695019

STD Code — 0471

Email: director@niist.res.in

MADHYA PRADESH

Dr. Rakesh Dubey +91 755 2466715(0)
Director +91 755 2461348(0)
Disaster Management Institute +91 755 2466653(F)
Govt. of MP +91 9893250923(M)
E-5, Paryavarn Parisar,

Arera Colony, Bhopal- 462016

STD Code - 0755

Email: rakeshddubey@hotmail.com
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MAHARASHTRA

Shri Shekhar Basu

Chairman +91 22 22022543(0)
Atomic Energy Commission & +91 22 22048476(F)
Secretary, Deptt. of Atomic Energy +91 22 22843888(F)
Anushakti Bhawan, Chattrapati Shivaji

Maharaj Marg, Mumbai-400001

STD Code - 022

Email: chairman@dae.gov.in

Shri Avneesh Singh +91 22 24074358(0)
Director General +91 22 24071986(F)
Factory Advice Service & Labour Institute

Central Labour Institute, +91 22 24092269(F)
Ministry of Labour, Sion +91 22 24023193(F)
Mumbai-400022 +91 9990016602(M)
STD Code — 022 +91 22 24092203(0)
Email: dg.dgfasli@gmail.com; as@dgfasli.nic.in

Vacant +91 712 2511020(0)
Dy. Director General of Mines Safety +91 712 2511021(F)
Western Zone, Govt. of India

Ministry of Labour & Employment

CGO Complex, 6th Floor, Seminary Hills

Nagpur-440006

STD Code - 0712

Dr. Rakesh Kumar +91 712 2249999 (0)
Director +91 712 2249900 (F)
National Environment Engineering +91 9820839821 (M)
Research Institute, Nehru Marg

Nagpur-440020

STD Code - 0712

Shri C.J.lyer +91 22 25546535(D)
General Manager (Operation) +91 22 25545866(F)
Bharat Petroleum Corporation Ltd., +91 22 25533301(D)
Mahul, Refinery Site +91 9820016406(M)
Chembur, Mumbai - 400074

STD Code - 022

Email: iyercjp@bharatpetroleum.in
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Shri R. N. Khemani

DGH (HSE) +91 22 25540201 (R)
Rashtriya Chemicals & Fertilizers +91 9869220884 (M)
Ltd., Chembur,

Mumbai - 400074

STD Code - 022

Email: rnkhemani@rcfltd.com

Shri Ajay Rawat +91 22 25544159(0)
Plan Manager +91 9975255818(M)
Hindustan Petroleum Corporation Ltd

Mahul LPG filling Plant. +91 22 25542280

L U Gadkari Marg. +91 22 270157(0)
Chembur. Mumbai — 400074 +91 9420613873(M)
STD Code - 022

Shri Manjunath

General Manager

Viswaat Chemical Ltd.

M.I.D.C , Anand Nagar
Ambarnath (East) - 421506
STD Code - 0251

Email: mrai@viswaatchem.com

+91 251 2620046(0)
+91 9870997794(M)
+91 251 2621024(F)

Shri R.C. Verma

General Manager
Dhoopchem India Pvt. Ltd.
T-123/124. MIDC.
Tarapur - 401506

Thane

STD Code - 02525

+91 2525 270157(0)
+91 9637908121(M)

Dr.Prakash Wadgaonkar
Chief Scientist (Safety)
National Chemical Laboratory
Dr. Homi Bhabha Road

Pune -411008

STD Code - 020

+91 20 25902306 (O)
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+91 253 2321099(0)
+91 253 2322099(0)
+91 9822053890(M)

ShriV.G Tijare

Safety Expert

Plot No. 11, Avani Bunglow
Behind Shreejay Nagar. Wadala
Pathardi Road, Indira Nagar
Nashik - 422006

STD Code - 0253

Email: vijay@tijare.in

Shri Rajiv Kulkarni +91 2141 238067(0)
Chief Engineer Fire & Safety, AGM +91 8007769833(M)
R.C.F. Thal Alibag

Dist. Raigad - 402208

STD Code - 02141

Email: rnkulkarni@rrflted.com

Shri Shripad Lele +91 22 67684221(0)
AVP +91 7875555951(M)
Deepak Fertilizers and Petro

Chemicals Corporation

Plot No. K-1, M. I. D. C. Industrial Area,

Taloja - 410208

STD Code - 022

Email: shripad.lele@dftcl.com

Shri Dinesh vidhya

General Manager

Reliance Industries Ltd.
Nagothane Manufacturing Division
P. O. Petrochemical Township
Nagothane - 402125

STD Code - 02194

+91 22 222176(0)

ODISHA
Dr. Mona Sharma
Managing Director
& HSE Revenue Officer
Odisha State Disaster
Mitigation Authority
Rajiv Bhawan, 2nd Floor
Unit - 5, Bhubaneswar-751 001
STD Code - 0674

+91 674 2595033(0)
+91 674 2539023(0)
+91 674 2391871(F)
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TAMILNADU

Dr. B. Chandrasekaran +91 44 24910897(0)

Director +91 44 24910846(0)
CSIR-Central Leather Research +91 44 24416889(D)
Institute +91 44 24912150(F)

Sardar Patel Road

Adyar, Chennai-600020

STD Code - 044

Email: directorclri@clri.res.in/ directorclri@gmail.com

TELANGANA
Dr. S. Chandershekar +91 40 27193234(0)
Director +91 40 27193030(0)
Indian Institute of Chemical +91 40 27160387(F)
Technology (IICT) +91 9440802787(M)

Uppal Road, Tarnaka
Hyderabad - 500607
Email: director@iict.res.in

Dr.V.M. Tiwari

Director, +91 40 27193234(0)
National Geophysical Research +91 40 27193030(0)
Institute, (NGRI) +91 40 27160387(F)
Uppal Road, Hyderabad - 500007

Email: director@ngri.res.in

Dr. N. V. Sreenivasa Rao
Director Production

Premier Explosives Ltd.

11, Ishaq Colony, Premier House
Near A.O.C. Centre
Secunderabad - 500015

Email: drrao@pclgcl.com

+91 40 66146825(0)
+91 40 27127203(R)
+91 9849645416(M)

UTTARAKHAND

Dr. M.O. Garg +91 135 2660205(D)
Director +91 135 2525709(0)
Indian Institute of Petroleum +91 9412075491(M)

P. O.lIP, Mohakampur +91 135 2660098(F)

Dehradun-248005 (Uttarkhand)

STD Code - 0135

Email: director@iip.res.in
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Prof. Alok Dhawan
Director

Indian Industrial Toxicology
Research (IITR)

Mahatma Ghandhi Marg
Lucknow - 226001

STD Code - 0522

Email: director@iitr.res.in

+91 522 2628227(F)
+91 522 2621856(0)
+91 522 2613357(0)
+91 9925120444(M)

WEST BENGAL

Shri A.P Gango Padhyay
Executive Director
Haldia Refinery

P.O. Haldia Oil Refinery
Purba Medinipur- 721606
STD Code - 03224

Email : ap@indianoil.in

Shri Tushar Mitsi

General Manager (HSE&F)
Haldia Petrochemicals Ltd.
Durga Chak, Haldia

Purba Medinipore— 721602
STD Code - 03224

Email: tushar.mati@hpl.co.in
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+91 3224 252151(0)
+91 3224 252141(F)
+91 9434023234(M)

+91 3224 221244(0
+91 3224 222662(0
+91 3224 272755(F
+91 9434300514(M
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S.No.

Names, Addresses & Telephone Nos. of Members of
Experts and Organisations Dealing with Oil Slicks

Name & Office Address Telephone No.

MINISTRY OF DEFENCE

Dr G. Satheesh Reddy +91 11 23011519(0)
Scientific Advisor to +91 11 23018216(F)
Defence Minister +91 11 23013853(0)
DRDO Headquarter DRDO Bhawan

Raja Ji Marg, New Delhi-110011

STD Code - 011

Shri K Natrajan, PTM, TM

Director General, Indian Coast Guard

Ministry of Defence, +91 11 23384934(0)
Coast Guard Headquarter +91 11 23383196(F)
National Stadium Complex

New Delhi - 110001

STD Code - 011

DEPARTMENT OF SPACE

Shri Kailasavadivoo Sivan

Chairman, +91 80 23415241(0)
Indian Space Research Organization

Department of Space, +91 80 23415328(F)

Government of India, +91 07022602411(M)
Antariksh Bhawan,

New BEL Road

Bengaluru - 560094

STD Code - 080

Email; chairman@isro.gov.in
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DEPARTMENT OF SCIENCE
& TECHNOLOGY

Prof. Ashutosh Sharma +91 11 26510068(0)
Secretary +91 11 26511439(0)
Department of Science & Technology,

Technology Bhawan, +91 11 26863847(F)
New Mehrauli Road, New Delhi-110016

STD Code — 011

Email: dstsec@nic.in

Dr. Kanduri Jayaram Ramesh +91 11 24611842(0)
Director General +91 11 43824253(0)
Indian Meteorological Department +91 11 43824225(0)
Department of Science & Technology

Room No. 606 MB, 6th Floor +91 11 24699216(F)
Mausam Bhawan, Lodhi Road, +91 11 24611792(F)
New Delhi-110003

Email: dgm.hg@imd.gov.in; kj.ramesh@imd.gov.in

STD Code - 011

DEPARTMENT OF BIOTECHNOLOGY

Dr. Renu Swarup +91 11 24362950(0)
Secretary, +91 11 24362881(0)
Department of Biotechnology +91 11 24360747(F)
Ministry of Science & Technology

Block No. 2, 6-8th Floor, CGO

Complex, Lodhi Road, New Delhi-110003

STD Code — 011

Email: secy@dbt.nic.in

Shri C. P. Gopal +91 11 24362982(0)
Joint Secretary +91 11 24360745(F)
Department of Biotechnology

Ministry of Science & Technology

Block No. 2, 7th Floor

CGO Complex, Lodhi Road

New Delhi-110003

STD Code - 011
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MINISTRY OF SHIPPING

Shri Gopal Krishna

Ministry of Shipping
Transport Bhawan

1 - Sansad Marg

New Delhi-110001
STD Code - 011
Email: secyship@pnic.in

Shri KailashK. Aggarwal

Joint Secretary (Ports)

Ministry of Shipping,

Room No. 224, Transport Bhawan
2" Floor, 1 - Sansad Marg

New Delhi-110001

STD Code — 011

Email: kailash.aggarwal@gov.in

DEPARTMENT OF OCEAN DEVELOPMENT

Dr. Madhavan Nair Rajeevan +91 11 24629771(0)
Secretary, +91 11 24629772(0)
Department of Ocean Development
Ministry of Earth Sciences

Room No. 108

Prithvi Bhawan, IMD Campus

Opp. Indian Habitat Centre

Lodhi Road, New Delhi-110003
STD Code — 011

Email: secretary@moes.gov.in

+91 11 24629777(F)

COUNCIL OF SCIENTIFIC & INDUSTRIAL
RESEARCH

Dr. Shekhar C. Mande +91 11 23710472(0)
Director General +91 11 23710618(F)
Council of Scientific & Industrial +91 11 23717053(0)
Research, Anusandhan Bhawan

2, Rafi Marg New Delhi-110001

STD Code - 011

Email: dgcsir@csir.res.in; dg@csir.res.in; secy-dsir@gov.in
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+91 11 23714938(0)
Secretary +91 11 23716656(F)

+91 11 23356712 (O)
+91 11 23753396 (F)
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Shri K.R. Vaideeswaran, IAS
Joint Secretary

Council of Scientific & Industrial
Research, Anusandhan Bhawan  +91 11 23351745(0)
2, Rafi Marg, New Delhi-110001 +91 11 23714788(F)
STD Code - 011

+91 11 23716582(0)

Prof. Sunil Kumar Singh +91 832 2450200(0)
Director +91 832 2456789(0)
National Institute of Oceanography +91 8322450201 (M)
Council of Scientific & Industrial +91 832 2450602(F)
Research

Dona Paula, Goa-403004

STD Code - 0832

MINISTRY OF PETROLEUM
& NATURAL GAS

Shri Vijay Sharma

Deputy Secretary (Gas Pipe lines)
Ministry of Petroleum & Natural Gas
Room No. 205-B, B Wing,

Shastri Bhawan New Delhi-110001
STD Code — 011

Email: vijay.sharma37@gov.in

+91 11 23073069 (O/F)

OIL & NATURAL GAS COMMISSION

Shri Shashi Shanker +91 11 26129001 (O)
Chairman & Managing Director +91 11 26129011(0)
Oil & Natural Gas Corporation Ltd +91 11 26129021(F)
Plot No. 5A- 5B

Nelson Mandela Road,

Vasant Kunj, New Delhi, 110070

STD Code — 011

+91 832 2677002 (D)
+91 832 2677029(F)

Shri Dayanand Kalundia

D. General Manager
Institute of Petroleum Safety,
Health & Environment Management (IPSHEM)
Head IPSHEM

Oil & Natural Gas Commission

P.O. Via Velim, Betul, Via Velim, South Goa-403723
STD Code - 0832
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INDIAN COUNCIL OF MEDICAL RESEARCH

Prof. Balram Bhargava

Director General /Secretary

Indian Council of Medical Research
V. Ramalingaswami Bhawan,

P.O. Box No. 4911

Ansari Nagar, New Delhi-110029
STD Code — 011

+91 11 26588204(D)
+91 11 26589620(0)

+91 11 26588662(F)

CENTRAL POLLUTION CONTROL BOARD

Shri Ravi Shankar Prasad, IAS +91 11 22307233(0)
Chairman +91 11 23304948(F)
Central Pollution Control Board +91 8130676464 (M)
Parivesh Bhawan,

CBO - Cum - Office Complex

East Arjun Nagar, New Delhi-110032

STD Code - 011
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Names, Addresses & Telephones Nos. of International
Organisations engaged in Disaster Management
Activities

S. No. Address

1

Unitied Nations Inter- Agency Secretariat of the
International Strategy for Disaster Reduction (UNISDR) 9-
11. Rue De Varemby

CH 1202

Geneva 10

Switzerland-83235

Tel. : +41 22 917 8908 | 8907

Fax: +41 227339531/227339855

Email: isdr@un.org

Website : www.unisdr.org

UNISDR Asia & Pacific

C/o UNESCAP - UN Conference Centre Building,
Rajdamnern Nok Avenue

Bangkok, Thailand - 10200

Tel. : +22 882100; Fax: +22 812129

Email: isdr-bkk@un.org

Website: www.unisdr.org/asiapacific

Asian Disaster Preparedness Centre (ADPC)
S M Tower, 24th Floor

979/69 Paholyothin Road, Samsen Nai
Phayathai, Bangkok 10400, Thailand

Tel. : +66-2 298 0681-92

Fax: +66-22980012-13

Email: adpc@adpc.net

Website: www.adpc.net
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Disaster Reduction & Recovery Unit

Bureau for Crisis Prevention & Recovery, UNDP

Office -11 -13,Chemin OesAnemones
Chatelaine, CH - 1219 Geneva,

Switzerland - 83238

Tel. : 41-22- 917-8536, +41-22-917-8001 (F)
Email: bepr.disaster@undp.org

Website : www.undp.org/bcpr

Climate Change Secretariat (UNFCCC)
Main Office: Haus Carstanjem
Martin-Luther-King-Strasse 8

53175 Bonn, Germany

Mailing Address: P.O.Box 260124
0-53153 Bonn, Germany

Tel.: (49 - 228) 815 - 1000

Fax: (49 - 228) 815 - 1999

Email: press@unfcc.int

Website : www.newsroom.unfcc.int

International Labour Organisation
4, Route des Morillons

CH - 1211, Geneva 22, Switzerland
Tel. : +41(0) 22 799 6111

Fax: +41 (O) 22 798 685

Email: ilo@ilo.org

Web: www.ilo.org

United Nations Environment Programme
United Nations Avenue, Gigiri,

PostBox. 30552,00100

Nairobi, Kenya

Tel. : (254 - 20) 7621234

Fax: (254 - 20) 7624489 1 90

Email: unepinfo@unep.org

Web: www.unep.org
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UNEP Chemicals

United Nations Environment Programme
Chemicals Branch, DTIE

Maison Internationale de I' Environment
(2nd Floor, Sections C&D)

11 - 13, Chemin des Anemones

CH - 1219, Chatelaine, Geneva 10 Switzerland
Tel.: +(41 22) 917 8192

Fax: +(41 22) 797 3460

Email: chemicals@unep.org

Website : www.unep.org

UNECE

UN Economic Commission for Europe
Information Service, Palais des
Nations" "CH -1211, Geneva -10
Switzerland

Tel.: +41 (O) 229171234

Fax: +41 (O) 229170505

Email: info.ece@unece.org

Website : www.unece.org

U. S. Chemical Safety & Hazard Investigation Board
1750 Pennsyvania Avenue, NW,

Washington DC-20006

Tel.: +1 (202) 261 - 7600

Fax: +1 (202) 261 -7650

Email: hillary.cohen@csb.gov

Website: www.csb.gov

United Nations Development Programme
One United Nations Plaza,

New York 10017, USA

Tel.: +1 (212) 905 5315

Fax: +1 (212) 905 - 5364

Website : www.undp.org
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- NOTES:-

Some important notable points in case of

Chemical Emergency

Table 2 : Physical Impact of Explosion

Overpressure (Clancey, 1972)

Table 1 : Physical Impact of Heat Radiation
(World Bank, 1985)

Radiation Observed Effect

Level

(KW/m?)

37.5 Sufficient to cause damage to process
equipment.

25 Minimum energy required to ignite wood at
indefinitely long exposures (non-piloted).

12.5 Minimum energy required for piloted
ignition of wood, melting of plastic tubing.

9.5 Pain threshold reached after 8s; second
degree burns after 20s.

4 Sufficient to cause pain to personnel if
unable to reach cover within 20s however
blistering of the skin (second degree burns)
is likely; O : lethality.

1.6 Will cause no discomfort for long exposure.

185

Pressure | Damage Produced by Blast

(bar(g)

0.02 Safe distance" ( probability 0.95 no
serious damage beyond this value);
projectile limit; some damage to house
ceilings; 10% window glass broken

0.05 Minor damage to house structures

0.1 Repairable building damage

0.2 Heavy machines (3000 Ib) in industrial
building suffered little damage; steel
frame building distorted and pulled away
from foundations.

0.35 Wooden utility poles snapped; tall
hydraulic press (40,000 Ib) in building
lightly damaged.

0.70 Probable total destruction of buildings;
heavy machines tools (7000 Ib) moved
and badly damaged, very heavy machine
tools (12,000 Ib) survived

21 Limit of crater lip
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Table 3

: Physical Impact of Toxic

Concentration

Table 4: Suggested
Risk Criteria for Various Land Uses

Concentration
Level

Observed Effect

Individual Fatality

Threshold
Limit Value
(TLV)

Av er age conc entration ofthe
substance in ambient air for a normal 8
hour workday or 40 hour workweek, to
which nearly all workers may be
repeatedly exposed, day after day,
without adverse effects.

Land Use

Suggested
Criteria
(risk in a million

Hospitals, schools, child- care
facilities, old age housing

0.5

Short-Term
Exposure
Limit (STEL)

Maximum concentration of the
substance to which workers can be
exposed for a period upto 15 minutes
continuously without suffering from
irrigation, chronic tissue change,
provided that no more than four
execution per day are permitted, with at
least 60 minutes between exposure and
thatthe daily TLV is not exceeded.

Residential, hotels, motels,
tourist resorts

Commercial developments
including retails centers,
Offices and entertainment
centers

Immediately
Danger to
Life and
health (IDLH)

It represents the maximum airborne
concentration to which a healthy male
worker can be exposed for as long as 30
minutes and still be able to escape
without loss of life or irreversible organ
system damage.

Sporting complexes and active
open space

10

Industrial

50

Lethal
Concentration
at 50%

Lethal concentration levels that kill 50%
Of exposed laboratory animals under
controlled experiments.

Reference: Lees, F.P., 2000: Loss Prevention in Chemical

Process Industries, Butterworth Publication.

187




F. No. 12-146/2019-HSMD
Government of India
Ministry of Environment, Forest and Climate Change
(HSM Division)
skeksk

2" Floor, Vayu Wing

Indira ParyavaranBhawan

Date: 8" May, 2020

Office Memorandum

In compliance of the provisions contained in Rule 4 of the Chemical Accidents (Emergency
Planning, Preparedness, and Response) Rules, 1996 and as the part of the crisis alert system,
the undersigned is directed to inform that the Ministry of Environment, Forest and Climate
Change has a Crisis Control Room for addressing issues emerging out of chemical
(industrial) accidents. The detail of the crisis control room are available in the red book
“CENTRAL CRISIS GROUP ALERT SYSTEM”. A copy is enclosed for reference

For any further detail, the nodal officer to be contacted is Dr.Dharmendra Kumar Gupta. His

details are as follows.:

Dr. Dharmendra Kumar Gupta

Director (S)/Scientist-F

Hazardous Substances Management Division,
Ministry of Environment, Forest and Climate Change
Phone No: 91-11-24695393; 9415389825

E-mail: gupta.dharmendra@gov.in




Geata Manon i i

vaiEym, o va wioar afteds s
Joint Secretary GOVERNMENT OF INDIA
Tel: 2469 5281 WINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

=5 feeefl-110 003

INDERA PARYAVARAN BHAMAN, JOR BAGH ROAD,
NEW DELH-110 043
Webalie : moelnicin

D.0. No.12/146/2019-H5M Date: 7" May, 2020
Reay dor,

At the outset, I would like to express my deep concern at the
damage caused to life due to the industrial chemical accident in the plant
of M/s LG Polymers India Pvt. Limited, Vishakhapatnam, Andhra Pradesh
on 07.05.2020. At present, the extent of damage caused due to the
accident is being assessed and the rescue and relief operations are
underway by NDRF and State Government.

2. In this regard, I would like to highlight here that this Ministry has
already placed a regulatory framework to avoid chemical accidents in
industrial units wherein key responsibilities have been assigned to various
State Governments and Central Government Departments. The rules
notified to create an enabling implementation mechanism are
Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989
[MSIHC Rules, 1989] and Chemical Accidents (Emergency Planning,
Preparedness and Response) Rules, 1996 [CAEPPR Rules, 1996] with the
support of State Governments. The objective of these rules is to prevent
major chemical accidents arising from industrial activities and limiting the
effects of such accidents on human health and environment.

3. The above-mentioned rules prescribe various enabling measures for
addressing industrial chemical safety concerns, which Include the
faollowing, among other things:

+ QOccupier |s mandated to inform about any major accident (on a site
or pipeline) caused due to hazardous chemicals to the concerned
authority as per Schedule 6 and subsequent analysis of the major
accident by such authority

« Occupiers are mandated to submit Safety Reports to the concerned
authority as specified under Schedule 8;

* Preparation of updated on-site emergency plan as per schedule 11,
by the occupier;

* Preparation of updated off-site emergency plan by the concerned
authority i.e, District Administration as per Schedule 5, to deal with
the emergencies;

Contd.. page...2.




4. In terms of the Rules 4(2) of the MSIHC Rules, 1989, it is requested
that a detalled report on the accident may be submitted to this Ministry.

B In view of the above, I urge you to utilize the above-referred
existing mechanisms in managing the risks associated with operation of
all chemical industries within your State and work closely with all agencies

to avert possible chemical accidents in the future.

Yours sincerely,

MNaror
|

[Geeta Menon]

Shri B.S.5.Prasad, IFS(Rtd)
Chalrman,

AF Pollution Control Board

D.No. 33-26-14 D/2,

MNear Sunrise Hospital,
Chalamalavari Street,Kasturibaipet,
Vijayawada — 520 010
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Geeta Menon Sa——— S

Joint Secretary
GOVERNMENT OF INDLA
Tel: 2469 5281 MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
e yafaeer waq, R T 9=,
=% =110 003
INDIRA PARYAVARAN BHAWAN, JOR BAGH ROAD,
HEW DELHETI® D03
Website | meafaic.in
D.0. No.12/146/2019-H5M Date: 7" May, 2020
Mty div,

At the outset, I would like to express my deep concern at the
damage caused to life due to the industrial chemical accident in the plant
of M/s LG Folymers India Pvt. Limited, Vishakhapatnam, Andhra Pradesh
on 07.05.2020. At present, the extent of damage caused due to the
accident /s being assessed and the rescue and relief operations are
underway by NDRF and State Government.

2. In this regard, [ would like to highlight here that this Ministry has
already placed a regulatory framework to avold chemical accidents in
industrial units wherein key responsibilities have been assigned to various
State Governments and Central Government Departments. The rules
notified to create an enabling Implementation mechanism are
Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989
[MSIHC Rules, 1989] and Chemical Accidents (Emergency Planning,
Preparedness and Response) Rules, 1996 [CAEPPR Rules, 1996] with the
support of State Governments. The objective of these rules Is to prevent
major chemical accidents arising from Industrial activities and limiting the
effects of such accidents on human health and environment.

3. The above-mentioned rules prescribe various enabling measures for
addressing industrial chemical safety concerns, which include the
following, among other things:

« QOccupier is mandated to inform about any major accident (on a site
or pipeline) caused due to hazardous chemicals to the concerned
authority as per Schedule 6 and subsequent analysis of the major
accident by such authority

= Qccupiers are mandated to submit Safety Reports to the concerned
authority as specified under Schedule 8;

« Preparation of updated on-site emergency plan as per schedule 11,
by the occupier;

» Preparation of updated off-site emergency plan by the concerned
authority i.e. District Administration as per Schedule 5, to deal with
the emergencies;

Contd.. page...2.




4. In terms of the Rules 4(2) of the MSIHC Rules, 1989, it is requested
that a detailed report on the accident may be submitted to this Ministry,

>. In view of the above, I urge you to utllize the above-referred
existing mechanisms in managing the risks associated with operation of
all chemical industries within your State and work closely with all agencles
to avert possible chemical accidents in the future.

tl.-[._:-i“_ﬂ'q.l'-rj-l-r'
r

Yours sincerely,

9@”‘”& easn

[Geeta Menon]

Shri Neerabh Kumar Prasad

Special Chief Secretary,

Government of Andhra Pradaesh
Environment, Forest, Science and Technology,
Andhra Pradesh Secretariat,

Velagapudi -522238



Email d.runiwal@gov.in

O.A. No. 73/2020 (RE-GAS LEAK POLYMERS CHEMICALS PLANT IN
RR VENKATAPURAM VILLAGE VISAKHAPATNAM IN ANDHRA
PRADESH

From : Dharmendra Kumar Gupta Thu, May 14, 2020 12:24 PM
<gupta.dharmendra@gov.in> 29 attachments

Subject : O.A. No. 73/2020 (RE-GAS LEAK
POLYMERS CHEMICALS PLANT IN RR
VENKATAPURAM VILLAGE
VISAKHAPATNAM IN ANDHRA
PRADESH

To : Consultant Judicial-NGT(P.B.)
<judicial-ngt@gov.in>
Cc : Dinesh Runiwal <d.runiwal@gov.in>,

Geeta Menon <menong@cag.gov.in>,
Ravi S Prasad <ravis.prasad@nic.in>

Sir,

This is with regard to the 0.A. No. 73/2020 (RE-GAS LEAK POLYMERS
CHEMICALS PLANT IN RR VENKATAPURAM VILLAGE
VISAKHAPATNAM IN ANDHRA PRADESH.

Wherein, Hon'ble NGT has directed the MoEF&CC to file it's response.
Therefore, | am directed to forward you the approved affidavit along with
Annexures on behalf of Ministry of Environment Forest and Climate
Change.

With kind regards

Dr. Dharmendra K. Gupta

Director (S)/Scientist "F",

Hazardous Substances Management Division,
Ministry of Environment, Forest and Climate Change,
Government of India,

Room No V-203,Indira Parayavaran Bhawan,

Jor Bagh Road, Aliganj,

New Delhi-110003, INDIA

Phone: +91-11-24695393

E. Mail: gupta.dharmendra@gov.in



- Annex A_Report_Ver3_Vizag Accident_08May2020.pdf
994 KB

— Annex B_MSIHC Rules 1989.pdf
828 KB

= Annex C_CAEPPR Rules 1996.pdf
16 KB

- Annex D_Minutes of CCG.pdf
326 KB
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1 MB
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B-28014/IPC-1f MSIHC/2020 May 08,2020

To

Sub:;

air

bhaen

The Chairman
All State Pollution Cantral Board /Pellution Control Committee
(As par anclosed list)

Strict safety precautions to be taken before resuming operation of
units - Reg.

Some serious cases of chemical |leakages, industrial mishaps have
raportad ~ecently. In view of this, all State Pollution Conirel Boards

(SPCBz) and Pollution Control Committees (PCCs) should ensure immediate
compliance of the following:

1)

2]

eH
4)
5)

6)

A proper safety and hazard audit should be undertaken by all units
bafore resuming operatian. The SPCB/IPCCs shall direct all the units
that manufacture, store or impaort hazardous chemicals o resume their
operafions after COVID 18 lockdown, only after they have taken
adequete and necessary steps to prevent the occurrence of any
chemical leakage ! accident.

The SPCBs/PCCs shall ensure thal pollution control equipment,
connectivity of OCEME with CPCB/SPCB servers, effluent treatment
plants including safety equipment and it machineries shall be kept In
good operable conditions before resuming operation in prasent COVID-
19 situation,

The SPCBe/PCCs shall ensure that all the units shall take ulmost care
in handling hazardeus chemical by using trainad manpower.

The SPCBs/PCCs shall closely monitor the situation and ensure that
the environmental norms are notl viclated by any unit;

The SPCBs/PCCs will diract all such units to ensure safety of warkers
and residents 1in vicinity.

The SPCBs/PCCs shall ensure that any unmit involved In the
Manufactura, Storage and Import of Hazardous Chamicals shall comply
with the stipulated provisions of The Manufacture, Storage and Import
of Hazardous Chemical Rules, 1988 and The Chemical Accidents
(Emerganzy Planning, Preparedness and Response] Rules, 1998

without fail
Yours faithfully

{Ravi rasad)
Chairman) CPCB

q c




ADDRESS LISTOF SPCBs/PCCs

SN

Addrage

‘Andhra Pradesh State Poliution Control Board
D.Ne. 33-26-14 /2, Maar Sunrsa Haspital,

Pushpa Hotel Centre, Chalmvari Stroet,
Kasturibaipat, Vijayawada- 520010

Arunachal Pradesh State Pollution Control Board
‘ParyavaranBhavan', Yupla Road,

PappulNalizh,

Nahadagun = 751110

Aruniachal Pradesh

Assam State Peliution Control Board
Bamunimaidan,

Guwahati — 781021

Assam

Bihar State Pollution Control Board
ParveshBhawan, Plol No K-8/2,
Pafliputra Industnal Area
Faina-800023

 Chhattisgarh Ervironment Conservation Board
ParyavasBhawan,
Morth Block Sector-19

MNavaRapur — 492 002
Chhaflisgarh

Goa State Pollution Control Board,
Mr. Pilarme Industrial Estata,

Opp. Saligac Seminary,

Saligao - Bardez Goa - 403511

Gujarat State Pollution Control Board
Saclor 10-4,

Gandhi Nagar - 3820423

Gujarat

Haryana State Pollution Conftrol Board
C-=11. Sector B, Panchkula,

Haryana 134109

Haryana

Himachal Pradesh Stale Pallution Contral Board
ParyavaranBhavan, Phasea |1,
Mew Shimla — 171009
Hirnachal Pradash

JLK State Pollution Contral Board
Parivesh Bhawan, _
Shiekh-ul-Campus, behind Gowt. Silk Factory,

Raj Bagh, Srinagar{J&K)




ADDRESS LIST OF SPCBs/PCCs

13

11, | Jharkhand State Pollution Control Board
T.A Building, HEC Campus, P.O. Dhurwa
Ranchi = 834004
Jherkhand

12, | Kamataka State Pollution Control Board

ParisaraBhavan, 478 5" floors
Church Street.

' Bangalore — 560 001

Kamataka

Kerala State Pollition Control Board
Plamoodu Junchon, Pattam Palace P.O.
Thiruvanathapuram = 35004

Kerala

14

Kalpataru Paint, 3"& 47 flcors

Sion Matunga Scheme Road MNo. B
Dpp. Cing Planet, Sion Circle, Sion (E),
Mumbai 400 022

Maharashira

15

| Madhya Pradesh State Polluion Control Board

FaryavaranParisar, E-5 Arera Colony
Bhopal - 462016

| Madhya Pradesh

16

Manipur State Pollution Controf Board
Lamphelpat, Imphal Waest D.C, Office Complex - 785004
Manipur

‘Meghzlaya State Pallution Control Board

Arden. Lumpyngngad,
Shillong - 793014
Maghslaya

18.

Mizoram State Pollution Confrol Board
New Secretariat Complex,

Khatla, Thlanmual Pang, Aizwal
Mizoram- 726001

18.

Magaland Slate Pollution Control Board
Signal Point, Dimapur,

Magaland — 797112

MNagaland

20,

Odisha State Pollution Control Beard
ParibeshBhawan

A-118, Nilakanta Nagar, Unit =Vl
Bhubansshwar — 751012,

Odisha




ADDRESS LIST OF SPCRs/PCCs

21,

Punjah State Pollution Cantrol Board
Mabha Road, IT| Rd, Adarsh Nagar,
Prem Nagar,

Patiala - 147001,

Punjab

22,

Rajasthan State Follution Control Board
A4 Instifutional Area, JhalaneDungn
Jaipur — 302004,

Rajasthan

| Sikkim State Pollulion Control Board
State land UUse & Environment Cell
Govt, of Sikkim, Degral,

Gangtok, Sikkim

24

Tamil Nadu Stale Pollution Contral Board
Mo. 78, Mouni Salai, Guindy,

hennai - 830032,

Tamil Nadu

i

Telangana State Pollution Control Board
ParyavaranBhavan

A-3, Industrial Estate, Sanath Nagar,
Hyderabad — 500 018.

Telangana

28

27,

8.

Tripura State Pollution Conftrol Board
ParnveshBhawan

Pt. Nehru Complex, Gorkhabasti P.O., Kunjaban,
Agartala,

West Tripura - 725 DDE,

Tripura

| Uittarakhand Envircnment Protection & Pollution Control
Board

| Gaura Devi Bhawan, 46 B IT Park Sahastradhara,

| Dehradun, Uttarakhand- 248001

Uttar Fradesh State Pollution Control Board
3 fioor, PICUP Bhavan,
Vibhutikhand, Gomti Nagar,
Lucknow— 226010,
Uttar Pradesh

29.

o enf

West Bengal Poliution Contral Board,
Paribesh Bhavan, 10A, Block-L A, Sector
I, Bidhan Magar, Kolkaia - 70D 106

Andaman & Nicobar |slands Pollution Control Committesa
Dapartment of Science & Technology
Dallygan] Wan Sadan, Haddo P.O.,
Port Blair-744102
Andaman & MNicobar




ADDRESS LIST OF SPCBs/PCCs

31

Chandigarh Pollution Contral Committes
ParyavaranBhawan

Madhya Marg, Sector - 19 B,
Chandigarh - 160019.

33,

Daman, Ciu & Dadra Magar Haveli Pollution Contral
Commitles

Office of the Deputy Conservator of Foresls
Moti Daman,

Daman —-395220.

Craman & Diu

Deihi Poliution Control Committee
47 floor, ISBT Bullding,

Kashmean Gate,

Delhi - 110006,

Delhi

Lakshadwaen Pelluton Cantrel Commitiee
Lakshadewesp Administration

Department of Science, Technology & Environmeni
Kavarall — GR2555.

Lakshadweep

Puducherry Pollution Cantrol Committes
Department of Science, Technology & Envirenment
Housing Board Complex,

3 floor, Anna Nagar, Pondichery — 600 005
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-f' -4 SECRETARY
:-1 e GOVERNMENT OF INDIA
P s gl MINISTRY OF ENVIRONMENT, FOREST AND CLMATE CHANGE

ST T ¥[eAr

R P Gupta

0.0, Ne. 12/146/2019-H5M June 21, 2020

Dear Chief Secratary/Administrator,

At the outset, | would like to expre 55 my concem on the damage to public life and property
due to several chemical industrial accide 1ts in recent past in various parts of the country.

2 In this regard, | would like to rsiterate that a regulatory framework to deal with such
issues is in the place vide the Manufact ire, Storage and Import of Hazardous Chemicals Rules,
1989 [MSIHC Rules, 1989] and Chemizal Accidents (Emergency Planning, Preparedness and
Response) Rules, 1 EI‘B-E [CAEPPR Rules, 1396]. The key objective of these rules is to prevent major
chemical accidents arising from industrii | activities and limiting the effeds of such acddents on
human health and environment.

3. The Department of Industrial Sa’‘ety and Health/Office of Chief Inspector of Factories, of
State Governments have been assigned the key responsibilities under the MSIHC Rules, 1989
including assisting the District Collector n preparation of an Off-site Emergency Plan.

4, In view of the present scenario ‘vherein industries are now reopening after an extended
period of lock-down, there is an urgent need to undertake preliminary assessment of the
operations w.rt. safety and maintenance aspects so that accident can be avoided. The NDMA has
also brought ‘Guidelines for restarting ¢f manufacturing industries after an extended lockdown’
for ensuring safe operation of industries

5. | would request you to ensure regular and periodic inspections of industrial and chemical
sites. Safety audit and sharing of information with lacal autharities, must also be ensured. Regular
filing of reports and stringent action ag ainst violations may be take The relevant government
departments, agencies and district administration should be vigilant and take all required steps
to prevent such incidents and follow pretocols and standard procedure as per rules.

6. |, therefore, urge you to utilize the above-referred mechanisms in managing the rlia.ks
associated with operation of chemical irdustries and ensure close working of various authorities
to avert possible chemical accident situztions in the future.

Yours sincerely,

REpN

A ’ 7

(R P Gupta)

Ta

All the Chief Secretaries of States and UT Administrators
T tpteYY WEW, T W O, < eel-110 003, WiW ; (011) 246B5262 MG05285 B @ (011) 248856270

DA PARYAVAR AN BHAWAN JOR BAGH ROAD, NI W DELHI-110 003, TEL. 4011] 2MES5583. DHES265 Fax :(011) 26083270
E-mall ' sacly-fis aifIRlE. M, Wekans 1 moed. gov.in




F.MNo. 11202020-HSMD
Covernment of India
Ministry of Environment, Forest and Climate Change

(HSM Division)
2™ Floor, Vayu Wing
Indira Paryavaran Bhawan
Jorbagh Road, New Delhi
Date: July 21, 2020
Office

Sub:  Hon'ble NGT matter OA 732020 & connected matiers related to Gas Leak incident at
M/s LG Polvmers Limited, Visakhapatnam (Andhra Pradesh) - Constitution of
Committee(s) in compliance with order dated 01.06.2020 for *Preparation of Restoration
Plan® and ‘Final Quantification of Compensation” - reg.

This refers 1o the chemical aceident occurred at M/s LG Polvmers India Pvt. Limited. Vishakhapatnam,
Andhra Pradesh during early moring (around 2:45 AM) on intervening night of 06.052020 &
(7.05.2020 due 1o leakage of Styrene gas. The Hon'ble National Green Tribunal had taken sue moto
cognizance of the gas leakage incident on 08.05.2020 as per OA 73/2020 and other connected matters.
The Honble Tribunal, thereafter. constituted an Expert Committee and tasked it to look into various
aspects of the incident including cause of failure, extent of damage, steps for compensation and remedial
measures 1o prevent recurmence, and submit a report o it. The Expert Committee filed an interim repon
on 17,05.2020 and a detailed report was filed on 2B.05.2020, The Hon'ble Tribunal, atter considering
the responses of various parties and report of Expert Committee, passed an order on (11.06.2020.

2. In pursuance of the orders dated 01* June 2020 of Hon ble National Green Tribunal in OA No.
T3/2020 (In re: Gas Leak at LG Polymers Chemical Plant in RR Venkatapuram Village, Visakhapatnam
in Andhra Pradesh) & connected matlers viz. Review Application No, 192020 of M/s LG Polymers
India; OA No. 762020 (Earlier OA No. 68/2020 (S2)) in the matter of EAS Sarma Vs Union of India
& Ors: OA No. BIV2020 (Earlier OA No. 73/2020 (S7)) in the matier of Centre for Wildlife and
Environmental Litigation Foundation Vs, Union of India & Ors., the Government of India, Ministry of
Environment, Forest and Climate Change hereby constitutes the following Commintee(s) (along with
mentioned Scope of Work) for “Preparation of Restoration Plan® and ‘Final Quantification of
Compensation®, in terms of Hon ble Tribunal®s order dated 01.06.2020 and detaled repon submitted to
it by Expert Committee on 28.05.2020:

5. No. | Purpose Committee and Scope of Work

1. The  Preparation  of | MoEF&CC Nodal Committee for Restoration Plan
| Restoration plan shall | 1. Dr. 8.C. Garkoti. Adviser. MoEF&CC. Chairman

have two following two | 2. Shrn. AK. Pateshwary, Director, LA (Industry-11), MoEFCC.
coTApOnents: 3. Dr. Prashant Gargava, Member Secretary, CPCB.
¢ Plan for Resoration of | 4. Additional Directer, CPCB (handling maters related to

viz. mir, water and soil | 5. Representative of APPCB... fo be nominated by Chief
guality Seereiary, AP,

. ‘ environmental  media chemical safety). ...t he nominated by Chairman, CPCB,




5. Na.

Purpose

Committee and Scope of Work

& [Restoration

and

Compensation plan for
damage W property,
health, crops, livestock

efe.

6. Representative of Chiefl Inspector of Factories, Govt, of |
Andhra Pradesh... to be nominated by Chief Secretary, AP

7. Disrrict Magistrate (DM), Vishakhapatnam.

8. Dr. Dharmendra Kumar Gupta, Scientist-F/Director, HSM
Divigion — Member Convener.

Sub-component | ie. Plan for Restoration of Eavironmental

Media viz. air water and soil

= CPCB. being the technical arm of MoEFCC advising on
environmental pollution prevention as well as remediation
related matiers. is direcled o submit a detailed *Restoration
Plan® & MoEF&CC, within the stipulated time frame of 2
months.

s CPCB Expert Panel shall wutilize the environmental
compensation and damage assessment guidelines prepared
by it along with the norms and methodology devised for
considering damage for vielation projects,

s CPCB Expert Panel shall be at liberty to choose experts, if |
need be. in preparation of Restoration Plan,

Sub-component 2 e, Plan for Restoration and Compensation l

for damage to health, properiy, crops. livestock ete,

= A sub-commitiee, under the choirmanship of DM,
Vishakhepainam, 15 constituted comprising  of
represenialives  from  APPCB/Environment/Factories/
Health! Agriculture Department ete.

a The Sub-Committee shall work out *Compensation for
Damage Assessment” in line with the suppestions/
recommendations made in report of the Expent Cammities
and submit @ detailed *Compensation Plan® to MoEFCC,
within the stipulated time frame of 2 months.

# The DM, Vishakhapatnam shall be ot liberty to constituie a |
commitiee or choose experts, if need be, in preparation of a |
Compensation Plan.

The plans submitied by DM, Vishakhapatnam and CPCE shall
be reviewed/examined by MoEF&CC Nodal Commitiee for |
Restoration. I

Final quantification

compensation

o

MoEF&CC Nodal Commitiee for Finaliza |
I. Dr. Prashant Gargava. Member Secretary. CPCH, Chairman. |
2, Shri, Raghu Kumar Kodali Scientist-F/Director, 1A
Division (Violation Projects), MoEF&CC.

. Representative, USIR-MNEERI (1o be mominaied by Direcior, |

CSIR-NEERI).
4. Any other Co-opted Expert Member (To be mominated)

Tl




5. No. Furpose - Committee and Seope of Work

5. Dr. Dharmendra Kumar Gupta, Sclentist-F/Director, HSM
[hvision— Member Convener.

The Committee shall comsider the Consolidated Restoration-
cum-Compensation Plan and finalize the plan including
compensation. The Committee shall be at liberty to choose
expert institutions or individual to finalize the quantification of
cOmpensation.

The other *Terms of Reference” for the above menticned Committees would be as under:

Lad

i, As far as possible, the Expert Panel/Committee({s) shall assess the compensation in line with the
prevailing rules and guidelines of State Government/Central Government, However, it shall duly
cover the suggestions/ recommendations made by NGT Expert Commities in its report wor.t.
restoration plan and compensation, and address the same in the final plan prepared by it.

ii.  The Expert Panel/Sub-Committee shall be free to take references from various Committee!
Expert reports, which were duly constituted by various Central/ State Government agencies in
reference 1o the gas leskage incident. However, the CPCE guidelines of environmental
compensation and damage assessment and methodology devised for assessing damage 1o
violation projecis shall form the basis of arriving at environmental damage and compensation.

iti.  The Sub-Committee of DM, Vishakhapatnam and CPCB Expert Panel shall submit a detailed
reporl, as per Scope of work, within two months of the issue of this order.

iv. The MoEF&CC Nodal Committes shall examine/ review the planis) submitied by CPCB Expert
Panel and DM, Vishkhapatnam and communicate its observations for improvement, if any,
within 15 days of receiving reporis from CPCB Expert Panel and Sub-Committee of DM.
Vishakhapatnam.

v. The MoEF&CC Nodal Committee(s)VCPCB Expert Panel/Sub-commitiee shall be free to
underiake site visits, il need be.

4 The SPCBs chall make necessary arrangement for field visits! imspections of vanous locations
wdentified by the MoEF&CC Nodal Committee(s)VCPCB Expert Panel’Sub-committess.

5. The Expert Panel/Sub-Committee shall furnish its report within twa (2) months of the issuance
of this order or as per directions issued by the Hon'ble NGT from time to time, if any.

. Joint Secretary (LA-Monitoring) is requested o provide a compliance report on the aspect of
revamp of monitoring mechanism as the Hon®ble Tribunal inits judgment dated (01.06.2020 has directed
as follows:

wransrd € MoEF&CT may alse constituie an Expert Commitiee to suggest ways and means o
revamp monitoring mechanism to check and prevemt violation of envirenmental norms gnd
preventing any such recurrence in future in any of the extablishmenis dealing with hazardous
chemicals. A special drive may be Iniriated tn this regard An actlon taken report may be
furnished within three months from loday .. ...



7. The expenses towards TADA, lor independent expent members, shall be as per the Government
norms. All paymeénts to be made as per the OM of the Department of Expenditure dated 12.04.2017 (or
amended thereafter). The official members may claim TADA, if applicable, from their respective
OrEANIZALIONS.

K. The Integrated Finance Division, MoEF&CC has also concurred the above proposal vide E-
135407 AS&TA dated 20.07.2020 with the following conditions:
=  TA/DA to non-ofticial members, as and when nominated, will be regulated as per SR.190;
s Entitlement may be restricted to actuals.
o Relaxation for Air journey. it any. will be as per instruction issued in the Ministry.
o Air Tickets may be purchased directly from Airlines website/booking counters/office or
authorized travel agents viz. M/s Balmer Lawnie & Company Limited. M Ashok Travels &
Tours and TRCTC.

s Declaration of ‘Mo conflict of interest certificate’ may be obtmined in respect of Non-Official
members for adoption in the Commuttee for ensuring accountability.

s  The nomination of Non-Oflicial member(s) in the Committee may be submitied to [FD for
concurrence along with the Bio-data of the proposed Member.

* No duplication in payment. and.

» Payment be made through e-transfer only,

9. This issues with the approval of Secretary (EF&CC).

(e
(Dr. Dharmendra Kumar Gupta)
Scientist-F/Director(s)

Th:
All Members (As per the list)
Co I [ 3

PS5 1o MEECC! PPS 1o Secretary (EF&CC) PPS 10 AS (RSP ) PS 1o I8 (GMY IFDY GC/ 80 (HSMDY
Crard file



‘Records of Discussion’ of the 15t meeting of the MoEFCC Nodal Committee
constituted for Preparation of Restoration Plan in reference to the order passed by
Hon’ble NGT in the matter of OA 73/2020 & connected matters related to Gas Leak
incident at M/s LG Polymers Limited, Visakhapatnam (Andhra Pradesh)

A meeting of the MOEFCC Nodal Committee constituted for Preparation of Restoration Plan
was convened under the chairmanship of Dr. Satish C Garkoti, Sceintist 'G', MOEFCC on
17.08.2020 at 3 P.M. through video-conferencing. All the members of the Committee
attended the meeting in person, except Shri V Vinay Chand, District Magistrate,
Vishakhapatnam, who was represented by the Joint Collector, Vishakhapatnam. The
followings were present:

e Shri A. K. Pateshwary, Director, IA (Industry-1l), MOEFCC

e« Shri R Govinda Rao, Joint Collector (represented District Magistrate,

Vishakhapatnam)

e Dr. Prashant Gargava, Member Secretary, CPCB

e Shri Dinbandhu Gouda, Divisional Head (IPC-I) & Additional Director, CPCB

« Shri Bharat Sharma, Addl. Director and In-charge, CPCB Regional Directorate, Pune

e Shri A Ramchand, Chief Environmental Engineer, APPCB

« Shri D. Chandra Sekhara Varma, Director of Factories, Govt. of Andhra Pradesh

o Dr. Dharmendra K. Gupta, Director, HSM Division — Member Convenor

2. At the outset, Chairman welcomed all the participants and meeting began with brief
round of introduction. The Chairman also informed that this meeting is convened to
get status update from the sub-committees constituted under the order dated 21.07.2020,
wherein Central Pollution Control Board (CPCB) and State Government (District Magistrate,
Vishakhapatnam) were directed to submit detailed plan to MOEFCC w.r.t. restoration of
environmental media viz. air, water and soil and restoration and compensation plan with
regard to the damages done to health, property, crops, livestock etc.

3. The Committee took note of the fact that after the incident of gas release many
agencies like National Disaster Response Force (NDRF), National Environmental
Engineering Research Institute (CSIR-NEERI), Andhra Pradesh Pollution Control Board
(APPCB), Department of Industrial Safety and Health (DISH) etc. have undertaken separate
studies with regard to the incident. In addition, the Govt. of Andhra Pradesh had constituted
a High Power Committee (HPC), who had prepared/ submitted a comprehensive report to
the State Govt. along with Annexures. The floor was thereafter opened for discussion.

4, The APPCB representative informed that extensive field monitoring/ sample analysis
was done by APPCB since the accident took place. A detailed report (running into more
than 300 pages) was submitted to the court as well as HPC, which could form the basis of
preparing an environmental restoration plan. The Member Secretary, CPCB informed that
apart from APPCB, the CSIR-NEERI had also undertaken sampling and analysis work



during the incident. It was informed that the APPCB Zonal Office, Vishakhapatnam and
CSIR-NEERI Office, Hyderabad had played a pivotal role during the initial sampling and
monitoring phase and are well versed with the situation emerged after the incidence. It was,
therefore, suggested to involve NEERI in the preparation of the plan for restoration of
environmental media.

5. With regard to impact zone due to incidence, Dr Bharat Sharma, CPCB (who also
happened to be a nominated member of HPC on behalf of MOEFCC/ CPCB) informed that
the Experts from Andhra University had assessed the styrene gas impact zone through
modelling. The modelling data indicated the impact zone as approximately 3 kms, wherein
majority of impact was found in the windward side. It was further informed that the impact
of styrene leakage in air has now been degraded; however, the monitoring done during the
accident phase would be helpful in indicating the extent of its concentration in the ambient
environment during that period. Similarly, samples of ground water, surface water and soll
were collected by APPCB and CSIR-NEERI also. The Joint Collector represented the office
of DC, Vishakhapatnam during the meeting informed that they are in the process of
undertaking the assigned task.

6. Dr. Dharmendra K. Gupta, Director and Member Convenor emphasized that Hon’ble
NGT had given the task of preparation of restoration plan to a group of agencies considering
the need/ requirement of expertise and adequate coordination among them. The Ministry,
after careful examination of the task to be performed, had decided to assign roles to various
agencies based on their core-expertise. However, to further support the identified agencies,
provisions have been made to rope-in other experts, if needed, for preparation of restoration
plan. The Committee noted that while the plan was to be prepared within two months; it is
apparent that activities are yet to be started by agencies. With specific submission of CPCB
regarding the need to on-board CSIR-NEERI (an expert agency) for the task, the Chair
informed that CPCB can suitably look in to it, as provisions have already been made in the
order dated 21.07.2020, issued by the Ministry with the approval of Secretary (EF&CC).

The meeting ended with vote of thanks to and from the Chair.

*kkkk



CENTRAL POLLUTION CONTROL BOARD
wabar, WA TN HeEn TeAT WEE §Ee 'R

MIWIETEY ©F ENECRMENT SOEEET & CLINATE CHANGE DOAT, OE INEIS
Emall!Speed Paost
B-29016' CPCB/APC-I/ Octaher 09,2020
T

Dr Shaik Basla, Setentist & Heand
CEIR-NEER] Zopal Cender
CSIR-Matienal Envirenmental Enginsermg Resesrch Instimite
HOT Compus; Tamnka,
Hyderabad- 300007
. Tetungann

Sub: Award of Wark to NEERI “Assessment of Environmental Damages and Preparation of
restorution plan for wir, water and soil eovireoment doe to styrene gas leakage incident at
Yispkhapatnam™ In the Hon"ble SGT matter OA 732020 - regarding

Ref: Emall doted October 41, 20240

Sir,

The undersigned |s-pleased to inform you that the Competent Authority of the
Central Pollutian Contral Board hus sceorded approval of project on “Assessmont of
Environmental Damagesand Preparation of restoration plan Tor alr, water and soll enviconment due to
givrene joas- lodkage Incident st Yikakhopiteam® 1o NEERI, Hyderabad with o cost of ¥
54,51 900/ (Fifty-tour lakhy fifiv-one thousond nine hundred) plus GST o8 Grant In Add
(CrEA Y busis

You are. hereby requested to start the siudyviproject work, immediabely, 1n g0
ordingtron with all thestakeholders and - submo pwo srened copres of the “Memoeandunof
Understonding™ along with “latdgrity Poet™, to the vaderiigned

Yours faithfully

jo]w

{Dinsbandho Gouda)
Addivional Director & BH-1PC-1 Doviston
Capy o '
I. DeDharmendra Bumar Gupla, Direcior (Scentisl-F)
Huzardous Substances Manngoment Division
Mindstry of Environment, Forest and Climate Change

fndire Faryuwvaran Bhawan, _
Jorbagh Rosd, MNew Belhi - 11006603

A The Begional Directer (Chenmat),
Central Polbiriion Control Donrd,
T7-4, ' Second Flonr
South Avenue Road,

Ymhotiar Industrisl Estate,
Ambetiue Toluk, Thiruval | or Dogrrec
Chenmar - Al 158

3 DH- FEA Dhvigenn, CPCH F&Ll

a] 1
{Dinabandhy

puda)

‘afrEn wE gEl sed T, TR 110032
Farivesh Bhawan, East Arjun Nagar. Dethi- 110062
I Tl - 434000 FRI0STEY TaEIRC Wehate o i cochLHIEIn



Project Proposal

Assessment of Environmental Damages and
Preparation of restoration plan for Air, Water
and Soil Environment due to styrene gas
leakage incident at Visakhapatnam

For
Central Pollution Control Board (CPCB)

CSIR-National Environmental Engineering Research Institute (NEERI)

(Council of Scientific and Industrial Research)
Nagpur & Hyderabad Zonal Center (HZC)

September 17, 2020



Assessment of Environmental Damages and
Preparation of restoration plan for Air, Water and
Soil Environment due to styrene gas leakage
Incident at Visakhapatnam

Part A: Technical Component

1.0 Preamble

M/s LG Polymers India Pvt Ltd manufactures Expandable Polystyrene using
Styrene (CsHs), Pentane (CsHi12) and HCI as main raw materials. It merged with M/s
Mc Dowell & Co. Ltd. of UB Group in 1978. It was taken over by LG Chem (South
Korea), Hindustan Polymers was renamed as LG Polymers India Private Limited
(LGPI) in July, 1997.

An accident occurred in M/s. L.G Polymers India Pvt Ltd, Visakhapatnam at
03:02AM on 07.05.2020. The company has stored styrene monomer in vertical MS
storage tanks of 2500 KL and 3500 KL capacity provided with internal cooling system
through refrigeration. From one storage tank of 2500 KL, styrene vapor has leaked
and spread to surrounding villages of Venkatapuram, Padmanabhapuram, SC & BC
Colony. An accident occurred in M/s. L.G Polymers India Pvt Ltd, Visakhapatnam at
03:02AM on 07.05.2020. The company has stored styrene monomer in vertical MS
storage tanks of 2500 KL and 3500 KL capacity provided with internal cooling system
through refrigeration. From one storage tank of 2500 KL, styrene vapor has leaked
and spread to surrounding villages of Venkatapuram, Padmanabhapuram, SC & BC

Colony.

The Hon’ble National Green Tribunal had taken suo moto cognizance of the gas
leakage incident and constituted an Expert Committee and tasked it to look in to various
aspects of the incident including causes of failure, extent of damage, steps for
compensation and remedial measures to prevent recurrence and submit a report. The

Expert Committee filed a detailed report on 28.05.2020. The Hon’ble Tribunal after



consideration of the responses of various parties and report of Expert Committee,
passes an order on 01.06.2020.

In pursuance of the orders of Hon’ble NGT dated 01.06.2020, the Ministry of
Environment, Forest and Climate Change (MoEFCC) constituted various committees
on July 21, 2020. The 1St meeting of the MOEFCC Nodal Committee (constituted for

the preparation of restoration plan for the incident occurred at LG Polymers) was

held on August 17th, 2020, while the first meeting on Environmental Damages and

Compensation held on 9th September 2020. In both the meetings, it was proposed in

the meeting to engage CSIR-NEERI for assessment of environmental damages and
preparation of the restoration plan for air, water, soil components. In this regard,
CPCB approached CSIR-NEERI, Nagpur and Hyderabad Zonal Centre to conduct
environmental damages cost assessment and prepare a Plan for Restoration of
Environmental Media viz. Air, Water and Soil. Accordingly, the following objectives
and scope of work are proposed.

2.0 Objectives
Assessment of Environmental Damages in Monetary Terms
* To collect and analyse the baseline and post impact data of air, water and soil
pollution parameters
* To collect data related to population impact due to the leak
* To collate and finalize various economic methods which can be utilized for
monetary damage assessment
» To collect data for primary assessments related to economic assessments
and utilization of econometric tools for finalization normalized value

* To compute environmental damages in monetary terms

e To assess existing environmental quality data for air, water soil

e To monitor ambient air quality, surface water, ground water and soil within
the industry and in surrounding villages within 3 km region for styrene

e To assess the microbiological diversity (bacteria and fungi) of soil within and
surrounding villages (within 3 km) of industry

e To collect primary health and secondary health data from the primary health
centres (PHCs)/hospitals and personal questionnaire data on human health in

the study area



e To assess the impacts on environmental media w.r.to air, water and soil due
to the uncontrolled Styrene vapor release

e To prepare a Plan for Restoration of Environmental Media viz. air, water and

soil quality.

3.0 Scope of Work & Methodology

The study will be carried out in two parts:
Part I: Assessment and prediction due to the LG Polymers incident as well as
Assessment of Environmental Damages in Monetary Terms
Part Ill: Preparation of the restoration plan based on the assessment and
prediction

Part — I:

Assessment and prediction due to the LG Polymers incident

3.1 Assessment of Air, Water and Soil Quality

Secondary data collection on ambient air, surface water, groundwater and soil
guality within the study area will be made from available sources. The primary data
on ambient air, surface water, groundwater and soil quality within the study area will

be collected at identified locations.

A. Ambient air quality

* Collection of ambient levels of Volatile Organic Compounds (VOCs) and
Styrene in the study area from the available resources like Report of the High
Power Committee (HPC) constituted by Govt. of AP, Hon’ble National Green
Tribunal (NGT) Report and primary data collected by different agencies like
CSIR-NEERI and APPCB during the period immediately after the Styrene gas

accident

B. Ground water/surface water Quality
e Collection of the existing groundwater data state groundwater board, CGWB
and delineation of groundwater hydrology and geology based on secondary

data will be carried out.



Identification and establishment of available water bodies (surface as well as
groundwater) existing in the study area around LG Polymers will be carried out.
Groundwater/surface water and Sediment samples will be collected from the
identified location for the physico-chemical parameters, DO, COD, BOD and
heavy metals, oil & grease, styrene.

Bioassay test of surface water samples to understand the level of toxicity

Sediment remedial option will be addressed as most of the Styrene might

have accumulated in the sediments of surrounding water bodies.

C. Soil quality

Collection of Site specific data & surrounding study area information

through observations/consultation during Reconnaissance Survey

Collection of secondary data w.r.t soil types Topography, Soil profile, soil Map
& Land use pattern of the study area from various departments.

Soil sampling from different depths in the study area by soil boring/ excavation
including in areas where contamination is expected (hot spots).

Soil samples will be collected in the study region and analyzed for Styrene
and Physico- Chemical Parameters viz. pH, Conductivity, Porosity, available
NPK, water holding capacity, soil texture, organic matter and trace elements
(As, B, Ba, Cd, Co, Cr, Cu, F, Fe, Hg, Mn, Ni, Pb, Zn)

Soil remedial option also will be delineated if Styrene or its metabolites still

persists in the soil matrix

D. Soil microbial diversity

The structure of soil microbial composition will be studied and the diversity of
beneficial (such as nitrogen fixers, phosphate solubilizers, etc) and harmful
microbial flora (pathogens) will be analyzed.

Styrene resistant or Styrene degrading strains if identified, will be mass

cultivated for soil and sediment cleanup activities.

3.2 Predictive Assessment due to the accident

Impacts on ambient air quality due to the styrene accident over the study area

will be assessed based on the results of modeling studies and impact zone in



terms of the threshold values given in the report of the High Power Committee
(HPC) constituted by Govt. of AP
e Impacts on surface and ground water bodies in the study area

e Impact on soil environment and soil microbial diversity by soil characterization

w.r.t physico chemical and Microbial properties.

3.3. Assessment of Environmental Damages in Monetary Terms

Based on the baseline data generated in Part I, the assessment related to
environmental impacts can be carried out. Following aspects shall be studied in

terms of environment:

3.3.1 Air: The styrene gas leak would have created substantial disruption in terms of air
quality. The same can be linked to various health impacts created in the region
through survey and the reports which were generated during the time of accident.
Impacts including but not limited to health, mortality, morbidity, aesthetics,
infrastructure shall be assessed. Suitable economic methods such as contingent
valuation method, value of statistical life and so on shall be used to arrive at the
final economic damage. Suitable surveys may be designed to collect primary data

related to morbidity, mortality, treatment and disability costs, if any.

3.3.2 Water Pollution: After establishing the baseline and post impact data, the
assessment in terms pollution load discharged into the atmosphere can be
valued using various methods such value transfer method, direct pricing
method and/or contingent value method. The difference in terms of pollution
parameters including BOD, COD, Nitrogen, Phosphorous and heavy metals can

be valued using various economic methods.

3.3.3 Soil Pollution: Similar to water, assessment of monetary value of damages in

soil can also be carried out,

3.3.4 Ecological Impact: In order to assess the damages in ecological environment,
the impact on flora, fauna, microbial ecosystems is to be made evident for
various tools to be used for economic valuation. National and international
databases may be utilized to assess the services provided by the various

affected ecological components and hence conduct the valuation.



Given above various approaches, it is important that detailed analysis in terms of
impact measurement is done, as indicated in Part I, so that the actual load on
environment can be established due to this accident. Once this is done, it becomes
easier to calculate the attribution factors and apply economic methods for

assessment of damages in monetary terms.

Part- |l

Preparation of the restoration plan based on the assessment and

prediction

3.4 Preparation of Restoration Plan

The restoration plan for air, water and soil will be prepared based on the assessment

and prediction of the primary data. The restoration plan will be prepared based on

the short term and long-term measures. The plan involved in the preparation of the

restoration plan will be as follows:

i. Assessment of impacts on air, water and soil quality in the study area and

delineation of mitigation measures in comparison with respective Indian
National standards.

ii. Delineation of Plan for Restoration of Environmental Media viz. Air, Water and

Soil Quality

Air Environment:
« Evaluation of adequacy of existing air pollution control equipment
* Implementation of WAYU/ambient air purification systems in and around the
area for ambient air
» Suggestions on control of fugitive emissions at the source for styrene

» Risk mitigation and associated cost

Water Environment:
e Pump and treatment for deteriorated water quality
e Implementation of various treatment technologies like advanced oxidation

processes etc for surface water



Soil/Ecological Environment:

Identification and introduction of local species of flora and fauna for adaptation
and green belt development

As a short-term measure top layer contaminated soil, shall be carefully
excavated and shall be disposed off at an authorized TSDF, in accordance
with the prevailing hazardous waste management rules and regulations.
Styrene-degrading bacteria could potentially be used in bioremediation of
styrene pollution as a long-term measure

Impacts on health, animals, microbial flora and vegetation

4.0 Reporting

Draft Report: Draft report will be submitted within 3 months after completion of

field studies.

Final Report: Final report will be submitted within 1 month after receiving

comments/ suggestions from CPCB, New Delhi on draft report.

5.0 Inputs by the Sponsor

Following information and assistance is required to be provided by the Sponsor:

All the permissions/assistance for CSIR-NEERI staff to enter in to LG
Polymers Industry and surrounding area during sampling work.

Assistance from local APPCB office at Visakhapatnam in logistics during field
studies

Details of storage tanks like capacity, height, diameter, storage conditions,
type of chemical stored, MSDS of chemicals, etc
Hourly meteorological data collected at the site for past one year

Any other information available that is in interest of use for conducting studies



6. Activity Gantt Chat

Activity

Month 01

Month 02

Month 03

Month 04

Reconnaissance Survey,
identification of study area and
collection of primary data on
air, water and soil environment

at identified locations

Secondary data collection on
ambient air quality,
groundwater, soil and geology,
bio-diversity and health from
available resources

Analysis of air, water and soil
samples and assessment

Assessment of impacts due to
styrene accident on air, water
and soil environment in the
study area and interpretation
with human health, vegetation
and animals

Monetary Evaluation of
Environmental Impacts

Preparation of plan for
restoration of air, water and

soil quality

Draft and final report
preparation
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d.runiwal@gov.in

APPCB - ZO - VSP - Hon'ble NGT matter O.A. 73/2020 -
Restoration and Compensation plan for damage to
property, Health, Crops, Live stock etc., - Extension of
time for submission of report - Requested - Reg.

From :

Subject :

To

Cc

T.Rajendra Reddy JCEE  Mon, Oct 19, 2020 07:27 PM

<Z0vsp- 21 attachment
jcee@appcb.gov.in>
APPCB - ZO - VSP -
Hon'ble NGT matter O.A.
73/2020 - Restoration
and Compensation plan
for damage to property,
Health, Crops, Live stock
etc., - Extension of time
for submission of report -
Requested - Reg.

: Dinesh Runiwal

<d.runiwal@gov.in>

: commissioner gvmc

<commissioner_gvmc@y
ahoo.co.in>,
jcvizagaw@gmail.com,
Andhra Medical College
<amc_vsp@nic.in>,
jdahvizag@gmail.com,
agrivis@gmail.com,
factories dcifvskp
<factories.dcifvskp@gmai
l.com>,
dcifvskp@gmail.com, rdo
vsp
<rdo.vsp@gmail.com>,

10/20/2020, 11:03 AM



Email https://email.gov.in/h/printmessage?id=37021&...

adrnczone1983@gmail.co
m,
kghsuperintendent@gmail
.com,
ccpgvmc@gmail.com,
collectorpeshivizag@gmail
.com, RO Visakhapatnam
<rovsp-
eel@appcb.gov.in>,
zovspappcb@gmail.com

Sir,

Please find the report of sub-committee constituted under the
Chairmanship of the District Magistrate for preparation of ‘Restoration
and Compensation Plan for damage to health, property, crops, livestock
etc.’ (Sub Component-2) as per the Ministry of Environment, Forest and
Climate Change(HSM Division), Government of India, office order dt:
21.07.2020 from the following link.

https://we.tl/t-jDjJgKn8R6

Submitted for favour of kind information and necessary action.

Regards,
Joint Chief Environmental Engineer,
A.P. Pollution Control Board,

Zonal Office, Visakhapatnam.

From: "Dinesh Runiwal" <d.runiwal@gov.in>

To: "T.Rajendra Reddy JCEE" <zovsp-jcee@appcb.gov.in>,
jc1factoriesap@gmail.com

Cc: "Dharmendra Kumar Gupta"
<gupta.dharmendra@gov.in>,
collectorpeshivizag@gmail.com, "Member Secretary APPCB"
<membersecy@appcb.gov.in>

Sent: Saturday, October 17, 2020 9:07:07 PM

Subject: Re: APPCB - ZO - VSP - Hon'ble NGT matter O.A.
73/2020 - Restoration and Compensation plan for damage to
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property, Health, Crops, Live stock etc., - Extension of time for
submission of report - Requested - Reg.

Sir,
Kindly refer trailing mails.

In this regard, it is requested to provide the copy of order issued
by DM, Vizag, duly constituting the sub-committee; Minutes of the
meeting held on 14.09.2020 and the status of work undertaken so
far.

regards,

Dinesh Runiwal
Additional Director
MoEFCC

This may be treated on PRIORITY please.

From: "Dharmendra Kumar Gupta"
<gupta.dharmendra@gov.in>

To: "Dinesh Runiwal" <d.runiwal@gov.in>

Sent: Monday, September 21, 2020 1:37:42 PM

Subject: Fwd: APPCB - ZO - VSP - Hon'ble NGT matter O.A.
73/2020 - Restoration and Compensation plan for damage to
property, Health, Crops, Live stock etc., - Extension of time for
submission of report - Requested - Reg.

This is the mail...........

From: "T.Rajendra Reddy JCEE" <zovsp-jcee@appcb.gov.in>
To: "Dharmendra Kumar Gupta" <gupta.dharmendra@gov.in>
Sent: Friday, September 18, 2020 1:25:47 PM

Subject: APPCB - ZO - VSP - Hon'ble NGT matter O.A.
73/2020 - Restoration and Compensation plan for damage to
property, Health, Crops, Live stock etc., - Extension of time for
submission of report - Requested - Reg.
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Sir,

Your attention is invited to the Office order dt. 21.07.2020
issued in pursuance of the orders dt. 01.06.2020 of Hon'ble
NGT in O.A. No. 73/2020 (Gas Leak at L.G. Polymers). In
compliance to the office order dt. 21.07.2020 of MoEF & CC,
the District Magistrate, Visakhapatnam District constituted a
sub committee for preparation of plan restoration and
Compensation plan for damage to property, Health, Crops,
Live stock etc.,. As per the office order, the sub committee
shall submit the report within two months from the date of
issue of order. The sub committee during its review meeting held on
14.09.2020 requested for 15 days more time for submitting the report.

Hence, it is requested to kindly consider the request of the sub
committee for giving 15 days more time for submitting the report.

With regards,
JCEE,
Z0O-VSP.

YEARS OF
f )@ CELEBRATING
THE MAHATMA
“Cleanliness is next to Godliness™

= District Collector Ltr 19.10.2020
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Report of the sub-committee constituted under the chairmanship
of the District Magistrate, Visakhapatnam for preparation of
‘Restoration and Compensation Plan for damage to health,
property, crops, livestock etc.’ (Sub Component-2) as per the
Ministry of Environment, Forest and Climate Change(HSM
Division), Government of India, office order dt: 21.07.2020 issued
in pursuance of the Order dated Olst June 2020 of Hon'ble
National Green Tribunal in OA No. 73 of 2020 related to Gas leak
incident at M/s.LG Polymers India Pvt. Ltd, R.R. Venkatapuram
Village, Visakhapatnam, Andhra Pradesh.

Submitted to
Ministry of Environment, Forest and Climate Change
(HSM Division), Government of India
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Preface

An accident of uncontrolled release ol Styrene vapour occurred at M/sLG
Polymers India Pvi Ltd, RR Venkatapuram Village, Pendurthi Mandal,
Visakhapatnam District, Andhra Pradesh in the early hours of 7th May 2020 from
one of the Styrene storage tanks. The hazardous Styrene vapours spread beyond
the factory premises, affecting the populace of five villages / habitations leading
to death of 12 persons and hospitalization of several citizens.

The Hon'ble National Green Tribunal had taken suo-moto cognizance of the gas
leakage incident at M/ L.G Polymers India Pvt. Ltd in R.R. Venkatapuram Village,
Visakhapatnam in Andhra Pradesh on 08052020 as per 0.A No.73/2020 and
other connected matters. The Hon'ble National Green Tribumal, thereafter
constituted an expert committee and tasked it to look into various aspects of the
incident including cause of failure, extent of damage, steps for compensation end
remedial measures to prevent recurrence, and submit a report to it. The Expert
Committes filed an interim report on 17.05.2020 and a detailed report was filed
on 28.05.2020. The Hon'ble National Green Tribunal, Principal Bench, New Delhi
passed an order on 01.06.2020 in OA No. 73 of 2020.

In pursuance of the directions in the Hon'ble NGT Order dt: 01.06.2020 in 0.A
No. 73 of 2020, the Ministry of Environment, Forest and Climate Change[HSM
Division], Government of India, vide office order dated 21.07.2020, constituted
the sub -commitiee under the chalrmanship of District Magistrate,
Visakhapatnam comprising of representatives from APPCE / Environment /
Factories / Health / Agriculture Department etc for preparation of Restoration
and Compensation Plan for damage, to health, property, crops, livestock
etc(Sub-component-2].

The MoEF&CC, GOl suggested to work out the Compensation for Damage
Assessment in line with the suggestions / recommendations made in report of
the Expert Committee and to submit a detailed "Compensation Plan' to
MoEF&CC within stipulated time frame of 2 months.

The District Magistrate constituted the Sub-Committee to work out Restoration
and Compensation plan for damage to property, health, crops, livestock, etc. The
Sub-Committee has taken up elaborate field study and assessed the damage
cansed due to release of styrene vapour and prepared long term requirements



for restoration under each component and submitted compensation plan as per
terms of reference. The Restoration Plan prepared by the Sub-Committee
envisages to bring back the normalcy in all the components taken up for study.



1.0. Introduction:

On 07% May 2020 an incident of uncontrolled styrene vapour release into the
atmosphere occurred at M /s L.G Polymers [ndia Pyt Ltd, R.R Venkatapuram,
Pendurthy Mandal, Visakhapatnam from one of the styrene storage tank[M6
tank). The accident teok the life of 12 persons in the immediate subsequent
period and 585 people had tv undergo treatment in hospitals, besides
causing loss of livestock and vegetation.

1.1 Orders of the Hon'ble National Green Tribunal

The Hon'hle National Green Tribunal had taken sun-mote eognizance of the
gas leakage incident at M/5.L.G Polymers India Pvt. Ltd on 08.05.2020 &5 per
0.A No.73/2020 and other connected matters. The Hon'ble National Green
Tribunal, thereafter constituted an expert committee and tasked it to look
into various aspects of the incdent including cause of failure, estent of
damage, steps for compensation and remedial measures to prevent
recurrence, and submit a report to it. The Expert Committee filed an interim
report on 17.05.2020 and a detailed report was filed on 28.05.2020, The
Hon'ble National Green Tribunal, Principal Bench, New Delhi passed an order
on 01.06.2020 in OA No. 73 of 2020. The following directions with regard to
preparation of restoration plan and compensation were issued by the
Hon'ble Tribunal:

L. The amount of Rs. 50 crores deposited by the Company with the District
Magistrate, Vishakhapatnam will stand appropriated towards part
liahility and interim compensation to be spent for restoration of the
environment and compensation for victims in accordance with the
restoration plan to be prepared.

fi. Restoration plan may be prepared by a Committee comprising two
representatives each of MoEF&CC, CPCB and three representatives of
State Government to be named by the Chief Secretary, including the
District Magistrate, Vishakhapatnam and such other concerned
Departments within two months from today. MoEFS&CC will be the nodal
agency for the purpose.

iii. Final quantification of compensation may be assessed by a Committee
comprising representatives of MoEF&CC, CPCE and NEERIL The said



Committee will be at liberty to assvciate/co-opt any other expert
institution or individual. The Secretary, MoEF&CC may ensure
constitution of such Committee within two weeks from today. The

Committee may give its report within two months thereafter. MoEF&CC
will be the nodal agency for the purpose”.

1.2 Directions of the Ministry of Environment, Forest and Climate
Change

2, As per the Hon'ble NGT Orders dt: 01.06.2020 in OA No. 73 of 2020, the
Ministry of Environment, Forest and Climate Change(HSM Diwvision),
Covernment of India vide office order dt: 21.07.2020 constituted the
committee(s) for the ‘Preparation of Restoration Plan® and ‘Final
Quantification of Compensation’. The preparation of restoration plan was
divided into the fellowing two sub-components:

i. Plan for restoration of environmental media viz., air, water and soil
duality.

ii. Restoration and Compensation Plan for damage to property, health,
crops, livestock etc.

b. The scope of work specified by MoEF&CC for sub component-2 ie., plan
for restoration and compensation for damage to health, property, crops,
livestock etc iz as follows:

. A sub-committee, under the chairmanship of District Magistrate,
Visakhapatmam is constituted comprising of representatives from
APPCB / Environment / Factories / Health / Agriculture Department
ete.

fi. The sub-committee shall work out ‘Compensation for Damage
Aggegsment’ in line with the suggestions [/ recommendations made in
report of the Expert Committee and submit a detafled ‘Compensation
Plan’ to MoEF&CC within the stipulated time [rame of 2 months.

iii, The DM, Visakhapatnam shall be at liberty to constitute a commitiee
or choose experts, if need be, in preparation of a compensation plan.



1.3 Constitution of the Sub-Committee

a. The District Magistrate, Visakhapatnam consttuted the following Sub-
committee to work out "Compensation for Damage Assessment”:

i The Commissioner, GVMC, Visakhapatnam.
fi. The Joint Collector {Asara & Welfare), Visakhapatmam.
fil. The joint Director of Apriculture Department, Visakhapatnam.
iv. The Joint Director of Animal Husbandry Department, Visakhapatnam.
v. The Principal, Andhra Medical College, Visakhapatmam.
vi. Experts from the Regional Agriculture Research Station, Anakapalli,
Visakhapatnam.
vil. The Joint Chief Inspector of Factories, Visakhapatmam.
viil. The Revenue Divisional officer, Visakhapatnam.
ix. The Environmental Engineer, A.P.Pollution Control Board,
Visakhapatnam.

b. The following expert scientists are nominated by Associate Director of
Research, Regional Agricultural Research Station, (RARS), Anakapalle:

f. Dr. KV. Ramana Murthy, Principal Scientist [Agronomy). RARS,
Anakapalle, Visakhapatnam District.

ii. Dr. Ch. Sitha Ramalakshmi, Senior Scientist [Scil Science), RARS,
Anakapalle, Visakhapatnam District.

iii. Dr. Ch. Mukunda Rao, Principal Scientist {Crop Physiclogy), RARS,
Anakapalle, Visakhapatmam District.

iv. Dr. G. Manasa, SMS (Home S5cience), Krishi Vigyan Kendra,
Kondempudi, Visakhapatnam District.



2.0 Scope of work and working methodology of the Sub-Committee

a. The Copies of the report of the Expert Committee constituted by the Hon’ble
NGT, High Power Committee constituted by the Govt. of A.P along with the
orders of the Hon’ble NGT dt: 01.06.2020 and the MoEF&CC Office Order
dated:21.07.2020 were circulated to the members of the Sub-Committee.

b. The Sub-Committee held its meeting on 15.09.2020 under the chairmanship
of the District Magistrate, Visakhapatnam to finalize the working plan for
‘Compensation for Damage Assessment’ in line with the suggestions /
recommendations made in report of the Expert Committee constituted by
Hon'ble NGT and the High Power Committee constituted by Government of
Andhra Pradesh.

2.1 Recommendations of the Expert Committee constituted by the

Hon’ble NGT

The following suggestions / recommendations made in report of the Expert
Committee are discussed in Sub-Committee meeting:

a)

b)

d)

Steps to be taken for compensation of victims under restitution of the
damaged property and environment, and the cost involved.

Compensation cost to be paid by industry shall be of two components (i)
Compensation paid by government and (ii) Environmental Compensation
and restitution of the damaged property.

For Environmental Compensation and restitution of the damaged property
an elaborate scientific study is required to calculate the actual cost for
environmental damage and restoration. The services of National
Environmental Engineering Research Institute (NEERI) may be utilised
since they have conducted the preliminary studies and also have such
expertise.

Final quantification of compensation may be assessed by a committee
comprising representatives of MoEF&CC, CPCB and NEERL.



2.2 Findings and suggestions of the High Power Committee constituted

by the Govermment of A.P

The Government of AP constituted a High Power Committee{G.0. RT.No.803,
dr:08.05.2020) to probe into the causes behind the gas leak and suggest
measures to improve the protocol for industrial safety of similar type of plants.
The High Power Committee findings and suggestions are discussed in the Sub-
Committee meeting:

a) Nearly 20,000 pecple from 17000 houses/residences of RRV Puram,

Nandamuri Magar, Kamparapalem, Padmanabha Nagar, 5C/ BC Colony,
Meghadripeta Colony evacuated, and arrangements were made at 23
rehabilitation centres maintained by GVMC as well as Simhachalam
Devasthanam authorities.

b) The GVMC reported disruption in the drinking water supply due to toxic

contamination scare because of release of Styrene vapour. Accordingly,
GVMC twok immediate remedial measures to sanitise the 6318 houses (HH)
in the affected areas with mobile water tankers on 11th May 2020, when
the evacuated residents returned. On 12th May 2020, Godavar] drinking
water was made available from 2000 KL GLSR and was released to the
public of 5 affected villages, after conducting disinfection and sanitization
in all distribution main lines and reservoirs.

As reported by the Animal Husbandry Department, a total of 34 animals
died due to the effect of Styrene vapour between 7% May 2020 and 9% May
2020.

d) The joint team of NEER! & CBRN, NDRF31 reported that all the trees near

€)

the M6 Tank have turned either fully or partially dry. The team observed
that wherever the relatively heavy mixture of monomer and polymer
Styrene flooded green plants, they got dried. All the trees were dried up to
the level of Styrene vapour engulfing the affected area.

As reported by the Agriculture Department, there were no crops in the
agriculture fields except few vegetables and agro-forestry crops like
casyarina and eucalyptus In the neighboring wvillages adjoining LG
Polymers.



[} In addition, the scientists (rom Rural Agriculture Research Station (RARS),
Anakapalli conducted an assessment to study suitability of soil for
cultivation after the accident The team analysed snil quality pH ranges
from 6.9 to 8.7 ie, slightly Alkaline and the electrical conductivity ranges
from 0.08 to 0.2 milli mhos, which is normal. [t has been advised that
Paddy, Vegetables and other crops should be cultivated by reclaiming the
soil.

g) The Horticulture Department has analysed the impact of Styrene vapour on
the horticulture crop pattern around the company for 5 km radius area. [t is
reported that 50% of crop damage, i.e, charred and rotting symptoms were
ohserved in vegetable crops, 90% in papaya and no damage in Banana,
Drumstick, Sapota, Mango, Cashew, Tamarind and Coconut The farmers

were advised to destroy the crop and not to sell the produce as they were
not safe for consumption.

h) The District Collector constituted a group comprising of 10 Doctors under
the Chairmanship of Principal, Andhra Medical College for conducting long
term study on the health effects on the 585 people who got affected and
had received treatment in the hospital and the others living in the vicinity
of the [actory.

i) Indian Council for Medical Research [ICMR) may be entrusted with the task
to study the long-term effects of Styrene monomer vapour on the health of
the people. [CMR may also look into the various parameters of affected
patients, a spectrum of symptoms reported by the exposed people, the
impact of acute inhalation of Styrene during the period of the accident and
its impact on the vulnerable group like pregnant women, new-born and
children and senior citizens. The ICMR can also study impact on the
reproductive system, Styrene-induced genetic disorders and also conduoct
epidemiological study.

i} A shidy needs to be conducted by the Animal Husbandry experts to find out
the long-term impact on the livestock and animals due to exposure to
Styrene vapour,



2.3 Action puinls for the Sub-Committee

The following component wise action points were decided in the Sub-
Committes meeting:

S.
No.

Scope of
work

Action points

Responsible
member of
the 5ub-
Committee

Damage to
the property

Assessment of physical damage
to movable and immovable
property.

. Identification of loss of movable

property during the time of
incident Le, Theft of valuables
and wehicles as per the FIRs
registered, spoiled consumables
like food grains, etc.
Compensation plan for abowe
items.

Ex-gratia paid to the deceased
persons and affected population
by the Government of A.F to be
enumerated and included in the
compensation plan.,

The
Commission
er, GVMC
and RDO,
Visakhapatn
am.

Public Health

Identification of duration and
no. of health camps required for
affected population including
pregnant women and
assessment of cost invalved.

. Establishment of a hospital of

required bed strength and
assessment of capital and
recurring cost

Assessment of cost involved for
conduct of long term health
surveys & restoration of health.

Principal,
Andhra
Medical
College,
Visakhapatn
am and DM&
HO,
Visakhapain

Agriculture

Assessment of crop damage
during the gas leakage incident.

Joint
Director,




b. Long term research study of the | Agriculture
impact of styrene  gas | Department
accumulation on the agriculture | and Regional
and hortculture crops. Apriculture

Research
Station,
(RARS]),
Anakapalle
Live Stock a. Assessment of cost involved for | Joint
conduct of long term veterinary | Director,
health camps. Animal
d. Ildentification of loss of milk | Husbandry.

b.

replacement of live stock, feed
and fodder suppert during the
time of incident.

Long term monitoring and
surveillance of the health of
animals.

Compensation plan for above
items.




3.0 Findings of the Sub-Committee

The Sub-Committee members carried out individual feld investigations as
per the scope of the work and action points identified in the meeting held on
15.09.2020. The restoration and compensation plan for damage tw the
property was submitted by the Revenue Divisional Officer, Visakhapatnam.
The restoration and compensation plan for damage to the health was
submitted by the Principal. Andhra Medical College, Visakhapatmam and
District Medical and Health Officer, Visakhapatmam. The restoration and
compensation plan for damage to the crops was submitted by the Joint
Director of Agriculture, Visakhapatnam. The restoration and compensation
plan for damage to the livestock was submitted by the Joint Director, Animal
Hushandry, Visakhapatnam.

3.1 The restoration and compensation plan for damage to the
property

The report submitted by the Revenue Divisional Officer (RDO),
Visakhapatnam is annexed [Annexure-I]. The RDO and CVMC OfMicials carred
out damage assessment of the property in the affected area. The report of the
damage assessment of the property and the compensation for restoration
was prepared taking into consideration the compensation paid to the victims
under various heads by Government of AP, theft amounts as per FIRs, food
grains spoiled and discarded by households and the damage to the goods
stored in the petty shops. The Component wise assessment of damage and
compensation for restoration is tabulated below:

s. Component Cost estimated
No. inRs.
i Compensation paid by the Gevernment of Andhra 37,17 80,000/ -

Pradesh for Deceased Cases, Medical treatment
to the Victims, Dead Animals and Individuals in

affected Area
ii. | Theft amount assessed as per the cases filed in 2,03.500,/-

the police stations

fii. |The enumeration of the petty shop has been 512585/-
taken up and asseszed the damage

iv. Compensation for contamination of food grains / 1,30,06000,/-
consumables losses Rs2000/- per each family
(Total no.of families-6503).

Total 38,55,02,085,-




3.2 The restoration and compensation plan for damage to the health

The report submitted by the Principal Andhra Medical College,
Visakhapatnam and District Medical and Health Officer, Visakhapatnam is
annexed [Annexure-l[). The report of the damage assessment of the health
and the compensation for restoration was prepared taking into consideration
the establishment of 10 bedded hospital for monitoring the health of the
affected public for five years, baseline investigations, research studies on
accidental exposure, mental health assessment & restoration of health. The
Component wise assessment of damage and compensation for restoration is
tabulated below:

5. Component Cost estimated
No. in Rs,
i | Establishment of 10 bedded hospital 13,79,17,776/-
L. Baseline (Investigations suggested by 4,78,98,000/-
general medicine, paediatrics,
gastroenterology and pathelogy.

fil. |Three research projects were proposed to
be carried out by the farulty of Andhra

Medical College.

a. Cytogenetic effects of accidental 99,49,250/-
EXpOSUre [o Styrene monomer vapour -
a population based cohort study

b, To study the effect of accidental 30,24,000/-

exposure to high concentration styrens
Eas on pregnancy and its outcomes.

¢ Mental health assessment and 89,16,000/-
restoration of health in Styrene affected
villages
iv. |Speciality treatment and unforeseen 2,00,000,000/ -
expenditure in hospital attached to Andhra
Medical College
Total 22,77,05,026/-

3.3 The restoration and compensation plan for damage to the Crops

The report submitted by the Joint Director of Agriculture, Visakhapatnam is
annexed [Annexure-[[I]. The joint Director of Agriculture Department,
Visakhapatnam and a team of scientists of Regional Agricultural Research
Station, [RARS), Anakapalle along with officials from Horticulture
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Department & Revenue Department carried out filed inspection in the
surrounding area on 17.09.2020. It was felt by the team of scientists that the
data on yield at the time of harvest of the Kharif crop [Nov-Dec, 2020) along
with the essential soil parameters can be taken for long term study of the
impact of "styrene gas” accumulation, il any, on crap performance. Soil and
pnderground water quality needs to be monitored at regular intervals for a
period of 1-Z years to monitor the effect of styrene gas on soil and water
quality. The report of the damage assessment of the crops and the
compensation for restoration was prepared taking into consideration organic
Inputs and other expenses for restoration of crop in affected villages and
analysis of soil and irrigation water. The Component wise assessment of
damage and compensation for restoration is tabulated below:

5. Component Cost estimated
No. in Rs.

i. |Estimated cost for inputs for adoption of Best 5,98.840/-
Management practices{Organic + [norganic)

ii. |Charges towards Testing parameters including 59,500/
visits of Scientists

ili. | Compensation Enumerated horticulture crop 1968938/
damages

Total 8.57.278/-

3.4 The restoration and compensation plan for damage to the Livestock

The report submitted by the Joint Director, Animal Husbandry,
Visakhapatnam is annexed [Annexure-IV)., The report of the damage
assesement of the livestock and the compensation for restoration was
prepared taking Into consideration the livestock profile in the alfected
villages, value of milk discarded during 30 days, amount for replacement of
livestock, feed and fodder support and long term monitoring and
surveillance. The Component wise assessment of damage and compensation
for restoration is tabulated below:

S.No. Component Cost estimated
inRs.
i | The estimated value of milk discarded during 30 17,4Z,400/-
days after incident Interim relief
il. | Amount required for providing replacement af 9,00,000 /-
animals
fil. | Costestimated for feed and fodder support for 62,33,472/-

11



180 days

iv.

For conducting veterinary Health camps

3,00,000/-

Total

91,75,872/-

4.0 Conclusions

The damage assessment and the compensation required for restoration of
property, health, crops & livestock was taken up by the Sub-Committee
consisting of the concerned departments who have taken up elaborate field
study and assessed the long term requirements for restoration under each
head and submitted compensation plan with the following cest estimate:

The total Compensation for Damage Assessment is Rs. 62,32,40,261/-

5. Compaonent Cost estimated
No. in Rs.
1. | The restoration and compensation estdmate Ffor 38.55,02,085/-
property
2. | The restoraton and compensation estimate for 227705026/
Health
3. | The restoration and compensation estimate for crops B57278/-
4, |The restoration and compensation estimate for 91,75872/-
Livestock
Total | 62,32,40,261/-

12



_ Annexure-|
~Fic No. 125220200K df, -09-2020. Ravenus Divisianal Office,
Wisakhapatram.

From Ta

K Penchala Kishare, B Tach, MBA, The Dislrict Colactor,

Revenue Divisional Ofiicer, Vigakhapatnam,

Visakhapainam,

Sir,

Sux- Industrial Accidem - Visakhapainam Dist. & Diision — Gopakapatham Mardal =
Venkatapuram Villsge - Styrene Gas leakage incident occurred on early hours at
about 3.00 PM on 07-05-2020 = Hon'ble Mational Green Tiibunal order dL.8-8-2020
= Committee for “Final Quantficetion of Compensation” — Sub Commities Meeling
hald on 15-08-2030 = Enquiny corducled - Repont submitbed -Reg.

Ret-1. Minules of the meeting & Instruclions of the Distic: Collector, Visakhapatnam on
suﬁmﬁu&ﬁ report of demages for Preperalion of Restoration Plan held
an

| inwite kind sthemtion to the referencs ciled,
I sibmit that on OF.05.2020 at sbout 3.00 AM, Stirena gas leakage ocoured in LG

Polymers Lid, at RR. Venkatapuram Vilage, Gopelapatnam mandal; resultantly the swrourding
wlagers are affected,

I sabmit thal n the abewe Inedenl 12 pemsans were ded and bundreds of the people
suffered with lli-haalih due o consumplon of styrens gas, The Govl of Andhra Pradesh hewe paid
comparssion 83 detailed belsw:

SL.No Categary Na Amoun, | Total Amount
1 |DecesssdCasss | 12 R 190 | Rs.1z,0000000

2 | Hospilalized cases
4) Frea Madical Cars 1o all the Victims wha are dentified inoall ihe Hosgdal

under SR Aarogyasi Scherme
&) Ventilstor Traatmant ! He 800 | Re.10.00,000¢
T} 2-3 Days 3
i 478 Tlakh | Rs.4,79,00,000-
d} Peopse Undengaones
s 72 Rs25,000 | R 18,00,000%
3 | Dead Animals ﬁ'm Ra.8,75,000
Indviduals in alected
Pl | 18876 | Rs10000 | Rs 186750000
Totad Amount Ra. 37,03, 35,000 -

| submit (hat the District Colfector, Visskhapalnam has convened a mealing on 15-9-2020
and Insiructed to submil the reporl an physical damages cocumed dus [0 above incdent al
Varkatapuram Vilage for reparstion of Restorstion Plan ta amiva 8t Final Quantification o
Compensation.  As per he Instruclions of he Disiric Collector, Visakhapainem mysell akang with
the Tahsidar, Gopalapanam, the Zonel Commissianer, Zone-[heva visted the hablations to
msaesa the physical damages sceurred 1o tha propertias i connecton with the incident.
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During the enquiry it was brought to notice that, an while rescues aperations are :T:;
Progress few miscreants sntared In to the housss and taken away faw valuatle PEINEER? 10
vichms. Many of the houses kepi undocked as fhe vilagers ran away to save 18 : e b
submited as ascenaned thal & theft casos were filsd by the Palic Deparmen o "
iegiaterad and investigation is In progress. Among six cases one cose found not 8
raofiends false. The detais of five theft cases are furnished here under:

) gg 00 hrs B0
1. Crime Mo, 2162020 s 457, 330 IPC occured in M“mm. Gepalapatnam

09-5-2020 a1 21.00 hra od D Mo 8-272. 81, Fiat no B, .

and reperted on 10-5-2020 st 13:30 hrs whare in the complainant Bakam Maﬂamgim'frﬁrﬂ:
Chinnodu, m!&mmeWIEmﬁrﬂnm&m-ﬂ“. Hatru:_ﬂﬁ *-'Uﬂ"-r il
Gopalapatnam repoited  that she was iving in above addiess wih her 12 r-m
AE05-3020 moring &t 02:00 hrs she went fo her mothar's house at r:;;n:urup: hﬂ
Apain she came on 08.05,2020 at 21:00 hrs and nalicad that same wWknawn persan Tr:uI
the lock entered into her house and commitied thalt of Sany TV, HF G Cylinder, .
worth S000+, She requesied for nacessary action. Hence the FIR. Case s Ui for want

clues

2, Crme Mo, 2172020 WS 457,280 IPC ooouwred in betasan D8-08-2020 at 19:00 hrs 1o
10-5-2020 a1 18:00 hve at O ne @ 1730, Venkatapuram, RRY Puram Gapaiapainam and
reportesd on 1 0-8-2020 =1 2200 hrs where in {he complainant Pridl Wenkata Sathish Sfo
Someswareo, age 33, Cosle by Fajsks, Ao D a0 2-1731, Venkalapuram, RRV Puram
Gapalapatnam raparted thal he was lving in Venkslapuram wilh b= family las! 2 monihs
©n 7.5-2020 merring &t 0400 hre some Gas was leaked from LG, Polymers Campany,
dus 1o fear he alarg wilh his family members laft the house ard went o his resatives’ house
o Korgsa,  On 08.05.2020 morning a4 1100 hrs he came |9 his hause and tagk his G'ﬂld
and important ilems and cash in his room. Again he came on 10-5-2020 al 1700 fa hia
house and noficed that some unknown persans ertered nbo hes house and commitied thaft
al ¥ Tulas Ear studs -2 Paire, 4 Tulas Gold Rings-3 and One Tula Gold Ring-1 and cash
190000 Total wardh 69,5000 which wera kept in his mothar's Iran Almarah, Thenefore he
presenied a repart for isng nacessary aclion. Case i@ UL for want of clues.

3. Crime No. ZIBE020 VS 454380 IPC accurred in bebween O7-05-2020 st 04:30 hrs o
1452020 ot 08:00 hes at D ne 1-36, Venkatapuram, Gopslapatram and reparted an
44-5 3020 at 17:30 hre whera &9 the eomplainenl Seerspa Varapreasad Raday Sfa Apparao,
age 7, Casta by Reddy, Rio D no 1.36, Venkalapuram, Gopalagatnam reporied that ha
was Rvirg in Venkatapuram wih his faméy. On 7-5-2020 moming at 0430 hrs some Gas
was leaked from LG, Polmers Company, due |o fear he alarg wilh his famedy members laf
tha house and want b his fnend's heuss o Adavivaram, Again he cama an 14.05 2020
maming & G800 brs and noliced that soma unknown person antared into his house and
commitied ihafft of Two peirs ear sluds-2 Tulas, Small Gold Piaca -1, Fast Track wateh-1,
Cng pair Silver anilats -14 Tulas, Ona siver spoon, and Silver Harathi stand ate | which
wees ket in his lron Bdmarah. Totsl wanh 80,000 /- Trerefams ke presentad a repart far
laking necessary action. Dwing (he cougs of Invesigalion. Accused A1) Meesala
Farameswara Rao @l Faramesh , Si0 Lale Appsianaidu , AZ) Palavalasa Mankants &
Afani 5o Lekshmanarsd . A3) Nedun Sal Kumar .@ Sna S50 Eswara Rao Ad) B;.di-“h
Warnkatwas G Mehesh Slo Mangamu , A% Badiyala Amdh Kumar @ Kemar 5o
Mangaraju Was arested and CICL Mekkindi Viray Sio late Kishome was apprenended on
1B.05.2020 and sent for Ramand. This case wis 4587, 200 IPCIHB by Night) was altared
to uis 454 380 IPC{HE by Day). Case was Changed, CC NO.2142/2024,

&, Crma No. 2192020 WS 454,380 IPC  sccumred in Balwesn 07-05-2020 ol 04:00 hrs bo
15-5-23020 &l 11:00 hrs at O no 448, Gollavesedhl, vanktapuram. Gopalspalnam and
maported on 13-5-2020 al 1930 hrs whers In the complainart Sarvasddhi Lakshmi wic
sunnybabu, ege 35, casle by yedeva Rio D no 448 Collavosdri vEnkBiEEOrmm,
Gopalapainam, Visskhapatam City repored that she was fving in venkatasouram with has
tamiy. On 7-5-2020 moming oi 04:00 hra some Gas was leaked from LG Polymers
Company, dus to fear she along with hee family members left the house and went to KGH
Hespital for medical treatmend. Aller iraatmenl she came 1o her house on 15,05 2020
morning at 11:00 trs and neticed that some unknown parsan enlered into his housa and
commiied theft of an amaunt of Rs.40,000/- which were kapt in his lron Almarah,
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Thesefors she presented B report for laking necessary acfon. Hence the FIR.
Curing 1he course of Inveshgabon Accusad A1) Meesala Paramesaara Rao @ Paramesh
5o lata Appalanaidu , AZ) Palavalasa Mankanta 2 Mani 5/o Lakshmanarse , A3) Nedur
Sal Kumar @ Siva Sio Eswara Ran , Ad) Badiyala Venkatarao £ Mahesh Slo Mangaraju ,
AS) Badiyala Aneh Kumar € Kumar S/ Mangarak Was amestad and CICL  Makkin
Vinay S late Kishare wes apprehended on 18.05.2020 and senal for Remand. This easa
wis 457,380 IPC{HE by Hight) was aliered fo uis 454,380 IPC{HE by Day). Case was

Charged. CC NO. 214275020,

& Crme Mo, 22002020 LIS 454,300 P occurred in between 07-05-2020 & 03:30 hrs 10
1552020 =t 1500 hes st D ra 3541, Venugopalaswamy femple, venkstaporam,
Gopalapatnam and reperted on 15-5-2020 &t 2030 hrs where in the complainant Ellapu
vasu Sfc Kanokamu, sge 37, casto by kapu Fio al D no 3-540, Venugopal@swamy
temple, venkatapuram, Gopalagatnam repomed that he was living in venkalapuram wikh ha
famity. On 752020 morning at 03:30 hws some Gas was |eaked from LG, Polymers
Comgany, due to fear he along with his family members lefl the house and went to
Ralalives house ab Marava, Again be came to his house on 150562020 moming at 1500
s and noliced that some unkrown person endered inta his heusa and cammitted 1heft of
an ameound of Rs. 28,0000 which ware kept in his Iron Almarah. Thevelare ha pesentsd &
repanl far laking nocosseny oction. Honce the FIR. Duwing the course of kwestgstion
ficcusad A1) Meessts FParameswsrs Rao & Peramesh | Sio labe Appalsnaidu . AZ)
Palavalasa Manikanta @ Mani Sio Lekehmaneran , A3) Neduri Sai Kumar @ Sva S/
Ezswara Rao , A4} Badivala Venkatarao @ Mafesh S/o Mangaraju , A5) Badiyala Anith
Kumar  Kurmar Sio Mangaraju \Was aresled and CICL  Mekkinl Vingy Sio |ste Kishore
was appiehended on 18,05 2000 snd sant for Remand. This casze w's 457, 380 FCIHA by
Might) was aitered to uis 454, 380 IPC[HB by Day), Case was Charged. OC ND.21422020.

n all these ab

Sl.Ma. | Crime Mo, and detalls | Vahee of demage in Rs
1 162020 B000/-

2. 21712020 | BaEGe-

3 2182300 AO000#-

4 2182020 40000

5 202030 2EO0AJ-

2,3, S0
{Rupess twa lakhs three thousand five hundrad only)

I further sumil (hal due o the Maayy ness of the siyens Gas vapors” setded doan in the
sillage espacially in Venkatapuram habilstians.  Due (o this the food grains and olher food fems
were got effecled.  The villagers have thrawn eway 1hesa grairs and leod items inbo dust bins. In
thiz way it can be sssessed that af least 20004 of wenh of foad graine and othar consumabla
were gl domaged, So each family can be given Ra.2,0000 of compensation towards food grains /
consumabls Ieeges. 6503 familas awal in the afecied Zona.

| mlsa sulbimlt that lhe patty vendors/Kirana shops are also affected dum fo this Styrana
Gasg leakags. The sfocks which they hawve purchased and stored in Mmammmuﬂ'
damaged. Theso shop keepers have thrown away their damaged stocks into dust bine as they
become hazardous. The enumeration of the palty shop has been taken up and pssessed the

damage  The detals are furnished hene undsr;

5L Estimated Damdge Amount n
MNe. Hama of tha Kirana Shop Re
Venkatapuram-1
1| 84 laxmi durga shog 15,1630
Haoka raju hirena sheg 30,0004
Vankata padma hirana &5d |
3 |[sfores y vl TR
TOTAL SE 793
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Vankatapuram -2
4 | Gandam sivis general stores 18,285
g pavan venkal tea kirena 3,600
: m satya =al krars and fpararal 49, 4225
7 | 5ri rajesawn kiana and ganeral storas 52,368/
8 | mahadhansiaeni kirara 18,280+
& | S salyakirna and genenil shones 44,075~
10| e¥apu sppatanarsamma [small shap) 4,005
M| SLV bengalone bakery 110300
i | Oodia sinvasurss Sai pan shop a0, Ba5-
13 | winalskiana general siores 18,254
14 | palawvaralaami [fiffin shop 3810
15 | salyanaryana chichen cenfes B.500¢
16 | sidwiga chips company B
17| kotivadadyetni food cantre 10,005~
|18 | wamal hol Tead cantne A0, EA00-
10 | balajastyaustisiran siore 16,6405
20 | seilasmiganapati manufacturing noneles Lo
21 | sivakotivarslaxmi {small shop) 2.7B0
22 | pydimaka hat chat 4, 750
24 | chenntalabadd el 5=
25 | tegalachinmilah small shop §A40¢
28 | sriviayagurgabavari daily pariour 5 300H-
27| venkatmsana and general stores 27.3305
TOTAL & 53, T
Grand Total Ra. 8,12, 5050-
_ {Bupees five lakhs bwehe thaisand five hundred and eighty fve only}

Tha eonias of FiRs and receed of enquiry s submitled for dng peruesl.

]
»

igskhapalnam
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ANDHRA MEDICAL COLLEGE """

Affiliated to Dr.NTR University of Health Sciences, Vijayawada, Andhra Pradesh
Recognised by Medical Counsil of India, Mew Delhi
Maharanipeta, Veakhapatnam, Andhra Pradesh, INDIA 530002

Dr.P.V.Sudhakar, Date:- 18.9.2020
M5, M.Ch, DNB,FAIS FICS,
Frincipal -
i- '_III'::|
To LIF 3 ;
£o

The Collector & District Magistrate

Visakhapatnam @

E &
Sir, &

Sub: Styrene gas leak at LG Polymers RR, Ven I.r.atapurar& WMpntnam —Plan
for restoration and compensation for damage — submitted

%
¥r
Ref: Committee meeting on restoration and sation for damage to

health, Property, Crops, Livestock et: dated: 15.9.2020.

submitting the plan for restoration and

As per the instructions received during the rneetmg and as per the MokEF & CC
office order subcomponent - 2, | am hem@

compensation for damage to health. '#ﬁ;:r restaration of health as submitted by the
DM&HO is incorporated in this e8p
under Andhra Medical Collegey, Visakhapatnam for the long term benefits of the population

e budget requirements for research activities

in the affected villages | |§§1 ted for your kind perusal and necessary action,

'% Thanking You Sir,
Q a Yours faithfully
e é::f:f; ex
(LT

| &

; PRINCIPAL

Andhra Medical Golie -y
VisaE '!.Ii"' I
Phone: +91-891-256 1157 Emmik; el

ammot QYOO i T
fax.  +91-891-2563413

— S



" In the wee hours of 7" May, 2020 uncontrolled Styrene gas release took place
from LG Polymers, RR Venkatapuram Village, Visakhapatnam,

This is the first incident of Styrene gas leakage from India. Victims were admitted
to King George Hospital, Visakhapatnam, CHC, Pendurthi, CHC, Gopalapatnam &
CHC Aganampudi and various private hospitals. There were 12 deaths before
reaching the hospitals and 585 patients were admitted as shown below. All the

patients admitted to the hospitals survived and discharged after treatment.

Details of Admissions and Discharges

5l = Admissions
m; . Type of Hospital on General Total | Discharged
ey I B Ventilator
[ 1 Government 0 418 418 418
| Hospital
'2 | Private Hospital 1 166 167 | 167
Total 1 S84 585 585

Pecple in RR Venkatapuram and neighboring villages were evacuated to safer
places. Once the patients were discharged they have returnad home.

Medical camps were conducted daily in all the 6 villages by qualified doctors and
Paramedics from 11.05.2020 to 06.07.2020. Approximately 5000 patients were
examined and treated.

To have continbous monitoring of the health status of people In AR
venkatapuram and neighboring villages an expert committee was formed under
the Chairmanship of Principal, Andhra Medical College as follows.
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$no.  Committee Member i Designation I Role

01 | Dr. P.V. Sudhakar Principal, .nl"il_ﬂ _ | gﬁjir_ma LI
02 | Dr. KV.V. Vijaya Kumar | Prof & HoD, Pulmonology | Member
03 | Dr. P, Venu Gopal Prof & HoD, Pediatrics | Members
04 | *Dr. VWL Narasimha Rao | Suptd of REH Member
05 | Dr. G. Butchi Raju Prof & HoD, f'deum'ﬁn“ . Member
|06 | Dr. LRS. Girinath |/c Prof Gastroentrology |  Member
07 | Dr. B. Devi Madhavi Prof & HoD, 5PM |  Member
08 | **Dr. B, Purushotam Prof of Gen Med Member

Rao _

03 | Dr. A Bhagya Lakshmi  Prof & HoD Pathology . Member
10 | Dr. KV, Leela Assoc Prof of Biochemistry | Member

*Dr.V.Rajeswara Rao, Superintendent REH, is included in place of Dr. WL
MNarasimha Rao who retired from service.
**Dr.D.Radha Krishna, Professor of General Medicine is included in place
of Dr.B.Purushotam Rao who expired due to COVID-19

The following recommendations were given by the expert committee.

1. Baseline study of the population and establishment of registry with
different cohorts.
2. Data analysis of all the patients admitted in KGH and other hospitals
3. Establishment of hospital at RR Venkatapuram.
4. Baseline investigations suggested by departments of General Medicine,
Pediatrics, Gastroenterology and Pathology:

A. Haemogram
B. LFT

C. RFT

D. X- Ray

specific advanced tests as and when required.

a. Neurology:

I. To Study post trauma stress disorder ( Psychological
Anabysis)
ii. Cognitive dysfunction — Psychometric Test for
childran

CNS— EEG, MRI Brain If required

iv. PNS—NCVif required

o -f:.aa;?%dlﬁ NCIPA
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b. Pulmonology :
i. Baseline respiratory status (COPD)
. Symptomatic patients will be followed with X Ray
and CT Thorax if required
c¢. Ophthalmology :
I. Symptomatic patients to undergo slit lamp
exXamination.
ii. Neuroclogical examination for visual defects.
5. Monitoring of pregnant women with outcome of pregnancy and 1 year
fallow up of newborns

Dr.Y.5.R. Clinic : A dedicated facility with 10 beds was established on
07.07.2020 and patients being monitored with adhoc staff,

Health cards were distributed for 10,000 population of all the
affected villages for continuous monitoring of health of affected people.
(Annexure I}

The District Medical & Health Officer was reguested for carryout the
haseline investigations of all the card holders.

Way Forward ;

1. Individual departments of Andhra Medical College will monitor the
thange in health status of individuals in affected villages and will
compare with health status of public in unaffected villages. Weekly
camps by two departments will be conducted at Dr ¥YSR health Clinic
located at RR Venkatapuram village.

2. Patients requiring specialized treatment will be treated in various
teaching hospitals attached to Andhra Medical College.

3. Three research projects were proposed to be carried out by the faculty
of Andhra Medical College. The details are given in Annexure ||

A, CYTOGENETIC EFFECTS OF ACCIDENTAL EXPOSURE TO STYRENE MONOMER VAPOUR
- & POPLLATION BASED COHORT STUDY.

B. To Study the Effect of Accidental Exposure to High Concentration
Styrene Gas on Pregnancy and Its Outcomes.

C. Mental health assessment and restoration of health in Styrene affected

villages of Visakhapatnam District, Andhra Pradesh.

i et e
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YSR CLINIC - STYRENE GAS LEAK - VENKATAPURAM

BUDGET REQUIREMENTS

PROPOSED EXPENDITURE FOR THE 10 BEDDED HOSPITAL FOR 5 YEARS

C L&
FF:ne.dar.r-‘u colted
Andbsd T apatn T

1]
(4]
m
% b: 5‘::1 5:::1'5 ok Tord Total Salarses | Tota Salanies | Totad Salaries
| N | POST Salaries | Salariesfor | TOTAL
: of | Each | forone | OST | SON :" for 3" vear | ford"year | for 5% year
Pe | Person menth - i
s
(11}
5
Dot
1 e 0|2 | 54000 | 1,627,000 1048 000 | 4082 400 62 40,240 B4, 500024 1,06, 600002 3,12, 26, 666
saafl
2 |Nurs |03 (34500 | 103,500 |12,42,000 |2608200 | 3986820 53,566,682 67,46,5668 1,98,50,370
e
Phar — - |
3 [maci |02 | 8,000 | 56,000 |672000 |1411200 | 21,57.120 24,03.712 36,50,371 107,94, 403
(129
[ [ un 1 :
4 | Tech | D2 | 28000 (56000 | 672000 | 1431200 (21570120 | 2903712 | 3650371 | 1,07,94.403
Atte 0l | - - -
5 | nder [ D4 | 15000 | 60000 | 720,000 | 1512000 | 23,11,200 3111120 WILIT | LI565432
5 |
Ngh |
T
6 | Wate | 02
hma
i 10,000 | 10,000 140,000 | 5,04,000 7,70,400 10,37 a0 13,083,704 3855 144
G
T eger | 02
5 10,000 | 20,000 | 240,000 | 5.04,000 7,70,400 10,37,040 13,03,704 38,55,144
|
g | 7 | :
W 10,000 | -»0.000 2,40.000 5,04 000 7. 70,400 10,37 040 13.03, 704 34,55 144
L' DECY | 01 | 15,000 | 15,000 180,000 3, 7B 000 5, 77,500 T.77.780 971778 4857 354
4
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10 | Cherik 16000 | 16,000 116000 | 4,53,600 5,93 350 533,336 1173334 34,659,630
Drug
:‘i-
11 | Dmip
osak
& 50,000 6, 00,000 13.60,000 19,26,000 25.92.600 32.,59.260 96,37 B60
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YSR CLINIC — STYRENE GAS LEAK - VENKATAPURAM

PROPOSED EXPENDITURE FOR THE 10 BEDDED HOSPITAL

Mo | Safary | Tool ol
al for Sadasio Total Tintal Tatal
5, Salari Tatal Salaries
o | POST | Per | Each | ster h”f.' Salaries for :!? Salaries for | Salarles for TOTAL
i | Pero ane . E‘Ifeu Ll 2" pmar 5" year
ns n maeth .
BF 71,06,000 | 15006600 | 72938660 | 30877866 | 3,88,17.785 | 114786912
waint
aANghC
aia
it g
13 | Linter 15000 | 1,80,000 | 3.,78000 577,800 7.97.7806 8,797,778 28,961,358
et
and |
Telep
b [
f
lance I
14 | Maint |
ananc
e
Drever 20,000 | 40000 | 480,000 | 10,0E,000 15 40,800 20,74,080 26,07 408 77.,10,288
i 2
Hete 15,000 | 30,000 | 360000 | 7,56,000 11,55,600 15,55,560 | 19,5555 57,82,716
s
15 | Fuel 30,000 | 360000 | TAEO00 | 1155600 15,585,560 10,55, 555 57,682,716
vehicl B
[
16 | Maint 5000 | &0.000 1,326,060 1,62, 600 2,565,360 3,25,926 561,786
[t
L3
Grand
Pkt BS 86,000 180, 30600 1,75 61, 0E0 3,71,00,106 | 4.66,40,010 13.79,17.776
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5.No. Test | Mo. of People to be | Rate (INR) | No. of times | Total
|mn'&:!
1 Rautine 10,000 720 6 4,32,00,000
tegts
2 CT scan 1,000 (10% 1200 1 12,00,000
population]
3 UsG 2000 [20% 699 1 13 58,000
abdomen population)
4 MRI Brain | 500 (5% 1700 1 850,000
_ population)
5 EEG | 500 (5% 11500 1 7.50,000
popdation]
B MCS SO0 L 1000 1 5,000,000
population}
Grand Total | 4,78,98,000
PRING!

yisake
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PROPOSED EXPENDITURE FOR RESEARCH ACTIVITY
{AJCYTOGENETIC EFFECTS OF ACCIDENTAL EXPOSURE TO STYRENE

MONOMER VAPOUR - A

H!I: POPULATION BASED COHORT STUDY

Budget Head [ 1® 2" year 3" Year Total
. 1/ year
a. staff 2 Lab technicians @& 25,000/-per month 1&,00,000/ -
[ 6,00,000, P.A)
b. Contingency 1.00,000/- (PA) 3 00, 000/~
&, Chemicals & Consumahbles == - - l_
Cytogenctic Investigations | 7001285/ | 35O*1IRE)- =
E 4,49,750/- 13,489,250/
MN & SCE(TM samples) 8,993,500/
Chromasomal Aberrations (350
samples)
ME——— I
Muolecular Investigations
[ T0H) samples) I000*T00 14,00,000/ -
i =14,00,000
Hematological & Biochemibcal | (700 samples * 4 times testing= 2800 samples) 42,100, 000y -
Investigations 28001500 = 42,00, D00~
il. LOGISTICS Viehicle for carrying samples 9.00,000/-
i : 99,49,250/- |

BRINGIPAL
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B. Ta Study the effect of accidental exposure to high concentration Styrene Gas on Pregnancy

and fts Outcomes o
Budget Head | split | 1%year 2™ year 3" year Total
I
Staff salaries I 4 haakth -l!"'II:.'IIIﬂ: 4 * 20000 d * FO000
works = BOD0OC =Z0000 =E0000 240000
Fi 4 ® 30000 2 * 30000 2= 30000
Contingency superviso | - =B0000 | =60000 wE0000 180000
rs
Stationery 50000 | 0000 S0000 150000
4 5000 25000 25000 T5000
| |
Lagistics I I
Transport for health care S0per | 500° 10 | 500° 10 500 " 10
staff visit = 5000 = 5000 = 15000
Transport for mothers for
TIFFA sean and othar 500 per | 500 * 120
Investigations persan | = 60000 60000
TIFFA scan 3000 per | 3000 * -
person 120 - 360000
=360000
e . Iﬁ.‘ll}p-:r
RPN Medium  With  L- | sample 120* -
Glutamine, FBS, PHA-M, 1000 120000
Penicillin, Streptomycin and | MNand | = 120000
Sodium  bicarbonate  1X | SCE for
Liquad baoth
Karyotyping Medium cases and
Calchicing Solution controls |
KL
Methanol and Glaclkal acetic | Chromos
acidifixative) oumal
Géemsa Stain and Trypsin aberratin
5-Bromo-Z'-deoxyuriding s
{BrDu) analysis
Cytachalasin B wiill be
DPS mount A
L) fodyme | 0 | s o
cl
PRIN i Collen!

Ancihra Medle
N

sahhap

x| (LT
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i =
|
| Chemicals for Biochemical | 3214 per | 120 *
& Molecular Investigations | sample 3214 - -
DM A isolation Kits = 385680 385680
Primers
Ladders
| Agarnse Gel _
Chemicals for E5Tper | 857 * 360 | 857 * 360 B57*120%2
Hematolagical sample | * 2 .2 =204240 1438320
Investigations = 517040 | = 517040
Total | 30,24,000/-
L INR

—— sz

(C) Mental health assessment and restoration of health in Styrene affected
villages of Visakhapatnam District, Andhra Pradesh

BUDGET: Bl
81 No.  Particulars 1 Year (In 2™ Year{In Rs.)} | 2™ Year (In Bs)
R} =
‘A NonRecurring .
1 Office establishment 5,00,000 - =
2 Equipment s 500, (00 = -
3 Furniture 500,000 : : ||
B.  Hecurring ]
5s. Manpower - .
a | Project Manager No. 1 @ | 2.48,000 2A8.000 2 48,000 '
| Rs. 54000 pm
b | Field Investigators (6 | 6.00,000 - -
months) No. 5 @ Rs
20,080 p.m.
¢ | Medico social Worker
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Mo 1 Ks, 200000 pom. | 2,40,000 2,40 (w00 240,000
o | Coumsellior 240,000
| No. | (g Rs. 20,000 p.m. 2,40, 00 2,440,000
1 Mu]:tltmi‘ung wnrlu:r No.
1 @ Rs 12,000 p.m 1,44, 0040 1,44, 000 144,000
. | Data Entry Operator No.
| G Rs. 20,000 p.m 240,010 2 40,000 240,040
2 Miscellaneouns Expenses
Hiring of Building 180,000 1,810,000 1RO 040
Power and Intemet 1,80, 040 1,80,000 1 B0, (R0}
3. Consumables 1, 0000, (M3 1,60k, D300 1,00, (M0
4. | Contingencics 200,000 2,00,000 2,00.000
5. Transport 3,00, 000 3,00,000 300,000
f. Report Witing 2,00, (WMH 2,000,000 2,00, (W
L | 43,72,000 2,72,00 22,72,000
Girant Total .} \"mr-r 89, 16.000
2" Year + 3

28



PROPOSED BUDGET FOR SPECIALIST TREATMENT AND UNFORESEEN
- EXPENDITURE IN HOSPITALS ATTACHED TO ANDHRA MEDICAL COLLEGE : 2CR

Abstract of budget requirements

SNo. | HEAD _NR
! 1 Expenditure for 10 bedded hospital fnr| 13,79,17,776
| | Syears - I |
2 | Investigations _ 47898000
3| Research project1 95,149,250
4 Research project 2 30,24,000
| 3 Research project3 < £9,16.000
| B To Andhra Medical College 2,00,00,000
| Total 22,77,05,026

(RUPEES TWENTY TWO CRORES SEVENTY SEVEN LAKHS FIVE THOUSAND

AND TWENTY 51X ONLY|

29
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ANNEXURE |

Dr YSR HEALTH CLINIC

HEALTH CARD FOR STYRENE GAS AFFECTED POPULATION

NAME
AGE/ SEX

ADDRESS

ADHAR NUMBER
CONTACT NUMBER :

IP NO OF DISCHARGE :

ANTENATAL STATUS : YES/NO
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NEW BORN :  YES/NO

COMORBID CONDITIONS:. DIABETES/HYPERTENSION/ CAD/

THYROID — HYPO/HYPER/ COPD/

BRONCHIAL ASTHMA,

PRESENTING COMPLAINTS:

PHYSICAL EXAMINATION:

P il
™ oL 5
| r'ﬁ.ﬂt”' i .-_:_.:\.'l_1|t':|ll::
: e =l|l|'.. & 5
ph

14
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FIRST VISIT: 1°" WEEK

'CREATININE




ICTERLIS:

CT THORAX

USG ABDOMEN

SLIT LAMP EXAMINATION

VISUAL FEILDS
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FIRST VISIT: 2"° WEEK

PERPHERAL SMEAR

=y

)
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COMPLAINTS

EXAMINATION PALLON: WCTERS:
SHIN:
EYE:
LW
HS:
NS
e

CXR
CT THORAX

SLIT LAMP EXARMINATION

NELIROD

MR BRAIN

EEG

ik
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SECOND VISIT: IST MONTH

SGPT

CREATININE

BUN

e
ﬁ: iﬁ“ ﬁ\n:ﬂ E.'l'l"-

h '-.'J'ﬁ
f-'!' ”*
W s

i
|'i"|l"'ﬂ
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COMPLAINTS
EXAMINATION B W
KN
EYE
Cvs:
RS-
CHS:
Bl
xR
CT THORAK
USh ABDOMEN
SLIT LAMP EXARMINATION
VISUAL FEILDS
NELIRCH
MR BRAIN
EEG
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THIRD VISIT: 3RD MONTH

WBC COUNT

PLATELET COUNT

PERIPHERAL SMEAR

:

g

P

e 31
-é::._ v ﬂ‘du "Lniﬁ'b

e QT
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PALLOR:

gPR3E ¥

ICTERLIS:

LT LAMP EXAMINATION

VISUAL FEILDS
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FOURTH VISIT: 6" MONTH

WEBC COUNT

PLATELET COUNT

PERIPHERAL SMEAR

PCY

MY

&

g

5
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ER%aR3

PALLDR:

ICTERLIS:

suT
LAMP EXARMINATION

MR BRAIN

EEG

e
LA o

9ot
'I.ﬂ?'m

Ane®
uma"*“""ﬂn
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FIFTH VISIT: 9™ MONTH

SGPT

42



EEG

NCS

COMPLAINTS
EMAMINATION s ICTERLIS:
KN
EYE
ovs:
RS
CNS:
P/
(KR
CT THORAX
USG ABDOMEN
SLIT LAMP EXAMINATION
VISUAL FEILDS
= NEURO
M| BRAIN
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SIXTH VISIT: ONE YEAR

HE

WEL COUNT

FLATELET COUNT

PERIPHERAL SMEAR

PCW

MY

SEOT

CHEATININE

-

pndhT?

¥ c,;q.l.r.'!'
Eﬁ'.p'ﬁﬁ

b " ﬂ"“l"".'am

i ‘“ E q

iy
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COMPLAINTS
EXARAINATION AP PALLOR: IETERLS:
SRIM
EYE:
m.
A%
NS
[T
R
CT THORAYK
USG ABDOMEN
SUT LAMP EXAMINATION
VISUAL FEILDS
NEURD
BRI BRAIN
EEG
NS

28
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UNSCHEDULED VISIT

WHC COUNT

PLATELET COUNT

PERIPHERAL SMEAR

i

3

2

:

:

ALP

CREATINIME
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PALLOR:

SRR3R E

CT THORAM

USG ABDOMEN

SUT LAMP EXAMINATION

MR BRAIN

EEG

NS
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RE Il :

(A)

Tithe : CYTOGENETIC EFFECTS OF ACCIDENTAL EXPOSURE TO STYRENE MONOMER VAPOUR —
4 POPULATION BASED COHORT 5TUDY.

1. Investigator

- 8 CO-I's

Or P.V. Sudhakar, M.S, M.Ch., DNB,FAIS FICS,
Principal, AMC,

Dr A. Bhagyalakshmi, MD

Professor & HoD,

Department of Pathology, AMC

Dr B. Devi Madhavi

Professor & HODO,

Dept of Community Medicing, ANC

Dr K.V, Lecla

Assotiate Professor,

Department of Biochemistry, AMC

Dr K. Satya Sri

Assaciate Professor,

Department of Pathalogy, AMC

Dr A. Anuradha

Research Scientist,

Multidiscplinary Hesearch Linit [MREU)AMC

INTRODUCTION: Exposure to styréne mainly occur via inhalation during the industrial accident.
About 3% of inhaled styrene is absorbed by the lung and undergoes biotransformation to

Styrene-7,B-Oxide (S0] via cytochrome P-450s. The product is then hydrolysed by microsomal
epowide hydrolase, followed by metabolism to the man final metabolites, mandalic acid (MA)
and phenylglyoxylic acid (PGA). Styrene-7,B-Oxide [50) can also be conjugated with glutathione
Eiving risé to marcapturic acds. Styrene has been shown to induce single-strand braaks (558s)

in human white blood cells as well as cytogenetic damage including chromosome breaks,

ancuploidy, sister chromatid exchanges (SCEs) and micronuclel [MN) in several cell systems in

il
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witre and in lymphocytes of exposed workers. International Agency for Research on Cancer
classified styrene as possibly carcinogenic to humans and Styrene-7,B-Oxide {50} as probably
carcinogenic to humans. However, there is a little literature regarding the association between
styrene and cancear.

These genotoxkic biomarkers [(MN and 5CEs) provide information about normal and
pathological states of population and also used for monitoring different aspects of a disease
such as: prevention,diagnosis, treatment and progression of the disease.These also helps to

assess the environmental and epidemiclogical risk measurement.

Since the induction of SCEs and MN represent sensitive cytogenetic endpoints for the
detection of genotoxic activity of environmental mutagens and carcinggens [WHO, 2014},
these two assays will be employed in the present study 1o monitor a group of subjects
accidentally exposed to styrene at LG Polymers Visakhapatnam.

Erimary Objectives:

1.To compare the DNA damage assessed in the form of MicroNucleariMN| assay and Sister

Chromatid Exchanges (SCEs) in people exposed to styrene with that of unexposed people.

2. To compare the frequency of MN and Sister Chromatid Exchanges (SCEs) chromosames in
subjects and unexposed people with respect to their habits{smoking and alcohol).

3. To analyze correlation between age and MN,
Secondary Obiectives;

1. 7o observe the chromosomal aberrations amang the individuals with high scores of MN &

SCE's.

2 To assess whether genetically determined individual variations in xenabiotic metabolizing

capacity might modify individual susceptibility to potential genotoxic effects following styrene
exposure, Individuals will be genotyped for several genes invelved in the metabolic fate of
styrene including G5TM1 and GSTT1 (gene deletions), GSTPL (lle105Val), EPHXI (Tyr113His and

His1394arg], and CYPZEL (Dral polymorphism in intron 6 that kdentifies a Thrree8Ala
substitution). i

i A= 142
- rwﬂ“‘;E o™

15.:-}"-""‘ . yo ik E &l
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3 To evaluste correlation between genetic palymorphisms and biomarkers of effectiMN and
SCE).

‘MATERIAL & METHODS

Hypothesis: It is assumed that the people exposed to styrene monomer vapour leak have

penotoxic effects.

Mull hypothesis: The people exposed to styrene monomer vapour leak will not have genotoxic
effects.

Altenative hypothesis: The people exposed to styrene monomer vapour leak will have
genntoxic effects,

Study Design: The study is a Cohort study,

Study period | The study will be carried out for a period of 3years.

Study population ; Exposed group & Unexposed group

The Exposed group are the villagers who are residents of place where the LG Polymers
company is located and have been admitted o KGH on the day of industrial accident.

Unexposed group will be the residents residing in same geograpghic conditions with similar
levels of air pollutants will be recruited for cytogenetic study.

Sampling frame:-

Sample size: The sample size consists of 350 individuals in exposed group or 350 individuals in
unexposad group and the recrufted random sample will be tested for Hematalogical
parameters MM and SCEs in the first year

Sample technique: Stratified sampling in which the population i divided Inte stratums/groups
ie.,

Group 1{5-18yrs)

Group 2{19-64yrs)

Study toals: The demographic data will be collected in the form of structured questionnairas.

Place OF Work : Andhra Madical College, King George Hospital, 'I.-I'-Immpllnm;n.

i
e ik --ﬁil;,:,y'i-zuﬂ
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Exposad Group:
inclusion criteria

1. Individuals of nearby villagers who are exposed to the industrial accident at LG
Polymers on 7" May 2020 will be recruited,

2, Aged between 5 to 60 years.
Exclusion criteria :
1. Patients without informed consent and assent.

2.People under cancer prolenged usage of immune suppressors and Chronic Kidney failure
treatment are excluded.

Unexposed GIoup:
inclusion criterla :

1 Age and sex matched Individuals residing in similar geographic conditions with similar

levels of air pollutants will be recruited,

1. Aged between 5 to 60 years.

Exclusion criteria :

1. Patients without informed consent and assent

& People under cancer, prolonged usage of immune suppressors and Chronic Kidney fallure
treatment are excluded.

Methodology:

At enrollment, investigator collects information on demographic characteristics, curment dlness,
and medical history,

After taking the written informed consent; clinical and medical history will be noted on a
predesigned proforma abong with three generation pedigree to ascess any history of disease

'.'ﬂ'-"‘- :

F- 1_'-:1I'-C

and consanguinity,
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MieroNuclaar(MN) assay

Aliquots of 2.5ml of heparinized whole blood are cultured in 4.5ml Hams F10 medium
supplemented with 24% foetal calf serum (Sigma), penicillin {100IU/ml] [Sigma), streptomycin
(100g/ml) (Sigmal, 1% Fglutamine (Sigma) and 1% heparin [S0ILU/ml} [B. Braun}. Lymphocytes
are stimulated using BOpl of phytohaemaglutinin (Gibco BRL) and incubated st 37-C
Cytochalasin B (Sigma) s added after 44h at a final concentration of 6g/ml {Fenech and
Morley, 1985). After a total of 72-h culture, cells are harvested by centrifugation, treated twice
with Smi of a mixture (pH 7.2) of RPMI, supplemented with 2% foetal calf serum, for Tmin.

The cells are again centrifuged and submitted to a mild hypotonic treatment in a mixture (pH
7.2) of RFMI 1640:-deionized water 1:4, supplemented with 2% foetal calf serum, for Smin, The
centrifuged cells will be placed on dry slides and smears are performed. After air-drying, the
shides are fived with freshly prepared and cold methanol:acetic acid (3:1 v/'v] for 20min. Ong
day later the slides are stained with 4% Giemsa in phasphate buffer, pH 6.8 for 7min. For each
subject, 1000 binucleated (BN} lymphocytes with well-preserved cytoplasm are scored blindly
by the same reader. MN are identified according to the criterta of Caria et al. {1995} using a
500= magnification for detection and a 1250« magnification for confirmation,

Sister Chromatid Exchanges (SCEs) assay

Aliguots of 2.5ml of heparinized whaole blood are cultured as described above and 4.5 of 5=
bromo-desxyuridine (BrDu) solution at a final concentration of 10g/ml was added at 24hr.
Lymphocytes were Incubated at 37<C for 72h in the dark and colcemide [D.11g/ml] = added for
the last hour; cels are prepared by standard procedures with hypotonic treatment followed by
fcation with methanol:acetic acid (3:1 v'v) Slides are stained for SCE detection by the
fluorescence-plus-Giemsa procedure (Perry and Wolff, 1974) for differential chromatid
staining. A minimum of 25-5 division metaphases will be scored for SCE per subject on coded
chides by a single obsener.

Hematological Parameters: 3 ml venous blood sample was collected in EDTA
(Ethylenediaminetetraacetic acid) vacutainer tubes. The sample will be thoroughly, but gently
mixed with the anticoagulant immediately after filling the tube. Bipod samples will be tested

within 4 hours on an automated 5 part differential cell counter for hemoglobin, WBC and
platelet counts,

L ]
i S a5

52



Genotyping :
DNA will be isolated from lymphocytes using a commercially available kit according to the
manufacturer's instructions (QlAamp DNA extraction kit; Qiagen, Hilden, Germany). CYP2EL,

GSTT1, GSTPL, GSTM1, and EPHX1 polymorphisms will be determined as described by Teixelra
ot al, (2004),

Biochemical Analysis:

Urinary metabolites of styrene, namely, MA and PGA, will be measured in all subjects by using
kits.

And lastly genetic counseling will be done to all families .

The study will be approved by ethical committee of the Andhra Medical College.

Results & Data analysis:

Project-specific case report forms will be used for data collection.

Prior to the study, a questionnaire will be supplied concerning health status, smoking habits,
alcohaol consumption, medication, and occupational history. The control group will be matched
for gender, age, smoking. and lifestyle habits. The normality of variables will be evaluated by
the Kolmogorov-Smirnov test, When no significant departure from normality found, Student’s
t-test will be applied for comparison between group means, Nonparametric tests will be
applied when data distribution significantly deviated from normality, and are referred to when
results are presented. When no test is specified, Student’s t-test and parametric analysis will
be applied. Spearman correlation analysis will be used for the estimation of correlations
between parameters. A value of p < .05 will be used as the criterion of significance.
Multifactorial analysis was performed to evaluate the contribution of potential confounding
factars (sex, age, smoking] to the response variables considered.

Microsoft Excel and 5P55 will be used for validation and cleaning, for all analyses.

hicrosoft Excel will be used for validation and cleaning, for all analyses.

LIMITATIONS : As the study is scheduled for a limited period of time, the results may vary
when we change the no. of subjects and study period.

ETHICAL CONSIDERATIONS:

Prior permission will be taken from Institutional Ethics Committee, Andhra Medical College,
Visakhapatnam,

Prior informed consent will be taken from each individual of the study.

3
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Proposed Budger:

~ Budget Head “vear | 2" vear | 3" Vear Total
b, Stafl | J Lab technicians @ 25.000/-par month 18.00,000/-
|6,00,000/ P.A)
b. Contingency 1,00,000/- {F.A) 1,00,000/-
| . Chemicals & L‘nn:mm.nb!:—:._'_
| .
Cytogenetic Investigations | 700°1285/- | 350°1285/ = |
| = 8,99,500/- 445,750/ 13,459,250/~
MN & SCE(T00 samples)
Chromosomal Aberrations | |
i 1350 samples)
Muolecular Investigations
(700 samples) 2000*700 14,00,000/-
=14,00,000
_— T S ———— e - " - :'
Hematological & | [700 samples ® 4 times testing= JR00 samplas) 42,00,000 |
Biochemical Investigations 2800° 1500 = 42,00,000/-
d. LOGISTICS Vahicle for carrying samples 9,00, 000, -
TOTAL 99,49,250/-
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(B)

PROJECT TITLE:

To Study the Effect of Accidental Exposure to High Concentration Styrena Gas on Pragnancy
and Its Dutcomes

Investigator Dr P.V. Sudhakar, M.S, M.Ch,, DNB,FAIS,FICS,
Principal, AMC.
€O-r's Dr B. Devi Madhavi

Professor & HOD,

Dept of Community Medicine AMC

Dr A, Bhagyalakshmi, MD

Professor & HoD,

Department of Pathology, AMC
Dr.T.Nagamani

Prof. & HOD,

OBG, AMC

Dr.G.Ganga Bhavani

Associate Professor,

Pepartment of Community Medicine, AMC
Dr.L.Siva Kumar

Assistant Professor,

Department of Community Medicing, AMC
Dr.G.Raja Lakshmi

Assistant Professor,

DBG AMC

AInA:
:

To study the genotoxic effects among antenatal women who are accidentally exposed tohigh
concentrations styrene gas and its impact on pregnancy outcameat the LS polymers styrene
Bas leak accodent in Visakhapatnam in May 2020,
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OBJECTIVE:

1. To assess the impact of styrene gas exposure on pregnancy outcome in tha form of
miscarriage, still births, kow birth rate, congenital anomalies in the new born both

morphologic and genetic
2. To assess the susceptibility to genotoxicity in antenatal mothers who were accidentally

expased 1o ityrene.

3. Tocompare the préegnancy cutcomes amang the exposed antenatal women with and
without exposure o styrena gas.

4. To follow the children born to mathers expozed 1o styrens up to a penod of two years
for growth and developmental assessment,

DELIVERABLES:

1.Early detection of genetic damage is crucial to implement the necessary maeasures o reduce

or suppress the exposure to deleterious agent [styrene) when the damage is still reversible,
thus reduce the risk 10 suffer diseases. Therefore, genotoxicity tests should be considered as

essential tools for a complete medical surveillance of people potentially exposed to styrene
and, in order to prevent the ocourrence of diseases to  styrene exposure. On the other hand,
the application of these tests is useful to detect possible bong-term effects of substances that
are entountered by an industrial accident without knowing their capacity to affect human and
environmental health

1. This work provides new data about the ante natal exposure (o styrene and helps 1o create a
baseline data which can assist the physicians by increasing their awareness to determine the
hialth ricks that they may present as it is a unique incident.

1. Helps further in the earch of informaton about ante-natal health for future interventions
and genetic counselling.

METHODOLOGY

study design - Cohort study

Study setting - within 3 km radius from LG polymers plant, the people who got accidentally
exposed to styrens

Study population - All the pregnant mothers who got exposed to styrene gas within 3km radius
fram the LG pobymers plant.

Study duration - August 2020 todupust 2023, Which i= 36 months.

Sample size- 60 pregnant women who were exposad to styrena gas on May 10 2020,
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Data collection method: Fxposed pregnant women are recruited within three Kilometre radius
of LG polymers where styrene gas leak has occurred. Pregnant women who are registered by
the local ASHA JANM by house to house survey are line listed and taken into the study after
infarmed consent. Contrals are taken from nearby PHC who are nat exposed and willing 1o
participate in the study in the ratio of 1:2. These are matched on the basis of age, trimester
#ngd nutrition,

Necessary investigations (lymphocyte micro nudei frequency, CBMN ASSAY, Sister Chromatid|
One time new born investigations tor assessing congenital anomalies[TIFFA Scan)

Growth follow up using Trivandrum development scale, length, weight up to 2 years.
congenital anomalies

Miscarriage. IUD. still birth

Freterm delivery

Testing for genoloxicity in both pregnant and new-born

BUDGET!
Budget Head Split 1"year | 2"year 3" year Total
| Staffselaries | 4health |4°20000| 4°20000 | 4°20000 |
works = BODOO =80000 =20000 240000
2 2% 20000 | 2 * 30000 1 *® 30000
Contingency supervisors | =50000 = B0000 =G0000 180000
Stationery S0000 50000 50000 150000
25000 25000 25000 75000
 Logistics B S
Transport for health care | 500 per visit | 500 * 10 500* 10 500" 10
.“.ﬂ' =t = m = Eﬂm lm
Transport for mothers 500 per

for TIFFA scan and other PErSon 500 * 120 |

Investigations = GO0 BO000
TWFAscan | | J000per | 3000° | -
person 130 - 360000
=360000 |
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Chemicals for | 1000 per |
Cytogenetics sample 120* *
RPMI Medium With L- 1000 120000
Glutamine, FBS, PHA-M, | MM and | < 130000
Peniciliin, Streptomycin | SCE for
and Sodum bicarbonate both cases
1¥ Liguhd and controls
Karyotyping Medium
Colchicine Solution  Chromosom
KCL al
Mathanol and Glacial | aberrations
acetic acid{fixative] analysis will
i Glemsa Stain and Trypsin | ke done
S-Brome-2 '« only o
deoxyuridine (BrDu) it
Cytochalasin B
DPS mount
Chemicals for | 3214 per | 120 -
Biochemical & Molecular | sample 3214 =
Investigations = IRS6ED 3ESEED
DMNA isalation Kits
Primers
Ladders
Agarose Gol |
Chemicals for BT per 837 * 360 | 857 * 360  &57°120"2
Hematobogical sample *32 -2 =204240 1438320
Investigations = 517040 | = BL7040 i
= = = i
Total 30,24,000/-
I e |
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Mental health assessment and restoration of health in Styreae affected villages of
Visakhapainam District, Andhra Pradesh.

Investigator Dr P.V. Sudhakar, M.S, M.Ch., DNB FAIS FICS,
Principal, AMC.
CO-1"s Dr B. Dewvi Madhavi

Professor & HOD,

Dept of Community Medicine AMC
Dr.5.Radha Rani

Professor of Psychiatry,
Department of Psychiatry, AMC
Dr.T.5.N.Raju

Assistant Protessor of Psychiatry,
Department of Psychiatry, AMC

Dr.KMiran Kumar

Assistant Professor,

Department of Community Medicine, AMC
Dr.LSiva Kumar

Assistant Professor,
Department of Community Medicineg, AMC

Introduction:

Siudies conduwted in the aflermath of epvimonmental disssiers such as Chemobyl and Bhopal, as
well as studies of less well-known contamination cases, have documented o variety of imporiant
paychosocial impacts (1-10), These psychosocial impacts range from increased levels of distress
to severe social disruption and conflict. In addition, some studics hove suggested that the
psychosocial impacts of environmental accidents can be guite long lived (1 L There i3 a growing
bowdy of litcrature and rescarch focusad on understanding these paychosocial impacts, much of it
dealing with climcal issues and umplications, Up 1o this point, however, far less-gieniion has
been focussd on program and policy issues connected with effons. w plan and deliver
peychosncial assismnce 10 victims of chemical and nuclear accidents. Because envirommental
accidents are expected 10 be a continuing problem incoming decades (11), and bocause
pevehosocial services are cortan o be o crucial part of the public health and human service
response, there is & pressing nead for these program amd policy isspes to be more fully
considersd.
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In view of shove studies under taken afier accidents, this current study is propose 10 assess lh:
psychosocial wellbeing through a base line survey & to provide services for psvchosocial
wellbeing, also 1 access the prevalence of Post trauma stress disarder due to styrene pas release
in the Visakhapainam anca.

Db jectives:

To assess the psychosocial wellbeing through a base line survey.

To assess the prevalence of Post trauma stress disorder.

To provide services for psychosocial wellbemg

T establish a centre for comnseling for assessment of psychological wellbeing will be
done using o standardized questionnaire.

e

Muthodology:

A base line survey will be taken over for 6 months by the field investigaiors for o population of
20,000 people. A centre will be established for the next 2 '5 years for counseling the population
o secess the prevalence of Post trauma stress disorder due to styrene gas release & provide
necessary psychological wellbeing services to the population.

Expected Deliverahles:

|. Prevalence of PTSD (Post trauma stress disorder) among the aflected community.
2. Improvement in mental health
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BUDGET:
SINo. | Particulars 1" Year (In | 2% Year (InRs.) | 3% Year (In Rs.)
Al Rs.)
A Non-Recurring
1 Oifice establishment 500,000 : .
|2 | Equipment’s 3,00,000 E =
3 Furniture | 5,00,000 - :
B. | Recurring
L Manpower
a | Project Manager No, 1 @ | 248,000 248,000 2,48 000
Rs. 54,000 pan o
b | Field Investigators (6 | 6,00,000 -
montha) No. 5 @ Rs
20,0400 p-m.
¢ Medico social Worker
| No. | @ Rs. 20,000 pm. | 2,40,000 240,040 2 40.000
d. | Counsellor 2,40.000
No. | @ Rs 200080 pom. 2.40.000 2,800, 0400
e.  Multitasking worker No.
Cl@hks 12000pm | 144000 144,000 144,000
f. | Data Entry Operator No.
| i@ Rs 20,000 pm 2.40,000 240,000 2,40,000
1. Miscellanco
Hiring of Building | 1&0,000 1RO, 000 1,%0,000
Power and Internet 1800 | 1,89,000 R0, 00
3. | Consumahbles T 1,00,000 1,00,000 1,00,700
4. Conlingencies 2,00,000 2 200,000
8. | Trunspont 3 (1,140} 3.00,000 3.00.000
5. Report Writing 200,000 2 00,000 2.00,000
| Towml 5 43,72,000 22,72,000 22,7000
Grant Total (17 Yeur + B9 1 &0
2* Year + 3 Year) "
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From Date: 18.9.2020.
Dr.K.Vijaya Lakshmi

District Medical and Health officer,

Visakhapatnam.

To

The Principal

Andhra Medical College
Visakhapatnam.

Sir;

Sub:- Styrene Gas leak —LG Polymers, RR Venkatapuram - Estimation of
budget for running health centre- submitted

Ref:- Committee meeting on restoration and compensation plan for
damage to health, property, crops live stock etc. dt.15.9.2020.

LE

With reference to above subject, | wish to submit the estimated budget
requirement for running Health Center (Dr.YSR Health Clinic) established in RR
Venkatapuram on 07.7.2020.

| request you to incorporate the estimate under Sub component - 2 as
per the MokEF & CC orders.

Thanking you Sir,

Yours faithfully,
| (v -
(Or.K Vijay glq}aces
District & Hesith Officer

Visakhapatnam



BUDGET REQUIREMENTS
Y5R CUNIC - STYRENE GAS LEAK - VENKATAPURAM

PROPOSED EXPENDITURE FOR THE 10 BEDDED HOSPITAL FOR 5 YEARS

I | Salary | Total
| s Mumber | for | sulasiei Total | o tal Salaries | Total Salaiies | Total Salaries | Total Salaies
POST of Salaries for = " o TOTAL
Mo Each for one o far 2™ year far 3 year for 4" your for 57 vear
Persons 1" year
Person manth
| 1 | Doctors 03 | 54,000 1,62,000 | 19,44,000 | 40,82,400 | 62,40,240 | 84,00,024 | 1,05,60,002 3,12,26,666 |
' 2 |StaffNurse | 03 |34,500| 1,03,500 | 12,42,000 | 26,08,200 | 39,86,820 | 53,66,682 67,45,668 & 1,99,50,370
. B | i | i B
3 Pharmacists | 02 |[28,000 56,000 | 672,000 | 1411200 | 21,57,120 | 29,03,712 | 3650,371 | 1,07,94,403
4 | Lab Tech., 02 |28,000| 56,000 | 672,000 | 14,11,200 @21,57,120 | 29.03,712 | 36,550,371 | 1,07,94.403
S |Attenders | 04 | 15000 60,000 | 7,20,000 | 15,12,000 | 23,11,200 | 31,11,120 | 39,11,112 | 1,15,65432
5 Night = ' 1
Watchman 10,000 | 20,000 | 2,40,000 | 504,000 | 7,70400 | 1037,040 | 13,03,704 | 3855144 |
7 | Sweepers 0z |10,000| 20,000 | 240,000 | 504,000 | 7,70,400 | 10,37,040 @ 13,083,704 3855144 |
8 | Thoty 02 |10,000| 20,000 | 240,000 | 504000 | 770,400 | 10,37,040 | 13,03,704  38,55,144 J
9 | DED 01 |15,000| 15000 | 1,80,000 3,78000 | 5,77.800 | 7,77.780 | 9,771,778 @ 28,91,358 | g
10| Clerk 01 |[18,000 18,000 | 216000 | 453600 | 693,360 | 933,336  11,73,334  34,69,630 i
| |
11 Drugs & | | s
Disposables 50,000 | 6,00,000 | 12,60,000 | 19,26,000 | 25952,600 @ 32,59,260  96,37,860 g
12 Lab 15,000 | 1,80,000 | 378000 | 5,77.800 | 7,77.780 | 977,778 | 28,51,358
ECnnsumahms . d 3 G o Bl '|‘ 2
: | e
| Total 71,46,000 | 1,50,06,600 | 2,29,38,660 :,m,mns&p,m,u.m 11,47
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¥SR CLINIC — STYRENE GAS LEAK - VENKATAPURAM

PROPOSED EXPENDITURE FOR THE 10 BEDDED ROSPITAL

sala | — B
. Mumber fnrw Total | Total Total
' POST of .| Salaries for | Salaries for | Salaries for | Salaries for TOTAL
Mo - Each forone | forl 3 4 ot
§ ar r ear
Person = month ' = | i ¥
BF | | 71,46,000 | 1,50,06,600 | 2,29,38,660 3,08,77,866 3,88,17,786 | 11,47,86,912
| Maintanance i.e.
13 | power Internet 5, 77,800 2,771,780 9771778 28,591,358
and Telephone i
14 | Ambulance '
Maintanance !
o] 1) Drivers 02 | 20,000 40,000 10,08,000 | 1540800 | 20,74,080 | 26,07,408 | 77,10,288
2} Helpers 02 15,000 | 30,000 11,55600 @ 15,55,560 19,55,556 57,82, 716
15 | Fuel i 11,55,600 | 15,55,560 19,55,556 57.82,716
|
| Vehicle '
16 l 192,600 | 259,260 | 325926 | 9,63786
' Maintanance
Grand Total | 85,86,000 | 1,80,30,600 2,75,61,060 3,71,00,106 | 4,66,40,010  13,79,17,776
TR gy o SO
A eA3) 282
District Medical &
Visakhapatnam
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From Date: 18.9.2020.
Dr.K.Vijaya Lakshmi
District Medical and Health officer,

Visakhapatnam.

To

The Principal

Andhra Medical College
Visakhapatnam,

Sir,

Sub:- Styrene Gas leak LG Polymers, RR Venkatapuram - Budget
requirement for Lab tests- submitted.

Ref:- Committee meeting on restoration and compensation plan for
damage to health, property, crops live stock ete. dt.15.9.2020.

ELE RN

With reference to above subject, Laboratory tests are contemplated for
needy 10000 populations in the affected villages. A detailed exercise of
required tests was done and quotations were called from laboratories and

finalized the rates.

In this connection, | am herewith submitting the detailed budget
proposals for carrying out the tests,

Hence | request you to incarporate the proposal in the Sub component —
2 as per the MoEF & CC office order.

Thanking you Sir,

Yours faithfully,

1_ ‘-. _') ¥ .—-"kEJ:i_.-I-'JE{E
(Dr.K.Vijaya I..!llﬁ.llnml'rm

District Medicai & Haai
Visakhapatnam .
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PROPOSED EXPENDITURE FOR INVESTIGATIONS

SNo. |Test  |No.of People to be covered | Rate (INR) 'No.oftimes | Total
1 Routine | 10,000 720 s 2,32,00,000
Bsts — | __—— .
2 CTscan | 1,000 (10% of population) | 1200 1 12,00,000
'3 |USG | 2,000 (20% of population) | 699 1 13,98,000
abdomen
a MRI Brain | 500 (5% of population) 1700 1 8,50,000
5 EEG | 500 (5% of population) 1500 1 7,50,000
6 NCS 500 (5% of population) 1000 1 5,00,000
L— \ Grand Total 4,78,98,000
. | |

2,
1L uz/k_,\
& AR Vieesa

District Medical & Health Officer
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: Annexuer-I11
DEFARTMENT F hG!lCUL’l’UIEI.E

Ta
bk The Joint Chief Esvironmental Engineer
St 5.5 N S Leatavathd, MSc(Ag) s
i AP, Pollution contro
]‘:I:hﬂ;:iul:reﬁar of Ap;nr:ullurr. hiiedomn
isakhapatnam.

S:irr il i cl'.l il = “.L‘Ir 'l'.la'ted 23, JDI‘U

File No.AGRI- L ..fll_nﬂ_lﬂmlﬁﬁ VSKP, Dated 23,09 2020

bt - Gos leakage tragic incident- Visakhapatnam d istrict-
il e Hanagsm_ntl‘md :‘:‘;?n mé storage tank of LG Polymers India Pyt Lid -

styrome vapours releas
uumeqninn of input assessment report - Regarding,

Dated 19.09.20H), of this office
.. 1. AGRI-CAL/ 2020-SA(T1}-AGRLVSKF, :
i 3. Roc.No.A /2037 2020, DL 21.00.2020, ADR, RARS, Anakapalli

3 Re. No. 1I(1) 162020, Dt. 23:09-2020, ADH, Visakhapatnam
BEBD

it is submitted that, in continuation to the restoration plan for damage to the crops
village level a report submitted (as per ref. 1¢ citecd), The Associate Director of Research has
furnished the information an input requircment for adoption of best management practices
in paddy crop and other expenses towards vigit of the scientist has been submitied {ref 2nd
cited), The Assistant Director of Horticulhare has submitted the enumerated crop damages at
the time of incident (ref 3 cited) is herewith enclosed.
In this connection [ submit tha abstract of report towards supply of Inputs for adoption
of Best Management practices both Organic and Inorganic, expenses lowards visit of scientists

and also compensation enumerated horticulture crop damages.

Estimaled cost for inpuls for adoplion of Best Management =ORR40 '
practices (Drganic + Inorganic) [Rupees) iy
Charges towards Tesling parameters including visits of : 59500
Scientists - s

Compensation Enumerated hortieulture erop damages 1954938
Grand total R57278

Henee submitied for necedsary information,

Yours faithfully

ﬁb’-ﬁ 1-3/%'/ 2028
Joitit Director of Agriculture

%ﬂ.}f isakhapatnam

Copy submitted to the District collector, Visakhapatnam for favour of kind information

submittad P i *;
Ejg:’nnﬂm tted to the Commissioner of Agriculture, AP, Guntur for favour of kind

Copy submitted to ADR, RARS, Anakapalli
Cﬂ-p::.sul:rm_itt&d to ADH, Visakhapatmam

Scanned with CarmScanner
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A ts and other expenses for restoratio
f ol I7P% Agriculture Departmen

- !.r:l

n of crop in L.G.Tolymers affected villages:

i |:'H. } Amount per
L rate [R5
Particulars Qty per Ha R Ia.
10 WTe =l 6300
{25 Lit 300 1125
(3tvepes per lit) E:nuﬁ - - SO0
37.5 kar 50 2000
= e & s ] e
§_|Greenmartie 10 cards 50 s
= rrchocards (dreleases)
Inorganic inpuls 263K, 296/ (per S0kg bag) i
] _gthes 375 b 500/ - (per bag) 3750
2 _p55F 100 kg 950/ - (per bag) 1900
3 |MOP .
—Plant protection chemicals
| e et 1000ml 272/500ml 540
1 Mru.ﬂ'-:n'-h.;plms - 755/120am 75
2 [Trevchaale -
3 |Hexaconazole 1000mdi 245/ 400ml E-'[_l:
" 1 |Carbendizm 750gm 200/300gm _Jnm}
5 |Cartaphydrochloride kg 630,/ Skg 2600
Tolal cost per ha 2720
The villages affected in the L.G.Polymers incident are mostly living habitations, the DI[I}-'
village with cropping area is R.Venkatapuram. As per the report given by MAG, there is an
extent of 22Ha paddy in kharif grown in the endowment lands of the village, hence the
estimated cost for inputs (Rupees) 1) SO8840
As per
Additivnal Testing parameters Rs. Per sample recommendation
samples
1 |soil sample alil G
2 |plant :iample 100 11000
3 ain sample 1000 10080
4 |irmigation water 250 2500
2 |earthworm count 100 10000
b |Microbial Count
soil samiple collechion charges per visit (5
rd i pes per vasik | 1000 5000
POL Charges (for scientist visits) per visit (3
: visibs) P 1 3000 15000
2) 59500
Total estimation (Inputs + testing parameters) (1+2) | 65434 IJ]
Total estimated enumerated Horticulture crop damages 3 1':13933]
SRAND TOTAL (1+2+3) 857278

Y 27
Juilm rjﬁ

Visnkhapaloam

LR R

LSeanned with CamSeannar
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DEPARTMENT OF AGRICULTURE

From To
Smit. G.5.N5 Leelavathi, MSe{Ag). The Joint Chiel Environmental Engineer
Jwint Director of Agriculture, AP, Polluton control board
Visakhapatnam Visakhapatnam
S,

File Na AGRI-CALY

Sub=-  Disaster Management - Gas leskage tragic inchdent- Visakhapatnam district-
atyrene vapours released from mé storage tank of LG Polymens India Py, Lid-
submiszion of input assessment report - Regarding,

A
Ber- 1. AGRICALY H0-SA(TTRAGRLYSKE, Dated 19.09.2020, of this office
T e Mo A 2037/ H020, DE21.09.2020, ADR, RARS, &na!mpam
RN
=Y
It s submitted that, in continuation Lo e restoration plan for damage to the crops

village level a report submitied (as per ref. 5% clled), The Associate Director of Research hae
furnished the information on npul requirement for adoption of best management practices
in paddy crop and other expenses wowands visit of the sclentist has been submitted (ref 66
cited) is herswith enclosad

Hence submitted for necessary information.

Yours taithfully

S
JMM”

Visakhapamam

P
Copv submitted o the District colledor, Visakhapatoam for favour of kind information
Copy submutted o the Commissioner of Agriculture, AP, Guntur
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Details of Inputs and other expenses for restoration of crop in L.C.Polymers affected villages-

Agricullure Djﬁparhm:ni
SNo. Particulars Qty per Ha unit rate (K& ’!"m“l'_]‘:t o
Organic Inputs
| FY M 10 MTs il R
2 |Boifertilizers (3tvpes per [iY) 135 Lit A0 1125
< M oem cake SO00Kp, in B
4  [Gresnmanure 37.5 kg a0 2000
5 |Trichocards (4rdleases) 10 cards Al 00
Inorganic inpuls
1 [Urea e[ 2e Loy 206,/ (per 50kg bag) 1555
z |=F : 375 kg, 500 - [pet bag) 37all
3 [NMOP 100 k G50/ - [per ba 190
Tlant protection chemicals . Lelperbog) 1
{Nevd basied)
1 Monocrotophos J 1000l 272/ 500ml 5400
2 |Tricyclazole 0gm 255/ 120gm 6375
3 |Hessconasole T000ml 245 /400ml f125
4 |Carbendizm valgm 2007 300em alx}
5 Cartaphydrachloride _ ke EWI.-’EI:ﬁ ZihiX)
Tatal cost per ha 2720
The villages affected in the L.G.Polymers incident are mostly living habitations, the only
village with cropping area is R.Venkatapuram, As per the report given by MAQ, there is an = RE40
extent of 22Ha paddy in kharif grown in the endowment lands of the village, hence the
estimated cost for inputs { Kupees)
As per
Additinnal Testing parameters Rs. Per sample recommendation
samples
1 |soil sample 0 HN)
2 plant sample 10 WEE B
3 praine samiple 1000 Lo
4  |irrigalion waler 23l 230
B garthworm comnt 1000 1O000
i Microbial Count
” soll sample collection charges per visit (3 {000 =000
visits)
g POL Chaerges (for scientist visits) per visit (3 3000 15000
Visiks|)
5950
Total estimation (Inpuls + testing parameters) 6558340

a3 ; P I .II-.EH'
jn!ﬂ'f'!g%nr dif ."‘*.{:g'?'l{'ulmfn} JRER

Visakhapatnam

r.'_'E;‘:..I"I"-*H F

70



71

GOYERNMENT OF ANDHRA FRADESH
DEFARTMENT OF HORTICULTURE

From To
St K. Sailaja The Joint Direcior of Agriculture
Asst. Director of Horticulre Visakhapatnam
Visakhapuinam
1 i, Dt
Madom,

Sub:- M/s LG Polymers - Styrene Gus Leakape - Damage to Horticul ture crops - -
Compensation to farmers from Mfs LG Polymers — Reguest-Reparding.
Ref:- 1. Re.No. 360/2020/B/du 4-6-2020000 Tahsildar, Gopulupainem
2. Re.No. 1902020000 d1 6-6-2020000 Tahsildar, Pendurthi
1. Study report of Dr. Y SR, Hortlculwre University Scientists,
Venkamramannagudem, West Godavan, district

iy
Wilh references 1o 1™ and 2™ cited above, it is submitted that Mands)

level teams of Gopalapatnam and Pendurthi have enumersted Horticulture crop damiages in
R Venkatapauram village of Gopalapatnam Mandal and Vepagunta village of Pendurthi
Mandal due to Styrene gas leakage from M/s LG Polymers

Further, submitted that, both the Tahsilders have certified that the bands
belong to S SVLN Devastanam and sre unsetiled villuges. Ag the compensation cannot be
released to farmers in unsettled inam villages by the Qovermment, the compensstion detailed
below may be recommended from M LG Polymers.
The recommended compensation to affected farmers is as detailed below.

SLNe  Crop Extent Estimated | Recommended | Estimated
damaged in | loss per eempensation | Total amount
Acres/No, OF | screl fruit | per acre @ 75 | (Ra)
rees CIops in Yo (Rs)
(Rs) -
| ] Vepetables | 425 ac | 40000 RN 127500
2  |Banana | O.30ae 45000 36750 11028
3 |Papoya  |005a¢ 00000 | 150000 22500
4 Mango | 400 wees | 22500 : 16875
5 Casbew | 100 trees 000 . 6750
s Smpoda A trees 1R04K) - 13500
7 Cloconul 30 trees 1050 - 78K
Grand 198935
Total

Vide ret 3™ cited, tesem of Horticulture Seientists from DY SE Hortieultare

University, Venkataramannegudem, West Godavari, district have coneluded that there is no
stverse affect on soil, hence hortieulture crops ean be cultivated during succeeding seasons.

In this, connecticn, il is requested 1o recommend compensation of erop loss to
affectad fmners in Inam lands from M/s LG Polymers

Submitied for Bvowr of informabon,
Yours fmithfully

4 w
AssL Dim‘%g‘;f; \ e,
Visakhanainam

,@:;gyﬂ



ACHARYA N.G.RANGA AGRICULTURAL UNIVERSITY

P Regional Agricultural Research Station (g,
Dr. M. Bharathalakshmi, Anakapalle - 531 001,
MSciAg) Ph.D.  Visakhapatnam Dist

Associate Director of Research — py, ; (18024-223370 (0, 9989625211
e-mail : admczonel 983 @gmail.com

ANGRAL

7 ted.21-09-1020

To

The Joint Director of Agriculture
PM Palem
Visakhapatnam

Respected Madam,

Sub : Regionzl Agricultural Research Station, Anakapalle-Information on input cost for best
management of paddy crop per unit area and other expenses in R. Venkatapuram village,
M/s LG polymers Gas lcakage affected area — Submission — Reg.

Ref': Telephonic discussion with the Joint Director of Agriculture, Visakhapatnam on

20:.09.2020
ke

In the light of above mentioned subject and as per the telephonic discussions held with the
Joint Director of Agriculture, Visakhapatnam on 20.09.2020, | am herewith furnishing information
on Input requirement for adoption of best management practices in paddy crop and other expenses
towards visit of Scientist and chemicals pertaining to soil, plant and irrigation water sample
analysis in B. Venkatapuram village, M/s LG polymers Gas leakage affected area for favour of
information.

Details of input cost per unit area and other expenses;

5.Ma. | Particulars ey, per Linit rate Amount | Remarks
ha {Rs.) per ha
(Rs.)
Organic Inputs |
0l Farm Yard Manure 10T 650 6500 | Any one of the
2 . 2T arganic source
Vermi compostper Tonne ; 000 6000 ¢an be utilized
03 Biofertilizers per Lt (3 types of 1251t
biofer.) 300 1125
04 Neem cake 500 kg 10 500
05 Giresn manure iT5ke
| {Diancha/Sunhemp seed) 30 2000 A
06 Trichocards (4 releases) 10 cards 50 500
| Inorganic inputs
07 | Urea 263 kg 296/'bag 1555 Recommended
08 | Single Super Phosphate 375 ka 500/bag 3750 dose of
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| 09 Muriate of Potash 100 kg 9350/bag 1900 | fertilizers
10 ‘Monocrotophas 1000 ml 272/500 ml 540 Need based
Il Tricyclozole 300 g 235/120 g 6375 | plam
12 Hexaconazol 1000 ml | 245400 ml 612.5 | protection
13 Carbendazim 7508 200300 g 5p0 | chemicals
14 | Canop Hydrochloride granules 20 kg 650 /5kg | 2600
I seedling cost for Agroforestry (Seedlings from Department of Forestry)
__, Testing charges (per sample) Rs. Per sample |
15 Soil sample analysis (per 600 Analysis for soil and
| sample) Irrigation water will be
16 Plant sample analysis {per 1000 taken up before and afier
| sample) the crop season and plant
17 Grain sample analysis (per 1000 sample will be taken up at
sample) maturity stage (For every 5
18 Irrigation water analysis (per 250 acres of land one sample is
sample) the optimum sample size).
The heavy metal analysis
has to be taken by the
Pollution Control Board.
|19 Earthworm count 1000
20 Microbial count (will be done at ARS, Amaravathi)
Other Miscellaneous charges
| 21 Sample collection charges per 1000
| wisil
| 22 POL charges (Conveyance to 3000
I

sCientist visits) per visit

This is submitted for favour of kKind information and further necessary action.

Yours faithfully

=

2| |4]30%=

Associate Director of Rescarch

73



DEPARTMENT OF AGRICULTURE

From To

Smi G.S.N,S.Lgelaynthil MSc(Ag), The Joint Chief Environmental Engineer
Joint Director of Agriculture (FAQ), AP, Pollution control board
Visakhapatnam, Visakhapatnam

Sir,
File No.AGRI- .AGRLVSKP, Dated 19.09.2020
Sube- Disaster Management - Gas leakage tragic incident- Visakhapatnam diatr_i:t—
styrene vapours of LG Polymers India Pvt. Lid.- preparation of the restroration
plan and compensation for damage to the crops - Regarding.
Ref- 1, High Power Committee on Investigation Of Styrene Vapour Leak From LG
Polymers India Pvt. Ltd,, Visakhapatnam report Dt15.06.2020

2. NGT (Sesha Sainareddy) report Dt,28.05.2020
3, Le.no.Gen/ PCB/RO-VSP/NGT, 2020- Dt.31.08.2020, APPCB, Visakhapatnam

4,F.No,11/20,/2020, Dt21.07.2020, MoEF &CC office order _
5, File No. AGRI-CAL/ 2020-JA(T1)-AGRLVSKP, Dated 01,06.2020 of this office.

6. Analysis reports from VIMTA labs Dt.07.06.2020

7. Analysis reports of microbial population dynamics, ARS, Amaravathi, Dt.22.06.2020

8. Boc, No.A/1587/2020, Dt 16.07 2020, RARS, Anakapalli .
9. File No. AGRI-CAL/2020-]A(T1}-AGRLVSKP, Dated 01.08.2020 of this office

10. Lr.No.2937/ Dr.YSRHU / Res.1/ 2020, Dt.14.09.2020, Dr.YSR Horticulture University,

Venakatarammannagudemn,
11.Lr. from RARS, Anakapalli, Dt18.09.2020

N

It is submitted that vide ref. 9% cited a report has been submitted stating that, At the
time of gas leakage incident there were no fleld crops exisling in the affected area except few
vegetable crops and agroforestry. But to study the affect of styrene on the soil, 63 soil
samples were collected on 13.05 2020 and .‘u':ﬂ-:ll}"wd for various parameters like pH, EC, O.C,
NP, K Zn, Fe, Mn, Cu, 5 B at the Soil testing laboratory, Department of Agriculture,
According to the soil health reports, the pH ranges from 6.9 to 8.7 i.e., slightly Alkaline and
the E.C ranges from (L08 to 0.2 mms which are normal,

The Biological properties of soil i.eTotal bacterial population, total fungal
population, Beneficial microorganisms were analysed at ARS, Amaravathi (ref. 7¢ cited) and
also analysed for heavy metals at VIMTA, Labs Visakhapamam [ref & cited). Based an thess
reports received from Research Scientist, ARS, Amaravathi and VIMTA- Laboratories, crop
&uiﬁb'.l]ﬂ}r aszessment for culbivabon has been given by Associate Director of Research,
;ﬁ]ﬂmdﬁnakapaﬂi. that it is satisfactory and the soil is suitable for cultivation of crops. (Rel,

cited),

It is further submitted that a team of Scientists from Dr.YSE Horticulture University,
Venakatarammannagudem, has also submitted a report (Ref. 10 cited) on soil quality, micro
fauna, Water quality stating that there was no affect of styrene vapour on soil
physiochemical and biclogical properties after 40days of the said incident and hence
suggested that all crops can be grown by adopting good agricultural practices,

It is further submitied that, as per the instructions received (n ref 3« and 4 cited for
preparation of the restroration plan and compensation for damage to the crops a team
constituting of Scientists from RARS, Anakapalli (Principal Scientist-Crop physiolo
Principal Scientist-Agronomy, Senmior Soil Scientist), Officers from Deiartment Eg":
Agriculture ie., Joint Director of Agriculture, ADA® Visakhapatnam along with MAD
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Chinagadili, Assistant Director of Horticulture, and MRO, Gopalapatnam has visiled the
village on 17.09.2020.

The team visited the Agricultural fiekls of R. Venkalapuram village and made the
following observations (ref.11 cited)

1

The paddy crop is being irrigated with seepage water of Meghadrigedda

reservoir mixed with municipal drainage water which was of poor quality for
crop cultivation, dumped with plastic and other wastages, it may be a threat to
the soil health in near future,

Paddy wvariety of DPT 5204 (Sambamahsuri) was planted with over aged
seedlings of 50-60 days nursery and the crop is at active tillering stage (25-30
days after transplanting)

The cultivators, in peneral, have not adopled the imely management practices.
The crop was planted with aged nursery, basal dose of fertilizers were not
applied. The crop has symploms of leaf blast and leaf folder incidence for which
the plant protection chemicals were not sprayed.

On visual observation, Paddy crop looked healthy and symptoms of any adverse
effect on growth due to styrene gas leak were not visible as the plant height and
tillering were normal with 25-40 tlllers per hill and 4045 cm plant height
coupled with chlorophyll content of leaf at 37.4 SFAL/SCMR valuc, which is a

good sign of crop geometry at tillering stage for reaping good yields.

. It was informed by the cultivators, that they are taking two crops in a year with

the crop sequence of Paddy-Paddy and Paddy-Vegetables with available
municipal drainage water.

. The surrounding vegetation viz,Casugring, Banana, Eucalyptus and other

miscellaneous ree vegetation were also observed 1o be normal.

. It s observed that, at present there is No abnormalities in erop condition

situated in RVenkatapuram village and further inference can be realized after
receipl of the harvesting data of paddy (Nov/Dec, 2020),
Based on the above visual observations and the soll data obtained from

the Department of Agriculture/Horticulture, the team is of the opinion that reclamation of
soils can be done to ward off the any possible ill effects due to styrene gas leakage on the

performance of crops and for aveiding the il effects of drainage water which is beiny
utilized for cultivation of crops.

d.

LUse ol bocontrol teols like trichocards can alsn
to discourage chemical plant profe
prolection,

!'l is E'.IEFEEE& that green manure crops like Diancha, sunhemp et should be
nvariably grown as preceding kharif crop to sustain th il
productivity. E
APF'E_HI‘FDI'! of organic manures like Parm Yard Manure, P
vermicompast, noem cake and other edible cakes can also be
:;'Irll'h;l'l;;':l of soil arganic matier content ancl soil health man
se of differenl types of bio r

bovals i ¥ pres | I'?rl:i[lzurs (Azatobactor, Azospirillum, Phosphate
: Potash solubilizers) can alse be suggested tor improvement of
crop yields threugh enrichment of soil beneficial microflora,

lerigation with municipal draina i
B2 waler for coltivation of cro
discouraged to curtail the soil health hazards n Future, ey

Incorporation of crop residues after ever
crapn|
mandatory for improvement of soil ealih, ¥ cropping cycle may be made

Eupply_ of orchardfforest seedlings keeping in view of
viegelition for healthy livelihood as many people are
M/s LG Polymers. F

ressmud cake,
acdvocated for
agement

maintaining preen
residing In the vicinity of

b promated for pest control in I
view of environme p

chien keeping (n ntal salety ang
- €
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It was felt by the team of scientists that data on yield at the time of harvest of the
kharif crop (Nov-Dec, 2020) along with the essential soil parameters can be taken for long
term study of the impact of “styrenc gas™ accuntulation, if any, on crop :rrrﬁrrmm:-;;,
Gimilar observations at periodical intervals for at least fwo years may help in drawing

palid conclusions on the impact of Slyrene gos leakage on crop performance in the
subsequent years.

This is submitted far favour of information,

Yours faithfully

2 |a -
iR Agad S [3 )2

Visakhapatnam

L

Copy submitted to the District collector. Visakhapatnam for favour of kind information
Copy submitted to the Commissioner of Agriculture, AP, Cuntur
Copy submitted to the Associate Director of Research, RARS, Anakapalli
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DEPARTMENT OF AGRICULTURE

From To
51'!“|.L GFE.NE.L&h\'thL M.Sc{Ag), The Commissioner of Agriculture
Joint Director of Agriculture, AP, Guntur.
Visakhapatnam,
Sir,
File No.AGRI-CAL/ 2020-JA[TT)-AGRLVSKP, Dated (1,06.2020

Sub:-  Disaster Management - Gas leakage tragic incident- report on News article “Ryots
hit as gas leak damages, halts cultivation - Regarding,
Eef- 1. News article - Ryots hit as gas leak damages, halts cultivation”- Indian express.
L R.C.No.679/ 2020/ D3, Dt.10.05.2020, District Collector Visakhapatnam
3. Lr. No.7063/PCB/ Z0-VSP/ Tech./ 2020- AP Pollution Contral board-zanal office
-Visakhapatnam
4. AGRI. CAL JA(T1)- AGRIL.VEKPd14.05.2020 & X3.05.2000 of this cffice
5. RC. No. H(1)16/2020, Dt01.05.2020 Department of Horticulture, Visakhapatnam
6. Reports received from the Mandal Apgncultural Officers of Chinagadili and
Pendurthi
7. Mail sent o FARs Anakapalli, dt01.06,2020 from this office.
8. Report from APPCB, Zonal lab Visakhapatnam de=01.06.2020

e
It i5 submitted that, in response to the News article “Ryots hit as gas leak damapges,
halts cultivation” the facts analysed are here with reported

a) As per the orders Irom the District Collector received in the reference 2 cited above
o Collect the vegetables, fruits and grass ete, in the fanns and handed over safely o
GVMC for safe disposal in blomedical waste method for aveiding consumption and
feeding of cattle arpund.

b)) In vienw of the letter vide rel. 3 cited from AP Pollution Control board-zonal office -
Visakhapatmam, the crop damage report and contamination assessment report has
been submitted through ref, 41 cited. Soil samples were collected in random manner
and assessed for notrient status parameters (PH, E.C, O.C, NP, K Zn, Fe, Mn, Cuy, 5,
B).

) In response to the ref. 19 ciled, Department of hortcultume has submitted the
assessment report stating the cropping around the affected villnges, conchading that
crops exposed, charred and rotten due to styrene gas affect are being destroved
through dispasal in biomedical waste method. And soil samples were collected from
around the Skm radius immediately afler the incident,63 soil samples have been
collected from Agri and Horticulbare fields ard amalysed by Mobile testing Laboratory
Visakhapatnam

d} According to soll health reports the PH ranges from 6.9 o 8.7 Le, slightly Alkaline and
the E.C ranges from 0.08 to 0.2 mms which is normal. [t is advised Paddy, Vegetables
and other Plantation crops can be taken by reclamating the soil with Gypsum @ 200
kgs per acre where the PH is beyond 8.5, The report received from APPCE, Zonal lab
Visakhapatnam in ref. 8t cited, has also indicated the similar results, stating that
styrene concenirations couldn't be analysed as the Styrene standand is not readily

available with them and the same will be procured and the samples will be analysed
in due course,
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i icers China
) As per the reference 69 cited, report submitted by Mandal Agnc ultural IEF'IT!E y
Kothapalem villages comes

Gadili and Pendurthi, stated that Venkatapuram and ) o beler
under Venkatapuram Revenue village having 55 Acres of wet Jand and approximately
%2 farmers are cultivating the crops swhich are unsettled endowment lands. T:h{.‘ g
crops are [-"m.l_d}r d_u:r:iuﬁ Kharil, and "-,-l'{-!;.;_-mhh_-ﬁ during Rabi SE&EUF"'E- These fIE{dE are
being benefitted by the scepage water of Megadhri Gedda reservorr. At the time of
incident there were no lield crops existing.

f) In the Kamparapalem village 100 acres of wet land is there, with 175 farmers usually
take up Paddy in Kharif, it is totally rainfed area and there is no other crop for the rest
of the geason. I.a.:ﬂ'nipurﬂm "l"i“ilﬂl’ 15 hﬂuk“g 30 acres of wet Tamd with Pﬂdd}’ in K}Iﬂ.ﬂf
followed by Vegetables in Rabi in an extent of 5-7 acres being cultivated by 75 farmers,
There were no Agricultural erops existing in the field except Vegetables and Agro
forestry crops like Casuarina and Eucalyptus at the time of incidence.

g) Meanwhile the scientists from RARS, Anakapalli have been contacted for the
Parameters to be analyzed for assessment of the styrene gas affect along with the
suitability of soil for cultivation and have been suggested for analyzing soil quality
parameters -Chemical and physical properties like pH, E.C, Awvailable nutrients
{macro and micro nutrients), Heavy metals, Bulk Density, Hydraulic Conductivity,
Infiltration rate etc. and also suggested for assessment of Biological properties of soil
Totlal bacterial population, tolal lungal population, Beneficial microorganisms
(Witrogen fixers and phosphate solubilizers), Enzyme activity (Dehydrogenase,
urease, acid and alkaline phosphotase). For guidance on analysis of biological
properties, a letter has been addressed to Directorate of Research. microbiology,
Amaravathi

h) As the real ime effect of Styrene has not reflacted in the above parameters analysis
and also ATPCE, Visakhapatnam has informed that Styrene concentrations couldn't
be analysed, A.U. Environmental Enginecring Department, College of Engineering,
Andhra university, Visakhapatnam are also consulted for further clarification on
suitability of soil for cultivation in these areas along with analysis of soil for ather
parameters if any required. but due to the non-availability of required facilities with
them the VIMTA, Laboratorics have been contacted for analysis of heavy metals on
payment basis and each sample analysis costing Rs3500/- approximately. We have
collected composite samples of 4 numbers from the affected villages which are hl?ring
eubmitted for analysis, As informed by the laboratory the analysis report on heavy
metals will be received in Sdays, soon after the receipt of the same will pe submibied
for further necessary action.

Yours F“ilh-fu]]}r

Joint M‘Jm oBi) °

Visakhapatna,

Copy submitted to the District Collector for favour of information,
: 50
BI\P®
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ACHARYA N.G. RANGA AGRICULTURAL UNIVERSITY

From:

To
Dr. D.V.Ramana Reddy, The Joint Director of Agriculture,
Principal Scientist (SS&AC) & Head, Visakhapatnam-

Agril. Research Station,
AM VATHI - 522 020.
Guntur (Dist.), AP.,

Lr. No. ARS, AM

icrobial analvsis of soil samples/2020, dt.21.06.2020.
sr,

Sub: Agril. Research Station, Amaravathi - Microbial analysiz of soil
samples-Report-Submitted-Reg.
Ref: 1. File No. AGRI-CAL/Z020-JA{T 1)-AGRL VSKP, DLO1.06.2020
Joint Director of Agriculiure, Visakhapatnam

B

As per the reference cited above, the report of microbial analysis of the soil samples is
herewith enclosed / attached.

Yours faithfully,
%T-Ln-u-nm E’:
.-E-?.L i' by

o ailg i| LE
Pimeine S l1"|-d

Boree ]

REME. ' 70 2D
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Your Ref : File No, AGRI-CAL/2020-JA(T1)-AGRL VSKP, Di.01.06.2020
Joint Director of Agriculture, Visakhapatnam

Ll

Microbial population dvnamics in soil samples of the villages of Vishalcha

Sample Name | Total Total fungi Bencficial Population
Bacteria KRB PSR [R.#&nb.-'m f Aclinomycetes ]f Azaspirillum | Azotobacter I||
Kothapalem | 50=10° 10%1¢" 40.6x10° | 30.0<107 10.0x%1¢° 93,0 0° 5% 107 33%10°
Laxmipuram | 10%10° 9010 380=10° [ 38.0x10° 40,0107 108 0107 12« 107 62 10°
Veakatapuram | 307107 20=10° 47.0=10° ; 1027107 12.0%10° 74.02107 28+ 10° 36210
I_ )
Kampara 10=10 1010 15.016° | 12,0107 25.0x10" 57.5x10° 36=100 0= 10"
palem |I
|
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L= SR T TR e

S RARY, Augbapalle - Department of Soil Science & Aprieulteral Chamive
Rl atadatiel ropert fromy Oas leakage affscted villyges of Visachananzm
snct - Crop siilabidity. or culivation on affected villoges - Pemarks
Subsmittod Rep.

Rel. 1. File Now AGRICAL 2020-JA (T} = AGRI VSKP, Date. 6207.2020 of Joimt

Direct .rr' of Agsiculters, Visshhapataam Districl.
2. Nite from the Printipal Scientist (Soil Science & Agril, Uhemistry )
Digra 1 h.‘-T 2020 !
i
Wik refls

th refonemice *51111_“11-,_11.;:_ I am to infiorn that, as p-z:i' the testing reports regarding 1508
guaiity of sonds waisabiling mﬁt&rmnﬁﬁ:é it is Tound that the heavy metals (Pb. Cd. AS, Hu) are

i azter fimmits and sail beneficial microbial counts, tolal bacteria and total fung are alse found at
wutheazoey rvels, :

Teervfons the enops which were grown hither to can be suggested for cullivation in the
et Hed gas l-:ai.ly.. adiected n!t;!gn Sﬂtii

Yours finthiully,

Rld'\-l-*.'-rr—ﬂ. 1|-......_..,—\.

,L N7 | e
Assoviate Divector of Heseuri:h

e i 1:;3‘* ¥ ﬁ%ﬂﬁrﬁ 3"' g
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. DeY SR HORTICULTURAL UNIVERSITY
A Administrative Office, Ven kataramannagudem — 534 101,
1 Woest Goduvar District, Andhra Pradesh

W, TSR 2R
N RRER MAE] 1T

Frum

Pe B VS K Roddy, « The Cormmissaoner of Horbeuliuee,
[irector ol Risseuien, Ixéportment of Horticulivne,

TTPC Building, 1" Floot,

Od Markel Yand,

Mear Bythy Baear,
Chuetrugunis, G — 3224007,

L Mo 20370 VS RIIL MRex, 172020, Dated: 14.09.2020

Wir.
Sub: D YSRGS Rescurch Horiculture Depariment - Leskage of
sivrene  gas  wvapours  from ML GoPolymers Indin Pyt [ad

Visakhapotnam on 67,08.2020 - Comphance report — Enclosed -
Reirding,

Bell 1. NEFNoPEM) 4420158, did 02003230 of the Commissioner af

Horticotore, AP, Guntur

T Lo MG TR e 20X did: 12006 2020 of this office.

Lo HRS-ARINETIG PolyStyrena/20, de:31.08 2020 of the
PrlSeidl o) & ) lead. HRS, Ambajipetn.

b Mote orders of the Hon'ble Vice-Chancellor, . Dr.YSRHLI,
P T L e e

TTIT]

In accordanee with the reference ™ cied. | am herewith enclosing the
camplionee report of “Adverse affects of ayrene vapour on the <oil, hortioulure
erops other adverse impact existing with in § km vicinity of the M's LG Polymers

Inadin Pyr Lacls Wisekhapstnam™

This is for fevour of kind tnformation & necessary action.

Yours faithfully.

Fol € e R -4%':[;;1”3"?
TRFCTON OF RESEARCE

i c. tor S 1o Hhom " Ble Vice-Chancellor, BrASREL Y, BaGudemn,
Capy o SESC.




REPORT ON ADVERSE AFFECTS OF
STYRENE VAPOUR ON THE SOIL
PROPERTIES, HORTICULTURE
CROPS/OTHER ADVERSE IMPACT
EXISTING WITHIN 5 KM VICINITY OF

VISAKHAPATNAM

Dr.Y.S. R HORTICULTURAL UNIVERSITY
VENKATARAMANNAGUDEM
WEST GODAVYARI DISTRICT

ANDHRA PRADESH

HE M/S LG POLYMERS INDIA PVT. LTD.,

86




Report on adverse affects of styrene vapour on the soil, harticulture erops/other adverse
impact existing within 5 km vicinity of the M/ LG Polvmers India Py Lid,,

Yisakhapainam,

B kg round;

Mo LG Polvmers India Py, Lid. was established in 1961 as “Hindusthan Polymers”
lor masnulacturing polystyrene and s co-polymens 8l Visakhapatam, Indig. The industry is
located @i RR Venknmtnpuram, Visskhapatnaom distoer, Andhra Prodesh. The compnny s
stored styrene monomer n vertical MS storage of 2500 KL and 3500 KL capacity provided
with infermal cooling system: throuph- refrigerotion o maintain below 20°C. Al pocidednt
occutred o (13:02 am an 7™ May 2020 where the stored styrene monomér in verfical MS
storage tnk of 2500 KL capecity has spread in the form of gus 1o the surmounding villages of
Venkntopuram. Padhmanabhopuram, SC & BC Colony. The concentration of stvrene was
high ot the tme of leakage in Venkatepuram village smong other surrounding villages

With rexnrd o the-above issue, o group of scientists fromm e, YSRHU, VR Godem
were deputed by the Direclor of Resesrch, Dr. YSR  Hordleyltural  University,
Venkntarnmanogudem vide Lr, No. 2937/ Res 2020, Dated: 12062020 as per the Instructions
given by Hon'ble Vice-Chancellor and Commmsstoner of Horticuliure, D YSEHLL AP with
ary objective W Mudy the adverse effects of styrore vapour om ditferem existing horficuliural
crops and soil properties within 3 km wicinity of LG Polymers Imdia Pyt Lid.
Visakhapainem.

The following team members visitzd Venkatapurm village on |B.06.2024) which bore
the bumi of styrene gas release.

L. DBV K.Bhagavan, Principal Scientist (Hort. ) and Head & Zonol Reésgirch Head
(CZ=1). HRS, Ambajipets

2. e K.BYN Chalapothi Ras, Principal Seients (Enio ), HRS, Ambajipeta
De.K Ravindm Kumar, Scientist (Hon. ), HRS. Kovvury

4, Sn. P Raja Sekhor, Scientist (S5&AL0), KVK, Pandirimamidi

Druring the visit, the team has vbserved existing crop condition ol vegetables crops
like Brinjal, Chilli, Okea and gourds, fruits crops like Sapow, banons and mange. Scientists
have also coliected the sodl samples ot different depths in styvrene affected gordens os per
standard methuds for analysis of soil physio-chemical properties and also W exaimine the
p-u,::pu]n.tinﬁ of o] miero fiiunn under lshoratory conditions
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Stvrene Gos Lenk Aveident:
= An aecident occurmed ar (03:02 AT 07052020 from 2300 KL jank. The company
has stored stvrene monomer i vertical MS storage tanks of 2500 KL and 3500 KL

capucity provided with, internol cooling system: through refrigeration w maintain 200

‘C. Due w accident the styrene gas has spread to the surmounding villages of

Vinkatnpuram, Padmanabhapuran, SC&BC colony,

= The concentration of siyrene was high at the time of accident in the villages. The
concentrations could not be measured at that time 85 there were lethal and villages

ware Inoccessible .

= Subsequently the concentrations of styrene were measured in the ambient air by

Andhra Pradesh Pollution Control Board (APPCB) on 0705 2020, As par the

monitoring vaiues the styrene pas i present a1 low ¢oncentrations in the ringe of | 1o

2 5 ppm in the affected ares us on 07.052020 at 0930 AM.

Aboot styreme:

Styrene s o colourless, clear liguid. It hos o sweet smell and can be found in nofure @
well oz manufsctiored. Tt con alse be found in common fxods and beverages. such
striwherries, coffee. cinnamon, peknuts and tobaceo, Munufactured styrene has wide runge of
ses dind (s i component of many goods docluding polystyrene, fibveglass, packaging
mstenils: electrical insalation. home insulation, drinking cups. food packaging. rubber and
carpei hucking,

Styrene is a volatile and highly in flammable compound. Styrene vapour is heavier
than nir and 3.25 times higher than oxvgen molecular weight (32 gimol). At concentmbions
niimally encountered in the workplace, the air and sivréne miser is not significontly heavier
than clean i, Styrene evaporates more rapidly at high lemperatures [y the evaparation nitle
at 3P is twice Lo that m 20°C),

Fhyvsical and UChemical Properties of Styrene {Cghg):
CH; =

Fig. Structurl formula of styrene
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Instinute for Public Flealth and the Environment, 2IHI1%)

Sunnpling snd Analyais:

During the visit to study site o tobl 22 no. of soil samples were collected mndomly
from & locations at two depths e, 15 em and 15-30 cm o both conventionally tilled land
il v tilled land at about 025 km, 0.5 km, | km. 1.5 km. 2 km-and =5 kn distance
towards north-enst direciion where the sciual Mow and spread ol styrene gas leak wos
recorded, Alss 150, of water samples were collected an 40 days after gas leak incident within
the victnity ol 3 km from the L0 Polymers at Venkatapuram village. The details of sampling
|cutions where sol and water samples have been collected are given in Table | & 2 amd the
methiods emploved for soil and water analysis were mentioned m Lable 1 Analyses of soil

and water samples wits carried out at Central Tobacep Rescarch Institate, Rajahmundry and

Hoetieulrsl Research Station. Ambajipeta, D Y SR Horticultural University

89




Table 1; Detuils of soil sampling af Vedkatapuram village under study,

| Loscaton Crop! ZTCT* | Depth of soil | Sampling '
SN | LS
| Distance | Pamculirs sampling | Ciache
[ asuaring [ (=15 cm | [-4 N 735519
) £l { |
plastation | 15-30 em |-H EoR3‘12318°
| 25 Kkm | | {
| (1-15.em & M 1745327
Fallony | | |
| 15=31 gm =13 E O83"12.304
[ 3-15 em 1-4 N 1745487
Brimjal £l { ; :
|5-31lcm e 2-H E 831225
L i3 km { {
0-15 em 3l | Bt
Reririjal 1 | ; i
: | 15-30 e 2-D E OR3°12 293"
} ! | | | | |
| [ : f1-15 cm 1= K 17'45.670°
Hhengd FN { i
' | 15-30 cm - E DE3° 125847
i | km , | . | —
| | O=15% em I+ M AT e5512
Fallins CT ! . .
| 13-300 ¢ 1-0 EOEI"12 442"
I { £1-]5 ¢m -4 MNIT 35478
| Chilli 3 | _
| | 1:5-30 ¢ 1-H [ 083712 2098
4 15 km | | { : :
(115 em 41 N IT93462
Fallow g7 | .
| | 15=30) cmi =] ).
' | | 0:15 cm 3A N ITHS0
|| Fallow | 21 ==l
| : ‘ 1530 ¢m B | EOEI2066° |
3 2 km | : |
(3-15cm Sal M 17 45008
Pl laves T | | | "
| 1 35101 ¢m 3-11 E ORI 12023
| | 0-13 cm |  &=A | NIT34211" |
B *5 km Fallom 7T | | |
I5-30 cm l f-H E 08371 7.371°

Note: * 7T- Zemo tilled soil after styrene gas leak, CT- Conventionally tilled soil after gas

ek b
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Table 2: Details of water sampling ot Venkataparam village under study.
S.Na LocationDhsfance | Source of irmgaton wiler | Sampling Code GFs
| N1TP5a78
1 |5 km Phig weld Wi .
EO83"r2.298" |
- I ' T
a Ikm Bare well W2 , .
E 083712,066
WIT421)°
3 #5 ke Bare well W3 ]
E 083" 7371
lable 3. Methods employed for the analysis of soil and woater sumples,
al Soil sampling and analysis
=.%a Paramcicr Mlethod Helerence
| Fh; sico-Chemical Froperiies
I | Texture Feel method ' USDA
2 pH (12) | Gilass electrode pll meter ' Jackson [ 1967)
| 3 _ {Uondoctometae mielhod Joekson | 146G T
(d=m™ )

o | Walkey and Black's wen _
4 Chigganie Carbon (g ‘GH' ] Piper (1966}

Ekotrical lf“trl!l.iul.'ihil} | i
|
s idanion method

5 | Total Nitrogen (kg by | Kjeldhal's method Jacksom | 1967}

0 Availsblie P20y (kg hu"l | OHsen's method I Watanabe and CHyen @ 15965)
i 7 Available K20 (kg ha't | Flame photometric method . Jackson | [907) |
| 3 :.H-LJ|'.I|II.JI"|:|1_|‘IIII:' | Turhidity method | Fipicr | P60}

| Soil Bislogical Properties

9 | Bacteria {x11I')
| : { Senal dilubon plioke eount

In Funggi (x10°) ) Waksman ( 1922)

| method

| Agtingmyeetes (x 107




b Water anmlvsis

m.Mo Parameter 1 Method Helerence
1 pH (ar 25°C) . | Giluss electode pH meter  Juckson (1967)
2 Elecirical Conductivity (dSm ") | Conductometric methad C dagkson (1967
1 | Chiarides {meg) Mhor's method | Piper (1966)

servations of the commitice:

[ke observations of the nbove investigation ere presented under the following heads.

A Soil guality
i) Soil micro faung
) Waer qualiny

Al Sl cpmm iy

Az per the summansed results prven in mble 4 & 5 pertmning to soxl physico-chemical
properties. the surface and sub-surface sodls of study area are charactersed with sandy loam
(SL) mnd sapdy eloy loam (SCL} i texiure respectively wathin 0.25 kor, 2 ki oand = 5 km
distance end sandy cluy loam (SCL) and clav loam (CL) in texture respectively at about 0.5
kmi | kmoond 1.5 km distance where the cultivimed lands are being located. The analysis
mdicated tht, sotls are neutmal (pH 6.79) © moderatély alkaling (pH 8.66) in reaction having
mean eledrical conduetivity of 0,38 dSm ' and medium in organic carbon content (1156 %),

With regard 10 soil fertility status, the seils are very low in available nittogen (| 38.95
ki bha ') in sarince and sub-surface soils and ingreased with inerease in depth of soil. Tt may
be dud to more leaching of soluble nitrogen from sangdy loam surfice (o sandy eloy loam sub-
surface sodl and further 1o deeper Invers resulted in retention of low nitrogen in surface soils

Available phosphores was recorded with low 1o high in conten (varied from 13w
P70 kg ha''), But, maximum available phosphorus was observed in surface soils than sub.
surface soils tn both zero tilled {21 ) and conventionally tilled (CT) soils. This wide runge of
fertility sintus may be due o sitesspecific inhern wnee of s;l ond differenbial practices ol sod
fertilization and mamurimg in different crops being cultivated in these fields.

Hewever. medium in available potassium (156 10 259 kg ha™') was recorded within
the vicinity of 0,25 km from LG Polymers, Pvi. Lid, Venkatopuram. But. high 1o very high in
aviribihle polassium (ranges from 356 10 23858 ki b " owas recorded after 0.5 km distance

orvwards where most of field crops and vegetables grown in the styrene affecied arew, Very
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hagh potassium content was observed at mbout (.5 km under zero tilled (271 sail, | km under
rero tilked (£7) & conventionadly tilled (CT) 5ol and 1.5 km under comventionally tilled (C71)
soil where the actunl surface und sub-surfiee soils ore chamatersed with sandy cloy logm
(SCL) and clay loam (CL) texture respectively than the surface snd sub-surface soils of other
lcationy with ssndy loio (SL) and sondy ¢lay loam (SCL) texture respectively. This may be
due 1o high clay content of soils that holds the potassium effectively in interlaver spaces of
clay ond due e site-specilic deposits of potash minerals Le feldspars and micas in clay loam
textural soils and also due 1o addition of potassic fedilizers in different crops grown in these
fields. .

1 g e concludesd than mors potassiam content wins observed o alTected aren thon
unaffected aren which wae ' d km away from the stveeme gas tank but connot be comparable
with the conlent of 0il potassiom in wnaffected drew ad 11 niny vary in native sodl fertility
status, Hut, the relesse of stvrene or deposit of stvrene m soil has no sgenhific evidenee
changing any of the physicochemical propertics of soil. So, this mav be condluded that no
effect of styrene on soil ferility stodus but. it 15 of purely inhenent capacity of parent il
munznnd that deermuings the distribiction and availability of various macro and micro nuiricnis
it varinhle concentritiong in the sofl profile
Table 4, Physico -chemical properties ol soil of study area,

o | Lacation/| ZTACT® |  Texture pH (1:2) EC (dSm ) O (%)
%N _ ¢ ¥
Distance 0-15 | 15-30 | 0-15 | 15-30 | 0-15 | 1530 | 0-15 | 1530
I zr | s j scL %16 | 503 |aa7ol o297 | 03z | 0us
|| 025km | i l .
6T | SL | scL [e70 | 752 (o270l 086 | 0.36 | 0.0
. R | 2T [scL| oL | 795 | 54 | 0209 | 0665 | 041 | 047
z Skm | | ! .
| €T [ SL | SCL | 789 [.8.05 | 0236 0.213 | 044 | 0.41
: B ZIT |8cL | L | #47 | 854 | 0626] 0.659 | 002 | 009
X CT [SCL| CL |36 | §eb |0758] 0573 | 082 | 037 |
T | BL | SCL | 808 | 417 | 0355 0286 | 0:85 | 0.8 |
4 L.5km | | ! |

CT | SCL| CL |'7aT | §54 |0343 0 0718 | B4l | 0%

;_ El-xn; o ql T 85CL [ 78 | 795 | 0299 | 0.788 .I 0.53 0.40

CT | SC | SCL [ 816 | 790 |6282 | 0288 | a3 | 0.73

6 | >5km ZT | 8L | sCL [ 736 | 7.83 |0.046 ] 02360 l 045 | 04
Mean 49| Bl6 035 040 | 064 n.-m|
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(Note: * ZT- Zero tilled soil after styrene pas leak, CT- Convertionally tilled =il sfier

stvTene gas leak]

Table 5, Chemical properties of soil in stady wrea.

| S.™a Location! | ZTHCTH

IVistinoe
| 025km | ZT
o
2 | 05km | ZT
—
3 I km 21
CT
4 .3 km A1
&
5 2 km ZT
Cl
6 [>km | Zi
|  Mean

AvallableN | Avsilable P
{Kig/ i (ki)
015 | 1530 015 | 1530
3 | s | 4 27
41 | 156 | J68 | 38
BESEERETEIE
e [ 166 | 67 | o8
[0 173 45 43
[ 18 141 L] 27
21 | 131 | & 13
T8 | 163 [ i
133 | 138 If ih
ET O T
I3[ 13 | 1T | 152

I

134.27 | 14364 | BLOD

49.45 | B74.45

Availuble K

(Kb
015 | 1530
156 89 |
it o | 254
450 721 |
156 330
W66 | 2197
16l 1540
il 234
294 | 2388
K3 30
102 785
#57 [
T T

idote: * £T- Zero tlled w0l after styrens gas leak, CT- Convénmtonally 1illed soil after gas

li=ak)

3 1] Sall miero Fawnas

I the stedy stbe. compasite surlace and sub-sarface sool samples at two depihs g, O-

|5 om and 13-30 em were ¢ollected randomly i both conventionally tilled land and 2éro
tilled lands ot pbout (25 kmy 05 ke | kme 15 km 2 kmoond =5 km o distanes fowards
Morth=-Esst direction where the aciual fow and spread of sovreng gas leak wis-re¢orded and

brought these soll samples in sterilized new polyvihene packets along with saunpling code 10

thie sodl Biology Inboratory by malmaining its field moist condition and further stored in the

refrigerator ot 1°C in lufer cases after 48 hoors of sampling in order 1o estimate the Lotal

populition of bacteria, fungl and actimomyeetes. The collected soil samples have biéen

anabysed for enumerntion of microbiad populotion by following sermnl diluticn plate count

technigque. The resules obtained are given in lohle &




95

Tabile b, Soil bislogical properties of study area.

Bacieria Fungi Adtinomy celey
| Locationd , ;
h.ﬂu| : ZTCTS (x 10% (efu) | (3 10% (efuy|  (x 100 (efu)
I¥istance - B
. B-15 1530 015 15-3% 15 1 5=30
' I | & | 35 | 12 | 17| 320 | S
| | 025km ) g ]
CT | 12 | § b § | 120 | 321
[ 2r [ |2 | o, | 0| 238 | 120
2 | 05km . :
- CT | &5 | 10 | 8 3 | 124 | 206
[ 2T 2] 18 7 § 192 07
3 1 Em o |
l T 5 & | 21 | 5 | us 4
B | 1T 21 [ 37 | 13 | 2 | & | 235 | 116 |
4 | LEkm = = e —
[ el i 21 1) 14 16 157 184
: ! ) 71 3 8 |2 | 4 120 | 149
) T D | 1E| & | £ | 9 | 19
6 |=%km Z1 27 8 | s [ 1 | 20 | 26 | )
C Mean [ 1700 [ 1400 | 1L00 | T.27 | 15845 | 150,18
|

Ag per the results obtained, minimum bacterial population (4 x 10" cfu) was recorded
at a depth of 0-15 em in zero tilled (£7) land within the vicinity of 025 km from the ploce
where ges leakage ocourred and Increased population (35 x 107 efu) was recorded
compamtively i1 o depth of 15-30 ¢m in the same 2ero tlled land (fig2). Howéver, the trend
of leds bacterial population at depths of 0-15 cm was observed as compared o the populuticn
ot depths of 13-30 ¢n among all zero Ulled (T Jsoils ol abour 025 k. 003 Kmoad 1 km
distances from the LG Palymers Py Lid . Venkotapurame 11 owas alss noteed that backerial
population w depths of -15 cm was moee than tht of 15-30 cm depth among conventionally
tilled soils &t about 025 Km. (.5 km and 1.5 km distonces from the styrene ank.
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Fig.2. Hacterial population (x 10"} {etu)

With regard to fungdl population in the styrene affecied area. the same trend was
observed as thal of tecterial population ies less popuolation at depchs of 0-135 cm as compared
10 the population at depths of 15-30 cm inall zero tlled (217 soils (fig.3) Bul, it wis more 4t
depths of U- 15 cm than that of 50l ar depths of |3-30 cm in convemionally tilled (CT) soils at
about (1235 km, 0.5 kmoand 1 kme distance from the LG Pobvmers Py, Lid,, Venkatnpuaram. i
indicates thal fongal populition was decréased with incresse of soil depth  among
conventionully Hllsd (U7 ) 2oils in three sines and aleo vice-verss among eero tilled (2T ) woils
Ihese observabions of maximum and mnimum |ungal populations may be sssorited o
influenced hased on the ovailability of soil muristire and ergenie corbon content prevadled i
e study site

K

pac I
20 —ET a0 S |
i5 —{T -5 |

P R LT

=T il 5Ty

25 O 5w 1 Em 1 5km 2km 5
b 1]

Fig. 3. Fungal population (x10%) (efu)
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The trend of Actinomycetes population was summarised in table 6 and shown in figd.
Maximum population of acfinomyveetes (320 x 107 ofu) was recorded followied by (238 ¢ 10°
cfu) and (235 & 10" cfu) at depthis of D-15 e in zero tilled (£T) soils w o distanee of 0.23 km,
(5 km and | km respectively than with the minimum population (98 x 10 efu) at depth of -
13 cmomn eenventonally tlled (CT) Among comnventionally tlled soils, it wis observied tha
mare population at depths of 15-30 em than the populstion ot 0-15 cm depth. Hewever,

Maximum population of actinomyeetes wis recorded in zero tilled (£T ) soils than thal of

conventonnlly tlled (O soil.

AG0
i
2500
i L] — 3 ik B 5 aim
— T U i
Rii]
S0 ar | Sl vm
j BA] T ol 15500 v
i

GOk DSkm L Em L5 ka2 i 5 ki

FigA. Actimmmyeeies poipulatisn I:llﬂ":l [cTu)

On the basis of mean values of microbial population it can be concluded that
microbisl count was more on the soil surface and decregsed with ineregst of soll depth a=
usundly and might not be gimulated by the effect of styvrene gis sprend 1o affected area
I-Iuct:Btinn in microbial populations recorded duelo sie-specific soil reaction (pH. soil
miisture and organic cirbon content o enerey source prevailed im the study site, It was also
observed that more population of actinomyeetes enumerated neamer 1o the LG Polymery
within the vicinity of 0.25 km 1o 2 kin and desrensed with gradual ingrease of distunce from
LG Polymers Py Lid, Venkatapurim, These results and ohservations steaightly indicates
that there is no éffect of released stvreme gos on microbial population as 1 is readily bio-
-degradable by & wade variety of mic-organiems and may lead w0 extensive or complete
destruction of the compound in sail,
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] Woater epealicy:

In sidy site, open dug well and bore wells-are the main irripation sources 1o the
erops bemng culiveicd in styrenc - affecied fields. As part of the study, total 3 o, of water
simples have been collected from twe imipation souress Le-open dug well and bore woll at
uboul a distance of 1.5 km. 2 km under styreme affected arca and 3 km under unaffected
focation from the |G Polymers Py Ltd., Venkoatopumam. The water sumples were collected
it sterilized new bottles and brought 1o the Inbaratory within 536 hours o analyse gualin
prramelers g -mentionsd in table 2. The resalis were symmarizsed 1o able 7.

Perdaining 1o the results obtaingd, the pH of waler samples was reutral in regction
aued on par with esch of them, I indieares that irrigation warer 15 pormal in reaetion and sule
for plant growth & it does is not contains other elements-ar hazard levels. Mean electrical
conductivity of water in atTected area was | 428 dS/m having 914 mg/'| of average content of
totnl diszolved by o rrgation water and iz on par with the waner sample collected from
unaflected ares e > § km distance. |t is indicative tha the irrigation witer has moderate
sulinity and requires leaching at higher range after its oeigation (o sensitive crops like peos,
beans ete. The chlorde. content of dug well and bore well water samplesof aftected area was
57 meg/l and 1.8 meg/] Fespectively and low in residusl-sodiim carbonate (RS0} adso. The
results indicate that water from these (wo irmgation sources is penemlly safie for ol plants
with respeet W chloride and KSC coment as i1 i cotegonsed as low. However, Keopang the
the quality of water in view, il has moderste salinity and requires 12 o 175 % of leaching

after W irigation o sensitive crops,

Fubde 7: Detaib of water sampling at Venkatapurum village under study.

Locition Source of | Sample pH 0 Chlorides | RSC

e Bristmnce | i patkon waic Code (a1 25°9C) | (dSm™) dimesy 1)
| 1L5km | Dug well Wi | 749 | 1.780 5.7 Low
3 | 7km | Borewell w2 | 133 | 107 | 23 Lo
3 [>Skm | Burewell W3 | 756 | 1258 | 45 Low
Mean : 745 | 1.37 : 4.33 =
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Some of the salient features and observations were reeorded during the 'visit to study

ET {TE
I,

.

It wms ohserved that, sufficient number of carth wionn population was preseat fin ull
thie sureved lands and was sansfaciory,

High peicent of in situ seed permination (from the fallen Okia seeds) was alsi
‘phaerved in the affected soils, .

Active Nying and substantal popolation of butterflies and drugon Mies were also
In few pocotut pulms (nearly 10 palms) drying of lower lenves was recorded. Fronds
and other vounger lenves were green and healthy. Flowering, frull setting and new
spodiy emergenee was pormal und no abnormalities were observed.

‘MNo demage svmptoms were observed in fruit crops cultivated fike mango, -sapota,
‘mnant and fso vegetables viz brinjal. okra and gourds as well as fodder grass.

i omi elsusrdng eld deving of younger phorns was observed which might be due w
the-effect of styrene gas but new sprouting was observed from axillary buds in dred
s

':Ehl‘lﬂ:it_l.- effects were recorded foharved with those persins whio have gaten the
vegetubles and frutts from the attected area,

AL present the residents are using the open well water and bore well water Tor
drinkirg.

The ridge gourd froits were collected from the Geld left over without harvesting and
‘extracied the seed a1 HRS, Kovwor and ;rl'mwcd mive than 85% seed germination
which wae normial nd. found no effect of oxic gas.

Pk, It ik alsa assumed thai, due to the pecent raing, the soil should hove rewched TO0%

saturation and the soil bound styrene may escape from the soil pase space

11. Full bearing omd prefuse Qowering was recorded in sapow orchond which s adjocen

by the LG Polverers plant,

12, Nathve Earth worm setivity was noticed while tuking soil sunple w o depth of 0-15

em under zero tilled casvaring plantations and @ depth of 1530 em wnder

conventional tillage practice after gus leak at the distanee of 0.5 km from LU
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Palymets and also recorded 7-12 no. of adult earth worms per squirne ool sres under
zerd tilled grass land of o distance of 2 km from LG Polymers site

1.3, Burming effect of casparina trees up to a beight of 58 feet and cocont trees wp o
height of 10-12 feet won observed in the immediste vicinity of LG polymers where
the actual flow and spread of styrene gas lenk in the north-east direction.

14, Lusurious growth of weeds like cymodem sps (st gross), operns  porandus,
Parthenmm gl were nofioed in styrene iffected felds

Conclusion: i

Further, it 18 t submit that based on laborstory resulis and other sciestific Dodings, theee
ke o effect of styrene vapour on soil physicochemical anid biologival properics during the
observation of 40 days after gas lenk. It can also be concluded that there is no antegonistic
impact on soil micro-Nora o= it moy readily bio-degraded by aerobic microorpanisms lending
tor complete destruction of the compound intooother degradichle sub-compoainds e O0H et

As per the quality of irrigation wister, 1| has moderate salinity that limits the yield of
various crops. But, it can be managed with the practice of leaching and good draingge after it
frrigation 1o the crops. Based on the observations made durimg the visit on 1806, 2021 and
resulis of soal bioloweal properies. 1t can be concluded that there s no adverse mpact onthe
¢rops 10 be grovn m upoming Ehrarif robr seusoms.

As per the overall abservations recorded on different crops, soil physical end biclogcal
propentics. the eam did not find ey adverse effect ol strrene s, Heage, the farmers can
griw e ug.ztnﬁin.hs ard ol hortieulivrl crops by sdopting e regalar good agrcalirl
practices.

-
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i}nﬁ.ﬂ'.'?,ﬂulumuli Riaw  Principal  Scientist  (Enfo, ), qﬂf’i_;,..-
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Division of Crop Chemistry & Soil Science

ICAR-CTRI, Rajahmundry
SOIL ANALYSIS REPORT
Crate: 06-07-2020
Name Dr. B.K.V.Bhagavan
Principal Scientist (Hort. ) & Head
Horticultural Research Station
Ambajipeta-5313214
East Godavart Distriet
L]
S.No | Sample | Testure | pH EC |oOC Available | Available | Available | Available
details | [Fee! {Sail (85/m] | (%} Nitrogen Potassium | Sulphur
method] | Reaction] {kg/ha) | (kgfha) {ke/ha) {pom)
(1:2)
'] % 5L 816 | 0170 0.32 113 43 156 8.7
2| 2 SCL 803 |[o297| o018 150 27 189 45.4
B 3 Sl 6. 74 0270 .26 141 168 281 5.0
P SCL 752 | 0166 | 001 156 EL] 259 10.5
5 5 SCL .55 0,209 041 % y 1.1 i
6 & cl Bad 0665 | 047 1 1% 1721 645
s 7 5L 789 | 0236 0.44 116 &7 156 &7
8 B SCL Bos | 0213 0.41 166 59 156 6.7
< - ) S5CL .47 0,626 052 161 45 2066 G
10 10 €L 8.54 | 0.659 0.99 173 43 2197 66
unln 5CL B46 | 0758 | 082 116 31 61 | 712
| 12 12 CL B.66 0573 037 141 27 1540 50
13 13 | 155 | Bos (0355 085 121 & | um | 1
14 14 SCL 8.17 0.266 0.38 131 13 234 5.3
14 15 SCL 7.67 | 0543 1.41 166 168 1294 33
16 15 CcL B.54 0718 0.91 163 49 13EH M
17 17 SL 7.83 0.299 053 133 16 385 10.4
18 18 SCL 7.95 | 0.288 0.40 138 56 310 13
19 19 5L 8.16 0,282 0.3 138 43 M2 11
o | 3 | sa 799 [0285| 073 123 52 785 74
21 G SL 306 T 045 1 133 170 657 625
|22 | % | 53 783 | 0260 | D041 136 152 B&6 103 |

*5L-Sandy loam *5CL-Sandy clay loam *CL-Clay loam *L% Loamy sand W

(C.CHANDRA SEKHARS RAD)
Heai
D of Crog Chemistry B Sail Science
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Microflora enumerated in the soil samples (im CFL)
mmrhll’ﬁulriu;u:u"r
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Fungl (Petato dexirose agar)
Actinomyceies { Kenknights und Munaier's mediom)
Soil Sumple No. Bacteria i 1 1) Fungi { x 107) Actinsmyeetes { v 107

| 4 12 320
2. 35 17 115
3 iz ] 126 |
4 5 3 ]
5 14 4 23K
h, i7 12 1200
. 45 8 124
A 1n 2 2086
0 12 7 |92

L8 % B 107

L1, 5 2] |18

| # 5 B 5 54

13, 27 29 235

L, 1 8 216

15, : *4% 4 157 . i
16 [ 16 134

17. 12 12 120

[8. ] 4 149

|9, b 3 a8

20, £ 2 154

Cl a7 £ 3

£2 1% 1 a5




103

Division of Crop Chemistry & Soil Science
ICAR-CTRI, Rajahmundry

WATER ANALYSLS REPORT

Dt DE-07-20110

Name : Dr, B.K.¥.Bhagavan
Frincipal Scientist (Hort.) & Head
Horticultural Research Station
Ambajipeta-533214
East Godavari District

5.Mo | Sample Source of waler pH E.C Chiorides RSC
Curkably | {well,borewell, pond, sbream) | (ot 25"C) | (dS/m) a1 '

i | & |  Boewater | 749 | 1780 | 5.7 Low
! 1 Well water 733 | 1076 | 2B | Low
3 : Bore water 7.54 | 1.258 45 | Cow

T

2

< (C.CHANDRA RA RAD)
’ Head

Div. of Crop Chemistry & Soll Sclence



Annexure-IV

GOVERNMENT OF ANDHRA PRADESH
ANIMAL HUSBANDRY DEPARTMENT

From To
Dr.D.Ramaknshna, B.V.Sc & A H ., The Chairman,
FAC. Joint Director (A.H), Collector & District Magistrate,
Visakhapatnam. Visakhapatnam District.
Lr KT 2020 Dat
Sir,

Sub: APPCEB RO VSP - Honble NGT Matter 73/2020 & connected
matters related to gas leak incident at M/S. LG Polymers Ltd.,
Visakhapatnam (Andhra Pradesh) - Committee for final
Cuantification of compensation in compliance with Hon' ble NGT
order dt.01.06_2020 - “Plan of Restoration and compensation
Jor damage to livestock™ - Submisgion — Regarding.

Ref: 1.This Office Proc.Roc.No.l/RRT/2020 Dt.20.05.2020 to the

Joint Chiefl Environmental Engineer, APPCB, Visakhapatnam

2. Lr. No, Oen/PCB/RO-VSP/NGT/2020 Dated 31.08.2020 of
the Environmentsal Engineer, APPCHB, RO, Visakhapatnam

3. Report of the High Power Committes

4. Minutes of the meeting & instructions of the Chairman
[District Collector, Visakhapatnam) on submission of restoration

and compensation plan for damage to livestock Dt.15.00.2020
LLE RS ]

In obedience to the instructions issuesd by the Chairman and District
Collector, Visakhapatnam regarding submission of Plan of Restoration and
compensation for damage to Hvestock vide reference 4% cited, | herewith
submit the detailed plan of action pertaining to livestock sector for perusal and

kind consideration:

Thanking You sir

Encl: Proposal for Restoration and
compensation for damage to
livestock.

Yours faithfully,

Q,, /ﬁi“"

int Director [.-‘.H]
Visakhapatnam,

.“Ii;i{ﬂ o
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1.

REPORT ON LG POLYMERS STYRENE GAS LEAK

Bub Component -2: Flan for Restoration and compensation for damage to
Livestock

IMMEDIATE REFIEF MEASURES UNDERTAKEN:

A. Deployment of Rapid Response Teams

The Animel Husbandry Department has constituted 12 Rapid
Response Teams (RRT:=) each team comprising of one Veterinarian, |
Paravet and 2 Office Subordinates/ Gopalamitras in response to the
Styrene gas leak disaster on 07.05.2020. The Assistant Director [A.H}, Area
Veterinary Hospital, Gopalapatnam was designated as Team leader and
was entrusted the responsibility of coordinating the relief operationa at field
level by assigning the duties to the RRTs, A control room was also sét up in
the Office of the Joint Director (AH), Visakhapatnam to receive the
information from the field and report the information to the District
Collector, Visakhapatnam and the Director of Animal Husbandry, AP.,
Vijayvawada. A Whatsapp group was also created for this purpose with the
membera of RRTs, Joint Director (A.H), Deputy Director (A.H), Addl
Director (A H), Director of A.H., AP, to monitor the relief operations
effectively,

B. Handling of dead and affected animals:

A total of 27 livestock died on exposure to the styrene gas (25
livestock between O07-05-2020 and 09-05-2020 and 2 animals
subsequently). The teams deployed ensured hygienic disposal of the
carcasses in coordination with the GVMC and local revenue authorities
duly taking all the necessary precautions to prevent spread of diseases,
242 animals were treated in the affected villages by organizing
Veterinary health camps. The ailing animals were provided with supportive
therapy by distributing mineral mixture and supplements.
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C. Laboratory Investigation

The Animal Disease Diagnostic Laboratory, Visakhapatnam has
collected the blood, urine and milk samplea from the ailing animals and
also fodder samples and sent to *Pharmacovigilance Laboratery for Animal
Feed and Food Safety”™ Tamil Nadu Veterinary and Animal Sciences
University, Chennai for analysing the residues of Styrene gas. The test
reports of the laboratory has indicated that the milk and urine samples had

levels below detection limit (<0.2ppm) and the vital organs had no traces of
the siimene metabolite.

D. Advisory for the Livestock owners

The livestock owners are advised not to feed the feed and fodder
stocks available with them that are exposed to the gas. They are also
advised not to feed the green fodder available in the fodder plots in the gas
affected willages until further instructions. The farmers are advised to milk
the animals but to discard the same till further instructions.

E. Monitoring and Surveillance

A total of 5 teams conatituting of One Veterinarian, One Para
Vetermnanan and one Office Subordinate; Animal Husbandry Assistant
were deputed to the 5 gas affected villages from 12.05.2020 as per the
instructions of the District Administration to create awareness on the use

of feed and fodder and also regarding use of milk for human consumption
in these villages.

F. Feed and Fodder support
The livestock owners were distributed with concentrate feed (20
MTs) and silage Todder (10 MTs) as an immediate relief measure to feed
their animals for an amouni of Rs.3,75914/- only from the funds of
Animal Husbandry Department. Besidea, mineral mixture and nutritive
supplements were also provided for faster recovery,
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G. Compensation for deceased Hvestock:

As per the immediate instructions of the Hon'ble Chief Minister, the
District Administration has released an amount of R.B.75 lakhs towards
the ex-gratia for the 25 reported livestock deaths between 07-05-2020 to
09-05-2020. Subsequently two more livestock succumbed post exposure

for which ex-gratia proposals were submitted to the District
Administration,

2. RESTORATION AND COMPENSATION FOR DAMAGE TO LIVESTOCK

A.

Livestock profile in the affected villages

The livestock owners in the affected villages which are in the peri-
urban area mainly sustain on direct milk sales to the consumers in the
city. As such the farmera maintain mostly productive animals (milk
yielding animals) and very few dry animala are in their poaseasion.

As per the survey on the livestock and their productivity, it was
noted that the average daily milk yield was 6 litresa for buffalo and 8 litres
for cows. The selling price of buffalo milk ranges from Rs.40-50 per litre
and Fs.30-40 per hitre in case of cow milk
Table I: Livestock census in the 5§ affected villages

I | Livestock population
| S Village |
[ | Cattle | Buffale | Yousg | Total
: .
1 Venkatapuram | 29 A0 a8 197
e Venkatadrinagar 13 3 i 24
3 Nmmamurit-mgar L] 43 32 Bl I
4 Pydimamba Colony o | al 29 90
5 BC Colony 5 a7 16 61 |
TOTAL s6 194 123 m_l'
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B. Compensation for loss of milk

On the recommendations of NEER! and upon the instructions of the
District Administration, the livestock farmers were advised to discard the
milk of cows and buffaloes in the affected villages. Based on the findngs
of the test report of “Pharmacovigilance Laboratory for Anlmal Feed
and Food Safety, TANUVAS, Chennai” received on 15-07-2020 which
indicated that the milk samples had no residues of Styrene metabolite i.e,
DL - Mandelic acid, matructions were pasaed for safe use of milk of the
affected animals for human consumption.

It is therefore proposed o compensate the loss incurred by the
livestock farmers by enumerating the velume of milk discarded and its
salcable value for a period of 30 days. The financial outlay for the
proposed compensation is as detailed in Table 2.

Table 2: Estimated value of milk discarded during 30 days.

| Total Daily | Value of milk _—_—
s, Lactating | Millk seld* | discarded for 30 s
%o Village [Ltrs) days # (Lakh Ra.) (Laih
Cow | Buff [Cow | Bui | Cow | mum Rs.)
L 1 | B

1 :::ﬁ“ 23 | 71 | 184 | 426 | 1656 | 5.112 | e.758

3 imﬂ*“mﬁ w | 2 |8 | 12 | o720 | 0144 | o.m64
3 ;‘m“” 5 | as | 40 | 228 | o360 | 2738 | 3.008

P | e
4 ?_jf;:‘;’“”“ 29 | 25 |23z | 150 | 2088 | 1.800 | a.88a

5 | BC Colony T 32 A 192 0,504 2.304 2.808

TOTAL T4 | 168 | 92 | 1008 | 5.238 | 12.096 | 17.424

® Avg. Milk vield of cow per day = B litres; bulfalo — & litres
i Saleable price of cow milk per litre @ Rs.30/- & buffalo milk @
Eg.40/ -
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C. Providing replacement livestock

As an immediate relief to the liveatock farmers whose animals have
died due to the impact of the styrene gas, 8 farmers have been provided
with an ex-gratia amount of Rs.8.75 Lakhs to help him sustain due to
lack of livelihood. It is therefore proposed to provide replacement livestock
to the farmers who have loat their enimals by grounding from the
adjpoining District. A total of 4 eows, 10 buffaloes and 1 croas bred Jersey
heifer belonging to 8 farmers have died and the financial implication for
providing animals are submitted in Table 3.

Table 3: Amount required for providing replacement animals

| Market Total
S. | Name of the Livestock value +
Ko farmer Viinge lost QY | Transpor n:lnnn.l.:?t
T - 1 t ' ‘R’.I
Balij Pydi Venkata
i 165000
1 | pai st Cow a | 55000 A
Noonela Venkata She
% |NookaReju | puram | Buffale | ¥ | 95000 | 195000
B. Venkata She
® | sanyasamma | puram | Buffalo | ' | 99999 65000
Venkata Cow 1 53000
¢ | s puram 120000
Tatarao She g prev——
» Buffalo
Noomela Venkata She
| = Sagar prram Buffalo 2 635000 130000
Ch. Venkata Ehe :
6 Nookaratnam | puram Buffala 2 65000 130000
| Pala Venkata She
= Amaravathi puram Buffalo 1 63000 65000
BC i
8 |G. Atchibabu | .o | CBHeifer | 1 | 30000 | 30000

# the proposed market value of the animal including transport for cow Is
Rs. 55,000/- and for buffale is Rs. 65,000/
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D. Feed and fodder support

The survey conducted by the Animal Husbandry Department to
analyse the impact of the styrene vapours on the productivity of livestock
has indicated that there is a drop in the milk production by 30% in cows
and 60% in buflaloes 10 days post exposure.

It iz therefore proposed to provide feed and fodder support to all the
animals in the affected villages for a period of 6 months to help them re-
coop and regain the production. It is also propoesed to provide mineral and
vitamin supplementation to the needy animals for improved fertility. The
provision of these feeding inputs will help the animals in better
reproduction and also sustained milk production in the next lactation, It
is submitted that an amount of Rs. 62, 33,472/- is required for providing
the proposed feed and fodder support.

Animal | Allowance of Concentrate | Allowance of TMR per 1

feed perday = day
Adult 4 Kgi@ Rs. 1517 perkg | 5 Kg@ Rs.12.60 per kg
Young 2 Kg@ Rs.15.17 per Kg 3 Kg @ Ks.12.60 per kg

Table 4: Cost estimation for feed and fodder support for 180 days

Feeding inputs
Livestock
s, far 180 days in Cost [Rs.)
K| willags | Fopulatica MTs et
|
| Adult | Young | TMR  Come. | TMR | Canc.
Lk i ih | C—
Yenkata
b | 106 a8 U810 | 7848 | 1236060 | 1180542 | 2426602
Venkatail
2 % I:IHEI.I' 1 8 14,40 1152 1A L1440 L7475 I66138
a :‘-""l“““ 49 az 4410 | 3528 | 555660 | 535198 | 1090888
in I.n_
4 M’“’*"@'IP =3 61 | 20 | 5480 | 4302 | 61740 | 666266 | 1368006
5 ECEI“. 45 L] H0.50 2340 5 V0 S5 5005 ml-?ﬂ'
TOTAL 260 123 | 252.00 | 201.60 | 3175200 | 3058272 | 6233472

110



E. Long term monitoring and surveillance

The Animal Husbandry Department has deployed special teams to
monitor the health of the animals in the affected villages till 30.06.2020.
Thereafter, the Area Veterinary Hospital, Gopalapatnam has been providing
the required Animal Husbandry services by keeping a close watch on these
affected villages.

It is now proposed to organize at least one health camp per month in
each of these 5 gas affected villages for a peried of one year to monitor the
health of the animals and alse to collect the data on production and
reproductive parameters to assess the long term impact on the livestock due

to styrenc vapours.
It = submitted that a total amount of Rs. 3,00,000/- 15 required to

conduct 60 camps in one year with an estimated budget of Rs. 5000{- per

camp towards drugs/medicines and logistics.

ABSTRACT OF FUNDE REQUIRED FOR PROPOSED RESTORATION

AND COMPENSATION
' s, ESTIMATED
No FROPOSAL EXPENDITURE

= = (Rs.)

| 1 | Compensation for milk discarded for 60 days 17,42,400

| 2 | Provision of replacement animals $,00,000

| 3 | Feed and fodder support 62,33,472

| 4 | Veterinary Health camps 3,00,000

TOTAL 91,75,872 |

Submitted for kind perusal.

= nmacks 0y
JanEi::ttur b'rﬂﬁ?f -t b

Visakhapatnam,

g 4 7
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Attendance for Sub-Committee meeting on Restoration and Compensation plan for
damage to Health, Property, Crops, Livestock etc, on 15092020 at 12:00 Noon

S.No. | Name of the official Name of the Email & Phone | Signature
Department N, J,l.
- |V Eturn-acw'me_ P ] 9
& PR INT BN, | Ko esch i
2. | DePrsosusian Kt @
30 [pis U1_iqﬁIh;Ha.al: DH Ho X 4 9922 1LU 5] ¢feszg
. | T Egtencne | Teclf 2 P e
7 Lt s;?r’— 77 PR Jw{"ml_f—'??
Lo Trew plevarty, | o9V .‘ﬂ -
poo | AT gD Aue wd“"“g:‘ Lt~
;. | D Rty Tn--a-ll[ﬁ«h-"-f AT EMac @}__,
7. | kv-Bhastsr | o Fh;l'i;ﬂ LG5 L3230 Phadh—
et 330056455 | CoF= Tt
—— 43| CoF=-G
8 ﬁffuwmj - =
e . A
T 2D Ko o, 3.0 -y | T9EFIBamp (Vs s
Pitncped foce
o i #-'-U.Eﬂ;ﬂui‘-r--r!; E::L h‘___'_:-i: ?&WE}EELH ﬂ;_lﬂg-—-if
1 o ch € Painalay ,-__!fr_#,,_w..l Q?-i'l D Y r2indoR Q,L
reLrd Lmq ke
= I'Luﬂ'_.u. r.:l‘_E_
12. | Sudbakor. K —Mﬂ Y618 e @f"’
It ¢ L | | Etli'-", ur;_,..[ Tiqa103Eas l!':._'i_fi'l'-':;j
1Y Bt asip bas, yiy=et 989%02 a0 A
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‘Records of Discussion’ of the 1% meeting of the MoEFCC Nodal Committee constituted
for Finalisation of Compensation in reference to the order passed by Hon’ble NGT in
the matter of OA 73/2020 & connected mattersrelated to GasLeak incident at M/sLG
Polymers Limited, Visakhapatnam (Andhra Pradesh)

A meeting of the MOEFCC Noda Committee constituted for Finalisation of Compensation
was convened under the chairmanship of Dr. Prashant Gargava, Member Secretary, CPCB
on 10.09.2020 at 11 A.M. through video-conferencing. All the designated members of the
Committee attended the meeting in person. The following members were present:

e Dr. Prashant Gargava, Member Secretary, CPCB —in Chair

e Dr. DharmendraK. Gupta, Director, HSM Division — Member Convenor
Shri Amardeep Raju, Addl. Director/ Scientist-E (Violation Projects), MoEFCC
Shri Hemant Bherwani, Scientist, CSIR-NEERI

Specia Invitees
e Shri Raghu Kumar Kodali, Director/ Scientist-F, MOEFCC
e Shri Dinbandhu Gouda, Divisional Head (IPC-1) & Additional Director, CPCB
e Shri Bharat Sharma, Addl. Director and In-charge, CPCB Regional Directorate, Pune

2. At the outset, Chairman welcomed all the participants and meeting began with brief
round of introduction. The Member Convenor informed the Committee about the background
and purpose for which it has been constituted and highlighted that the task assigned to it i.e.
finalisation of compensation is a follow-up activity which needs to be undertaken once the
report of ‘Finalisation of Restoration Plan’ is ready. The Chair supplemented that for
undertaking the compensation assessment, a detailed restoration plan need to be in place
covering both ‘environmental restoration measures and cost’ and ‘assessment of damages and
associated cost’. The Committee members agreed to the above.

3. The Chair mentioned that in line with the deliberations of the 1% meeting of
‘Finalisation of Restoration Plan’, the CPCB has further lined up with CSIR-NEERI for
undertaking thework related to ‘Preparation of Restoration Plan w.r.t. Environmental Media’.
The scope of engagement is under discussion and would be finalised soon. It was further
informed that the CSIR-NEERI report, upon finalisation, is expected to cover the damage
cost as well as environmental restoration cost which would form the basis of finalisation of
compensation w.r.t. environmental aspects. Similarly, an assessment with regard to damages
to property, health, livestock, agriculture etc. by another sub-Committee constituted under
DM, Vizag. A report from the sub-Committee constituted under the chairmanship of DM,
Vizag is expected to cover the damage cost as well as restoration cost w.r.t. damage to
property, agriculture, health, livestock etc. which would form the basis of finalisation of
compensation. The MoEFCC nodal committee for ‘Finalisation of Restoration Plan’ shall
examine and consider the reports from both the sub-committees and thereafter, finaise the
restoration plan.

4. During the deliberations, the Committee noted that since finalisation of compensation
isaskilled activity that requires experience/ expertise, services of a couple of experts can be



utilised for the same. Accordingly, the Chair requested all members, especialy CSIR-NEERI
expert (having experience in handling similar issues) to explore and suggest some experts
that can guide the committee in undertaking the task assigned to it. The Director (HSMD)
informed that to enable the on-boarding of experts in the committee, approval would be
required from the Competent Authority and IFD, in the Ministry. Hence, members are
requested to share the CV's of expert(s) and thereafter, the on-boarding shall be finalised in
consultation with Chairman.

. Environmental Restoration Plan shall be prepared based on assessment of extent of damage.
Hence, project proposal shall be divide into two phasesi.e. Phase-1: Damage assessment, and
Phase-Il: Restoration plan. During damage assessment, preliminary investigation of soil and
groundwater/ surface water/sediment may be done, so that the outcome of preliminary study
may be ascertained whether detailed investigation of contaminated soil, groundwater/ surface
water/sediment including Risk assessment study is needed or not. Phase | report should be
delivered in two month and phase Il report in next three months.

. MOEF& CC may pray Hon’ble NGT for extension of time for implementation and mentioning

above technical reasons.

. The Director (HSMD) further suggested that, if considered appropriate by members, the
meetings of both the Committees can be convened jointly to have better understanding and
coherence among them. The Chair, and members wel comed the suggestion and consented for
ajoint meeting in future.

The meeting ended with vote of thanks to the Chair.
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Tabulation of the technical

and administrative/ regulatory recommendations made by High Power

committee constituted by Govt. of Andhra Pradesh

S. No.

Item Description

Observations/ Recommendations

1.

Recommendation
w.r.t. M/s LG
Polymers

1. To shift the Hazardous Chemical industry of M/s LG Polymers from the present

location and it may be relocated away from the human habitations preferably in
the established notified industrial estates. Government/APIIC may allot suitable
land in any industrial estates as per rules, for smooth shifting of the factory.

. The present M/s LG Polymers industrial land may be used for either green or white

category industry, subject to the outcome of Environment Clearance. In case this
is not feasible, then conversion of the land for residential purpose/ commercial
purpose may be examined.

. The concerned Revenue Department may examine the aspect of Ceiling surplus

land, which has been raised in representations.

. The M/s LG Polymers may be asked to continue the staff employed in the White or

Green category industry at the same location or may be asked to provide
employment to the staff in the new factory location.

Technical
suggestions
regarding Styrene
industries

The tank must have a floating valve circulation or any other technology which
provides circulation for Styrene. The change in design was a critical aspect in the
case of LG Polymers.

There must be provision for mixing in case of failure of the circulation system.
The material of construction of the tank should be carbon steel with coating
inside.

Tank life should be clearly defined; tank cleaning and coating should be carried
out once in two years.

The roof of the tank should be supported with outside structures.




. No.

Item Description

Observations/ Recommendations

10.

11.

12.

13.

14.

The number of nozzles in the tank should be kept to the minimum required.

All Styrene monomer tanks should have flare system or cryogenic system so that
there is no Styrene vapour release even under normal circumstances. These
systems will also prevent pollution of air.

There must be multiple continuous temperature measurement probes at different
levels of the tank linked to the control room.

Temperature monitors and Refrigeration system should be interlinked in such a
way to maintain temperature of the entire tank below 20°C at any point of time.
The standards for the refrigeration system in terms of pumping capacity and
cooling capacity should be clearly defined for the various mass of Styrene by the
industry, duly taking into account the ambient condition of the city where the
factory is located.

In case of failure of the operating refrigeration system, standby refrigeration
system shall be started automatically.

Automatic monitoring of inhibitor content (in ppm) and measurement at different
levels of the tank with data recording and alert facility in the control room is
essential. Further, the industry standards need to define clearly the quantity of
inhibitor to be added depending upon the ppm level of the inhibitor content at
various levels. Similarly, the industry standards should define the action to be
taken in case the inhibitor content increases above the threshold level.

Dissolved Oxygen measurement system must be available at different levels of
the tank and linked to the control room. Further, the industry needs to define
clearly the action to be taken in case the Dissolved Oxygen reduces
below/increases above the threshold range.

Polymer content measurement (in ppm) must be available at different levels of
the tank and linked to the control room. The acceptable range of polymer content
in ppm also needs to be clearly defined by the industry standards. Further, the




. No.

Item Description

Observations/ Recommendations

15.
16.

17.

18.

19.

20.

21.

22.

23.

industry standards need to define clearly the action to be taken in case the
polymer content increases above the threshold level. This was the critical gap in
the case of LG Polymers.

Use of Siren even during minor emergencies should be made mandatory practice.
Safety protocol for units/factories storing/ processing Styrene Monomer must
include vapour release, apart from the possibility of fire and explosion in the
Emergency Plans. Besides, the possibility of leakage/spillage of liquid Styrene
monomer must also be a part of the safety protocol and Emergency Plans.
Units/Factories storing/processing Styrene monomer must undertake an annual
safety audit.

The PESO which has classified Styrene monomer as B category petroleum should
look into this issue again and classify it as A category as it needs to be stored
below 20°C, although the flashpoint is 31°C.

SCBAs and other equipment needed for dealing with chemical disasters should be
made compulsory for the units storing/ processing Styrene monomer.

Vapour Detectors shall be provided at the boundary of the factory also, to
indicate in DCS the Styrene vapour escape outside the factory premises.

The industry shall provide the Styrene detectors at unloading point, near all the
vents, downwind, upwind directions and factory boundary, and the same shall be
connected to the Control room with alert facility. In the case of exceedance, SMS
alert shall be sent to the Plant Safety Officer, Plant Head, local Police Station and
Fire Station, District Collector Control Room, Factories Department, APPCB etc.
Plant Control rooms shall be located at the strategically safe location and shall be
made easily accessible and shall be made gas-tight and accident proof to the
extent feasible.

Process safety management is a systematic, comprehensive approach towards
various aspects of chemical safety with 19 elements; this shall be made




. No.

Item Description

Observations/ Recommendations

24.

25.

26.

27.

mandatory for all factories which are covered by MSIHC Rules,1989. This is a
regulation in Occupational Safety and Health Administration (OSHA) brought in
the year 1992 in USA with similar criteria for application as in MSIHC Rules.

The industry may examine the possibility that the sprinkler system is interlocked
with tank internal temperature measuring devices. The sprinkler system shall
start automatically whenever there are an unacceptable thermal profile (both
internal tank temp as well as external ambient temperatures).

The industry may examine the possibility to provide detachable insulation to the
Styrene storage tank, in such a way that, it can be easily removed during any
emergency.

The industry shall ensure that there will not be any reverse pumping from the
reactor / pre-mixing tank to the main storage tank.

There are a number of Styrene storage/processing/trading/importing units across
India. It is essential that all these units should all have their safety features
audited. Further, the PESO/ Government of India may also consider regulations
that no unit shall sell/ trade in Styrene Monomer with any unit which does not
have the required safety features for storage and handling of Styrene Monomer.

Technical
suggestions
regarding Hazardous
Chemical Industries

Hazard and Operability Study (HAZOP) and its compliance shall be made
compulsory for all Hazardous process factory/unit wherever there is
processing/storage of hazardous chemicals.

The industry should arrange for Annual Safety Audit and Annual Environmental
Audit. The recommendations of the audit shall be meticulously complied within a
reasonable timeframe.

Industries handling hazardous chemicals shall compulsorily appoint a senior level
safety officer with prescribed technical qualifications and experience. There
should be a safety officer available in each shift viz., a safety officer should be
available in the factory in 24 hours in the factory. The safety officer shall




. No.

Item Description

Observations/ Recommendations

10.

11.

mandatorily undergo 1-year Diploma course on safety by recognized Institutes.
All officers working in regulatory departments dealing with factories shall undergo
Safety course once in every 3 years. This is especially important for Fire
Department and Police Department personnel posted in the areas having
jurisdiction over the hazardous chemical units/factories.

All employees and people in the vicinity of the industry shall be made aware of
the MSDS of hazardous chemicals.

The MSDS of the chemicals which has potential to create Offsite emergency
should be displayed at the factory gate, on the website of the company and
should also be informed during the Offsite emergency mock drill.

The hazardous industry should prepare a uniform standard format for the
emergency plans with full details including the equipment and chemicals required
in the event of an emergency.

Each State should develop a database of all industries/units handling, storing and
processing hazardous chemicals as defined in MSIHC Rules,1989 including
isolated storages and the respective Material Safety Data Sheets (MSDS) which
should be available with the APSDMA, SDRF, Factories Department, Boilers
Department, APPCB, Fire Department, Department of Industries, PESO, Transport
Department etc.

The CPCB/MOEF, Gol shall stipulate standards for the fugitive emissions from the
Tank farms and isolated storages as they are equally potential areas for release
of toxic/hazardous gases/pollutants to the environment.

The industry shall identify Process Safety Competency-based training needs and
shall develop training modules and the training to be imparted till the competency
levels are improved.

The hazardous industry must undertake competency mapping for all the
operating and maintenance staff. The gaps incompetency should not be tolerated
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in respect of hazardous chemicals industries at all.

Strengthening of
Administrative/
regulatory
Framework w.r.t.

Factory Safety

The major legislations dealing with industrial safety in factories are the Factories
Act, 1948, Indian Boilers Act-1923, Indian Electricity Act- 1910, Petroleum Act,
1934, Explosives Act-1884, A.P. Fires services, MSIHC Rules Act, 1989; Building
and Other Construction Workers Act, 1996. and different set of rules framed
under these rules.

There are Factory Safety Regulatory Gaps due to the following:

= Multiple Agencies

= Multiple Strong Laws.

= Weak Structure of the Concerned Organization/ Department.

= Absence of Compliance / Third Party Verification Systems.

= More driven as License Permit System rather than facilitating industries.

The HPC suggested to constitute a State Factory Safety Board in each state and a
Central Factory Safety Boards with a single point regulatory agency for regulating
all factory safety laws, rules and regulations.

The role of the Central Factory Safety Board would primarily be in setting up of
safety norms, setting up of standards, capacity building of the state boards and
dealing with certain large size hazardous factories.

One of the special functions of the Central Factory Safety Board would be
investigating each and every major factory accident, mandatorily by law.

It is suggested to constitute the Factory Safety Board with sufficient manpower
and Infrastructure, to deliver the solutions for all the existing safety aspects as a
unified regulatory body.

Strengthening of
Administrative/
regulatory
Framework w.r.t.

To address the environmental regulatory gaps, the Committee has deliberated on

the issue and suggest the following:

a) All SPCBs can be constituted as authorities under Section 3(3) of the E (P) Act;
with the condition that all A Category projects will be sent with the
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Factory Safety

recommendation of the SPCB to the MoEF&CC and for B category projects,
SPCB shall be the final authority. In other words,
i. The SEIAA will not be separately constituted but will be part and parcel of
the SPCBs.
ii. However, to assist the SPCBs, there can be SEAC constituted under Section
3(3) of the E(P) Act.
iii. Requirement / Grant of EC under E(P) Act and CFE / CTE under Air Act and
Water Act will be simultaneously examined by the SPCB, for both categories
A and B projects. For category B projects, EC and CFE shall be issued
simultaneously by the SPCB. For category A projects, the SPCB shall send
the recommendation for EC to the MoEFCC. It shall issue CFE for category A
projects, after issue of EC by MoEFCC.
iv. It will save facilitate the project proponents to get their clearances in one
place.
To effectively monitor and implement the provisions of the E(P) Act and rules and
notifications issued thereunder, it is essential that all the officers of SPCBs are
appointed as monitoring and competent officers under Section 4 of E (P) Act for all
categories of industries including category A.
Section 5 of the E(P) Act provides for action for violation. This has been presently
delegated to the State Governments. It is essential to delegate this function to the
SPCBs, so that they can exercise the monitoring function effectively
Environment is a matter of concern for both State and Central Governments.
“Environment” subject should be included in the Concurrent list of the
Constitution.

EaE
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